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LOK SABHA DEBATES 

LOK SABHA 

Wedne.dall, March '30, 1960lChaitra 10 
1882 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Central Institute for Sclenti1lc and 
Technical Information 

t-
1147, Sh"~ Ram Krishan Gupta: 

Shr. D. C. Sharma: 

W ill the Minister of Sclenti1lc Re-
-seareh and Cultural ~ ir  be pleas-
",d to refer to the reply given to Un-
starred Question No. 529 on the 26th 
November, 1959 and state: 

• (a) whether Government have since 
received the recommendations of the 
Committee set up under Dr. D. S. 
Kothari about the establishment of 
the Central Institute for Scientific and 
Technical Information; and 

(b) if so, the nature of decision 
taken in this regard? 

The Minister of ScientlBc lteseareh 
and Cultural AII':>irs (Sbrl Hamarun 
Xabir): (a) No, Sir. 

(b) Does not uise. 

Sbri Ram Krisban Gnpta: May I 
1<now whether Government have re-
ceived any interim report in tbis re-
gard? 

'7 (Ai) LS-1. 

Sbri Huma7UD Kablr: The com-
mitee met in January and considered 
.1. qUestionnaire which has been pre· 
pared. They have asked for some mO<'e 
information. When this information 
has been received, the Committee 
will meet again. was told that 
they are likely to meet sometime 
during this month. 

Sbrl D. C. Sbarma: May I konw to 
how many bodies and individuals this 
questionnairE! has been circulated and 
from how many of them replies have 
been received? 

Sbrl Huma7un Kablr: I want to 
have notice. 

Sbrt D, C. Sbarma: May I know if 
before any decision is taken, the hon. 
Minister will have the replies tabu-
lated and if so, how long will this 
process take? 

Sbri Humayun Kabir: Some of the 
work which will be undertaken by 
this organisation is already being per-
formed by INSDOC. Therefore, there 
is not that urgency which my friends 
think there is in it. We shall cer-
tainly keep the suggestions in mind 
before a decision is taken. 

Sbrl Hem Barna: In view of the 
fact that the Information Bureau al-
ready exists, would this Central In-
stitute for Scientific and Technical In-
formation be an adiunct to that or an 
expanded form of that? 

Sbrl Hamayan Kabir: I have al-
ready said that we have the INSDOC. 
But this centre, when it is established 
will not only tabulate, but it will also 
take steps to see that the result. of 
the research ne made available 
through ab!ltracts and posRibly 
througb translations on as large a 
Icale a. possible. 
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The MinIster of SelentUlc Re8earch 
ad Cultural Affairs (SbrJ Bumayun 
Kablr): (a) and (b). Production 
drawings for the windmills have 
been prepared and steps taken to 
make a few unit.. Designs and cona· 
trumon of suitable water storage 
tanks for use with windmills are in 
hand. 

[('F) ~h (!,If). ' '''~ 

~ >f; f;,it omT oim: ~r 'Tit ~ m.:: 
~ "ffoff,lfi • .wi ~  ~r t ~ ort ~ 1 
'1''f'l'lflrl;'Il ~  l'f11r ~ 'IIIrif ~  

'ffil ~  m ~  Ui ~  'fiJ.'" m.:: 
~ ' t ~r ~ ~ ' ~ I] 

ott '11''''' rill' : 1 ~ If'" "II it '" 
~ f{lf1' ~ ~ q r~ 1!T"tll' !!l'iIT ~ ~ 

1W: rn ~ f<l ~ ~ i ~ 'TIfT ~, 

1 1" t'lll'll' '1" ~~ll r~~1 

" "fT'f'IT ~ ~ f.!; ri ~r ~ ,{'f 
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of 1fT ~ it ~rr 'il it ~ ~ 
m.:: <f"lf ~'l  f.!;it ~ f.!; 'I>1'1-m ~ 
itit '{;rn; ~ ~ <'!'1fT ~ ~  ~ ~'r 

~ m.:: ~ ~ ~"", t ~  ~ 

~i,"r ~ , 
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r~i i' ~' i ~1 

ShrJ Humanyun ~ lr  I have' 
how many Wind Power Divisions there 
are in the country? May I kn_ 
whether windmills can only be there 
for hilly districts and if so, whether 
there arc some in Bombay State where 
there are hillv districts? 
Shri HwnayUD Kablr: have 
already answered this question and 
indicated the areas where these may 
be useful. 
Mr. Speaker: He has already indi-
cated the areas where they may be 
useful. 

11ft 'II'Iftf m: ;m 1IT'\'.ft1i lHT 
;;fr ~ iI'ff<1r.r 'fiT ifi"S1!' ~i'r, 1 ~,  

~ i  !f<Im ~ ~t, ~~'  'Pf « 'Pf 
,{<r.rr ~ !f<Im Wn ~, flI; mom 
~~ ~~ " ~t~~ 7 

Shrl Uomayun Kabir: If you want 
me to repeat the answer, I shall cer-
tainly do so. 
Mr. Speaker: He has already giveD 
the areas where power may be gene-
rated. 

lIft'II"Mm: ~~ ~ 
iR't1'ft'IfI ? 

'lll 1 "~  ~ !fR ~  
Next question. 

Teachlac of 8clenee at EJ_1ary 
Slap 

+ r Shri S. C. 1JuIsaIda: 
i Shri Subodb B.uIsda: ·IUII, ShrI C. K. Bllattadlarya: 
8hrll'llDprbr: 
l Sbrl L. Acbaw SIncI>: 

Will the MInister of B4a .. tIeIl "-
pleased to state: 

(8) how many State Goventmmlta 
have taken up the pilot ocheme tor 
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improving science teaching at the ele-
mentary stage in 1959-60; 

(b) whether the proposed Central 
aeminer-cu.m-short-term training 
course for consultants was held; 

(c) If so, .... hen and .... here; 

(d) how many consultants joined; 
and 

(e) wheth.,.. there .... a. paucity of 
science consultants? 

The Minister of EdacatloD ~  
IL L. Shrlmall): (a) The following 
.Ix States have .0 far appointed 
Science Consultants: 

1. Kerala. 

2. Madhya Pradesh. 

3. Btlmbay. 

4. Orissa. 

5. Uttar Pradesh. 

6. Rajasthan. 

(b) No 

(C) to (e). Do not ari ... 

Shrl S. C. SlUIIBIlta: May know 
whether any workshop or conference 
of studies with science teachers was 
held and if so, when? 

Dr. K. L. ShrtmaII: U the hon. I\lem-
ber is referring to the seminar, it is 
r ~  to be held; it has not been 
held so far. 

Shri S. C. SlUIIBIlta: Is It not a tact 
Utat the consultants and lCience 
teachers were entrusted with the work 
of finding out a model syllabus and 
If so, may I know whether that has 
been done! 

Dr. IL L. 8hrtma11: The main pur_ 
_ of this project was to try out 
new methods and experiments and 
diacu.s and demonstrate better teehni_ 
quetl and improving teochinc aida and 
materiaIJ. 

8 ..... B_ ..... : May I know whe-
ther It u. a fact that tliere has been 

a proposal to start science clubs and 
schools of the Soviet pattern and also 
observe Science Day In  schoola so as 
to encourage interest among students 
in scientific hobbies? 

• Dr. K. L. ShrbnaII: We do not fol-
low any other pattern except the 
Indian patttern. 

Shrl Nacl Reddy: May I know wha-
ther the Government have taken note 
of the fact that a number of high 
schools even do not have the ne e ~ 

sary Bcientific apparatus to teach 
scientific subjects and if 80. what stepS 

~rn ent arc going to take in that 
regard? 

Dr. K. L. Shrlmall: It is true that 
many of the high schools do 110t have 
Lhe requi:lite material, btlf i'. ~, (.:," 

con'inuous effort to i l" t~ 03 .. ',,':1: (-

teaching in our educational inslltu-
tions and the Government of India 
have already taken various mcaAures. 

Shrl N. Il. Muolswamy: The Minister 
stated that only six States have ap-
pointed consultants. May I know what 
has happened to the other State., 
because they wanted lome more 
time? May I also know the scope and 
content of the pilot scheme? 

Dr. K. L. Sbrimall: The scheme was 
sanctioned only on 1-10-1959. There-
fore, it is not possible for &1 IIhe 
States to adopt this scheme. I am hop-
ing that Borne more States may come 
forward. The Government ot India 
can only write to the State.; it i. lor 
the State Governmenta to start the .. 
projects. 

Dr. M. I. AIoe7: May I know whe-
ther the Central Government has 
made any attempt to Pl'ftCribe oome 
uniform JMlttern of studies for tb_ 
courses for an the States where the 
"xperiment u. goin, to be lrie ~ 

Dr. 1[. L. 8brbu1I: Unltol'lftity I. 
not pou\ble an _ the _ntry tn-
timatel1 It u. the State Go .... rnments 
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which draw up the syllabi and cUITi-
cula. The Secondary Education COU!l-
cil has certainly drawn up a general 
standard for the guidance of the de-
partments. but it is for the State de-
partments to adopt it. 

Dr. M. S. Acey: How are you going 
to assess the ,e,ulls of the experi-
ments made in different States, if 
there Is no uniform standard? 

Dr. K. L. Shrimali: I have already 
said that consultants have been ap-
pointed. Their purpose is not to insist 
on uniformity, but to stimulate initia-
tive and the spirit· of enquiry and re-
search. Uniformity very often kills 
initiative and sometimes the whole 
scientific ~ i 'it is lost if lead unifor-
mity is insisted on. 

Shri S. C. Samanta: May I know 
how much sum has already been al-
lotted to the States and whether the 
States should have to contribute 
something? 

Dr. K. L. ShrimaJl: I am afraid. I 
do not have the break-up with me. 
I can supply it to the han. Member if 
he wants it. 

Shri C. R. PaUabhl Raman: Is there 
going to be a commitee to screen what 
is a scientific matter at the element-
ary stage. e.g. text-books etc.? 

Dr. K. L. Shrimali: That is not the 
purpose of these consultants. I have 
already explained that the main pur-
pose of these consultants is to stimul-
ate new meth')-h ':-\.:1(1 to advise them 
to prepare new materials tor science 
teaching. They have a very limited 
objective in view. 

Shri D. C. Sharma: The han. Minis-
ter has stated that uniformity kills 
initiative. May I know whether the 
han. Minister will issue a directive 
that all kinds of uniformity in projects 
and plan. should be abolished all over 
India? 

Dr. K. L. ShrlmaJl: I have no power 
to issue that directive. 

Shri Hem Barua: May I ~n  whe-
ther it is a fact that there I. a propo-

sal to allow a higher scale of saluT 
to science teachers in school:; and, if 
so, when Government propose to im· 
plement it? 

Dr. K. L. ShrlmaU: This matter hal 
been before the Government for the 
last several years and various ef!orta 
have been made to improve the sala-
ries of not only thQ \ science teachen 
but of all teachers and as the House 
is aware, the Government of India are 
giving grants to the State Govern-
men ts to improve the salary scales of 
teachers at all levels 

Shrl Tangamanl: The han. Minister 
has stated that funds have been al-
located for helping the various high 
schools to equip themselves witla 
science laboratories. May I know the 
number of high schools benefited by 
the scheme during the cUNent Plan 
period? 

Dr. K. L. Shrimall: I do not have 
that information. I require separate 
notice for it. 

Opium Cultivation 

"1151. Shri Vajpayee: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that opium 
cultivation licences are being issued in 
the prohibited area of 15 miles belt 
on either side of railway line from 
N eemuch to Ratlam on the £ecom-
mendations of Dalanda Sugar Factory; 

(b) whether the matter of decid-
ing the grant of licence is left to 
Dalanda Sugar Factory over the head 
of the Government authorities; and 

(c) if so, the reasons therefor? 

The Deputy Minister of FInance 
(Shrlmati Tarkeshwarl Sinha): (a) 
and (b). No, Sir. 

(c) Does not arise. 

Shrl Vajpayee: Is it not a fact that 
these areas were declared as prohi· 
hited areas and now licences are be-
ing issued for these areas? What are 
the reasons for this change of policy! 
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ShrlmaU Tarkeshwari Sinha: The 
15 miles belt on either side of the rail-
way line from Neemuch to Ratlam is 
a traditional poppy cultivating area. 
So, no licences for new lands have 
been given to them. 

Shri Vajpayee: What steps have 
been taken, or are proposed to be 
taken, to eliminate discrimination in 
the issue of licences? 

Shrimati Tarkeshwarl Sinha: There 
is no discrimination. The licences. are 
issued only according to certain laid 
down principles. 

Steel Production In Public Sector 

+ r Shrl D. C. Sharma: 
11 ~ Shrl Chintamoni ~"  

L Shrl Supakar: 
Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) the total quantity of steel whieh 
has been produced by the Steel Plants 
in the public sector upto the 310t 
January, 1960; 

(b) what io the cost of production 
per ton of steel in public sector plants 
as compared to private sectOf" plants; 
and 

(c) how much of the steel has been 
exported till now? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Sln,h): (a) 
89,105 metric tons. 

(b) The Steel Plants are in the 
... rly stages of production and it ,s 
not possible to estimate the cost of 
production at this stage. 

(c) Steel produced in the public 
..,ctor steel plants have not been ex-
POf"Ied so far. 

Shri D. C. Sharma: May' I know 
how far the targets set by the Steel 
Ministry have been achieved and, if 
there has been any shorttalI, the rea-
sons for that? 

Sardar Swaran SIn,h: 1'I1e Wiet 
was for both the public sector and 
the private sector. In the private ..,c-
tor It n~i te  of the expansion 01 
the I.Wu JUain plants, Tata plant and 
Ihe Indian ~ n plant. The expansion 
of the two private seclor planta has 
been completed. In the public oec-
lor the target was 10 set up three 
steel plants. Production in alI the 
three steel plants has started and it is 
hoped that they will be in full pro-
duction by the end of the current 
Plan period. 

Mr. Speaker: He wants t6 know the 
targets both in the private sector and 
the public seclor and hQ!W far the 
ta·rgets have been reached. 

Sardar Swaran Sln&,h: The produc-
tion targets are six million ton. in 
terms of ingots and it i. hoped thai 
the level of production will be there. 
But the actual production io not Iik8ly 
to be of that order, because in the 
initial stages there are difficulties and 
no plant in the world, when it starts 
produces upto the optimum capa-
city. 

Shrl Vldya Charan ShnllIa: The 
hon. Minister has just now stated that 
the steel plants are in the early 
stages of production. In view of the 
fact that the steel plants of Bhilai and 
Rourkela have been producing pig 
iron for the last one year, has any 
assessment been made of the cost of 
production of pig iron in the public 
.ector a. compared with the cost of 
production of pig iron in the private 
sector steel plants? 

Sardar Swann S~  Actually, 
what I have said with ... gard to steel 
is equally applicable to pig iron. I 
would like, with your permission, to 
give a little infonnation which might 
enable hon. Members to appreciate 
the point. In each of the project re-
ports the cost of production has been 
given on the basi. of certain a.sumD-
tions like the prices of raw materials, 
cost of power and water, credit for 
bl-products etc. Depreciation cbarges 
have also been assumed. Since the 
project reports bave  been prepared, 
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there have been changes in the capi-
tal costs, prices of raw materials and 
such known factors and also in the 
technical feature:; of the plants. The 
bcarmg of these differences on the 
cost of production is being analysed 
and the consultants will be asked to 
work out the costs once more on 
figures of capilal costs, prices of {,aw 
materials and costs of power and 
wa te r to be given to them. 

Shrl Ramanathan Chettlar: May I 
know whcther Government will give 
due consideration to the suggestions 
contained in the report submitted by 
~'l  National Council for Applied Eco-
nomic Research to the Ministry of 
Scientific Research and Cultural 
Main in regard to the position of 
steel in this country? 

Sardar Swaran Singh: Yes, Sir. It 
has already been considered and we 
will t.ry to make the best use of the 
materials that has been puL forward 
in that report. 

Shrl Kalika Singh: May I konw 
whether, according to present indica-
tions, the cost of production at Rour-
keb is likely to be higher than that 
of Bhilai and, if so, the reasons? 

Sardar Swaran Singh: As I have 
stated, the whole matter is still to 
be "".1Iysed and so I will not hazard 
a gt1e~  

Shrl Mahanty: The hon. Minister 
has stated that the production has 
becn not according to the rated capa-
city in view of the Initial difficulties, 
which is a universal feature In all the 
steel plants. May I know whether It 
is a fact that the production in tl1e 
fir,: blnst furnnce in Rourkela Is not 
according to rated capacity because 
the ~eel mill has not been commis-
sioned? 

Sardar Swaran Singh: Yes, that is 
one of the reasons, and that can be a 
teething trouble. 

Shrl Mahanty: Commissioning of the 
steel mill does not partake of any 
universal law. There must be some 
r"' ~ n  What is the reason? 

Sardar Swann Slnrb: Universal 
law is not law in the sense of any 
Constitution or any rules. Actual 
experience of the world shows that 
one thing or another is not ready 
according to your expectations, and 
that is precisely what is meant by 
teething trobuble. 

Shrl S. M. Banerjee' want to 
know whether the country is going to 
attain self-suffiDiency in the matter of 
steel during the Third Plan period. 

Sardar Swaran Singh: That is our 
aim, but only time will show as to 
whether our economic growth is such 
that we can feed all the requirement.. 
of our ecC'nomy with steel. But that 
is the objective and the expansion 
programme is designed really in such 
a manner that it meets with the 
demancJls of our economy with regard 
to stpel. 

Shrimatl Renu Chakravartty: It has 
been estimated that the production of 
steel in the public sector factories in 
the Second Plan period will be 3,3 
million tons. Could we know what 
the hon. Minister ex;pects to produce 
in Rourkela, Bhilai and Durgapur this 
years? 

Sudar Swann Singh: Thcre is stin 
one year to go so I would not make 
a guess. 

ShrlmaU Renu Chakravartty: This is 
tilt! last year. 

Shrl D. C. Sharma: Is there any 
agency which can do what I call per-
formance audit of the construction of 
these steel plants wIth probable dates 
of their going into production, tak-
ing into ""count these teething trou-
bles about which he is talking all the 
times? 

Sardar Swaran Singh: I am afraid 
that I have given a wrong impression 
if I have said that I am talking of 
these teething troubles all the time. 
So far as the other thing that has 
been suggested by the hon. Member 
is concerned, namely, that there should 
be ~ e agency to assess the perform_ 
ance and see whether schedules have 
been ahdered to. that i. a continuClus 
process. No project authority would 
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be worth its name If it does not conti-
DIlously watch the CODStruction sche-
·dules and see that the expectations 
.are fulfilled. 

Shri D. C. Sharma: What definite 
.SK.'PI are being taken to give reality 
·to Ihls continuous process to which the 
:hon. Mnister has referred? 

Sardal' Swann SJa,h: This is noL 
·.batract. There are parts of the or-
.pn.isation which are constantly seeing 
whether the construction schedules 
'have or have not been fulfilled. There 
are monthly reports, quarterly reports 
'and even weekly and fortni,htly 
~rt  to see the progress of construc-
tion. With regard to production also, 
'we know what any particular unit 
IIhould perform and what its perform-
'ance is. Therefore it can alway. be 
tN!en whether It is up to the expecta-
·tion or not and, If not, what are the 
-defects and how they should be 
removed. 

Bbrt TaDramanJ: Out of this 89, 
105 tons which was produced till 
J"anuary, 1960, how much has been 
produced in Rourkela and how much 
has been produced in Bhilal? 

Mr. Speaker: Has he got the break-
up? 

Sardar Swann SllII'h: Up to the 31st 
J"anuary, 1960, Rourkela has produced 
'38,901 metric tons of steel and Bhilai 
bas produeed 50,21M tons. 

8hri D. C. Sharma: Not much 
dit!erence. 

TecImIcal Pe_el for on and 
Natural Gu ColllllllBalon 

+ 
.1153 {Shrt Nad Reddy: 

Sh:rI Vasudevan Nair: 

Will the Minister of Steel, MInes 
-.I Fuel be pleased to state: 

(a) whether any assessment of the 
requirements of the Oil and Natural 
Gas Commission in technical personnel 
upto the end of the Set'Ond Five Yoar 
Plan and the Third Five Year Plan 
bas been made; 

(b) If so, the nature of the reoulre-
ments; 

(c) the steps taken and the result 
achieved so far; and 

(d) the steps proposed to be taken 
to meet the requirements? 

The Parliamentary Secrelary to the 
Minister of Steel, Min"" and Fael 
(Shrt Gajeadra Prasad Sinha): A 
statement givin, the required infor-
mation i. laid on the Table of the 
House. 

STATZ_NT 

(a) Yes, Sir. 

(b) The requirements of technical 
personnel consist mainly of Geologists, 
Geophysicists, Engineers and Crafts-
men. 

(C) The stePs already taken and 
result achieved are:-

(i) Establishment of training school. 
at Jawalamukhi and Cambay to 
train up the drilling personnel. 

(ii) Posting adequate number of 
Ind4an understudies with the 
foreign exp"rts employed by the 
Oil and Natural Gas Commis-
sion. 

(iii) Deputing Indian Officers 10r 
training abroad. 

(ivl 34 Officers of the Oil and 
Natural Gas Commission have 
already been trained in foreir," 
countries and 15 are still under-
going training. 

(d) The stePs' proposed to be taken 
are:-

(il Establishment of training and 
research Wing of the Oil & 
Natural Gas Commission and 
instituting an renti "~ hi l 

course where the GraduDtl'S 0' 
the Indian Universities would 
be given a course for six 
month •. 

(Ii) Sending the Indian per.",nnel to 
foreign countries for .""daU.ed 
training. 

Ciii) Obtaining the services of foreign 
experts to train the Indian per-
sonnel locally. 
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IIhrl Nacl Bedel,.: May know 
whether any I!!rtimate of the require-
ments of trennical personnel for the 
Third Five Year Plan has been made 
and, it so, the number of technical 
personnel of the dill'erent categories 
that we ~ need? 

Shrl GajeodJ'a Prasad Sloh.: Th. 
requirement of the Third Five Year 
Plan is under consideration and it is 
too carly to give that information. 

Shri Nail Reddy: We have been 
told that the requirements of techni-
cal p"rsonnel consist mainly of some 
categories and certain steps that are 
proposed to be taken are also given. 
Have these step. that are proposed to 
be tsken been considered in the light 
of t he expanded n"""sslty of technical 
personnel during the Third Five 
Year Pia.. period? 

The Minister of M,oes and 011 
(Sbrl K. D. Malavlya): Yes, Sir. The 
programmes for the remaining part of 
th,> Second Five Year Plan and the 
Third Five Year Plan have been con-
sidered. As far as it is possible for 
the Second Five Year Plan and the 
need •. we shall require about 0.200 
technical personnel by the end of the 
Third Five Year Plan. 

Shrl Narayanaokutt,. MeDOD: May 
I know whether any steps have been 
taken to train teohnical personnel in 
the distribution wing of this industry 
or whether any steps are being con-
templated for training technical per-
lonnt·l in the distribution wing of tile 
oil industry? 

Sbn K. D. Malama: So far as dis-
tribution of oil products is concerned, 
that falls just now out of the pur-
view of the Oil and Natural Gas 
Commission. But if my hon. friend 
is interested in it. he can give notice 
of a separate question. I will surely 
answer it. 

8ul B_ BanIa: In view of the 
fact that oil exploration is carried on 
at the level of three different sectors, 
that is, the private _r, the public 
lIeCtor and the eombtned sector, may 
J know whether the steps enumerated 
In the statement are meant for all 
the three sectors or are they meant for 
• particular aeetor onJy? 

8brI K. D. Malavl,.a: The statement 
to which I have just now referred 
relates to the Oil and Natural Gas 
Commission's activities in the public 
sector. 

Shrt Vuba Chara.n Shukla: May I 
know if the Govenunent hav" made 
any IISSe8Sment as to whether our 
universities have the nee ...... ry curri-
cula and educational facilities to pre-
pare the basic background tor the 
engineers and technicians of oil 
technology that have to be trained' 
and whether Government propose to 
give any aid to the universities to 
give this basic educaUon to the stu-
dents? 

8hrI K. D. Malavlya: The back-
ground study for our oil explorers, 
whether they are geologists, geo-
physicists or dJ'il1ers. is obtained from 
our university graduates. For in-
stance, geologists, students of physics, 
mathematics and mechanical and' 
civil engineers are all derived from, 
the universiti .... 

Shrl NacI Redd,., In view of the 
answer that was given in reply to a 
question a few days ago about train-
ing of technicians, may 1 know from 
the Government whether without 
having our technicians trained by 
the private sector we can achieve the 
target that the hon. Minister has just 
now told us of a few thousand techni-
cians necessary for the fulfilment of 
our needs? 

Shrt K. D. Malama: We welcome. 
cD-operation and IlSIIbtance from .n 
sides, whether it is private sector or 
foreign friends. for receivi"lt training. 
We have received some training from 
the Assam Oil Company and out.<ide 
authorities also. But by and large 
most of the problems are being un-
dertaken by the Oil and ~~ t r  Gas 
Commission under Its own organis-
ation. 

Shrlmatl Ma1Ida Ahmed: May 
know whether Government have any 
proposal to establish any training 
school in Assam durinll the Third 
Five Year Plan? 
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Sbri K. D. Malavlya: We have some 
training centres in Jwalamukhi and 
Cambay. We have had some persons 
trained also from Assam in Assam 
Oil Company. 

_ Shri aem Barna: In view of what 
the hon. Minister has said in reply ID 
my previous Question, am I ID under-
stand that the private sector is not 
going to train our people for oil ex-
ploration and that they refuse to co-
operate with the Government? 

Shri K. D. MaJavlya: No, it is not 
like that. We do receive offers of 
hel.p for training from certain of the 
oil explorers that have come ID search 
tor oil here. We are getting some 
assistance from them. But obviously 
we hll'Ve got a big pr<>gramme and we 
<:SJU>Ot expect that everyone of us 
can be trained from Standard Vacuum 
or any other concern. 

Sbrl NarayuanlluUy MIODon: May I 
know whether the Standard Vacuum 
Oil C"-ompany which is a partner in 
the Indo-Stanvac agreement have 
trained any technical peno!Ule1 over-
seas who are W'OI'Itine with the Stanvac 
Company in the Ben!'.l basin? 

Shrl K. D. Malavlya: A number of 
young'fnen have been trained parti-
cularly by the Slanvac people in West 
Bengal. So far they are still under 
the employment of the Indo-Starrvac 
project. When some surplus people 
are th .... e we try ID get them. 

Shrl NqI Reddy: It i. reported In 
the state""'"'t that haa been given that 
certain Indian oftIcers have been amt 
abroad for traiJUn«. May I know 
the number of indian oftIcerw that 
have been sent abroad and ID which 
countries? 

ShrI K. D. Malavl".: So far we have 
aent about 34 persona. We are aend-
Ing another batcl1 of perhaps 13. Out 
of these 34 that have been trained 
abroad, 14 are from USSR, 8 from 
France, three frnm Holland. two 
from Inm and seven from the United 
State.. of J\merlca under the TCM 
dteme. 

S1IrtmaU Maada Ahmed: May I 
know the 1DIal number of traineea 

at Jwalamukhi and Clmbay training 
schools and the number of traint .... 
from AssamT 

Shrl K. D. Malavlya: There have 
been very few people who have bren 
trained from Assam and a very large 
number who have been trained from 
Cambay and JwalamuklU. 

Nap Chief 

+ 
(Shri Itqhouth S ....... ' 
I Shrbnatl Mallda Ahmed: 

11 4 ~ Dr. Bam 80bhar S ....... : 
I Shrl A.Jon SInCh Bhalburl.: 
L Sbrl Ooray: 

Will the Minister at Rome Allain 
be pleased to state: 

(8) whether 8 Nags Chief of Tunjol 
Village in Mao was killed and tWit 

oth..... sustained aerious bullet in. 
Julies when about 80 anned Naga 
h09!l1es raided the villq., on the 
evening of thO' 12th January. 1960; 
and 

(b) i! so, the details at the accident? 

The M!DUter of B_ Allain 
(8hri G. B. Pant): (a) and (b). On 
the 12th January, 1980, .ome person. 
from Klu!jo Khonoma in t/u. Naga 
Hills TuuUBng Area """e and cJaim-
ed some land ne&r Tunjol v illale in 
Manipur. An altercation IDok place 
between them and the villagers of 
Tunjoi who also claimed the land in 
the oounoe at which the Gaonbura of 
Tunjoi waa killed and three other 
persons teeei ved inJ urIes. The ind-
dent appeara to be in the nature ot a 
land dispute. The pollee have re-
giatenod a case and the matter I. 
under investilati<ln. 

SbrI Barhonatll Sl.Dp: What M1p 
"'88 . extended 10 the Naga Chle!? 

Shri G. B. Pant: 1 am not aware 
11 any help was soulht or giwn. 

Sbrt Bem Barna: May I know wh .... 
tiler it ia a tact that tou r J)eI'II>N, 
Naga hostiles. who have been involved 
in this iaRUP. have been arrested and 
out at the.c four two belon, 10 
Burma? U so. hav .. Governma>t 00 
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far brought this to the notiee of the 
Burmese Government and with what 
results? 

Shri G. B. Pant: I am not i" a 
po.iti()n to say th"t two of them be-
l<>ng to Burma. My infcmnation d<>es 
not rev""l that. 

Shrl Tyag!: Have the Government 
made sure that the Naga h<r>tiles had 
no hand in this murder? ..... 

8hrl O. B. Pant: The i"lormation 
that I have received, as I said. 

Shri Tyag!: Was it only a dispute 
in t.h.at village or had Naga hostlles 
anything to do with this murder? 

Shri G. B. Pant: There was a land 
dispute. They came there, sc1. fire 
to II stack of fire· wood and claimed a 
piece of ILLnd. The dispute has e~n 

there even previously. Tha: led to 
an altercation and to a riot in which 
three" persons were injured and one 
was ki1:ed. 

Shrl Hem Batrua.: The news that 
appt'ared in the press-Bnd that was 
obtained from the police source-sai.d 
that four persons were , ~hen~ 

ded by the police and several 
ammuni t ions were rpcovercd 
from them and it further said thnt 
two per;<ons belonged to Burma. That 
is why I requested the han. Minister 
to s(.'c if these facts are correct or not 
bero use there is a trail of apprehens· 
ion. 

Shrl G. B. Pant: I will convc-y the 
suggestion made by the hon. Member 
to the Manipur Administration. 

Monuments of Local Jmp<>rtance 

-1: :;:;. Silri Ajlt Singh Sarha,li: Will 
the Mini;;ter of Scientific Researeh and 
Cultural Atra.irs be pleased to refer 
to the rp.;>ly given to Slarred Ques· 
tion No. 101 on the 18:h N()vember, 
1959 and state: 

(6) what steps are intended to be 
taken to protect the mOnumen:s of 
10-~" 1 importance; and 

(b) whether thev have been eli-
minated from the 'list of Natiora, 
Monuments under the control of the 
Union Department of Archaeclogy? 

The Deputy MIIlIster of sa ... tIIe 
ReseardI. aDd CaltDral Mairs (Dr. M. 
M. DaB): (a) Item 12 of List II-State 
List (Seventh Schedule) of the Con-
stitution ()f India lays down that anci-
en t and historical mocnumenu; other 
than those of national importance are . 
the responSibility of the State Gov-
ernments. 

(b) The list of monuments to be 
dropped from the Central li,t at 
prot.ected. m<m.uments bas not yet 
been finalised. 

Wi:h your permission I may acid 
tbnt acc.reting to the prllvision of the 
Constitution referred to in the reply, 
we have requested the Sta te Govern-
menls to set up their own Archeo-
logy departments and to enact laws 
for the protecti<>n of the monuments 
<>f local importance. I am iliad to 
inform the Hoose that up till now 
ten State Governments have establish-
ed their own departments of Archaeo-
logy. 

Shrl Ajit SIq'h Barhadl: May I 
know whether in the matter of cate-
gorising of monuments State Govern· 
ment, are consulted and their opi-
nion is taken? 

Dr. M. M. DaB: In the matter of 
categorisation, whether a particular 
m()!1ument belongs to the local im-
portance groop or the national im-
porlance group, we refer it to the 
Standing Committee <>f the Advisory 
Board of Archaeology and the recom-
mendation of the Standing Committee 
is accepted by the Government. 

Shrl AJIt Singh Barbad!: May 
know whether the views <>f the Stale 
Governments are taken or not? 

Dr. M. M. Du: No, Sir. 

~l '~~~  ~",,1'  

~~ ~ ~ fli," it orr \J:flmm: <mmr 
~, <iIW 'If"'"" P"T ;r tlTiIT 'In' ~ 
~ 'liT ~ 'fT, 'flIT '4!r 'lfroI' ~~ 
if, ~ f<fll11l' it mfi!<;r 'I'(\' ~ ;u 
~  
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Dr. M. M. Bas: So far as our in-
formation goes-and I am not pre-
pared to comm1t.-that particulac 

monument is a small temple and it i. 
not of great antiquity. 

Sbri Bem Baraa: May I know at 
what stalle the examination of the 
State Goverrunents at present lies in 
view of the tact that the existing list 
·of monwnents is being examined by 
the State Governments in order to find 
·out which are the monuments of local 
importance and which are the monu-
merut.s of national importance? 

The MlnIsIer of Sclent18c a-n:h 
and CultlU'al Atralrs (Shri Bumayun 
Kabu): The han. Member did not 
get the answer quite correctly. There 
is a national list of monuments and 
1hat list is bei.n& scrutinised by the 
'. 'Standing Committee of the Central 
.Board of Archaeology. There is no 
.question of any examination by the 

Sta·te Government. 

Shri Rem Baraa: May I know at 
what stage the ocrutiny at pre.ent 
Jies? 

Shr! Bamayun Kablr: The scrutiny 
wvill be a continuous one. We have 
about 5,000 monuments in the national 
list at present and some of them 
'seen to be not of national importance. 
'The first examination was undertaken 
during the current year and the 
'Central Advisory Board recommended 
that 115 monuments from various 
1itatR.5 may be taken out from the 
national list. Out of that Govern-
·=t has already decided about 107 
monuments. 

Sbri KaIIka SlIlp: May I know 
whether the temple at Rameswaram 
is r.onsidered to be of local import-
ance' and is under the jurisdiction of 
the Madras Govenunent, or is of 
national importance and is be>ing 
listed as a national monument? 

Shrl Rama1Wl Kablr: This was cJis.. 
Cll. .. ed at great length during the 
Budget debate, and I have nothinr to 
add. 

Sbri "nIana PHial: May I know 
the criteria laid down for flxinc wile-
"ther a particular monument is of 

n.ational importan<:e Or State import-
ance, because the bon. Minister said 
that 150 are to be> removed because 
they are not oonsidered to be at. 
national n r~  

SbrI Bumayun IUbir: The criterion 
i. not anyone single condi I ion. His-
torical importance, archaeologkal im-
portance, artistic importance, stD.te 
of preservation, whether there has 

been new construction in the a"'a-
all these facton are taken into con-
s.ideration by the body of eXperta 
and they advice. 

Shrl S. A. Mehdl: When they flna:ise 
the list of mooument.', numbering 
about 150, to be handed over to the 
States, may I know whether . hey 
will take care to see t.ha,t the State 
Government has the Archaeological 
or some other department to look 
after the monuments? 

Shri Bumann Kablr: They are 
not necessarily handed over to the 
State Government, but I did give an 
assuranCe to ParlilUl1l'nt and to the 
Central Board of Archaeology that no 
monument which is now on t.he pro-
tected list will be de-protected till 
arrangements have been made for its 
proper maintenance. 

Dr. M. S. Aney: May I know whe-
ther the Governm""t of Bombav has 
brought to their notice a n~ t 
at Sindkhed which i. the birth place 
of the mother of Shri Sivaji Maharaj? 
Has it come to their noUce that there 
is such a monum..,nt and that It 
should be> Included in the list of 
national monuments? 

Sbri Buma1Wl Kablr: I cannCJot .. y 
about a particular monument, ll~ 

if the Bombay Govemment brings 
it to our notice, we shall certainly 
pay every attention to it 

Shrl S. A. MehdJ: May I know It 
the li.t of the monum"n (-0 that i., he-
ing finalised will be published before 
flnalisatlon? 

Sbri Bamayan Kablr: They will be 
d .... protected from the 1st of April. 
the day atIeT tomorrow. and if ynu 
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.. wish, Sir, I shall have a list placed 
on the Table of the House. 

8brl BasumafAri: May I know whe-
ther the ancident monuments of capi-
tal of Bodo Kingdom at Dimapur in 
Assam have been taken to be of nat-
iDna1 importance or of State im-
portance? 

SbrI Humayun Kablr: I should ask 
tor notice. There are 5,000 monu-
ment... I cannot say off-hand which 
one is on the list or not. 

8brt P. K. Deo: From the reply we 
learn that monuments which are of 
national importance are preserved by 
the Central Government. May I 
know it a di.rectI ve has been issued 
to all the State Governments to pre-
aerve monuments which are not de-
clared to be of national importance, 
It ateps have been taken by the State 
Governments for their preservation, 
and whether they have organised 
their own Archaeolo(ical Depart-
ments in aU the States? 

Mr. Speak .... : He has answered it. 

Sbrl Hamayun Kablr: I have ans-
wered the qUl>Stion, but I would re-
peat that we have classified monu-
ments into three categories: monu-
ments of national importance, monu-
ments which are important but do not 
deserv .. a pi""" In the national Ii.t, 
and monuments of local importance. 
The programme we have drawn up is 
that the monuments of national im-
portance will be the responsibility of 
the Central Department of Archaeo:,,· 
rY. About monuments in the second 
category we have requested the 
States, and as we just stated before 
the Hou';;', about ten States have al-
ready set up their department.<, and 
we are in correspondence with the 
othenl. About the third category, we 
have requested the State Governments 
to bring them to the attention of local 
bodies, district boards. munlcipaJities, 
corporations, historical societies, uni-
versities lite., to look after them. 

8br1 P. K. Deo: What about the 
other States which have not oreani.-
eel their Archaeolotrical e rl ent ~ 

SbrI Bubayun Kalrir: We expect 
ti1at they will organise them t"r~' 

sooo. 

Shrl P. R. Patel: May I know whe-
ther at Sitapur Rudramarg is a monu-
ment of national importance? 

Mr. Speaker: Regarding details, 
the hon. Minisb'[" has already said he 
wants notice. 

ShrI P. R. Patel: I want to know 
whether Government is aware that it 
is being defaced day by day. 

Mr. Speaker: The hon. Member may 
put a question separately. 

Shrl AJlt Sinrh Sarhadl: May I 
know it the Advisory Board is taking 
steps to ass .... public opinion about 
the importance of a monument be-
fore categorising it? 

Sbrl Hamayun Kalrir: The Standing 
Committee will take all factors into 
consideration, but it is an expert 
body and it will finally have to take 
its own decision. 

• H v. "'. .n If.m m mf'.Ifi : 'f1IT 
t r -t l-~~, r !i'\Tmfil;: 

('O) 'I'1T ~ w;r ~ ~ fimft it 

~~ ' i1r~~~  

('!f) '1ft lIT, <fr ""","-f.r.'f ~ ,.;r 
~ ~~ ri i l "~ 

fiI;qy ~ ~ ~ -.m<r ~ ~ ~  ~ 

~l ~ 

(If) ' '1 ~- t r~ i ~~ 

~ tl;;fI ~ ~  Ait -.:m:o ~ 
~  

t r~ n ~ ~  

(I!» rr,~ I 

("1') ~~- 'l"'l l  m, 
om ~ I 
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8hrlmaU Reaa Chakravarttr: Are 
there any teache ... of Hindi who have 
gone there <>II the recomrn<>nda tUm 
at the universities or have e ~ 

directly prof...., ... or teache ... durilll 
the course of their &Ludies abroad' 

Dr, K. L. 1IIlrIIaaU: The hon. Mem-
ber will look InID the statem<mt. 
Three teachers 1nII'e oent in 11157·&8. 
Obviously they Wl!I1t with DUr know, 
ledge. I do not know ... hether they 
... ere reelJllllllel>ded by the univenltl. 
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or not, but these were the people who 
were outstanding in their oWn field 
and were approved by the institutions 
in foreign countries where they were 
being taken. 

Shri Hem Barua: May I submit 
one thing? There is no reply to part 
(c) of the Question in the statement. 

Shr! Vajpa"ee: He has given. 

Shrl Hem Barua: Then, may I put 
a supplementary? 

Is it a fact that the Governrol'nt 
propose to offer stipends to Afri an 
and Asian students studying at pre-
oont in Indian universities, whether 
any applies: ions have been received. 
and if so, whether the stipends are 
offered? 

Mr. S~er  All for Hindi? 

Shel Rem Barua: Yes. 

Dr. K. L. Shrlmall: Some stipends 
are offered and each scholar is paid 
a scholarship of Rs. 200 per month 
~ e  tuition and university ex· 
amination ,lee. At r ~t n  we have 
two scholars one from Japan nnu 
anothpf frr.m Israe' who nrc studying 
here. 

Development Loan FwuI 

·1158. Shrl S. M. Banerjee: Will the 
Minister of FbuuIcle be pleased to 
state: 

(a) whether it is a fact that the U.S. 
Secretary of State, Mr. Christian 
trer~ 'r  conflnned before the House 
Foreilln Affairs Committee on tbe 17th 
February, 1960 that the Development 
Loan Fund, U.S.A. will accord special 
treatment to IndIa in recolDition to 
ber "very real progress"; and 

(b) it so, what will be the main 
features ot this special treatmentT 

The Depal" MlDIIIter of PIDaaee 
(Sbrlmatl Tarlu.ln.vI 811111a): (a) So 
far as it could be ucertained by Gov-
emment the ofllcia! text of the State-
ment by the U.S. Secretary of State, 
Mr. Christian Herter before the H_ 
l'llrei.., Aftalrs Committee on the 17th 

February 1960, does not contain a 
reference to the Question of opecia! 
treatment to India by the Develop-
ment Loan Fund. 

(b I Does not arise. 

Sbrl S. M. Banerjee: May I know 
the amount India received from this 
organisation during 1958-59, and on 
what terms? 

Shrlmatl Tarkesbwari Sinba: The 
allocations of 1959 were appropriat-
ed, but negotiations for the financial 
year 1960 are still in progress and 
allotment has not been made. 

Shrl S, M. Banerjee: According to 
the flgures available, two loans were 
given: om" loan was Rs. 8'6 crores 
which bears interest at 3. per cent 
per annum which is to be utiJised for 
the import of about 1'40 lakh tons of 
steel for public utility projects like 
irrigation and power; the otner loan 
was Rs. 10'5 crares which be-ars inte~ 

rest at 5\ per cent per annum which 
is to be utilised for th!:' import of 
about 1'20 lakh tnns of steel for in-
dustrial entprpnscs for the construc-
tion ot Government-owned factories 
li ~' steel p:ant;. I want to know why 
th~re is so much difference in the rate 
of interest between the two. What 
is the reason tor the discrimination in 
the rate of interest? 

Shrlmall Tarkesbwarl Sinha: These 
loans can be a110tted to both the pri-
vate and the public sectors. 

Mr. Speaker: He wants to know 
why the rate for one is 3t per cent 
and tor the other is 5t per cent, why 
there is such a difference between the 
two. 

The MInister of P'IDaDee (Shri 
M .... rJI Deal): For irrigatiOn, it Is for 
the benefit at agrlculturilts, and it will 
not be so very profitable, theretore It 
i. less interest. The other thing is tor 
the consumption ot industries which i. 
• proftt-earning thing, therefore they 
take more interest. 

8brl S. M. 1IaIIerjee: May I kn_ 
whether this difre"",ce is actuallT 
meant to safeguard the interests I1Il' 
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the private sector allainst the expan-
sion ot the public sector because tbese 
entire loans to the tune of Rs. 10'5 
crorea are meant for the expansion ot 
the public sector steel plants? 

SbrimaU Tarl<esbwarl SiDha: No, 
that ia not a fact. 

Sbrt BecIa: May I know whether 
there is any appreciable change in the 
attitude of the USA Government and 
private investment tram USA to-
W'8rds investment in India, and if so, 
bow tar that has been envisaged? 

SbrlmaU TarI< ..... warl SiDha: All the 
IllDa and symptoms are very 
Incouraginll· 

8brt N. IL MDDlBwamy: May I know 
whether it is a fact that a strange 
policy has been introduced here, to 
have this loan 1inked up with Ameri-
tan services and goods? 

SbrimaU Tarkellbwarl SiDha: There 
was a proposal that this amount should 
be diverted to the buying of Ameri-
can goods, but, so far, no decision from 
nur side has been taken in this matter. 
Our Government have broached the 
whole question and the whole ques-
tlon is under negotiation. 

Sbrt KaUb 8 ...... : May I know 
the reason why mOBt of the Develop-
ment Loan Funds of USA to India 
both in the public and in the private 
sectors bear interest rates of 5, per 
Clnt and above, while all tbe develop-
ment loans receivedtrom the USSR. 
Czechoslovakia, Rumania and Hun,· 
ary uniformly bear an interest rate 
of 2, per cent? What does tavoured 
treatment then mean? 

8brImaU TarI<eUwari SIBba: There 
ia no favoured treatment. They are 
according to the terms and conditions 
of the Development Loan Fund loans. 

8hrtmaa Beall Chal<ravarlty: May 
I know whether the amount that was 
liven tor the Import of steel has been 
utilised Mly tor that purpose. or 
wbether there .... a shorUall in our 
purchases? 

....... U TaItt .......... 8 ...... :  I am 
lIot In a poaitlon to MY just now 

whether the complete amount bas been 
utilised, because I have no figures 
here with me at present, but I can 
supply the information to the hon. 
Member later on. 

Sbrt Monrka: May I know whether 
there i. any condition attached to this 
loan that the amount should be spent 
in America only or whether we can 
.pend it anywhere else in any other 
competitive market in the world? 

Shrtmatl Tarl<eebwarl Sinha: In 
respect ot the loans which have bt'en 
agreed to and which have 81n'ady 
come tD us, there was no condition put 
lilte that; no .. , it is there, but I am 
talkin& of all the allreemen to an-i ved 
at before. 

Sulma&l 8eDu ChaI<ravartty: There 
was a statement in the press that out 
of the DLF loan fund which had been 
appropriated tor India, very 'little had 
been utilised, because of tbe high rate 
of interest. May I know the total 
amount that has been utilised and the 
shortfall for 1958-59? 

Sui MorarJI Deal: If a notice i. 
liven, we shall supply all that Infor-
mation. 

S/U"I Bem llarua: In view ot the fact 
that there is a proposal to link up this 
DLF ioan with a condition to purchase 
American capital good •• may I know 
whether the private sector projeclll 
which depend on global tenders would 
be a/Tected because the price. of the 
!loods in America are sutllclently 
higher, and if so, whether a deadlock 
Is beln, cauled in thl. or not, and .t 
so .... 

Ifr. ~r  How many 'If 10'1 
There can be on1y one 'if 10'. 

S"" B_ .... : It 10, may I know 
whether a dea41oc:l< II beln, crea,:",,-
and If 10, ho.. that deadloc:l< II ,olDl 
to be reoolved? 

Slut IIIonrJ 0-1: There II no ques-
tion of deadlock. If It suits us, w. 
should tau It; IJ It does not luit us,-
we do not take it. 
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To Evaders In Bomba:r 

+ 
.U59. r Shrt .S. A. l\Iebdl: 

\. Shrt P. G. Dell: 

Will the Minister of FiDaDee be 
·pleased to stste: 

(a) whether Government have seen 
a letter published in the Time1 of 
Indi. on the 8th February, 1960 about 
tax evaders in Bombay; and 

(b) if so, the steps taken to protect 
employees of firms for giving the in-
formation about income-tax evasion 
to Government against the firm? 

The Depot:r MInister or FlDaaee 
(Shrlmatl Tarkeshwarl Stuha): (a) 
Yes. 

(b) It is hardly practicable for Gov-
·ernment to undertake to give protec-
tion of the type contemplated in the 
question. 

Sh" S. A. Mehdl: May I know the 
number of people that have been dis-
mi .. cd by the firm? 

Shrlmatl Tarkeshwarl SIDhB: I do 
not know whether I am in a position 
to give out that information, because 
the question concerns information 

~e  on about income-tax evasion; 
in vIew of that, I do not know whe-
ther I am in a position to give that 
information about witnesses who have 
been dismissed or who have not been 
dismissed. 

Shrl S. A. Mehdl: May I know the 
number of companies from whose 
employees complaints have been 
received? 

-n If. 'I'T. f(lIh : it ;;noR! 'mQT 
~ f4; ~ mr ~' 'r t'l' ~ ,..Ii l11'm'VI' 
f.rl!1f lIT ",)t ~~ ~ ,,:ir if'lIlf ~ 
f3r;r ~ ff. ~  h 1{oR <m'ii it. 3m: 
l ' ~ "flT ' ~ IIiR ~ h>ii '1>'[ >m: 

t~ ~ 1ft ' ~, if@'f' ~ 'ffi ~ ! ff. 
~ ;;ftrr ~ fu>ffl ilrF h'f ~i~ 
~ ~ I 

~ ,,1ft (eft 'il"m:lIi _mt) : 
~'  r ~ it 1lnh ,.. .. ~ r"'-'ft if; ~n  

'f,ir ' ~ ~ 0I1T0! I 

eft If. 'I'T. fri'n : "'" ~h ~1t  

~~'  I 

Sbrl P. G. Dell: What .. as the 
fraudulent amount involved in it? 

Sbrlmatl Tarkesbwa" Stuha: I  a .. 
not aware of the amount which i. 
inVOlved. but this particular question 
concerns a complaint which wal 
received. and in respect of which in~ 

vestigation is proceeding. 

Shrl S. A. Mehdl: May I know the 
number of firms whose employees 
have given any complaints to Govern-
ment about the treatm",\! given to 
the employees for giving information 
to income-tax people? 

Sbdmatl Tarkesbwarl SIbha: It i. 
one firm, but I cannot give out the 
name. 

.:;Ib" S. A. Mebdl: I wanted to know 
thf' number, not the name. 

Shrlmatl Tarkesbwari Sinha: I said 
Sbrlmatl Tark .... hwari Sinha: I 'one'. 
would like to invite the attention of 
the hon. Member to the news report 
on the basis of which this question 
has been put. Ol"e Mr. Javery com-
p1alned, and he wrote a letter to the 
Editor of Times of India about cer-
tain thing. that nad happened in a 
certain firm. I do not know whether 
I am in a position to give out the 
names, because all this is under in-
. vestigaUon. 

8h .. Ram Iris ...... Gupta: At what 
stage Is the proposal to amend .ec-
tion 54 of tne Income-tax Act with a 
view to disclose the names at the-
firms against whom investigation pro-
ceedings have bef"n started! -

The Minister of Flnanee (Shd 
MoraeJI DesaI): In a highly advance' 
Itale. 
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I'GSltioD of Mayor III Warru>t of 
Preeedellce 

+ 
Shrl D. R. Chavan: 
Shri Sublman Gb_: 

·1168. 

Will the Minister of Home Main 
be pleased to state: 

(a) whether Government have 
received any resolution passed n~ 

animously by the Mayors in the 1ast 
Conference for changing the order of 
precedence" regarding the position of 
Mayor in the Warrant at Precedence; 
and 

(b) if so, what step Government pro_ 
pose to take in the matter? 

The Milliliter or HODle Atraln (Sbrl 
G. B. Pant): (a) Yes. 

(b) The resolution was reterred to 
the' Central Council of Local Self-Gov-
ernment held at Hyderabad in October 
last. The Council approved of the 
present position ass.igned in the War-
rant" of Precedence to Mayors just 
after the Members of Council of 
Ministers in the States. Government 
are in g~ent with this view. 

Shrlmatl Renu Chakra'ftrtty: What 
is the present order ot precedence tlJr 
the l!/Iayor in the warrant of preee-
"ence? 

Sbrl O. ·B. Pant: The p .... sent order 
of precedence, .0 far as Delhi I. con-
cerned, is that the Mayor is given a 
place just after the Cabinet Ministera, 
in the receptions that a.... accorded. 
For other places, the precedence 
according to the State warrsnts is to 
~he errect-that was our advice-that 
"the Mavors may be placed just attft 
the e~ er  of Government. that Is. 
the Ministers, Ministers ot State. and 
Deputy Ministers. 

ArohaeolocteaJ Ex.antl ... at 
N .... rjaaakOllda 

4-r Shrl N, R. Manhw.",y: 
·l1ft. ~ Ihrl D. C. Sharma: 

l Shrl Madll11S1IIIan Rao: 
Will the Mini.ler of 8eteDtIII. Ke-
... roll ..... Calt1lraJ MaIn be plees-

7 (Ai) LS-2. 

eel to state: 

(a) what archaeololical researc! 
has been conducted in the Nagarjuna· 
sagar project area and whether UK 
finds are collected and exhibited; 

(bl if so, where; 

(c) whether any historical data 
leadin, to ancient civilisation wert' 
collected and stUdied; 

(d) if so, the natu .... thereof; and 

(e) whether any units have been set 
up to constantly watch, .xcavate and 
study the various exhibits tound 
durin, excavation in the project area? 

Tbe DePtlt,- Mill.later of liGlellWl. 
ReRarcb IUId Caltw-aI Maln (Dr. 
M. M. Du): (a) and (b). The area has 
been excavated and the finds will be 
exhibired in the museum under con-
struction on the hill top at Nallarjuna-
konda. 

(c) and (dl. Yes, Sir. The excava-
tions have yielded palae01iths, micro-
lith., neoliths and mepliths. Mate-
rial of the early historical period has 
also been excavated and it includes 
large-sized stTuctures, coins. sculp-
tures, inscriptions, etc., assignable to 
the early centuriel!l of the Christian 
era. 

(e) Yes, Sir. A special branch hal 
been established under the charge of 
a Superintendent with the nec .... ry 
stalT. 1 may add that there are at 
present 89 ofllcers ~ the union De-
partment of Archaeology working In 
Na,arjunakonda. 

8brl N. a. M ....... un': The flnt 
phase at the project Is to be over very 
.hortly when the whole va1ley will be 
submerged in water. Will the location 
of these monuments be on the eastern 
side or the western .ide? If it io on 
the western side. what is the appro-
ach and access that will be made In 
advance? 

Dr. M. M. Du: All possibl" arran,e-
menls are being made and there I. no 
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danger at all of losing or destroying 
the monument. in any way by sub-
mersion. 

Shrl N. R. MUDiswamy: May I know 
what steps have been taken to house 
in the museum the septic tank and 
stadium found in the valley? 

Dr. M. M. Du: So far as the 
amphitheatre, the Hariti tlemple and 
the University area are concerned, 
they will be located on the road from 
Nagarjunakonda to Macherla railway 
station. The other monuments whlch 
are possible to reconstruct will be 
housed on the hill top. 

Sbri P. K. Deo: May I know if all 
theSe relics could be retrieved before 
they are submerged by the project? 

Mr. Speaker: That is what he said 
now. 

Dr, M. M. Das: The excavation has 
been already completed. 

Shrl Heda: What is the distance of 
the new museum that is going to be 
let up and the dam site? 

Mr. Speaker: Why not hon. Mem-
bers go and see? The hon. Member 
comes from Andhra Pradesh. 

Sbrlmatl Rena Cbakravartty: What 
is the da'te by which inundation will 
take place under the project's first 
phase? 

Dr. M. M. Du: That information i. 
not with me at present. 

The Minister of Selentulc Researeh 
and Cnitural Affairs (Sbrl Humayan 
Kablrl: If I may supplement that 
information, I may say that some 
water is likely to be released towards 
the end of this year. But sO far as 
foxcavation is concerned, the work has 
been completed. 

Shrl Tanpmanl: May I know 
h~ther the projected hill where 
these r~li  nre going to be collecled 
Ie wide enough and approachable 
enough? 

Shrl HumaYDD Kablr: It will be • 
very beautiful island and my hon. 
friend can go there in a ship. 

Mr. Speaker: Hon. Members haye 
got passes. Why not they go and see? 

Sbrl D. C. Sharma: May I know if 
this place will become a centre of 
tourist interest tnr those persons who 
come from outside as well as those 
in the country? 

Shrl Humayun Kablr: We are hop-
ing that it win be a place of not 
only tourist interest but also interest 
to scholars like my hon. friend. 

Shrl N. R. Maniswamy: I would 
1ike to know whether the lllllseum is 
located on the eastern side of the 
vaIley or on the western side? Or are 
they on the same side? 

Shri Hamayan Kablr: The museum 
is on the island inside the Nagarjuna-
9agar Lake, and the particular monu-
ment mentioned earlier, the so-called 
amphitheatre, will be on the bank. 

R1rh... Seccmdary Education ba Delllf 

+ 
0l1u.f Shri P. K. Dee: 
l ShriD. C. Sharma: 

win the Minister ot Edaeatloa b .. 
pleased to state: 

(a) whether a team of teachers 
under the auspices of the Delhi Board 
of Higher Secondary Education sug-
gested the introduction of a new typl!' 
of 'model questions' whereby cram-
ming by students would be discourag-
ed; 

(b) whether such questions have 
been introduced In any examination: 
and 

(c) if so, the result thereof? 

The Mlalster of Education (Dr" 
K, L. Shr1maU): (a) Yes, Sir. 

(b) and (c). The matter;' under 
c:onsideration. 

Shri P. K. Dec: May J know it .herp 
is any proposal to extend this t.ype or 
examination to other States and other 
Universities? 

Dr. K. L. Shrlma1l: This matter has 
been put to the Universities and State-
Government. also. Various States ar .. 
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examining thlB question and have 
already taken some measures to im-
prove the system of examination. 

MarIne DIeBel EqIDe 

tt 
.11M J Sbrl D. C. Sharma: 
'l ~hri Ram KrlsbaD Gapta: 

Will the Minister ot Defelice be 
:r-leased to state: 

(a) whether it ia a tact that a pro-
posal to set up Marine Diesel Engines 
Factory is under consideration of 
Government.; 

(b) whether it is also a fact that a 
Committee has been set up to recom-
mend steps to be taken to encourage 
indigenous production of such mate-
rial and equipmen1J; 

(c) the main recommendations of 
the Commit.tee; 

(d) the place where the factory 
would be set up; and 

(e) the total amount to be spent on 
it'? 

The MInister of Defence (Sbrl 
Krlabna Menon): (a) to (e). ThIs 
Question will be answered by the 
Minister of Commerce and Industry 
on a subsequent date. 

Sbri D. C. Sharma: May I know it 
there is no procedure in the Ministries 
(>f the Central Government under 
which if a question is addressed 
wrongly 1Jo a Ministry that MInistry 
forwards it to the concerned Minis-
try? 

Mr. Speaker: The Minister has said 
00. He has said that this has been 
forwarded to the Ministry of Com-
merce and Industry. 

Shri Braj Raj SlDcb: The hon. Mem-
ber should then have been informed 
e&rlicr. 

Mr. Speaker: Thc concerned Minis-
try will answer it in tlheir own turn. 
Hon. Members are aware that parti-
cular Ministries are ll ~te  for parti-
~ r day •. 

Sbrl Tanpmanl: In the past h~n

ever we refer to a particular Ministry 
and it is also printoed, We are told well 
in advance that it wi1l be answered. 
by some other Minister on such and. 
such date. The date is specified. 
May we know what are the special 
reasons why Ulis was first printed and 
the oid procedure was not followed? 

Mr. Speaker: Somehow it is a slip. 

Shrl Krishna M ..... on: I was advi..ed 
that my Ministry ought to say this 
here and not say that we won't 
pnswer. I am told that it would take 
some time for the concerned Ministry 
to answer it. 

WRITIEN ANSWERS TO 
QUESTIONS 

Cheap ~  Seb. 

r Shrl Rameshwar Tanlla:' 
11 ' ~ Shri Panprkar: 
l Sbri Blbhllti Mlsbra: 

Will the Minister of Defence be 
pleased to reter to the reply given to· 
Starred Question No. 110 on the 18th. 
November, 1959 and sllllte: 

(a) whether Bharat Electronics (Pl' 
Ltd., have since decided to mBnufac-
\ur(> cheap radio-sets for public use; 
and 

(b) if so, when production is li ~l  

to start? 

The MInister of DelenN (Sbrl 
Krlsbna Menon): (a) and (b). Produc-
tion programme of Bharat Electronic. 
will include various itlemR of pub'lie 
u.e which will lend themselves to 
e('cr.omic production without prejudlC"e 
to Defence and other essential govern-
mental requirements such as Police 
Rnd Railways. In such a programme 
Rsdio Set. will find a place if they 
satigfy thf' above consideration. 
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EJ:cise Dat)' on Vecetable Non-
Eosentlal Oils 

"1156. Shrimatl Renuka Ray: Will 
the Minister of Finance b" pleased to 
state: 

(a) whether Government have 
received any appeal from the V,'g<:-
table Non-essential Oil small producers 
to mOdify the definition of small 
units so that units upto 12 ghani5 are 
exempted and brought under the 
simplified procedure of excise control 
for cottage industry projects; and 

(b) if so, what steps Government 
are taking in this matter. 

The Deputy Minister of Finance 
(Shrlmati Tarkeshwarl Sinha): (a) 
Several representations were received 
from small scale manufacturers of 
Vegetable Non-essential Oil industry 
requesting that the simplified proce-
dure scheme introduced for the bene-
fit of the small scale manufacturers 
capable of producing only upto 75 
tons of oil per year should be extend-
ed to even those units which 
employed larger number of equip-
ments, whose rated capacity of pro-
duction was more than 75 tons of oil 
per year; 

(b) The simplified procedure men-
tioned above· has since been replaced 
by a scheme of compounded levy 
under which units employing upto 
2 expellers or 24 ghanis or equiva-
lent capacity would be eligible to opt 
for the compoWlded levy. Prior to 
thi~ liberaliscd scheme. compounded 
levy applied only to units employing 
upto 3 ghanis or €'Quivalent capacity. 

Development or indIan Studle. in 
Melbourne University 

°1161_ Shrl ShivanaaJappa: Will 
the Minister of SdellWie Researeb and 
Cultural Atralrs be pleased to state: 

(a) whether the Melbourne Univer-
sity in Australia has deciC:pd to open 
a Department of Indian studies; and 

(b) whether an Indian is likely to 
be int~  as tht' tlrst head of the 
Department? 

The MlDbter or 5eilllltiBc R_arcla 
and' Cultural Mail'll (Slarl Hama)'ua 
Kablr): (a) Yes, Sir. 

(b) It is not possible to say any-
thing until the selection is made. 

Nationalisatlon of Panna DlamoIId 
Mines 

°1185. Slarl p, C, Borooab: Will the 
Minister of Steel, Mines and Fuel be 
pll'8Sed to state: 

(a) whether it is a fact that the 
Panna Diamond Mines are going to be 
nationalis(':I; and 

(b) if so, 1'H' details of the same? 

The Mln!ster of Mines and 011 (Shri 
K. D, Malavlya): (a) and (b). 
Diamond mining in Panna is proposed 
to be undertaken-on a substantial 
scale in the Statp sector i:l accordance 
with the Indmtrial Policy !lesolution 
of April 19;'li. An exploratory pro-
ject for implementation has already 
been entrusted to the National Mine-
ral Development Corporation-a Gov-
ernml'nt of India Undertaking. No 
other act of nationalisation is involved. 

Financial AlIBI5tance to Commallder 
NanavaU 

rShrl Achar: 
I Shrl Arjun Sinrh 
I Bhadaurla: 

01186.) Shri p, G. Deb: 
'l Shrl S. A. Mehll!: 
I Shri Rem Barllll: 
I Shrl Rarhunath Singh: 
L Shrl Supakar: 

Will the Minister of Defence be 
pleased to state: 

(8) whether any amount was sanc-
tioned for payment to Commander 
Nanavati to defend himself in the 
murder case against him; 

(b) if SO, the amount so sanctioned; 
and 

(c) the reasons for granting him 
this help? 

Th. Minister of Defence (Sui 
Krishna Menon): (a) Yes, Sir. 
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(b) RI. 10,000. 

(c) Government considered It a lit 
case for the grant of some financial 
assistance. 

M1DInc Encineers of Slnprenl 
Collieries 

'11&'2. Sbrl T. B. Vlttal BaD: Will 
the Minister of Steel, Mm. and FneI 
be pleased to state: 

(a) whether any mining engineers 
(Colliery Managers) of Singareni 
Collieries, Andhra Pradesh, are being 
sent to the United Kingdom for train-
ing under the Colombo Plan; 

(b) it so, how many are being sent; 

(c) the period of training in the 
United Kingdom; and . 

(d) how the selection is made? 

The Minister of St •• I, Mines and 
Fuel (Sardar Swaran Slnch): (a) No. 

(b) to (d). Do not arise. 

Delhi MunIcIpal Corporation 

01168. Shrl P. G. Deb: Will the 
Minister of Rome Allalrs be pleased 
to .tate: 

(a) whether daily earning of lakhs 
of rupees of Delhi Municipal Corpo-
ration is not being kept in safe cus-
tody due to bank stl1ke; and 

(b) if so, the alternative arranlle-
ments made by Government for sale 
custody of the money? 

The MIDister of Bome AIIalra (Sbri 
G. B. Pant>: (a) and (b). The daily 
earnings are being kept in safe 
custody. 

Escape of Vndertrial PrlaoDers from 
MaDipur Jail 

·U69. Sbrl L. Aebaw SIIIch: Witl 
the Miniater of Home AIIalra be 
pleased to state: 

(a) whether it is a fact that under-
trial Nap pri..oner, allelled to be 
Captain of the Hostiles, accompanied 

by another undertrial priaoDer charlled 
with 10 armed daooities, __ ped from 

lfanipur Jail on the night of 20th 
February, 1980; 

(h) whether any action has been 
taken against the jail authorities; 

(c) circumstances under 
these undertrial prisonera 
from the jail; 

which 
escaped 

(d) whether 
enquiry was 
matter; and 

any independent 
conducted into the 

(e) if so. with what result? 

The Minister of Home Allalrs' (Sbrl 
G. B. Pam): (a) Yes. 

(b) The Chief Head Warder and 
Guard Commander of the Jail have 
been placed under suspension after a 
departmental inquiry. 

(c) to (e). The matter is under 
investigation by the polic(' and the 
rl'~ 1t of thrir inquirieR is awaiwd. 

Joint I.P.S. Cadre for Deihl and 
IJlmachal Pradesh 

ol17G. Shrl Ram Krilohan Gupta: 
Will the Minister of Home AII.h·" be 

e ~  to refer to thl~ l~ l  given to 
Unstarrcd Question No. 1645 on the 
17th December, 1959 and state at what 
stage is th{· question of en'sting Joint 
Cadre ot I.P.S. for Delhi and Hima· 
chal Pradesh? 

The Minister of Home Allalra (Shrl 
G. B. Pant>: The Scheme for a Joint 
I.P.S. Cadre for DC!lhi and Himachal 
Pradesh hu. been I)'ferrcd to the 
Union Publil' Service Commission tor 
their approval. 

Central Basle Sehool ia Delbl 

rSbri S. c. 8_ta: 
I Shrl Snbodh Hanada: 

·1171.00( Shrl .... KrIsIwa Gupta: 
, Sbri ....... rkar: 
I Sbrl D. C. Sharma: 

Will the Minister of Edaeatl.. be 
pleased to refer to the reply ,Iven 
to Un.&arred QUHtion No. 1366 1m 
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the 14th December. 1959 and state at 
what stage is the proposal for estab-
lishing a Central Basic School in 
Delhi? 

The MInister of Education (Dr. K. L. 
Shrimall): The Gandhi Smarak Nidhi 
has offered to star( the school and is 
working out details of the proposal. 

Es:porl-lmport Bauk 

"1172. Shri S. M. BaIleriee: Will 
the Minister of FIDanee be pleased 
to state: 

(a) whether the U.S. Export-Import 
Bank' h .. given loan to the Hindustan 
Aluminium Corporation Ltd; 

(b) if so. the exact amount of loan; 
and 

(c) the terms on which the loan has 
been given! 

The Deputy MInister of Finance 
(ShrimaU Tarlr.eshwari Sinha): (a) 
Yes. Sir. 

(b) (i) Dollar loan equivalent to 
Rs. 6.5 crores. 

(ii) Loan of Rs. 1 crore from 
P .L. 480 counterpart funds. 

(c) The rate of interest is 5f per 
cent on the dollar loan and 6 per cent 
on the rupee loan. Both the loans 
are repayable in 20 equal semi-
annual in<talments beginning from 
tlm 30th June, 1966, and ending on 
the 31st December. 1975. 

Naval Architecture 

" 117S. Shri Ajlt Singh Sarhad!: 
Will the Minister of Sclentillc Re-
search and Cultural Mairs be 
pleased to state: 

(a) whether any step3 are being 
taken to int.roduce courses of studies 
in naval architecture in different 
educational institutions; 

(b) if so, what steps are being 
taken; and 

(c) whether there is co-ordination 
between the ship producing companies 
and educational institutions? 

The Minister of Scientific Reseanlb. 
and CnItural Malrs (Shri HlIDI&yuJl 
Kablr): (a) and (b). Yes. Sir. A 
degree course in NaV1l1 Architecture 
has been organised at the Indian 
Institute of Technology. Kharagpur. 

(e) The Advisory Committee of the 
Department of Naval Architecture at 
the Kharagpur Institute includes re-
presentatives of the ship building 
industry and the Indian Navy. 

Import of Ker"""ne OU 

"Inc. Shri Chlntamonl PanIpabI: 
Will the Minister of Steel, HIDes and 
Fuel be pleased to state: 

(a) what amount of foreign ex-
change was made available to the 
private oil companies in India in 
1959-60 for import of kerosene oil in 
India; and 

(b) whether they have utilised the 
entire quota of foreign eltChanp 
allotted to them! 

The Minister of MIn"" and OU (Shri 
K. D. Malanya): (a) and (b). Taking 
together the two six monthly periods 
which cover the year 1959-60. for 
imports of dellcit of Kerosene (includ-
ing Aviation Turbine Fuel). the pri-
vate sector oil companies making 
these imports at present were allot-
ted Rs. 22.42 crores in foreign exchange 
of which, by about the end of 
February, they had already utilised 
Rs. 21.76 crores; the figures for the 
whole financial year will be known 
later. 

Participation of Foreign Oil Compan-
Ies in Oil Exploration 

r Shri Subiman Ghose: 
"117 J Shri Shivanaujappa: 5'1 Shrl P. C. Borooah: 

L Shri Raghunath Singh: 

Will the Minister of St .... l. Min,"" and 
Fuel be pleased to state: 

(a) whether Government of India 
have invited foreign companies to 
participate in search of oil in our 
country; 
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(0) if so, how long the Government 
.... ill accept tho applications from such 
companies; and 

(c) which are the companies uptil 
now who have signified their desire 
fQl" oil exploration in India? 

The Minister of MInes and Oil (Sui 
I, D, Malavlyal: (a) Yes, Sir. 

(b) Last date for expression of 
interest by foreign companies has 
been extended from 31st January, 
1980 to 31st March, 1960. 

(c) It will not be in public Interest 
to disclose the names of foreign oil 
companies who have expressed 
interest, at this stage. 

Sarvey of Indlan Se&!II 

°1176, Shri P. K., Deo: Will the 
Minister of s"leatHlc Itesoeare!I and 
Cultaral Mairs be pl .... sed to state: 

(a) whether Government have 
placed orders with any firm for the 
purchase of a tully equipped deep-
sea going vessel for the Survey of 
Indian seas; 

(b) how much it will cost and how 
lt will be procured; and 

(c) whether the services of Indian 
Navy are being utilised now for such 
survey work? 

The Depaiy Minister of s"leIltHlc 
Research and Cultural Mairs (Dr. 
M.  M. Das): (a) No, Sir. 

(b) Does not arik 

(c) Yes, Sir. 

Water Supply to ColUeries 

·1177. Shri T. B. VlttaJ Rao: Will 
the Minister of Steel, Mlaes and Fllel 
be pleased to state: 

(a) whether negotiations with the 
Coal Mines Labour Welfare Fund 
Organisation about the extent of 
assistance to be given for water sup-
ply scheme tor Bokaro·Kargali 
Kathara group of collieries has since 
been concluded: 

(b) the amount of gra01t n'('('lved; 
and 

(e) whRQ the sch,'me likely t.:> 

be taken up! 

The MiDister of Steel, Mines and 
Fael (Sardar Swann Slnrh): (a) The 
negotiations, which ar,' being carried 
on by the National Coal Development 
Corporation, have not yet concluded. 

(b) and (c). Do not arise. 

lllUder Ia Ballway OUt-A,eac:y DelIll 

rShri P. G. DeIt: 
°1178. ~ Shri S. M. Banerjee: 

L Shri Badha Raman: 

Will the Minister of Rome Main 
be pl .... sed to state: 

(a) whether two persons ... ere 
murdered in Out-ageney in Chandni 
Chowk on the 7th March, 1960; and 

(bl if so, th(' d8tails thereof! 

The Minister 01 R ...... Mairs (Shrl 
G. B. Pantl: (a) and (b). On the 
morning of the 7th March, 1960, two 
watchmen were found dead at the 
Central Booking Agency, Delhi. A 
case has been registered under Section 
302 IPC. The post mortem examIna-
tion revealed that one of the watch-
men had taken alcohol. The body of 
the other watchman borr lnjurl ... 
caused by • sharp edged weapon. The 
matter is under investigation. 

ResIpatlMl of Sanreet Natal< 
Abdeml§ecrelar7 

r Shri Rarhanath Si .... h: 
I Dr, SamaolB\Dhar: 

ll~ . ., Shri P. C. Borooah: 
Shri Aurobindo Gh .... l: 
L Shrlmatl BeDIll<a BaJ: 

Will the Minister of 8cl""tl& 8e-
ae.reb and Cnltaral Mal ... be ple.sed 
to state: 

(a) wh('ther it Is a tact that the 
Secretary of the Sangee! Natak Ab-
demi hal resigned her post; and 
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(b) if so, the reasons for the resig-
nation? 

The MInIster of SelentllIe Research 
lUId Cultural Affairs (Shrl Rama),aa 
Kablr): (a) Yes, Sir. 

(b) The Akademi has not informed 
us of Bny reason therefor. 

Death of an Under-trial Pn-er In 
Manlpur 

°1180. Shrl L. Aehaw Singh: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) whether it is a fact that an 
under-trial prisoner was beaten to 
death in the Bishenpur Police Station 
lock up in Manipur about the first 
week of March, 1960; 

(b) whether it is also a fact that 
a magisterial enquiry has been order-
ed into the incident; and 

(c) if so, with what results? 

The Minister of Home Affairs (Shr; 
G. B. Pant): (a) to (c). A person 
accused under Section 396 IPC of 
dacoity and murder died in the Bishen-
pur Police Station on the morning of 
the 4th March, 1960 while in police 
custody. A magisterial enquiry was 
immediately held. Since the enquiry 
raises certain doubts a further 
thorough investigation has been 
ordered. 

Central Co-ordlnaUon Committee for 
Welfare Schemes 

01181 Shri Ram Kri.han Gupta: 
• Shri Siddlah: 

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 736 on the 
9th December, 1959 and state at what 
slage is the proposal to appoint the 
Central Co-ordinating Committee for 
proper working of Welfare Schemes 
for backward classes? 

The iJeput)' Mioister of Home 
Atralrs (Shrimati Alva): The Govern-
~ .!'nt of India agree in principle to 

the appointment of a Central Co-
ordinating Committee to ensure 
better awareness, co-ordination and' 
proper working of different welfare 
schemes intended for the uplift of 
the backward classes. The formal 
constitution of the Committee will be' 
taken up in due course. 

Retrenchment In Ordnance Factories 

'1182. Shrl S. M. Banerjee: Will 
the Minister of Defence be pleased 
to state: 

(a) whether ordnance workers who, 
were absorbed in alternative jobs in 
1956 as a result of retrenchment in 
Ordnance Factories are likely to be 
tr ~ rerre  to thl"se factorie!=i rin~ 

the expansion programme; 8nm 

(b) the number of workers already 
transferred? 

The Minister of Defence (Shri 
KrIshna Menon): (a) In accordance 
with the provisions of Section 25H of 
the Industrial Disputes Act, 1947, and 
as laid down in Rule 78 of the Indus-
trial Disput(·s· (Central Rules. 1957, 
whenever there is any rt"cfuitmf'nt in 
any Ordnance Fadory where retrench· 
ment had taken place, workers who 
were absorbed in altcrnative jObR JTl 
1956, are be-ing informed of thp 
Br n i ~  in the relewmt trcl.ders; and 
If they ofl'er to be re·abeorbed in the' 
~l  trades, they no being called back. 

(b) 1106 have been re-absorbed in 
Ordnance Factories. 

Building Material 

"1183. Shri Ajlt Singh Sarhadi: Will 
the Minister of ScienUftc Research and 
Cultural Affairs be pleased to state 
what steps are being taken to pro-
pagata and spread the use of new type 
of pre-cast doubly carved shell 
elements for roofs, floor and panel 
walls in the general public with a 
view to economising on cement and 
steel in construction works? 

The Minister of Seientl8c -..elt 
and Cultural Affairs (Shrl Hnma)'1lA 
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Kablr): The process has been released 
free for utilisation and popular 81 
well as technlcal literature covering 
details has been issued to the general 
public as well as specialist organisa-
tions like the National Buildings 
Organisation, National Research Deve-
lopment Corporation of India, State 
Chief Engineers and Development 
Commissioners and the Regional 
Liaison Officers of the Council of 
Scientific and Industrial Research. 
Practical demonstrations were also 
arranged at the India 1958 Exhibition 
and also at the Central Building 
Research Institute, Roorkee. 

Grants to Cultural OrganisatlollS In 
My.or .. 

1542. Shri Siddlah: Will the Minis-
ter of 8ctentlllc Research anll Cultural 
Atralrs be pleased to state: 

(0) the names of organisations 
which were given grants for r ~ 

tion of cultural activities in Mysore 
State during the years 1958-59 and 
1959-60 so far; and 

(b) the amount sanctioned to each 
of them during the above period? 

The Minister of Scientific Research 
and Cultural AlI'alrs (Shri Rumayun 
Kabir): 

Names of the Organisations Amount 
'958-59 Rs. 

I Indion Institute tlf W'orld 
culture Hangalnre 1,000 

1959-60 (so far) 

I Indian Philosophical Con-
gress, Mysorc 10,000 

2 University of Mysore, 
Bangaiore 2.0,000 

Shri J. B. Joshi Srihatti, 
M ysorc 3,000 

(In additoin. the National 
Akademies have also given ~r nt  

to organisations in Mysore Slate) 

SeheduJed Castes In Rlmaehal Pradesh 

1543. Shri D. C. Sharma: Will the 
Minister of Home Alralrs be pleased 
to state: 

(a) whether it is a fact that some 
financial help will be given to Sche-

duled Castes in Himachal Pradesh to 
develop Cottage Industries; 

(b) if so, what industries are beoing 
proposed to be developed by them; 
and 

(c) whether it is also a fact that 
some sewing machines will be distri-
buted among the Scheduled Ca..te 
women? 

The Minister of Slate In the Minis-
try of Home Alraln (Shri Datar): (.) 
Yes, Sir; it is already being given. 

(b) Spinrting & Weaving. 

(c) Yes, Sir. 

Political Sderers In Delbl 

1544. Shri D. C. Sharma: Will tbe 
Minister of Home Alralrs be ph-a sed 
to state: 

(a) the number of political suffer"," 
who have bc(>n given monetary grants 
durjng 1959-60 in the Union Territory 
of Delhi; 

(b) the total amount of monetary 
grants given sO far; and 

(e) how many applications are 
en in~ for disposal at present? 

The Mlrtister of Home Malrs (Shrl 
G. B. Pan!): (a) 52 (uplo 15th March, 
1960). 

(b) Rs. 2,07,885 (from 1st April 1955 
to 15th March 1960), Rs. 12,700 (from 
1st April 1959 to 15th March 1960). 

(e) 3. 

In addition a sum of Rs. 40,800 was· 
disbursed to 62 political sufferers in 
Delhi, as small loans for starting 
business or indus1 ry. 

Profit made by Publk S..,l<Ir 
Industrl"" 

1545. Sbrl V. P_ Nayar: Will the 
Minister of Finance be pleased to 
stale: 

(a) the total annual profit i~  

by the Public Sector Industrle. ,~ ,,;., .. 
years 1957, 1958 and 1959; and 
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(b) the percentages of profits on 
the capital invested, in each of the 
above year::;? 

The Mlntater of Finance (8brl 
MorarJI Desai): (a) and (b). A state· 
ment is placed on the Table of the 
-House giving the infonnation for 
1957·58 and 1958·59. [See Appendix 
III, annexure No. 23]. As regards 
1959-60, the infonnation is not avail· 
able. 

Import of Sleel from Ja ...... 

IM6. Shri D. C. Sharma: Will the 
Minister of Steel, Mines aDd Fuel be 
pleased to state: 

(Il) whether Government of India 
have imported steel tram Japan de-
ing 1960; and 

(b) if lID, the quantity thereof and 
the quantity to be imported during 
the remaining period of the year 1960? 

The Minister of Steel, MiDea and 
Fuel (Sardar S,.. ......... Singh): (a) Yes, 
Sir. 

(b) 6,082 tons were imported upto 
end of February excluding commer· 
cial imports of which no date is readily 
available. About 80,000 tons are ex· 
pected to be imported during the 
remaining months. 

Translation of Aeu 
1M'. Shri D. C. Sharma: Will the 

Mini.ter of Law be pleased to refer 
to the reply given to Unstarred Ques· 
tion No. 1166 on the 9th December, 
1959 and state the titles of the Acts 
whidl have since been translated into 
Hindi up-to--date? 

The Deputy Mlntater of Law (Shri 
llajamavls): A statement of the ti ties 
cit Acts translated into Hindi from 
lot December, 1959 to 30th March, 
1960 and now unclor print, i. placed 
0'11 the Table of the HollSf!. 

Statement Of tit. Title. Of Act, trans_ 
lated into Hindi fr"", 18t December, 

1959 to 30tlt MarCh, 1960 and ROID 
under print. 

1. The Land Acquisition Act 
1894 (1 of 1894). 

%. The Agricultural Produce 
(Development and Warehous· 
ing) Corporation Act, 1956 (28 
of 1956) (Revised edition). 

3. The AJtomic Energy Act, 1948 
(29 of 1948). 

4. The Indian Trusts Act, 1882 (2 
of 1882). 

5. The Requisitioning and Ac· 
quisition of Immovable Pr0-
perty Act, 1952 (30 of 1952). 

6. The Trade and Merchandlse 
Marks Act, 1958 (43 ot 1958). 

7. The Foreignem Act, 1946 (31 
of 1948). 

Tobaceo CuttivatioD In PunJab 

1548. Shri D. C. Sharma: Will the 
Minister of FlnaDce be pleased to 
state: 

(a) the total area brought und. 
tobacco eulUvatlGll III Punjab dU' 
1959-60 (district-wise); 

(b) whether acreage under tobacco 
crops in Punjab has sltown any dee-
line in comparison to total acreage in 
1958-511; and 

(c) if so, the reasons therefor? 

The MInIster of Finance (Shri 
MOJ:ILdl Desai): (a). Total area so 
l'a.- brought under tobacco cultivation 
during 1959-60 crop year (excluding 
that exempted under rule 15 of Cen· 
tral Excise Rules, 1944) in the follow-
ing districts of Punjab, Is avon bp.. 
iow:- . 

Dlstrlct 

Ambala 
Patiala 
Sangrur 
Bhatinda 

Area 
(Ac"" 

97 
34 

120 
1 

Total: 2~2 

In the rest of the diatricts, registra-
tion for 1959·60 crop year has not yet 
been started. 
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(b) and (c). In view of the fact 
that registration for 1959-80 crop year 
has not so far been completed it is 
too early to know and to comment 
on the trend 

Craft TrainIDr at AprtaIa 

1549. Shri Dasaratha Deb: Will the 
Minister of 8cleDtIlIc a-..eh and 
Cultural Alraln be pleued to refer 
to the reply given to Un.starrecI Ques-
tion No. 2509 on the 30th March, 1959 
and state: 

(a) whether any separate craft 
training centre at Aprtala has since 
been set up; and 

(b) if not, when this L, likely to be 
set up! 

The MInIster of Scientific RaMreh 
and Cultural Alfa.lrs (Sbrl Duma,.... 
Kablr): (a) The training Centre at 
Agarlala has been set up in July 1959. 

(b) Does not arise. 

SohoIarshlps for lII&'her Educa.tloa ill 
Dlndl to Non-RIDdl SpeaklDc Students 

1550. Shrl Madhuudan Bao: Will 
the Minister of EduraUoD be pleased 
to slate: 

(a) the number of non-Hindi speak-
ing students from Andhra Pradesh 
who were awarded Government of 
India scholarships for higher educa-
tion in Hindi during 1958-59 and 1959-
60 (academic years); and 

(b) the amount of scholarshlp paid 
to each student! 

The Mlnlster of EducaUoa (Dr. K. 
L. ShrImali): (a) 

J> 

1958-59 
1959-60 

(b) A statement is 
Table. [See Appendix 
No. 241. 

29 
25 

placed on the 
In. annexure 

Three-Year De!rree Coane III ADdhft 
Pradesh 

1551. ShrI _"u .... dan Bao: Will 
the Minister of Education be pleased 
to state: 

(a) the namA!II of places in Andhra 
Pradesh where three-year degJ"Pe 

course has been introduced in Colleg-
es; and 

(b) th<-amount of aid eiven tr 
these colleges durint 1959! 

TIle Mtutster of Education tDr. 11.. 
L. Shrlmall): ( a) and (b). A state-
ment is laid on the Table of the Lok 
Sabha. [See Appendix III. annexure 
No. 251. 

Scheduled CUIt<l!l and 8chedaled 
Trib<l!l 

1 ~ Shri Slddlah: Will the Minis-
ter of Home Alraln1 be pleased to 
refer to the reply given to Starred 
Question No. 569 on the 19th August, 
19119 IIIId state whether men belona-
ing to Scheduled Castes and Schedul-
ed Tribes are entitled to get all the 
privileges of the Scheduled Castes 
and Scheduled Tribes even after they 
marry Muslims, Christians Ot' Hindus? 

TIle Depa.tJ MiIImter of Dome 
Alrain ~ Alva): Such men, 
Government are advised. will not 
cease to be entitled to the privileges 
merely by reason of marriage with a 
Muslim, a Christian or a Hindu. 

1553. Shri stddlah: Will thP Minis-
ter of SoIeDtIfIc a-rch and Cul-
turaJ Alralrs be pleased to retel' to 
the reply given to Unstarred Ques-
tion No. 498 em the 10th August, 1959 
and state: 

(a) the further progress made in 
the survey at ancient tempI... and 
placES of archaMlog;cal and hL<torical 
importance in My9Dl'e; and 

(b) the names of pw:es where 
the survey has be<'t!. completed? 

The Deputr M'iDister at Rclentlfl. 
Res ... reh and CaltnraJ Alra..., (Dr. 
M. M. Das): (a). Survey of another 
193 villages has ben completed upto 
the end of February, 1960. 

(b) 92 viUagea in the distrlat of 
Mv"".... 63 villagl'B in th~ district of 
Bijapur and 38 villages in the dlatrlct 
of Dharwar. 
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Financial Rules and A.ceountlng 
Procedure 

1555. Shri Ram Krishan Gupta: Will 
the Minister of .'Inance be pleased 
to refer to the reply given to Starred 
Question No. 585 on the 4th Dec'om-
ber. 1959 and staie the nature of pro-
gress made so far for simplification of 
financial rules and accounting protoc-
dure to meet th" re'luircments of the 
present situation? 

The Minister of Finance (Shrl 
Morarji Desai): Proposals in regard 
to thp. simplHication of various finan-
cial rules have been formulated and a 
further preliminary examination is 
being made with reference to the 
decisions on the Pay Commission's re-

rn ~ ti n  After the prelimin-
ary examination is completed, it is 
possible that a committee may be 
appointed to go into the question, but 
every effort will be made to expedite 
a decision. 

Naval Station 

1556. { Shr! Ram Krlshnn GUllta: 
Shrl Goray: 

Will the Minister of Defente be 
pleased to refer to the reply given to 

Unstarred· Question No. 137 on the 
18th November, 1959 and state: 

(a) whether Government have fix-
ed responsibility for the defective 
work in Naval Station; and 

(b) if so, the action taken against 
the officer responsible? 

The MIMter of Defence (Sbrl 
KrIsbna MeDOn): (a) and (b). The 
defective work referred to in the 
Question formed the subject matter 
of an audit para which was included 
in the Audit Report, Defence Services, 
1959. The audit para was considered 
by the Public Accounts Committe .. 
at its meetnig held in February last. 
The question of disciplinary action is 
under consideration. 

Rehabilitation of Released Prisoners 

1557. r Shri Ram Krlshan Gupta: 
l Shrl D. C. Shanna: 

W ill the Minister of Home Affaln 
be pleased to refer to the rep'y given 
to n t rr~  Question No. 1146 on the 
9th DecembCT. 1959 and state at what 
stage is the scheme for after-care and 
rehabilitation of released prisoners? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
The scheme is under the consid<..!ra-
tion of the Jail Advisory Committee, 
Delhi. 

Training Centre for the Adult Blind 
at Debra Dun 

1558. Shri Ram K rishan ~ a, 
Will the Minister of Education be 
pleased to n . ..fer to the reply given to 
Starred Question No. 1014 on the 17th 
December, 1959 and state: 

(n) whethf'r Government haVe> exa-
mined the question of giving increas-
ed su b.idy to blind workers in the 
workshop of the Training Centre for 
the Adult Blind at Dehra Dun; and 

(b) if so, the result thereof? 

The Minister of Education (Dr. It.. 
L. Shrlmall): (a) and (b). The mat-
ter is being examined. 
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Murder of a Child in Defence Colon:r 

1560 J Shri D. C. Sharma: 
.  L Shri Rameshwar Tantia: 

Will U.o Minister nf Hmne AII.i .. 
be plcased to refer to the reply given 
to Slarred Question No. 752 On the 
9th December, 1959 and state the re-
sult of the invest.igations, if any, 
made in th<..lo ~ '  of the-murder of a 
three Y(Oar oltf child in Defence 
Colony? 

The Minister of Home Affairs (Sbrl 
G. B. Pant): One person ha. so far 
been arrested. The case is under fur-
ther investigation. 

Trainin&' of Tea.eben 

1561. !lhri Harisb Chandra Mathnr: 
Wil! the MInister of Edu"atlon be 
pleased 10 state: 

(8) what organisation and facilities 
exist for training and running rcfn.'1Jh· 
cr course for persons selected for 
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teaching in various colleges for gra-
duate and post-graduate studies; and 

(b) whether any such organisa:ion 
and facilities are available in Rajas-
than? 

The Minister 01 Education (Dr. K. 
L. Shrlmali): (a) and (b). Informa-
tion IS being co.l<'Cted and will be 
placed on the l~ of the Lok Sabha 
in due course. 

Death sentences 

1562. Shrl Rameshwar TanUa: Will 
the Minister of Home Allain be 
pleased to refer to the reply given to 
Stan-ed Qu.,,;tion No. 121 on the 18th 
November, 1959 and state: 

(a) the number of death sentences 
awarded in different States in 1fl57, 
1958 and 1959; and 

(b) the number of persons actually 
executed during the same period? 

The Minister of State in the Minis-
try of Home AflaIrR (Shrl Datar): 
(a) and (b). A statement is laid on 
the Table of the Lok Sabha. [See 
Appendix Ill, annexure No. 26]. 

Prize CompeUtions for Children's 
Books 

1563. Shri Panprkar: Will the Min-
ister of Education be pleased to 
state: 

(a) th{' number of prize eti~ 

lions for children's books organicd 
during the year 1959-60; and 

(b) the amount of prizes distri but-
ed? 

The Minister of Education (Dr. 11:. 
L. Shrimalll: (8) One. 

(b) Rs. 12,000;-. 

Sahllya Raebaaalayas 

1564. Shri Pan"",kar: Will the 
Minister of Education be pleased to 
state: 

(n) how many States were gj'!erl 

financial assistance for the organiza-
tion of Sahitya Ra('hanalayas; and 

(b) the number of authors trained 
in the technique of preparing litera-
lure for children during the year 
1959-60 so far? 

The MInIster 01 Education (Dr. K. 
L. Shrimali): (a) Ten States, includ-
ing two during 1959-60, have been 
given financial assistance since 19:J5-
56, tor the organisation of Sahitya 
Rachanalayas for training authors in 
the technique of preparing literature 
for children. Similarly, 10 States un 
one Union Territory have been given 
financial assistance fo[" RachanalaYRs 
for training authors in the technique 
of preparing literature for Nee-lite-
rates. 

(b) 39 authors. 

Model Books 

1565. Shri Panrarkar: Will L'le 
Minister of Education be pleased ,0 
state: 

(a) the number of 'Model Books' 
published by the Ministry during the 
year 1959 to improve general standard 
of children's literature; and 

(b) whether the books entitled' 
'Bharat KIt Jehaz' and 'Golden Plough' 
have been published? 

The MinIster 01 Education (Dr. K_ 
L. Shrima!l): (a) One book entitled 
'Anokhe Janwar'. 

(b) The book entitled 'Bharat K" 
Jehaz' is under print. The publicalion 
of the book 'Golden P;ough' has bLen 
dropped. 

Funds lor Archaeolocieal Explora-
tions and E1Iravatioru. 

1566 J Shrl n, N. Muker, •• : 
. L Shrl Prabhat Kar: 

Will the Minister of Sclentille 
Research and Cultural Aflalrs be· 
pleased to state: 

(a) whether his attention has beeD' 
drawn to the proposal made by the 
late Dr. A. S. Altakar in hi .. presiden-
tial address to the Indialll Histroy 
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Congress, to the .. lIeet that at least 
fifty lakhs of rupees should be set 
apart in the Third Plan period for 
archaeological explorations and 
excavations in order to find solutions 
for the Aryan-Harappan problem; and 

(b) Government's reactions to the 
propos .. l? 

The Deputy Minister of ScIeatile 
Beaeareh and Cultural Aftaln! (Dr. 
II. M. DBS): (a) and (b). Beyond 
what has appeared in th~ Press 
reports, no formal proposal has been 
received by Government from the 
Indian History Congress. Govern-
ment are fully alive to the impor-
tance of archaeological explorations 
and excavations and all that is possi-
ble will be done subject to the 
availability of funds. 
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British In"estmeats In IDdIa 

IH8. Shri Blbhutl Mlshra: Will the 
Minister of Finance be pleased to 
.tate: 

(a) whether it is a fact that Lord 
Chandos, Chairman of the Associated 

Electrical Industries of the U.K., said 
in Delhi on the 20th January that 
Britishcrs" are unwilling to jnvt"st 
their money in India because ther .. is 
litUp in enti ~ on BCl'ount of high 
laxation in India; and 

(b) if so, what art· GovPJ'nmcnt's 
reactions thereto? 

The Minister of Finance IShri 
Morarjl Desai): (a) and (b). The 
Government nrc aware that Lord 
Chandos delivcl"l'd a spt!c"ch at tht.! 
Delhi School of Economics on thl> 20th 
January, 1960 but no official version 
of th., speech is available. From an 
unofficial copy of the speerh. it 
appears that while hr mentioned in 
a general way that thl're were some 
impediments in thE" WilY of investment 
of foreign capital in India, hi' did not 
specifically refer to the taxation in 
the l'Ountry as one of tho.e imp,!<ii-
ments. The Government ar" of the 
opinion that there is no lack of inccm-
tives in the Indian income-tax law 
for the foreigners (including the 
Briti her ~ to invest their monC'l' in 
this country. 
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"Pakistani Smurrlers" 

1570 Shr~ Rarbunath Slnrb: 
. Sbr. D. C. Sbarma: 

Will the Minister of Finance be 
pleased to stB te how many Pakistanis 
were found smuggling gold, pearls 
and jewellery into India from Pakis-
tan aod were detected or arrested by 
the police during the last four months? 

The Minister of Finance (Sbrl 
Morarjl Desai): No Pakistani was 
detected or arrested by the police 
during the' four months ending the 
31st January, 1960 on account of 
smuggling gold, pearls or jewl.·llery. 

Conference of lndlan and Soviet 011 
Experts 

·1571. Sh.. Mit Slngb Sarbadl: 
Will the Minister of Steel, Mines and 

"uel be pleased to refer to Starred 
Question No. 318 on the 26th Novem-
ber, 1959 and state: 

(aJ whether the decisions t.ken by 
the Conference of Indian and Soviet 
Oil Experts held in November, 1959 
have bpen duly implemented; and 

(b) if so, the manner in which they 
have been implemented? 

The Minister of Mines and Oil (Shrl 
K. D. Malaviya): (a) Yes, Sir, to a 
large extent. 

(b) The Organisation of the Com-
mission has been further strengthened 
by creating one additional post ot 
Member and also several posts in the 
lower ranks. A Planning Cell has 
been constituted and placed under 
one of the Members. With the con-
vprsion of the Commission into a 
Statutory body. it is now in 8 PQsi. 
tion to act more expeditiously. A 
delegation of two Officers was sent 
to Russia with 8 view to explore the 
possibility of more expeditious supply 
of equipment and spares from that 
country. 

Major (ircles of the Areb*eolog leal 
Department 

1572. Shrl Narasimhan: Will the 
Minister of Sclentlllc Research and 
Cultaral Mairs be pleased to refer to 
the reply given to Unstarred Question 
No. 933 on the 4th December, 1959 
and state: 

(a) who are the officials at the head· 
quarters who are giving the closest 
attention to these major circles; 

(b) what arc the normal functions 
of these officials at the headquarters; 

«(') whether such normal functions 
of these officials are interfered with 
on account of their extra work with 
regard to these major circles; and 

(d) since the work of these major 
circles has been going on satisfactorily 
and in spitp of the absence of the 
Superintendents for a sufficiently long 
time, whether Government will n~ 

sider the desirability of retrenching 
these posts in the interest ot economy? 
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Tbe Deputy Minister of SeleDt.Uic 
aeoearch aDd Cultural Allam (Dr. 
'M. M. Du): (a). All senior officers of 
the n..partment of Archaeology at 
headquarters viz. {he Director_General 
the Joint Director-General, the three 
Deputy Directors-GeneraI and the 
ArchaeoIogical "ngineer. 

(b) Admini5itration, Excavations 
and Explorations, up-keep of monu-
ments. 

(c) Supervision of the work of the 
circles is part of the normal duties 
<If these officer .. 

(d) The fact that due to certain 
.,irt:umstantial difficulties certain posts 
have been lying vacant for sometime 
cannot form an argument for th~ 

aboHtion of the post. 

Appointment of lu....... in PanJab 
. Blrb Court 

IS73. Sbri DalJlt SI .... b: Will the 
Minister of Home Allalrs be pleased 
10 state: 

(a) whether any recommendation 
was made for appointment of Judges 
to the High Court of Punjab by the 
Punjab Government during 1959-60: 
and 

(b) if so, what action has been 
taken in this regard so far? 

The Minister of State in tbe Mlnl.-
try of Home Allalrs (Shrl Datar): 
(a) Yes. 

(b) The necessary number of 
Jud,cs have been appointed. 

Indian LaDJuares In UnlverslU .. 

1574 [Shrl Ihulan Sinba: 
'l. Sbri Bbakt.DanbaD: 

Will the Minister of Edncatlon be 
pluaSt'd to !=itat!.': 

(a) the amount spent so far by the 
Government of India on the teachinl! 
and conducting of examinations of 
South Indian Languages in the North 
Indian Universities sint'C the intr 'l ~ 

duction of the scheme; and 

j IAil LS-3. 

(b) the amount spent in teaching 
and conducting examinations of North 
Indian Languages in the South Indian 
Universities? 

The MiDlster of EducatioD (Dr, 1[. L. 
Sbrimall): (a) and (bl. Nil. The 
University Grants Commission has. 
however, so far spent Rs. 58,000 
(reew'ring and non-recurring) on thl! 
teaching and examination of South 
Indian Languages in the North Indian 
Universities since the introduction of 
the scheme and Rs. 18,880 (recurring 
and non-rccurrin&) on teaching and 
examination of North Indian langu-
ages in South Indian Universities . 

Working Hours on Saturday 

1575. Sbrl Aurobtodo Ghooal: Will 
the Minister of B.ae A.alrs be 
pleased to state: 

(a) whether the change in the 
working hours on Saturdays in pursu-
ance of the Central Pay Commission'. 
recommendation has been implement-
ed in all the Central Government 
offices; and 

(b) if not, which are exempted? 

Tile Mtnlster of Home Ma.Ira (Sbri 
G, B. Pant): (a) and (b). Yel; in all 
civil office. of the Government of 
India doing work ot a Secretariat 
nature. 

Land Dl.putel In Trlpun 

1576. Shrl Da.ralba Deb: Will the 
Minister of Hom.,. Allalrs be pleased 
to state: 

(a) what is the total number of 
land disputes between tribals and 
non-tribal! in Tripura which have 
been brought to the noticC' of ,l"n~ 

ment since 1954: and 

(b) the numbt'r of ~  !'i(>ttll'd iO 

far? 

The Mln"'ter of Home A •• ln (SlIIrl 
G. B. Pan\): (a) 370. 

(b) 355. 
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Election Petitions 

1577. Shrl Ram Saran: Will the 
Mini,ter of Law be pleased to state: 

(a) the nu.,ber of election petitions 
pertaining to last General Elections to 
State Assemblies and Parliament 
(Constituency-wise) which have not so 
far been decided by Election Tribu-
nals; and 

(b) the number of such petitions 
which are pending in the High Courts 
Rnd Supreme Court? 

The Deputy Minister of Law (Shrl 
Hajamavls): (a) Seven election peti-
tions pertaining to the general elec-
tions of 1957 were pending before the 
election tribunals as on the 15th 
March, 1960. All of them relate to 
~gi l ti e Assembly constituencies. 
The particulars of the constituencies 
are as follows: 

s. 
No. 

~ of Constituency 

---------------
I Godda Legislative Assembly consti-

tuency (Bihar). 

2 Hansi Legislative Assembly constituencY 
(Punjab). 
Moradabad Rural Legislative AssemblY 
constituency (Uttar Pradesh). 

4 Bah;oi Legislative Assembly constituencY 
(Uttar Pradesh). 

Moradabad City Legislative Assembly 
Constituency (Uttar Pradesh). 

6 Sambhal Legislative Assembly consti-
tuency (Uttar Pradesh). 

Etawah Legislative Assemly constituencY 
(Uttar Pradesh). 

(b) Five election petitions (one-re-
lating to the House of the People and 
four relating to State Legislatures) 
are pending before the High Courts 
and appeals in ten election petitions 
(all relating to State Legislatures) 
are pending before the Supreme Court. 

Seizure of Opium 

1578. Shrl D. C. Sharma: Will the 
Minister of Flnanee be pleased to 
state: 

(a) whether it is a fact that 12 
seers of 'chara!"i' and opium, worth 

about Rs. 10,000 were seized in a raid 
on the house of one Bhagat Sinl/h, 
a re<ident of Multnni Dhanda, Phar-
ganj, Delhi; 

(b) if so, the action taken against 
him; 

(c) the number of such raids made 
in 1959; and 

(d) the value of such things 
recovered? 

The Mlnlster of Finance (Shrl 
Morarjl DesaI): (a) About 12 seers of 
charas and opium, worth about Rs. 
5,200 were seized in the raid on the 
house at Shri Bhagat Singh on the 
24th February, 1960. 

(b) A caSe has been registered 
against him. 

(c) 496. 

(d) Opium and charas worth about 
Rs. 98,000 were seized in course of 
such raids. 

Transfer of llirh Court Judles 

1579. Shrl Sublman Ghose: Will the 
Minister of Home Alrairs be pleased 
to state how many judges in different 
High Courts in India have been tMlns-
fered in 1959 under Article 222 of the 
Constitution of India? 

The Minister of State in the Minis-
try of Home AIr.lrs (Shri Datar): 
Two. 

Grants to Ramakrishna MissIon In 
South East Asia. 

1580. Shri Shivananjappa: Will the 
Minister of SclenUlic Research and 
Cultural Alralrs be pleased to state: 

(a) whether the Government of 
India are advancing grants to Shri 
Ramakrishna Mission in South East 
Asia; and 

(b) if so, the total amount for th., 
current year? 

The Mlnlster of Sclentillc Resea...,h· 
and Cultural -AIr.lrs (Shrl HumarUD 
bblr): (a) Yes. Sir. 



86;5 Written Answers CHAITRA 10, 1882 (SAKA) Written Answers 862.6 

(b) A sum of Rs. 75,000 (represent-
in·g the second instalment of the total 
non-recurring Fant of Rs. 1,50,000 
has been sanctioned during 1959-60 
to the Ramakrishna Mission towards 
the construction of a building and 
purchase of equipment for the Indo-
Ceylon Cultural Centre at Colombo, 
Ceylon. 

COIIlIwnption of Scrap 

1581. Shrl M. B. Thakore: Will the 
Minister of Steel, Mines and Fuel be 
le ~ to state: 

(a) the total tonnage of melting 
scrap consumed in 1959 by the 
secondary steel producers and re-
rollers producing steel in electric fur-
naces and their output in steel 
castings and steel ingots; 

. (h) whether it is a fact that the 
total tonnage of melting scrap con-
sumed by the furnaces was entirely 
met by Government from controlled 
sources; and 

(c) if 
tonnage 
sources? 

not, what was 
supplied from 

the total 
controlled 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Slnrh): (a). 

Consumption of Scrap 
Produceion: Ingots • 

Castings 

(b) No, Sir. 

87,559 tons 
58,928 tons 
29,040 

(c) Separate ligures of acquisition 
of melting scrap from controlled and 
non-controlJed sources are not readily 
available. 

Shortfall in Plan Investmeais 

150. Shrl D. C. Surma: Will the 
Minister of FAaaoee be p1eased to 
state: 

(a) whether it is a fact that short-
fall of about Ro. 200 crores is expected 
ill Plan investments accordin, to the 
~ n i  survey prepared by the 
Union Finance Ministry; and 

(b) if so, the reasons therefor? 

The MlnWter of FiDaoce (Shrl 
Morarji Desai): (a) The Economic 
Survey stated: 

"Outlays on the Plan over the· 
first four years are now estimat· 
ed at about Rs. 3500 crores. For 
the coming year, the total alloca-
tions for the Plan at the Centre 
and in the States will be about 
Rs. 1,150 crores. Allowing for 
some shortfalls in actual expen-
diture, the total outlay Over the 
five years is expected to be in 
the range of Rs. 4500-4600 
crores." (Paragraph 51 on page 
15) 

Thus, compared to the original target 
of Rs. 4800 crores, there wi·1I be a 
shortfall of aboub Rs. 200 crores; but 
the revised target of Rs. 4500 crores 
will be fulfilled, if not exceeded. 

(b) As stated above, there is no 
shortfall as compared t.o the revised 
target of Rs. 4500 crores. The down-
ward revision of the original target 
of Rs. 4800 crores followed the ap-
praisal of the resources position by 
the National Development Council in 
May, 1958. 

Steel Allotment to Defence MinilItr1 

1583 {Shrl S. M. Banerjee: 
• Shrl Parulekar: 

Will the Minister of Steel, Min.,. 
and Fuel be pleaao<! to state: 

(a) whether any .epara'" quota of 
Steel has been allotted to the Defence 
Ministry for the manufacture of trac-
tors and trucks; 

(b) if so, the quantity ~here  and 

(c) whether the same has been 
supplied to them? 

The Minister of Steel, MIA... and 
hel (Sardar Swaran Slnch): (a) 
No, Sir. 

(b) and (c). Do not arise. 
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'Shaktlman' TrucD 

1584. Iumart M. Vedakumarl: Will 
the Minister of Defence be pleased 
to stoote: 

(a) the number of 'Shaktiman' 
trucks manufactured in Ordnance 
Factories uptill-now; and 

(b) the percentage of components 
imported and the percentage of local 
contents in tJhe truck? 

The Minister <II. Defence (81lrl 
Krishna MenCMl): (a) 447 Shaktill\an 
trucks completed with bodies have 
been manufactured up to the end of 
February, 1960. 

(b) The percentage of indigenous 
components in these trucks is appro· 
ximately 30%, t>he rest being import-
ed. However, the indigenous content 
has reached about 37% in certain 
trucks even in the early paj( of pro-
durtion. 
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Central Library Se"ice 

1588. Shrl Hem Raj: Will the Min-
ister of EducaUon be pleased to state: 

(a) whether it. is a fact that there 
was a proposal under the considera· 
tian of Government to form a Central 
Library Service; and 

(b) if so, the progress made so far 
in the formulation of the scheme? 

The MInister of Education (Dr. 
K. L. ShrlmaJl): (a) Yes, Sir. 

(b) Preliminay information about 
the number of posts in different 
categories to be included in the pro-
posed Service has been collected; but 
the question whether tJhere is need 
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for constitutin, a separate service for 
Librarians is 8t present under con-
8:ideration. 

Iate ..... tlonal Aceacy for Copyrlcllt 
PaY_DIa 

lSI •. 811ri P. C. Borooah: Will the 
Minister of Edacatioa be pleased to 
state: 

(a) whether Government are aware 
of any proposal by UNESCO to set 
up an International Agency to serve 
as a c'learing house for copyright 
payments in different currencies of 
the world; and 

(b) if so, the prospects of its solv-
ing our present difficulties? 

The Minister of Edacatioa (Dr. 
K. L. ShrlmaU): (a) In implementa-
tion of a Resolution adopted by the 
-General Conference of UNESCO at 
its 10th Session held in 1958, the 
Director-General UNESCO convened 
in Paris in February, 1960 8 meeting 
of experts to draft recommendations 
for promoting international coopera-
tion in the fields of Education, Science 
and Culture. 

One of the recommendations made 
by the Committe. relates to the set-
ting up of an International Agency 
to serve as a clearing house for 
Copyright payments. The reeom_ 
mendations of the Committee which 
have yet to be approved by UNES-
CO's Executive Board and the Gene-
ral Conference have not been com-
municated to the Membe.r States. 

(b) This can be examined only 
after the details of the proposa1 are 
received by the Government. 
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Surplus Stores 

1591. Shri Rajeshwar Patel: Will 
the Minister of Defence be pleased tIo 
state: 

(a) what were the items and quan-
tities of stores worth about Rs, 84'31 
lakhs which were declared surplus 
and disposed of during January, 1959 
to the 30th Sep!oember, 1959; 

(b) the names of the parties to 
whom the above materials have been 
sold; and 

(e) the method by which the same 
were disposed of? 

The Minister of Defence (Shrl 
Krishna Menon): (a) to (c), A sta!oe-
ment (Parts 'A' and 'B') showing the 
details of the stores sold by the 
DGS&D by TenderiNegotiation or re-
lease to Priority Indentors (other 
Departments of the Government of 
India, State Governments etc) and 
by auction and the names of the par-
ties to whom the stores were sold, 
is placed on the Table of the Lok 
Sabha, r See Appendix III, annexure 
No, 27], 

Sale of Scrap Material 

1592. Shri Rajesilwar Patel: Will 
the Minister of Defence be pleased 
to state: 

(a) the total quantity of scrap 
material sold by the Defence Minis-
try under departmental arrangements 
during January to September, 1959; 

(b) the names of the parties to 
whom it was sold with the quantity 
of each item; 

(c) the price at .... hich it was sold; 
and J ~  

(d) the method by which it was dis-
posed of? 

The Mlnl!lter of Derence (Shrl 
Krishna Menon): (a) 4536 tons 
66 Ibs.-This does not inclw:le. the 
tonnage of salvage materials. 

(b) and (c). As scrap materials 
have been sold to a number of parties 
from various depots all over thl! 
country, in small quantities, and In a 
number 01 auctions, the collection of 
this information will take a consider-
able time and it will i.volve much 
labour which .... ill not be commensu-
rate with the results likely to be 
achieved. 

(d) The methods by which the 
quantity of scrap referred to at (a) 
above, was disposed of, and the 
amount fetched by different methods, 
are given below: 

Byoucrion •  .  . 
To Priority IndentOr< (Other 
Departtnents of the Gov-
ernment of India. State 
Governments etc.) . 
By Tender , 
By ~g 'i ti n . 

TOTAL 

R •• 

19,560'00 
15,300'00 
21,03Z'OO 

11,50,189' 00 

Sll1'Plas Lad I. Delhi 

1593. Pandlt Thakur Das Bhar,na: 
Will the Ministler of Home Aftalrs be 
pleased to state: 

(a) what is the amount of the 
lowest land revenue per acre in 
Delhi and what is the amount of 
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highest land revenue in Delhi and 
what is the average land revenUe per 
acre in Delhi; and 

(b) ~ of the surplus land what is 
the percentage of such land as has 
a land revenue of less than Rs. 118.-
per acre? 

The MinIster of Home Affairs (Shrl 
G. B. Pant): (a) Information is being 
collected and wi11 be laid on the 
Table. 

(b) The percentage of surplus land 
assessed at less than Rs. 118i-per acre 
will be known after the determina-
tion of excess land in the manner 
provided for in the Delhi Land Hold-
ings (Ceiling) Bill, 1959. 

Companies 

1594. Paodlt Thakur Das Bhar,ava: 
Will the Minister of Home Affairs ~ 

'pleased to state the number of mem-
bers of such companies. association 
or other industrial body constituting 
such companies, associations or in-
dustria1 bodies within the meaning 
of clause 3 of (he Delhi Land Hold-
ings (Ceiling) Bill, 1959? 

The Minister of Home Aftalrs (Shrl 
G. B. Pant): According to the ,rovi-
sions of the Delhi Land Holdings 
(Ceiling) Bill, 1959, every persoll 
who at the commencement of the Act 
holds or has at any time during the 
period between the ,lOth day of Feb-
ruary, 1959 and such commencement, 
held land in excess of the ceiling 
limit will have to submit a retu.rn. 
Such information as may be avai1-
able will be collected and laid on 
the Table of the House but till the 
returns prescribed in tJhe Bill have 
been obtained and checked it would 
be difficult. to give the exact number 
of companies, associations or indus-
trial bodies holding land in excess of 
the ceiling limit. 

Landless Labourers In DeIhl 

1595. Pandit Thakur Das Bharpva: 
Will the Minister of Home Affairs be 
be pleased to state: 

(a) how many landless labourers 
in Delhi are proposed to be given 

lands out of the surplus area, r ~ 

ing to the Delhi Land Holdings (Ceil-
ing) Bill; and 

(b) what amount of land wtlfi ~ 

given to each such labourer as Bhu· 
midsr or Asami? 

The Minister of Home Affairs (SlorI 
G. B. Pant): (a) and (bj. The ques-
tion of distribution of surplus area 
and the right in which such land 
shou1d be given will arise only when 
excess lands are determined in the 
manner prescribed in the Delhi Land 
Holdings (Ceiling) Bill, 1959. 

Clause 16 of the Bill provides for 
framing of rules regarding allotmenb 
of land. When framed, these rules 
would he laid I)n the Table. 

A recommendation has been made 
in the Second Five Year Plan that 
in the settlement of lands acquired 
in consequence of the application of 
ceilings. tenanlls displaced as a re-
sult of resumption of land for per-
sonal cultivation, fanners with n~ 

economic holdings and landless work-
ers should receive preference. This 
recommendation will be borne in 
mind in framing the rules. 

Bhumldars In Dellol 

1598. Pandlt Thakur Das Bhar,an: 
Will the Minister of Home Affairs be 
pleased to state how many Asami or 
Bhumidars are there in the Delhi 
State who posses or own lands less 
than 8 standard acres and how many 
are such as own or posses lands less 
than thirty standard acres? 

The MInIster of Home Affaln (Slorl 
G. B. Pant): The information i. 
being collected and will be laId on 
the Table. 

ArrIcnltnrIsts In DeIhl 

1597. Pandlt Thakur Das Bhar,an: 
Will the Minister of Home Affairs be 
pleased to state how much land is 
proposed to be given to such agricul-
turists as posses or own land less 
than 8 standard acres and to those 
who own or posses 1ands less than 
thirty acres out of the surplus land, 
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expected to vest in Government vide 
provisions of the Delhi Land Hold-
ings (Ceiling) Bill, 1959? 

The Minlllter of Home Affairs (Shrl 
G. B. Pant): This question will arise 
only alter the determination of ex-
cess lands in the manner provided 
for in the Delhi Land Holdings (Ceil-
ing) Bill, 1959. Clause 16 of the Bill 
provides for framing of niles regard-
ine allotment of land. When framed, 
these rules would be laid on the 
Table 

A recommendation has been made 
in the Second Five Year Plan that in 
the settlement of lands acquired in 
consequence of the application of 
ceilings, tenants displaced as a re-
sult of resumption of land for per-
sonal cultivation, farmers with un-
economic holdings and land'iess work-
ers should receive re er~n e  This 
recommendation will be borne in 
mind in lraming the rules. 

Cla ... illcation of Ownership of Land 

1598. Pandlt Thakur DIIS Bbargava': 
Will the Minister of Home Atralrs be 
pleased to state how much land is 
owned or possessed by (i) wives, 
Oi) the husbands, (iii) the dependent 
children (iv) the dependent grand-
children of persons representing the 
family within the meaning of Sub-
clause (d) of Clause 2 and Clause 3 
of the Delhi Land Holdings (Cei1ing) 
Bill, 1959? 

The Minister of Home Alralrs (Shri 
G. B. Pant): Under the provisions of 
thc Delhi Land Holdings (Ceiling) 
Bill. 1959. persons who hold land in 
excc", of thc ceiling at the com-

n "~ ent of the Act or who have so 
ht'ld land between the 10th day of 
February, 1959, and the commence-
ment of the Act are required to sub-
mit a return, in default of which the 
information is to be collected by the 
competent authority in such manner 
as may be prescribed. The required 
information will become avai'lable 
whon it has been so furnished or 
collected. 

Studa.rd Acne 

1599. Pandit ThaklU' Du Bllarrava: 
Will the Minister of Home Mairs be 
pleased to state: 

(a) when the measure of standard 
acre was fixed for Deihl; 

(b) the authority who fixed it; and 

(C) whether any objection were 
initiated from the persons affected 
when the measure was fixed? 

The Mlntster of Home Affairs (Bbrl 
G. B. Pant): (a) and (b). The term 
'standard acre' was defined in the 
rules made by the Chief Commis-
sioner under the rule-making power 
conferred on him by the Delhi Land 
Reforms Act which was passed by 
the Delhi State Legislarure in 1954.. 
These rules were duly published in 
the Gazette Extraordinary dated the 
27th July, 1954, of the Delhi State, 

(C) The Delhi Land Reforms Act 
did not provide for objectJions being 
initiated in regard to the definition of 
the term 'standard acre', 

Surplus Land 

1600. Pandit Tbakur Das Bbarrav.: 
Will the Minister of Home Mairs be 
pleased to state how much gf the 
surplus land is proposed to be appro-
priated for the benefit of thc village 
community or any work of the public 
utility or for such other purpose as 
may be prescribed under CL 15 of the 
Delhi Land Holdings (Ceiling) Bill, 
1959 and how much is proposed to be 
allotted to persons under clause 16 of 
the said Bill? 

The Minister of Home Alrairs (Sbri 
G. B, Pant): Rules will be farmed in 
due course for these purposes under 
clauses 15 and 16 of the Bill and laid 
on the Table in accordance with sub-
clause (3) of clause 27 thereof, 

Land Exempted from the Provisions 
of the DeJhJ Land Holdings 

<Ceiling) BID, 1959 

1601. Paadit Thakur Das Bbargava: 
Will the Minister of Home Alralrs h<t 
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pleased to state what is the total area 
of land comprised in parts (a) and 
(b) of Sub-clause (2) of Clause (i) 
as is exempted from the operation of 
the Delhi Land Holdings (Ceiling) 
Bill, 1959? 

The Minister of B_ Hairs (Shrl 
G. B. Pant): The information is being 
collected and will be laid on the 
Table. 

Land Boldine-in Delhi 

168Z. Pandi! Tbabr Bas llhal'laYa: 
Will the Minister of Heme Hairs be 
pleased to state: 

(a) the number at land holdings in 
Delhi and what is the total area of 
their holdings; 

(b) out of these holdings how many 
are such as are owned or possessed 
by persons who have no families and 
out at these how many holdings are 
there which consist of more than 
thirty standard acres; and 

(c) out of the total holdings how 
many are such as are owned or pos-
sessed by persons representing fami-
lies and out of them how many are 

_ such holdings as consist of more than 
30 gtandard acres? 

The Minister of Home Hairs (Shrl 
G. B. Pant): The information is being 
collected and will be laid on the 
'!'able. 

Joint Hindu Families In Deihl 

1603. Pandlt Thakur Das Bhar,ava: 
Will the Minister of Home Allalrs be 
pleased to state: 

(a) the number at joint Hindu 
families in such areas of Delhi to 
which the Delhi Land Holdings (Ceil-
ing) Bill shan apply; 

(b) the total number of co-parce-
ners in such families; and 

(c) whether it is a fact that in re-
gard to land holdings owned or occu-
pied by joint Hindu families, usually 
the name of Karta appears in the rc-

E:rpianation 

venue papers and the names 
the co-parceners do not appear' 

The Minister of Home Hairs 
G. II. Pant): (a) and (b). Infor! 
is not available. 

(e). An enquiry is being rna 

Holdlnp beloniinr to Comp 
Aasociatlons and other lndu 

trial BodIes, Deihl 

16M. Pandlt Thakur Das llha 
Will the Minister of Home H. 
pleased to state: 

(a) how many holdings in 
State are owned or possessel 
Companies. Associations and ott 
dustrial bodies within the mean 
explanation to clause 3 of the 
Land Holdings (Ceiling) Bill; a 

(b) how many of them own ( 
sess more than 30 standard ac 

'l'he Minister of Home Hairs 
G. B. Pant): (a) and (b). The 
mation is being collected and ~ 

laid on the Table. 

12 hrs. 

RE: POINT ~' PERSONA 

EXPLANATION 

Mr. Speaker: Paper to be I: 
Ihe Table. Shri Datar. 

Shri Frank Anthony (Nomill 
Anglo-Indians): May I raise a 
The Home Minister had promi 
check whether I had written 1 
in r"lard to the matter which 
raised the other day. I waul 
to know ,whether he has veril 

Mr. Speaker: I said the othl 
that I would give two days' t. 
the Home Minister- as he wan 
get all the information and p 
before the House. The han. M 
was very anxious to have it 
and there placed before the 
The hon. Home Minister also 
that if he had any further in 
tion, he would place it on the 
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IShri Lal Bahadur Shastri] 

·of the House. Evidently, he has no 
further information. 

Shrl Frank Anthony: No, Sir. The 
position has not been clarified. The 
simple point was that the Home Min-
ister said he had written to me and 
'I had not replied. My position is 
this, that I did reply, and at great 
length. Is that a fact or not? 

An. Hon. Member: It is all over. 

Shri Frank Anthony: It is not over. 
did reply to him and at great 

length. 

The Minister of Home Mairs (Shrl 
-0. B. Pant): It is a very trivial 
. matter. When I made that statement 
that I had written a letter and had 
. not received a 'reply, obviously Shri 
Frank Anthony did not contradict me, 
because his impression too did not 
·dil'fer from mine. He found out 
later that a letter had been written 
'by him to me. I do not want to 
.contradict any Member of this House, 
·and when he says that he had sent 
a letter to me and had received a 
reply from me, I accept what he says. 
In fact, I have seldom contradicted 
any Member Of this House so far as 
statements of fact ate concerned. He 
says so. I need not state the circum-
stances under which I made that 
statement. It is a very trivial matter. 
I do not want to pursue it further or 
to state what passed between him and 
-me. There was no such intention. 

What he said was this. He wanted 
to give a personal explanation be-
cause Shri D'Cruz had been in a 
way placl'd in a somewhat awkward 
position. I said: 'I am sorry if he 
had been so placed'. I do not know 
what more he wants me to do. I 
.do not contradict what he says and I 
.do not say. after what he has said. 
that I stick to what I had said pre-
viously. He says that my statement 
was not correct to that extent. J 
said that if I had made 'n incorrect 
fitatement. I was 'Sorry. I have also 
said that as Shri Frank Anthony is 

satisfied that what I said was not 
correct. I accept what he says. 

Shri Frank Anthony: May I point 
out ........... . 

Mr. Speaker: I am not going to 
allow a further discussion. The mat-
ter is closed. 11 is not a q uesti.on of 
cross-examination. The hon. ini ~ 

ter has said 'yes'. That may be taken 
as it is. He has said today that he 
did receive the letter. It is a small 
matter. Possibly it escaped his 
notice. He everT said: 'I am sorry it 
I have said so'. But I do not know 
what kind of crucifixion this is. I 
am not going to allow it. 

Paper to be laid on the Table . 

Shrl Frank Anthony: I beg your 
pardon. 

Mr. Speaker: I am so .... y. I am not 
gOing to allow this (Interruptions). 

Shri Frank Anthony: May I place 
it on the Table of the House? 

Mr. Speaker: I am not going to 
allow it. 

Shrl Frank Anthony: This is the 
correspondence that passed between' 
myself and the Home Minister. 

Mr. Speaker: No, I am not going to 
load the Table with all such papers. 

Shrl Frank Anthony: I rise on a 
point of order. 

Mr. Speaker: Let the Paper men-
tioned on the agenda be laid on the 
Table of the House first. I will hear 
him later. 

PAPER LAID ON THE TABLE 

NonFICAnoN RE: AMENDMENT TO ALL 

INDIA SERVICES (DISCIPLINE AND 

ApPEAL) RULES 

The Minister of State In the Mlals-
try of DOlDe Atratrs (Shri Datar): 1. 
beg to lay on the Table, under sub-
~ li n (2) of Section 3 of the All 
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India Services Act, 1951, a copy of 
Nutification No. GSR 321 dated the 
19th March 1960 making certain 
amendment to the All India Ser i ~  

(Discipline and Appeal) Rules, 1955. 
[Placed in LibraTY, See No. LT-20531 
60]. 

12.05 hr •. 

RE: POINT OF PERSONAL 
EXPLAN ATION-contd. 

Mr. Speaker: What is the point of 
order? 

Shrl Frank Anthony (Nominated-
Anglo-Indians): My point of order ls 
this. You have tried to shut me 
out ..... . 

Mr. Speaker: What is the point of 
order? 

Shrl Frank Anthony: The point of 
order is th,y. You have soueht in 
your Own way to shut me out with-
out knowing the facts. (InteTTup-
tions.) 

Mr: Speaker: I am not gain, to 
allow this. I am not going to allow 
it, because he casts aspersions on the 
Chair. What is the point of order? 

Shrl Frank Anthony: You have 
said, I am trying to crucify the Home 
Minister. That is exactly the point 
I am trying to explain. All that I 
am trying is for the Home ini t~r 

10 accept the factual position. That 
you would not allow me to do by 
placing the correspondence on the 
Table of the House. 

Mr. Speaker: I had intimated to t.he 
han. Member-and I found the han. 
Minister of Parliamentary AII'airs 
went and told him also-that this 
matter is closed. The other day 
said that if there is anything more 
to be said, the han. Home Minister 
will come and say that. The han. 

Home Minister had nothing more to 
say. But when he was asked to eive a 
definite answer he went to the ex-
tent of saying that not only was this 
to be treated as a small matter but 
that he would not contradict the hO:1. 
Member and what he said might he 
taken as having been admitted. Of 
course, he said that he treated it as 
a trivial matter and that he was 
sorry for it if he had said something 
wrong. But, in spite of that, the 
han. Member comes to pursue that. 
I am not going to allow him to place 
the papers on the Talolo of the House. 
It is for me to decide. I cannot re-
ceive all and sundry papers to be 
placed on the Table of the Hou3e, 
The matter is closed. I am really 
very sorry. 

Shrl Frank Anthony: So am I. 
am very sorry. (Interruptions) 

12.11 111'5. 

COMMITTEE ON PRIVATI: MEM-
BERS' BILLS AND RESOLU-

TIONS 

S,XTY_F,RST REPORT 

Sardar Rakam Slnrh (Bhatinda): 
Sir, I beg to present the Sixty-first 
Report of the Committee on Private 
Members' Bill. and Resolutions. 

ESTIMATES COMMITTEE 
EIGHTY-FIRST REPORT 

Shrl B. C. D .... p.. (Banlalore): 
Sir I beg to present the Eighty-first 
e~ rt of the Estimates Committee 
on the Ministry of Scientific Re-
search and Cultural Afl'airs-Part HI 
On National Atlas Organisation, Sur-
vey of India. Botanical Survey of 
India, Zoological Survey of India and 
Central Board of Geophysics. 
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STATEMENT RE. INDO-PAKISTAN 
FINANCIAL DISCUSSIONS 

The Millisier of FiDaDCe (Sbrl 
Morarjl Desai): Sir, 1 propose, with 
your pennission, to make a short 
statement on my recent visit to Pakis-
tan for the discussion of the outstsnd-
Ing IInancial issues between the two 
countries with the Finance Minister 
of Pakistan. 

As the House is aware, I had a pre-
liminary discussion on these issues 
with the Pakistan Finance Minister 
last August, about which I made a 
statement in the House on the 5th 
September. At that meeting we 
agreed that the officials of the two 
countries should get together and sort 
out the ligures to be entered in the 
balance sheets of the Centre and the 
divided States. on hi~h the partition 
debt would have to be determined. 
The officials had three meetings, one 
at Karachi and two in New Delhi. 
and I am glad to say that they have 
been able to get down to agreed 
figures over most of the field. Some 
major matters have, however, proved 
rather intractable. These include the 
valuation and allocation of certain 
Defence assets, the determination of 
the amount of income tax arrears at 
the time of the partition, inc! uding 
the un assessed jncome on that date 
which might have come in for subse-
quent assessment and the valuation of 
the pensionary liability. The amounts 
involved in these items are substan-
tia 1 and the material for c.ietennining 
the amounts is neither readily availa-
ble nor complete. Although the offi-
cials did their best. to see if agreed 
figureS could be produced, they have 
been unable to do so and the matter 
had finllily to come before the Minis-
ters. During my stay in Pakistan, I 
had a number of discussions with 
thc Pakistan Finance Minister on 
these items and the various other 
outstanding issues. In regard to most 
of th .. latter, the ligures involved are 
either alreed or available and it is 
largely a question of IItting them into 
an overall settlement. But such a set-

._--------

tlem .. nt W not possible until the figure 
of the partition debt is settled and 
OUf current dues of the instalments 
in repayment which should have cnm-
menced in August 1952, arc known. 
We made an earnest attempt to see 
if the gaps in the balance sheets 
which the officials could not fill, 
could be settled on some ad Iwc basis, 
but I regret that we were unable to 
do so, with the result that the posi-
tion remains as before. 

In the last few months, there has 
been a growing feeling in -both the 
countries that the series of discussions 
which were initiated last year would 
result in an early settlement. I have 
no doubt that there will be some 
disappointment at the fact that the 
last round of talks had not resulted 
In a settlement. None would have 
been happier than I if this had come 
to pass, I have not. however, unduly 
worried about our failure to reach a 
settlement. As I havE" said more than 
once in this House, the issues involve 
large sums of money about which it 
is neither safe nOr easy to takC' snap 
decisions. Our desire to reach a fair I 
final and overall settlement is shared 
by the Pakistan Finance Minister. 
Our discussions were held in a very 
cordial and cooperative spirit and 
the HOUse will realise how anxious 
w€" were to reach a settlement from 
the fact that We continued our dis-
cussions till almost tne last minute 
before I had -toleave for the airport 
to catch the plane for my return 
journey. Both of us feel that we 
should make a further effort to bridge 
the gap between us and We have de-
cided to have another meeting at an 
early date. I would onl:\' ask the 
House and the public to bear with 
me patiently until these discussions 
have been completed. 

12.11 hrs. 

"DEMANDS FOR GRANTS-Contd. 
MINISTRY OF COMMERCE AND INDUSTRY 

Mr. Speaker: The House "'ill now 
take up discussion and voting on De-
mands Nos. 1 to 5 and 106 relating to 

"Moved with the recommendation of the President. 
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the Ministry of Commerce and In-
dustry for which 6 hours have been 
allotted. 115 cut motions have been 
tabled to these Demands. Hon. Mem-
bers desirous of moving cut motions 
may hand over at the Table within 15 
minutes the numbers of the selected 
cut motions. 

Hon. Members are already aware of 
the time-limit for speeches. 

DEMAND No. I-M,N,STRY OF COM-

MERCE AND INDUSTRY 

Mr. Speaker: Motion moved: 

·'Tha t  a sum not exceeding 
Rs. 70,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which wiIJ come in course of pay-
ment during the year ending the 
.1IS! day of March, 1961, in res-
pect of 'Ministry of Commerce 
and Industry", 

DEMAND No. 2-INDUSTRIF.S 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 23,0483,000 be ,ranted to 
the President to complete the 
,urn necessary to defray the 
c-harges which will come in 
course of payment during the 
Yl"'r ending the 31st day of 
March, 1961, in respect of 'Indus-
tries". 

DEMAND No.3-SALT 

:aIr. Speaker: Motion moved: 

"That a sum not exceeding 
Ro. 48,04,000 be granted to the 
President to complete the sum ne_ 
cessary to defray the charges 
which wil1 come in course of pay-
ment during the year ending the 
31st day of March, 1961, in res-
pect of 'Salt". 

~  No. 4--COMMERCIAL INTELLI· 
GENCE AND STATISTICS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 77,03,000 be granted to the 

President to complete the OUIII 
necessary to defray the charle. 
which will carne in course of pay· 
ment during the year endine the 
31st day of March, 1961, in res-
pect of 'Commercial Intelligence 
Bnd Statistics." 

DEMAND No. 5--MISCELLANEOUS Ds. 

PARTMENTS AND EXPENDITURE UNDER THE 

M,N,STRY OF COMMERCE AND INDUSTRY 

Mr. Speaker: Motion moved: 

"That a sum not exceeding Rs. 
2,25,77,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1961, iR respect of 
'Miscellaneous Departments and 
Expenditure under the Ministry 
of Commerce and Industry." 

DEMAND No. 106-CAPITAL OUTLAY or 

THE MINIS'mY OF COMMERCE AND IH-

DUSTRY 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 23,47,92,000 ,be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March 1961, in respect 
of 'Capital Outlay of the Ministry 
of Commerce and Industry,". 

Shrl NaIl Reddy (Anantapur): Mr 
Speaker, Sir, before I enter upon the 
subject about which I want to speak, 
I would li ~ to refer to one tax which 
has been levied on factories which 
produce groundnut oil. As a matter 
of fact, there are a good number of 
factories in our country whose capa-
city is very small. . So. if the~e are 
taxcd without taking into account 
their capacity, naturally, it is the 
smaller fry that is hit harder than 
th~ igg~r ones. I would expect that 
the Commercf' and Industry Ministry 
would look into this question before 
the Finance Minister finalises his 
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taxes, and suggest to him certain re-
medies to fix these levies according 
to the capacity of the expellers. I 
hope the Commerce and Industry Mi-
nistry, which is interested in the 
development of this sector, especially 
the smaller sector, wil1, certainly, not 
fail in their duty in this respect. 

Then, there is a very important 
problem attention on which has been 
focussed in the Press for the past few 
days. I am sure tl)e Finance Minister 
knows about it because there had 
been a discussion about that in the 
Orissa Legislative Assembly only re-
cently. 

We have been informed through 
the Press that there has been, from 
1955, probably up till now, some kind 
of enquiry going on into certain fac-
tories, industrial units and managing 
agencies that are now under the ma-
nagement of one 5hri Patnaik. And, 
in the discussions in the Orissa Le-
gislative Assembly, Shri Singh Deo 
had made it clear, as per the news-
Hem that has appeared in the States-
man, that the State revenues which 
were given to them for aid were not, 
probably, used in the interests of in-
dustrial development but were ra-
ther misused. I have been told, as 
per the report, that shareholders have 
complained and there have been com-
plaints running round and there have 
been enquiries .... 

Shrl U. C. Patnalk (Ganjam): I hope 
the hon Minister will mention the 
full name and not merely say 'Pat-
naik.' 

Shd Nael Reddr: I am sure the 
hon. Minister will not take it as i!!hri 
Patnaik. M P. as the one interested 
in this. It is Shri Bijayanand Pat-
naik who is involved in this case and 
it is the Synthetic Oil deal and the 
Orissa Textile Mills management that 
are now under discussion. 

We have been told that the funds 
given to them have been misused. 
The shareholders have complained 

about it and enquiry committees have 
gone into it but unfortunately their 
reports have not been placed before 
the Parliament or the publiC. The 
Central Government should come 
forward and give the full facts so 
that the public may know what kind 
of private sector deals had been en-
tered into and how the funds have 
been misused. It looks as though the 
Mundhra deal and the Dalmia deal 
will pale into insignificance if the 
facts are really brought before the 
public. I am sure the hon. Minister 
will give a reply to this 

Mr. Speaker: Verv often I receive 
letters that alleg';tions are made 
against outsiders who are not here to 
represent their own caSe and that the 
facts are not correct and so on. So 
far as the officers are concerned, there 
is a rule that if an hon. Member 
wants to make any charges against 
any officer, the Minister is primarily 
responsible and notice is given and I 
pass it on to him so that the Minister 
may come prepared. A similar pro-
cedure is not possible with respect 
to an outsider. In these circumstan-
ces, the hon Members will take full 
responsibility for making such state-
ments. 

Shrl Nagl Reddy: This is from the 
Orissa Assembly debate-the state-
ment of the hon. Minister there. 

Mr. Speaker: I am not saying any-
thing with respect to this I have re-
ceived complaints. So, before they 
make statements here they should 
fully equip themselves with the ne-
cessary au thori ty. 

Shrl Nagl Reddy: Sir, just as I was 
coming in, to know the efficient func-
tioning Of our dellartment, a small 
note was given to me. Here is a note 
which gives us an understanding as 
to how Our departments function. It 
seems that one small-scale industria-
list had written a letter on 21.2.59 to 
the Director of Industries, Bombay 
for certain concessions or for permis_ 
sion to start a factory He was asked 
to contact the Deputy Director of 
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Industries Nagpur. He contacted him 
but was asked to contact the Iron and 
Steel Codroller, Calcutta, who, when 
contacted, asked him to contact the 
development wing in Delhi. When he 
contacted the development wing, 
Delhi he was asked to contact the 
Development Commissioner of 
Delhi. When he contacted the 
Development Commissioner, Delhi 
he was asked again to contact 
the Iron and Steel Controller Cal-
cutta So, here is" world going 
round and round. I am told the 
person has not yet got any proper in· 
formation as to whom he should con-
tact or when he is going to get a re-
medy. For the big people it is very 
easy to come and talk to the Minister 
or Secretary or the officer concerned 
and get things done easily. It is only 
the-small fry who is in the danger of 
being thrown in the sea of Govern-
ment's bureaucracy and I wish the 
Minister takes note of this fact and 
sees that the small fry is not drown-
ed. This is done at a time When we 
think Of vast industrialisation. 

Now, I am coming to the most im-
portant factor in our national deve-
lopment We are now coming almost 
to the close of the Second Plan and 
it is time that We took a kind of a 
review of the functioning of this Mi-
nistry before the Third Plan i. fIna-
lised. This becomes most important 
because every Five Year Plan bases 
itself mostly on the nature and di-
rection and the capacity of our im-
pQrt-export trade and the way in 
which it could be developed and 
strengthened as the basis for the 
development of our country. During 
the past three years we have seen 
that the country has faced one of the 
greatest foreign exchange crises that 
could be faced by any country. 
It has shown certain very dangerous 
features as to who controlled the 
foreign trade in our country and 
how far we were capable of eX-
porting our goods and how far the 
export of our goods to particular 
countries was related to the import 
of goods that We were getting from 
them. We should see these things so 

that We do not fall into the burden 
of debts which is more and more. 

I was going . through the January 
issue of the Reserve Bank of India 
Bulletin and I have found a ~r  

shocking statement. It shows that in 
this period, 956-58 when the total 
foreign trade 01' the export-import 
trade of our country was reduced to 
a considerable extent, the one sector 
that improved its position in thi5 
period of recession was the sector of 
the foreign controlled companies in 
our country. Their share in the fore-
ign trade was 32.8 per cent in 1958, 
compared to 26' 7 per cent in 1956. 
The figures are much more revealing 
if you go a little deeper into this 
question. Between '1956 and 1958, 
there was a shortfalJ of Rs. 212 crores 
in our imports but who bore the 
brunt? Is it foreign-controlled com-
panies? No. Their trade were reduc· 
ed only by about Rs. 22 crores and it 
was the Indian sector, the indigenous 
trade that lost a major part of this 
Rs. 212 crores. After sO many years 
of development and industrialisation, 
it looks as though a new philosophy 
of pragmatism has COme against the 
philosophy of socialism that we have 
accepted in this House in 1956. It is 
time that We looked into the question' 
mUch more carefully and deeply so 
that We do not allow these foreign 
controlled companies to flourish as 
against the Indian sector in our coun-
try. 

There are a few more astonishing 
features here and I will give only one 
example, as the time is short. Take 
for instance  the metals import-iron 
and steel and other metals. Because 
of our difficulties, We cut short these 
imports and imported only to the ex-
tent of 46' 6 per cent. of 1956. That 
means that less than half was im-
ported. But what was the share of' 
the foreign controlled companies? It 
was 78' 9 per cent of their imports in 
1956. While the total imports were 
cut by more than 50 per cen t. these 
foreign companies' imports. were cut 
only by 22 per cent. Why should it 
be so? Is our foreign trade tagged on 
only to the interests of these foreign, 
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companies? I am surprised at the way 
In which the Indian sector II&hts 
afainst the State Trading Coz-poration 
which is not a ,big factor in our forei,n 
trade. I would requelt the Indian 
industrialists to look at the real facts 
and see as to whom they should IIcht. 
· These foreign companies who. are 
now entering more and more into the 
export-import trade are trying to 
· control and get an octopus grip on 
the whole of our forei,n trade. I 
would not like to 10 more into that 
· as it would take more time. 

Mo"" than that, Sir, when we go 
into the question of the flnancilll of 
· this trade, it is much more reveilin,. 
In 1957, the Indian scheduled banks 
financed only 38' 8 per cent of tlie 
total private foreign trade, and in 
1958 these banks flnanced only 37' 9 
per cent. I remember, Sir, when I 
was a student, our old nationalists, 
who W12re great economic intellectu-
als of the type of Dadabhoy Naroii 
· and Ramesh Chandra Dut! had told 
us that no country can prOlress in its 
industrialisation without foreign 
trade, especially import-export trade, 
being in the hands of the coun-
try's indigenous sector. They had op-
posed the foreign trade being in the 
hands of foreiln controlled compa-
nies They had economically proved 
that 10 keep this particular sector in 
the hands of foreign controlled com-
panies was to ruin the nation's indus_ 
triill development. I find even to this 
day that our Indian scheduled banks 
are limping far behind the foreign 
schedul .. d banks in this respect. 

Coming to Ih.. trends in our trade, 
what i. the trend in these three. years 
with the dollar area? The most shock-
ing thing is, we have had a deficit 
trade of Rs. 38 crores, Rs. 76 crores 
and Rs. 113 crores in the years 1957, 
1958 and 1959 respectively. Our deficit 
is growing. Our exports to these 
countries arc getting reduced more 
.and more whereas our imports are in-

creasing more and more. In the kame 
way, the common market area which 
has now begun to put some spokes In 
our exports to these countries bas 
also given us very shocking years. 
With the common market area we 
had a deficit of RB. 169 crores, Rs. 125 
crores and Rs. 141 crores in the years 
1967, 1958 and 1959 respectively. If 
we are to continue in this way in our 
trade with thOSe countries, a .day will 
come when we will be in a very dill'l-
cult position to repay our loans .. 

How is the repaymen t of loanl 
done? Repayml!!lt of loans by any 
country can be done only through 
exports. The export trade for us .is 
aa important as the import trade. If 
the export trade goes on reducing in 
its content and quantity and our im-
port trade from those countriE!l; goes 
on incJ:easing, then our indebtedness 
will be increasing in that proportion, 
to the same extent. 

If our imports have been like thi .. 
what have been our exports to these 
countries. Taking, for example, the 
dollar area, within these three years 
our exports to that area dropped by 
Rs. 36 crores. Taking the common 
market area, it gives Us the very 
same picture. This is the h ing~ 

side of the import-export trade. 

I. there anything which can III 
taken as one which' is in our favour? 
Yes. As the Eastern Economist had 
put it  it has high potentialities thil 
is only the bright star in our import. 
export trade, and that is the star of 
the Communist countries with whom 
we arc exporting and importing in 
growing numbers. In this period of. 
difficulties our exports to the com-
munist countries increased by Rs. 21 
crores, from Rs. 28 crores in 1957 to 
Rs. 49 crores in 1959. It is due to the 
important factor that a new idea of 
economic development had been 
brought forth into the UJl!I.er-deve-
loped countries. I am .. referring to 
the bilateral agreements, the rupee-
payment agreements and deferred 
payments. which not only live ... 
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capacity to import that which we 
want but also the capacity to export t 
our goods to the extent w" have 
imported from them. It is therefore. 
I recl that the idea that ~  put for-
ward by Shri Lal Bahadur Shastri, 
our Minister of Commerce and Indus-
try, in the Export Promotion Council 
Meeting, that the trade should be 
integrated with aid, is the most im-
portant factor and that must be deve-
loped in the coming period of our 
Third Five Year Plan. Unless we are 
going to integrate our trade with aid, 
un less we are going to make this as 
th... focal point in our developing 
eeonomy we will be in such a crisis 
that we will not be able to develop 
much further; not only that, we will 
be dragged on into the vicious circle 
of more loans and thereby getting 
Ito to greater debts which we will not 
be able to repay, because the export 
trade is decreasing as a result of 
which a much greater proportion of 
our export trade will be only towards 
repayment of loans. and that will be 
the greatest hindrance for our coun-
try's development. 

Because of thi~  Sir, a new factor 
also has developed in our coulltry. 
. Because we are finding the export 
trade in th(>se doldrums, of\ late we 
have developed a n<:w theory, and 
.that is the theory of allowing foreign 
private capital 'to enler our industry 
. so that we may not repay immediately 
for the imported machinery. Well, 
Sir, there 1S an Industrial Policy Reso-
lution which was discussed very 
thoroughly in this House in 1956, 
which was accepted by all parts of 
this House and unanimously passed. 
Without proclaiming to the country 
that this Industrial Policv Resolution 
is buried, I am sorry, it is being 
~  in reality. 

I tad pUI a question to which I got 
an answer. It gave me a kind of sur-
prisp. I would not havp got that in-
formation otherwise. We were told 
that in the years between 1956 and 
1958 quite a number of companies had 
been given the sanction to join hands 
with foreign companies to establish 
industrial units in our country. What 

7 (Ai) LS-4. 

was the position in 1958-59? More 
than 50 pel' cent of foreign capital 
participation was sanctioned in the 
~ e of 23 companies, out of the sanc-
honed 45. 

In the Industrial Policy Resolu-
tion We were told that 49'51 per cent 
is the general rule, there might be 
an l"xception here and there. But, 
then, what does the reality show? In 
1958-59, more than 50 per cent foreign 
capital participation was sanctioned 
in the case of 23 companies. The total 
number of companies allowed foreign 
capital participation was 45, and out 
of these 8 companies were allowed 
100 per cent foreign capital invest-
ment. 

When did the general rule become 
an exception and an exception become 
8 general rule, I am not able to n~ 

derstand. In relation to this, we have 
known of late that We are allowing 
foreign capital participation even in 
the oil industries. When the Prime 

I Minister in his previous Press Con-
ferenep told the Press that the Cabinet 
had not yet decided as to where the 
fourth steel plant was going to be 
if.<tablished, how it was going to be 
established, whether even foreign 
capital participation was going to be 

... allowed etc. when he himself exprt'S-
s("d the' doubt, naturally one feels 
that the Industrial Policy Resolution 
was pa!":sed in this House only as an 
eye-wash to temporarily keep the 
people in cold-storage without raising 
thE'ir voice against the tendencies that 
are growing in our country. The 
reality iJ:;, we are burying the Indus-
trial Policy Resolution 100 fathoms 
deep. Therefore, even the Eastern 

n i ~t was extremely Jubiliant. 
"It is good that it is being buried. 
Whv do you want to bring it back 
to life again? It is good it is dlead 
and gone in reality. Why do you 
want to bring It back to life again! 
Let us bury it deep." That is what 
they have Raid. 

I am afraid, the industries in our 
country today are more and more 
being handed over, not even to the 
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indigenous Indian capital but more 
and more to the foreign private capi-
tal, which would mean that their grip 
is increasing in our country's eco-
nomy. It is not in our interest cer-
tainly, and it is going to be against 
the interests of our State. 

We have known through questions 
and answers here that we will never 
get the technical know-how from 
them. That has been the positiO'll 
with regard to the oil industries, that 
is the position with regard to the 
chemical industrie.; and that has been 
the case in the steel industry, In 
none of these industries, evC'n though 
they had been in existence for a long 
time, have we got the technical know-
how, which alone can make our 
country an independent country. 
which can make it really stand on its 
own legs, by which we can try in 
future to develop our own industrial 
base with our own capacity. 

As I said, the steel industry has 
been there for some time now. Can 
our men connected with the steel 
industry even to this day produce a 
steel factory or erect a steel factory 
without the help of foreign techni-
cians? Can our people in the oil sec-
tor come forward and say that they 
know the technique, they can dIo the 
survey work, they can conduct the 
drilling operations and find out where 
oil is in our country? Can we say 
now that we have got the technical 
know-how in our hands even though 
some of these industries have been 
in our country for many years now? 
This is not the way of industrial 
d£'velopment in independent hands or 
independent countries. This is the 
way of giving away the CO\U1tryts 
wealth into the hands of foreigners 
who would never teach us, and there-
fore who would never allQw us to 
develop our country. I hope the 
Minister of Commerce and Industry 
will take note of these factors and try 
to see that in future at Jeast we will 
not allow such things to happen in 
our country. 

Mr. Speaker: Dr. Krishnaswami. 

Slid Barish Chandra Mathur (Pali): 
Sir, only six hours have been aliotted 
to this Demand. The time is too short 
for this Demand. The activities of 
this Ministry are all-pervading and. 
the entire prosperity of the country 
depends upon trade and commerce. I 
think you have discretion to extend 
the lime. So, I make a submission. 
that the time for this Demand may 
be extended. 

Mr. Speaker: The Business Advisory 
Commi ttee considers all these aspects 
and divide the time and decides on 
the time for each Demand for Grant. 
All the groups are represented in the· 
Business Advisory Committee. Six 
hours have been allotted for this 
Ministry. We are thirsting for time, 
but we have no more time. I can 
extend always by half an hour or one 
hour at the most. 

Shrl Harish Chandra Mathur: The 
House h"" been co-operating with you· 
in the best way, by sitting late hours 
all the time. I hope you yourself 
will realise the importance of this 
Ministry and the wide ramifications it 
has and the interest it evokes on all 
sides. 

Sh.1 Prabhat Kar (Hooghly): And 
if all the three junior Ministers parti-
cipate, much time out of these six 
hours will be taken away by them 
alsa. 

Shrl Barish Chandra Mathur: ~ 

r1eflnitely want to listen to the Minis-
ters, but the time may be extended 

Shri Nag! Reddy: Perhaps, we may 
reduce the time tor some other Min-
istries and. thereby itry to inJCr_ 
the time allotted fOr this Ministry. 

Ch. Banblr 5Jn&'h (Rohtak): At least 
eight hours may lie allotted for thIa-
Ministry. 

Mr. Speaker: We' started at 12-10, r 
think. Six hours have been allotted. 
So, it comes to 18-10. I would re-
quest the han. Minister to reply to-
morrow. 
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Shri Harlsh Chandra Mathur: This 
evening we have also a half-hour 
discussion. 

Mr. Speaker: The hon. Minister may 
take an hour tor this r~ l  Six 
hours will be kept for all hon. Mem-
bers and possibly one junior Minister. 
The Minister of Commerce and n ~

try will reply tomorrow. 

The Minister of Commerce and In-
dastry (Shri La) Bahadur Shastri): 
The Minister of Industry will inter· 
vene today, and if you so desire, I can 
r.s>ly tomorrow. 

Mr, Speaker: Yes. That would result 
in our getting onf-' more hour for this 
Ministry, Dr. Krishnaswami. 

Dr. Krishnaswami (Chingleput): 
Mr. Speaker, Sir, although our ex-
ports have increased in volume and 
value in 1959 as compared with 1958 
and 1957,-a heartening develop-
ment-there are certain features 
which we have to take into account. 
Our exports, I would like to remind 
this House, were of th(> value of 
a,. 626 crores in 1959 as compared 
with Rs. 580 crores in 1958 and Rs. 594 
crorC5 in 1957. It' is true that we 
have relied on a numher of incen-
tives. The MinL.try of Commerce and 
Industry has been taking various 
measures to promote our exports. We 
have export promotion councils. We 
have employed fiscal and other incen-
tives such a5 replenishment quotas. 
These are mogt useful, but it is pro-
per that the House's attention should 
be invited to two equally basic as-
pects of the problem of export pro-
motion. Let us realise that exporta-
ble commodities have to be produced 
in larger quantities so that surpluses 
for export increase every time ,even 
without internal demands, as is bound 
to happen in a period of great invest-
ment increases. 

It is fallacious to consider the pro-
motion of exports as only a problem 
of selling more. It Is basically aorob-
lem of producing more of those good, 
for which there is an export demand 
abroad. Otherwise, domestic require-
ments will eat into export avallabili-

ties and tend to raise our prices and 
reduce our competitive power abroad. 
To a certain extent this has already 
occurred in the case of groundnuts, 
oilseed,:, textiles and cashewnuts which 
show few signs of inCrE"8Sing in 
amount over the past four years. In 
fact, the production of cashewnuts has 
been stagnant for the past three years. 
How tho Ministry of Commerce and 
Indutsry is going to have a co-ordi-
nated policy with the Ministry of Food 
and Agriculture is an entirely diffe-
rent matter which I shall leave to the 
two Ministers and the two Ministries 
to settle. 

But I would like to point out that 
in the future, in the programml' of 
investment allocations, we will have 
t.o give a higher priority than in the 
past fur increasing the sUpplip<:l or n'lr 
traditinnal ~ r'  Th,l'l.-' f; tr. ~ ') 

b(" a fal1adous impre3sion in cC'rli;l.i.l 
circles that there is not much seope 
for increasing our traditional exports. 
It is no doubt true that it is more di-
fficult to incn'ase our traditional ~ 

ports in any substantial measure in 
the existing market centrf"s, but surely, 
there is scope for selling our tradi-
tional products in new markets. Of 
course, increasing supplies is a pre-
condition for any such export drive 
on our part. 

Secondly, the other issue is that of 
selling more products in competition 
with our rivals. We have to bear in 
mind the necessity of maintaining our 
position as a minimum in the existing 
markets and in exploring nt.."\V markets 
for selling our goods. Some of t.he 
commodities like light engineerin~ 

goods and other metal products can 
find a place in new markets even in 
advanced countries. It is oeldom 
realised by those who have given 
thought to this problem of industrial 
development that in light engineering 
goods we have an advantage which 
compares favourably even with 
advanced countries like the United 
States of America, and it might be 
possible for ll.1I!. even to explore the 
possibilities of goods being exported 
in larger measure to these areas. 
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What I am suggesting is that the 
Ministry of Commerce and Industry 
should be more aggressive in its out-
look on these matters and have more 
trade centres opened in some of these 
areas in order th i ~ it may be possible 
to push our export; abro3d. Consider 
Specifically the threat that we are 
likely to meet in South-East Asia. 
Surely we cannot overlook this factor. 
Here, weare bound to come into 
serious competition with Peking. The 
Chinese dJcvelopment programme in 
its next phase has begun to rely on 
larger exports and it is for two rea-
sons. Firstly, the kind of labour in-
tensive development which marked 
initial phase of China's reconstruction 
would now have to be supplemented 
by widening still more the industrial 
pace along more modern lineR. This 
will necessitate at least during the 
coming five years much larger im-
ports of machinery and equipment by 
China. Secondly. Soviet credits given 
in the past are either for a short per-
iod of for a medium period, and. 

r in~ to official accounts, they fan 
due for repayment sometime in Octo-
ber. 1960. Moreover, there appears 
to be a dist'nct shift in the aid loan 
patterns of the Soviet Union and other 
past European countries. They arc 
now looking morp outside the iron 
curtain countries than in the past for 
investment. Surely, these factors 
will rt~ e thp. ~ i t n e avnilable 
to China. Altogether. the chances 
Rrc that competition from China will 
hecome more fiCrt.'l' and unpred:ctable 
since Peking will not be governt::'d by 
any of the usual GATT obligatiom. 

How then shall we build up our 
export markets? Here I suggest that 
we hav.. to activisc our commercial 
diplomacy. We might have to orga-
nise more exhib:tions and more trade 
centres, and also more extensive mar-
ket. service both by private persons. 
governmental and semi-government. 
al organisations will havA tf) be fos-
tered. I t has to be realised at the 
outset th,t these steps will not and 
cannot be expected to -bear imme-
diate fruits. 

Sir Frank Lee, a former Under 
Secretary of the Board of Trade, has 
pointed out the difficulties which 
Great Brita'n feels in attempting to 
build up its export trade. In the case 
of the United Kingdom. which had a 
bigger and older tradition in the field 
of exports, the export promotion drive 
for increasing exports to the dollar 
area began in 1948 and yielded sub3-
tantial results only in 1955. We should 
not be disheartened if our trade cen-
tres, exhibitions and other export 
promotion devices do not yield results 
soon. In fact, here is a case where 
We should persist more and more in 
order to build up more markets 
abroad. In allocating funds, We should 
cE'rtainly allocate more for these pur-
poses and bear in mind that these 
funds w ill be recurring and yield 
results only over time. That is so 
far as many of the new markets are 
concerned. 

I should also like to invite the 
attention of the House to certain 
developments that have taken place 
within the past decade. We must be 
sensitive to new Clemands which are 
likely to arise as a result of political 
and econom:c changes. Africa. for 
instance, is one of the great continents 
which is today pulsating with change. 
Owing to the achievements of the 
World Health Organisation, producti-
vity in Africa has increased by leaDS 
and bounds. From a geographical 
point of view, we have the nearest 
links with Africa. It is quite clear 
that anyone who studies the map of 
the World will find that African ports 
are nearest to the World-city of Bom-
bay. Massawa and Assab. to mention 
two ·ports in Ethiopia and also East-
African ports are nearest to the 
world-city of Bombay. From the 
point of view of comparative advan-
tage, we are better situated than 
Japan, America or any of the advan-
~e  nations. SinCe economic develop-
ment also is bound to lead in its wake 
in this continent to a demand for 
simple manufactured goods and light 
engineering goods, there is no rea soD. 
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why We should not explore the possi_ 
bilities of having increased trade with 
Africa. :. 

I should like, in particular, to refer 
to Ethiopia. I do so, because the 
economic survey of Africa since 1950 
has given convincing proof of the 
possibilities of expansion in Ethiopia. 
It is a country which is very thinly 
populated. There are about 25 mil-
lions in Ethiopia. The fertility of the 
soil, according to the estimates made 
by the United Nations, is the same or 
pretty nearly the same, as that of 
Ukraine. The possibilities of increase 
in food output and in other goods is 
considerable. With the spread of 
money-economy and of manufacturing 
industries, I venture to think that 
from the per capita income about 6 
dollars to 10 dollars per annum, of 
to_day will increase to 100 to 125 
dollars in about 7 or 8 years. Besides, 
let us remember, that there is consi-
derable amount of goodwill in Ethio-
pia which We should be willing to 
exploit for the purposes of mutual 
enrichmE:'nt. 

I should like to refer to a matter 
which has caused considerable per-
turbation. It is no doubt lrue that 
in certain parts of Afr:ca, some of our 
traders and moneylenders are not 
popular. Some attribute it purely to 
political reasons. But. I venture to 
think that quite apart from political 
reasons, the very vulnerable occupa-
tions which these people pur:;ue, open 
t.hem to certain amount of attack 
from others. I know that our eX-

porters there in portions of East 
Africa are finding it difficult to con-
t'nue. They have their difficulties. 
Being traders and moneylendcrs, they 
arc not by any means, highly popular. 

In addition, I regret to have to 
point out that our attitude seems to 
have added to their difficulties. We 
seem to feel that any Indian who goes 
abroad for private investment does 
so at his risk and whatever difficulties 
he encounters are his own concern. 
People of Indian origin settled abroad 
are assiduously encouraged to merge 
with the local population. While 
there is great merit in this advice, 

there is equal necessity to ensure 
that with expenCIlce of local con\1l-
hons and the undoubted inlt.alive 
that people of Indian origin have, 
they ,.1Ould ·be harnessed to selling 
more of Indian ,oods abroad. 
In bringing about this end, a mOl ... 
imaginative policy by our diplomatic 
and consular representative abroad 
IS reqwred. The Indian passport 
ought to be a symbol of common 
endeavour and common objectives. 
The Indian traders abroad ought to 
be able to look to their Embassies and 
Consulates tor guidance and support, 
if necessary, in pursuing their voca_ 
tions, because after all, they are the 
people who will ultimately sell more 
of our goods abroad. 

It is true that this is not happening 
to the fullest extent desired. It is 
not uncommon for Indian traders in 
I\l airobi, Singapore or HongRong, to 
deal mainly. if not solely, in goods of 
non-Indian origin. The!'"e is also thi~ 

other aspect which we have to take 
into account. The Common Market 
of Europe is going to have advc-rse 
consequences on our export. Now, 
more than ever, it is necessary that 
we should enter the African markets. 
which are tied to us by considera-
tions of economic and geographical 
interest, because once having entered 
it, We would be in a better position 
to gain more advantages than even 
thOSe of the Common Market of 
Europe. 

This question of export endeavour 
is a very difficult problem and I wish 
my friend would be a bit more patient 
with the Ministry of Commerce and 
Industry. No one suggests that the 
officials should be given a carte 
blanche. But one should realise that 
in matters concerning export promp-
tion, one has to adopt an attitude of 
great patience and consideration. It is 
easier to restrict imports than to push 
exports overnight. 

On this matter again, I h~ l  like 
to quote what Sir Frank r-ee, the 
Under Secretary of the Board of 
Trade, has said in the Stamp Memo-
rial Lecture only 8 few months ~g  

It is worthwhile that it should be 
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brought to the notice of the House and 
also of the Minister, so that they may 
reallse what the problems are. Sir 
Frank Lee pomts out: 

"The task of creating the right 
conditions both at home 'and ab-
road has become much more com-
plicated now, especially when it 
is no longer a question of making 
production for export available in 
a seller's market, but of actually 
having to sell goods competitively 
in a buyer's market." 

Then follows the point about direct 
advice rand encouragement to expor-
ters. He says: 

"All that I can do is to devote 
a few minutes to the more mun-
dane theme of the direct encou-
ragement and assistance which the 
Board tries to give to exporters. 
First as to encourag"ment. Obvi-
ously, direct exhortation to export 
by itself goes very lil'lle way. It 
can probably do little more than 
to hurry industrialists rather fast-
er On the road along which econo-
mic and financial pressures are 
already drawing them. It is right 
for the Board to continue to im-
press on industry and the public 
the dependence of our political 
position and our standard of life 
on the level of our exports, to bring 
potential export openings to the 
serious attention of the industries 
concerned, to demonstrate that 
opportunities exist, if a particular 
market is effectively tackled, to 
give direct advice about selling 
~ n iti n , tarifts. agents, contracts 
procedures and so on." 

In the end, one point which he has 
emphasised is about the creation of 
the Dollar Exports Council. We might 
haVe to create an African Export 
Council, if as a result of the surveys 
we find we can certainly export much 
more. In my judgement, there is 
reasonable scope for OUr expanding 
OUr exports to these areas. Sir Frank 
Lee says: 

"One particular development 
in the field of export endeavour 

which has been notably success-
ful is the Dollar Exports Council, 
an organisa tion created with fi-
nancial as!;istancc from both Gov-
ernment and non-Government 
sources by industry for industry, 
It is essentially a body in which 
i:Jdustrialists who have themsel-
ves achif.'ved success in the difficult 
dollar markets encourage and 
assist others to venture there. The 
expansion of our exports to the 
USA, now our largest export mar-
ket, is due in no small measure, 
to the enthusiasm, the publicity 
and the pooling of experience 
which the Council has brought to 
it3 task. 

It is one of the happiest creat-
ions of the Board in recent years. M 

wish the Ministry of Industry end 
Commerce great luck in their endea-
vours to promote exports and I hope 
and trust that in their formulation 
of schemes they will not be fettered 
too much by lInancial considerations. 
In all these matters, it is a case of 
throwing the bread on waters in the 
hope that something will tum up 
later. Trade centres opened in places 
like Beirut, which i. a centre of a 
great deal of endeavour, exhibition. 
organised in Cairo and possibly also 
new trade centres opened in Chicago 
would give us a great deal of scope 
for further expansion. But I would 
like to tell the Minister for Com-
merce and Industry that the 
amount that is allotted for this pur-
pose, according to my reading of the 
Budget, is pitiably inadequate. We 
have to persist in this and we have, 
at the same time, to see to it that, 
along with this endeavour to promote 
knowledge of Our goods and create 
a goodwill lor our goods, we also 
increase domestic supplies at home. 
That is a difficult problem, but the 
Planning Commission. the Ministry 
for Commerce and Industry and the 
Ministry for Food and Agriculture 
should surely get together and evolve 
a harmonious policy so that 
we might have the possibilities 
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of greater expansion of exports and 
we mJght certainly play a very great 
role in Asia which is ours by right 
and to which we au entitled, both b; 
:geography and the political neces-
sities that we have taken for the 
self-determination of the peoples of 
Africa. 
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Mr. Speaker: The hon. Member 
will kindly hear the hon Minister 
first. . 

The Minister of Industry (SbrI 
Manubhal Shah): Without meaning 
to interrupt the hon. Member, may 1 
point out that we have already cir-
culated the indices of industrial 
growth from 1951 to 1959 from year 
to year? 

Mr. Speaker: So, the papers have 
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• .. ft ~  1l ffi 'li1~~ i1 

fu1i ~r  til ~ 

~  ~ ttl a ~ ~ "" W '<T, 
W ~ ~ t fir;m' iP.IlITf ttl ~, 
~ i 1l~ ,.;r ~ 

~ 'Ii<m ~ fif; ;;ft <fr.r h~'  ~ '<T 

'- ~~~l 't~~ 

~~~~~1 

~ i!R Ii «'j; ~ <ft;;r If\'t """ 
~~~~ "l ~ 

~~, ~~'3"'lil i ~1 

~ ~, r ~ iti'l '  

~~, "i l ~ !fIf ~  

~ ~ 'm'll' If\'t :m<fr I ~ 
~1 ll t it  t\ ~~ 



Dp.mands MARCH 30, 1960 101' Grants 8668 . 

1 t'l l~~  

tr ~~"  I ~ l t~ 

i~~~t~~~~~~ 

~ 1 1'" ~~~~~~ ~  

too h"lw ~ t<t.r t ~ ~ tIiIl fuql 
~~ t~ ~ ~ 'fi";;.ifit I 

~ ~ ~ ~ hr~, f.rm ;:m; 
~,, ~ l i ~~1 

~ ~~~ ~ l i tr r 

'1ft ;:m; it-fr ~ q: lfi! ~ ~ ~  ~ 

~~ ' i~~ on;f t;m "1ft, 
;;rgt ~ ~ ~  t f'i1f'mf flf;>;rr 

"l ~,~ ~ ~r ~~~~ 

~ ~~ ~' ~~ 

~~i lt ~~~~t 

~ 'ffl rii I ~ t f<;rIf ~ ~ 
f1'cni'iI'i!" 'Ih iI¥ ~ ~  ~ 'I'i\oIT 

~ it ' ~ re t ~~ 

~' l ~~~~ 

i l '1 ' i" t h ~~~~~ 

~ ts$ 'Ih ~ ifRf '1>( ~ t 
i "t ~~~t~~ 

'R'f'i' 'fiRIiWIT ttil" ~ ~ ' 1 ~ 

'Ii"i: mfiI; ~ ~ 'fiT iAm 
mlf'fi i!:T <rt I 

' i~~~ t ~ 'l1 ~ 

iro \:lfIif '11fT, qi;: ~ lfi! ~ fit; "iii ~ 
~~~ i ~ ~i ~' ' i  

m>mif i ~ ~ ~ ~ qR :0« t 
~~~ ~~~ 

~ ~, <I1f ""( ~' if;;ri!:f '( """ 
"'' ~i "i  t' ii r~~~ 
~r~""  ~t l1~ ~ ,0 i!:O!R 
"" ~ ~  I ~ ifRflllm-

~~ililit ~~~ ~~' i  
~ 1'" ~~g  61'filif ~ 
~ ifRf ~,~ ~ froiifC!" 'fiT 
"l it~ i~~~ 1i ~ 
~~ i ~~ r "lfcrot ~  

~ l i t~ -~ 1'~tl 

~~~t it ~l1~~ 

~~l i t 'i1 ~~ 'Ill' 

~~ll l ~~t h ~r ~ 

'"l' ~"  ~ t I ~ ~ fII;trr 
" i ~ i ~ hr it~ t~ 

W1'"( ~ ~ ~ «t ffi" #. rn 
'liT ~ Ifil1mr '1ft ~ I 

13 hrs. 

~~~' r ~~' i ' i  

~ ~ l t I ~t ' l  "¥ ~ 
r l~~ i ' ll"t~~i  

'Il(f 'll(f ' ~ ~ iI'NTlf ~ ~ I 
~ l ~ ~ ~ t i  'R ~  ~ 

~l ~ ~, ,,",;;IT ;;ft;;f 11' if:r.!TifJ 

~ ~ ~ ~ ~ ~ ""If 'fiT Q;"lI'iti 
~ lI&! ~ m:; rn ~ t~~ 11 ~  W 
ml$fif ~~~' i1' ~ ~ 

~ 'liM lfi!: 1I'T<'llf ~ ~ ~ iii; 'ITIr 
t~ti' ~~~ if 
<'f1l11f " ,~~, ~ itm lRfm ~ W 
t il ~ ~ i ~~ nrr  

iftl' "I"i ~ I ~ 'i1  l[1!T1: fflP-"lii!" 
' l~ 'li"~ttil"~il'i t ' l  

~ l1i~ if, 'WHr'l>?: q-qU'I>T if, O'lI'TiU 
~ ~ mfiI; ~ 'R llllTU '!T1f O'lI'T<{1' 

' 'i~1 

f{titt ttil" t'il';f ~ ~ 'lit l!T"[lf ~ 
~ ~ iflf'fi iI''fR 'I>'t 'f><tf«it ~ ~ 
q<r ~ a I iitfiI;'T 'fiA>" 'fiT Q;'I'lf<itt 
,  t '!it ~ 'Ii"lf {t lflfT ~ I ifIIli q"fII" 
rn ~"l 'i i  qi;: tir.ftfUIfT if ~ ;;n<n 
m I ~ ~ ~ 1I'T<'llf i[';<lT ~ ~ tit-
;ftf'UIfT ;f q"'iifT iflf'fi il'ifT'TT ~~ 'I>?: ~ 

~  q-'ttq:t""( ~t~ i ~t~ll~ 

~i " ~  "ITifT tr~ ~ ~ lflfT 

a 1"IT'iTif if ~ "IT W t I ~ i!:lf q-'tt 
~i l " 'il'i  t ~~~ ri ~ 
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[ • .ft ~ '  

lI!<'Im t:('r. ~ ilffi lfi: &ft fir. ~ 
"I'l'lI<'r ~ i\TlITiI ;fr.r .n fir. ~ 
~ ffim' it .w,r f;r.r W ~ om: ~ 
tifT mR 'Ffi it ~ I'R!f ift ~ ~, ~~ 
iIi"'f ~ 'lit ;re if lflt('f ift ~ I 
~~ f<'fl1; '"~ ~ 'Ih 'lit f;m;ft ~ 
tit~i ~t i ~l ", ll" l ' ' ' 

it \'TN of.\' ~ ~ I ;reit it 'ill ,~ 

~ @'Tr ~ ~'"' mtt if 
' llri " ln"'i l~~1 ~ 

. ii<m:r ~ rn of.\' 1fi1T "It1:t m 
of.\' <mi ~ ~ ' ' " r ~ ~ 

'~~~~ iffuil;m>f.\'iro 
~  'll 'il'i ' 'li "lt1 t ~ 

~ !!:1j; wm: if "fro'r "" mtr{ 1JlIlIT 
;;mrr ~ ~ ~ ~ ~ ~ fir. prr-
~~ if; rmf WI': t:('r. ~ ~ 

~ "" ~ 'iI1<f om: "It1:t m;f.t ~ 
~ f;r.r ~ m't f1j; ~ 

"'~ ~ aT li' ..mrr ~ iI'Pf 'I>'T ~ 
mrr ~~ f.!; ~i 'i h'l't~  

t:('r. "fro'r "" >rr.IT 'lit m 'I>'T ~ 
' t ' ~1 ~~ ~ti l t 

r~r~i lll~~ il 

~ rr~~1 'lti ~ 

r ' ' ~i ~~'11  

~ill~~~~ ,i ~ 

~~~ rei ~t 'r ' it"ltt  

i ~' t ~~~ ~ 

"'r ~~~1 ~ 

"It.. l~~ 'Ih 1:« arRf 'I>'T ~ '111' 1' 

~r~~ i ' ~ ~ 

~it~'11 "i~~ 

~ ~1 ~~'lh  

~ 'llI1ll 'Il'i'f PI fi!; <iIT !!:"i ~ 
~ ~ m of.\' "~ i~ i  if 
. 'fI'><: of.\' If( oft 'IR ~ ~ iIRI 'iii 
futt;rfur 'iii t om: fi!; ~ if !!:"i 
~~r~~~ 

~ ~ If,t ,,);ft .;m ~ I 

Shri Manabhal Shah: I do not 
want to interrupt the hon. Member, 
but, a. you know, already a factory 
has been approved of and the State 
Government is going ahead with thl! 
fertiliser factory. 

'" ~ ; ~ ~ ;fi;;r ,.rr aT m>f.\' 
'(\If ~ 1fT I 11' 'f(.r tit ~ ",. 
~ fi!; ~ fu 'iii <r<'Ii ij' 'ltif ~ 

~1l 'r i 'i l~~~l i ~~ 

1i " tt r ri ~ i ~ i  

<tfl' ~  ~ 1Rfro '"~ ~ ilifi 
\¥o"( '1ft <mi ,f 'liTt ,~- t 'Ii'f1I''l' 

~  If,t 'ill ~ ~ ~ i ~ 

'IT( m<'f ij' ~ ~ 'fffit 'li'1{T om ~ I 
~ Q;«T 00 qm f'li It''i ~1t 
~ .n 'IN 'iii ~ i.'f"('1i ij' ,!rn ~ 
'lr~it~' t~~it  

~ ~ III ;fr.r ~ Ii!; m 
~~i ~~'l t i'11 ' i 

mtt ~ "" ~ t .... 
Mr. Speaker: His complaint seems 

to be that it is a private factory 
instead of the Government itself 
having one. 

.n ~~ : ~ ~ if ;foWl' 
if; f.!t! ftri; 6'<w.l' fiI;>n' om t ~ ~r 
~  

Shri Sallah CIuuuJra: The Andhra 
Government themselves told us that 
they wanted to put up this factory. 
They had got in the Telangana Trust 
Fund at their disposal which they 
wanted to utilise. Therefore they 
did not want Central majority parti-
cipation in the share capital. They 
said that in the fertilizer factory in 
Andhra they would like to ri~ 

at least 51 per cent of the share 
capital. The Central Government 
agreed that if they had the resoure ... 
they could go ahead. 

Shri Bella (Nizamabad): What-
ever the parleys behind the seene .. 
the general impression in Andlua 
Pradesh is that when the Centre 
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refused to establish one of the five 
new factories in Andhra Pradesh, the 
Andhra Pradesh Government was 
forced to take up the project them-
:selves. 

Shrl SatJsb Chandra: That is not 
·so. If that is the imptession .... 

~~ ir ' lt~ 

~~~tl ir~ ' t ~ 

if; ~ 111: ofRr 1;1AT ~ ~ fit; ~  

~" 'l1 l~~ ~ rt1' 

~ m 'lU 'I(Y fiI;Irr ~ mW: 
~it~~~ t 

~ ~ m ~ ~ ~ .... 
Sbrl SatJsb CbaD4ra: r can ~ a 

'",ate,orieal statement that this is not 
'.80. 

~' '~ ~ir~~~ 

'ImTT ~ I it w m it '!fit ~ 
~ ~ ~ I ,"J4iI<".,,\:ilWI ~ 

~ ~ 'IT'r oft' 'IfTIl' '" ~ Iff" ~ 
~~' l' ~1 1 ~~~ 
~' i" ~ it ~~~~~ 

'mT ~ ~ I!i\;fi rrt ~ 
<tT ~ ~ .m ~ I!i\;fi ~ I 

ltit ir~'l t1 il'l' 

~~ it ~it~ rt~~ 
~~ i ~ i ~~1 

w ~~ it it ii;;tttr ~ ~ ~ 
~ r1 1 ~~ it ~ 

~ it lIl'TT ~ ~ ~ forri 
~~' t 11 ~~~~ 

~' t l ~~1 ~ t' i 

~ it m ~  otTI!I' ~ 4iT 'I'AT 

~e '  mIT ~ ~ I ~ fom ~ 
~~~~~~"" l~ 

~~' ~~tl ~ 

~~~ it ~~~it 

~~ i 'l ll' rri~' "t 

~~~i ~~ i1  

~ lim "111f ~ wiI> ~ 
~ -t r t ,  ~ ~iti "~ 

~  ~~ it ~~  IlIl'TT iffif ~ 

' "t~~~~~i  
~ ~ mr 'IfTIl' I ~ 1ftir, "I'l1: ~ 
1!it llt<it it; rn on: ~ « I 

{i'I'tT ~ ~ ~ ~ it ;it 

"1" ~ 4i1lf fiI;Irr t ~ ~ m'fl 
~t t ~~~~~ ~

~ it; ~ 'Ill ~ ,,~ 'll'mIT'1T 'I'T<l1r 
~~~ "l'~~~ ~ 

'l tir ll 1li ~ ~1 

S1brl Jlw.DJbUDWala (Bhagalpur): 
Mr. Speaker, Sir, anyone will be 
proud of the industrial develop-
ment that has taken place in our 
country. Big industries have been 
started and we have been able 
to produce industrial ,oods to a 
great extent 'and we have particular-
ly stnrted such basic industries as will 
help other industries to develop, such 
as steel plants. etc. Though thcre 
has been a setback during the last 
two or three years, there halt been 
a risC' in industrial production 
this year to the extent of about 7 
per cent. This is a very relieving 
feature and B" ti ~ t r  thirc:e.l 
though m'any cntlc8 mlght say man)' 
things against it. But looking to the 
various kinds of difflcultie. thot we 
have had to face, thl. progre.. can 
be said to be satisfactory. 

I would say two thing. which 
r would like the hon. Minioter tor 
Commerce and Industry to look into. 
Of course, in the ~ginn ng it was 
excusable that ther .. had been some 
morE' pxpenses and lapses in the pub-
lic .ector and there had been also 
lapse., in the private sector. But now 
sufficient time has heen taken and 
still if we take a balance-sheet of an 
industry in th .. public sector We .han 
find that thprr> l."l: hee-n a great e ~ 

pens£' w..,j,.h "rn"l~ nt  to waste, 

r do not wan t t, go into the detail. 
of this ao I have to touch UJlOD other 
points. The Estimates Committee and 
the PubJic Accounts Committee have 
brought out.o many CU.tOlDl of 
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lapses in the public sector and indi-
vidual examples have been cited In 
this House which, of course, our Mi-
nisteJ;j; have been looking into, but 
this is not sufficient. I would submit 
that more attention should be paid 
to the efficiency in the public sector 
so that for the investment that we are 
making, for the money which we 
have been . borrowing from other 
countries, for the taxes that we have 
been levying upon the people we 
should get proper return.As I have 
said in the beginning, there are bound 
to be some lapses at the iniflal stage. 
But now it is high time that we 
should pay proper attention to this 
matter. 

As regards the Company Law 
Administration, in spite of all the 
efforts made by the Department-and 
amendments in the Company Law-
so many lapses are going on. They 
have some legal difftculties also. It 
is not that they are slow because they 
do not want to work, but there are 
some legal difficulties also and I 
-~ l  request the hon. Minister to 
sei., that the Company Law (Amend-
met'lt) Bill is soon passed that many 
... ::mculties which exist at present are 
removed, 

'rhen I come to my main point 
which is regarding the small-seal .. 
industries and the medium-sized in-
dustries. As I have said before, we are 
very much proud of our industrial 
development. But it is only the big 
industries which have developed and 
they are making very good profits in 
all the sectors, So far as the smaJl-
scale industries and medium-sized 
industries are concerned, I find that 
they are not developed. Of course, 
there are difficulties in the way and 
it requires great spade work. It is 
~  to manage big industries where 
there arc only a few people whom you 
meet and Trmove their difficulties. 
There are very few big industrie, 
89 compared to small-scale industries. 
You can look to those big industries 

and give individual attention but you 
in that way have not been able to 
look to small-scale industries, I do not 
say that the Ministers have no mind 
to do that but they cannot apply their 
minds The demands of the small-
scale industries are not properly met 
and so is the case with regard to 
medium-sized industries. 

In this regard the Estimates Com-
mittee has made un observation. AU 
page 14 of that Report it is stated: 

"The Committee feel that be-
yond enunciating the principle of 
deccntralised pattern of economy 
little else has been done to trans-
late it into practice. Though it is 
one of the three basic objectives 
of the Plan programme there has 
been no conscious efforts to fulfil 
the objective, This view is alsC) 
borne out by the following obser-
vation of the Selected Buildings 
Projects Team expressed in their 
Report on Slum Clearance." 

This is what they say: 

"If adequate steps are taken to 
provide these facilities and to start 
small-scale industries in villages, 
the exodus of village population 
to towns can be arrested. It is 
better to carry industry to the 
ppople than carry people to the 
industries," 

Though this may look a small thIng 
so far as the welfare of the larger 
number of people is concerned un-
less we are in a position to solve this 
problem, we will not be able to solve 
the problem of unemployment. The 
hon. Minister has said that unless 
this problem of unemployment is 
solved, there cannot be any peace in 
the country. As we have done in the 
case of big industries, 5imilarly soma 
arrangement should be made here so 
that we are able 10 look to all the 
details and the grievances of the 
smaU-scale industries which, I say. 
has not been done till now. It is not 
due to want of any desire on the ~ 



Demands CHAlTRA 10, 1882 (SAKAi fOT GTants 

of the Ministers. They desire it. But 
the task is so great that in spite of 
that they have not been able to look 
to this. 

Shri Nagi Reddy quoted examples 
and mentioned that the big houses 
have all got their representatives 
here. They can approach the 
Minister or the department, they know 
the particular department, they have 
got all facilities; but the small indus-
trialists do not have such facilities and 
they cannot get their requiremEmts 
met. So. I would request the Minis-
try to pay particular attenUon to this. 

In this booklet Small Scale Indus-
-tries-PTogTamme & PTOgTess. it has 
:·been very aptly said: 

"Although it may appear com-
paratively easy to start an industry 
on 8 small-scale basis, in actual 
practice. however, a small entre-
preneur has to face one or more 
of the following handicaps: lack 
of finance, inadequat" knowledge 
of the methods and tools of pro-
duction, scarcity of raw-materials. 
inadequacy of factory accommoda-
tion. lack of marketing informa-
tion and marketing facilities, to 
mention on1y a few." 

:But nothing is given in this report 
as to how to meet these difficulties. 

~hrl MaDubhal Shah: If I may 
·draw the tt~ti n of I.be 
'hon. Member, it is this Ministry's 
Report, and the whole report is direct-
·ed towards that activity. 

Shri JhUlljhonwala: I know I.he 
'whole report is directed towards that 
activity, but in actual practice I find 
the difficulties enum::?rated do exist 
and are not being removed. I have 
already said it is not for want of 
desire on the part of the Mini.try that 
the small and medium industries are 
suffering, but the point i. we do not 
havC" any report as to the progress 
that has been made, figures ar" not 
forthcoming to indicate the progress 
we have made. I want the Ministry 
10 ~  ....')rt.iculaTly responsive t" the 
jndividual grievanees of the small 
industrialists. 

13.27 b ..... 

[SHRIMATI RENU CHAKRAVARTTY .n 
the Chair] 

For example, I find they produce 
some articles, but there is difficulty 
in marketing them to the big indus-
tries. . The Commerce and Industry 
Minister had said he would try to de-
n", and allot ancillary industrie, 
to feed the big industries, 
but when they produce on a 
small scale the big industries do not 
take thdr produce, They create 80 
many difficulti!;>s, or they themselves 
come into the fI('ld just to put down 
th" small and medium industrialists. 
The big industries should be asked to 
take the parts etc., that the small 
industri"" produce Instead of import-
ing them or producing the things 
themselv .. and thus trying to swall<>w 
the small industries. I wish to invil<! 
the particular attention of the Minis-
try to this aspect. 

Now I come tt> Import and export 
licences. When the life of export and 
i r~ tlontrol was being extended 
I pointed out the injustice of giving 
li en e~ to only the ves:t"d interests 
or the so-called E'stablished importe .... 
and (lxporters being given licences 
according to their past performance, 
since this leaves very little SCJpe for 
new-comers to come in, Ot course, 
licences are being given to new-comers 
also. but I would . like to know from 
the Minister how many nE'w-comers 
have come in, the percentage of licen-
ces being given to them. Even 
though they have very good perform-
ance, you give them only small quotas 
based on the figures of previous yrars, 
and in the process the big import and 
export houses monopoJis(> the licences 
since in the past they hav" had a big-
ger .hare in the past. This i. not the 
method or the policy which the Gov-
ernment should adopt. They should 
try to decentralise thcse Ii""nces. If 
the rtew·comers are functioning better, 
or are in no way less efficient than the 
established big hou""., I do not see 
why they shou Id be given on Iy 5 or 
10 per cent of the licence •. while the 
others get 50 per cent or more. Thia 
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Is a point I would request the Minis-
try to bear in mind because the 
middle class people who had a chance 
of coming into the business when 
there was no licence system have no 
chan"e nOW because things have been 
controlled and planned. It was neces-
sary to do so, and I feel even now it is 
necessary, but the Government should 
see to i I tha t Ihis does not become the 
monopoly of only a few. 

Last time Shri Kanungo said lhat 
they had burnt their fingers by giving 
licences to new-comers. 1 know that, 
but then  they were wrong in selecting 
the persons to whom the licences were 
to be given. If they had chosen the 
right persons. it would not have hap-
pened. 

I have no time left. but I would like 
to insist again that, if you want a 
socialist pattern of society which is 
nece.°.sary for the welfare of the peo-
ple So that people can take advantage 
of th,-' itlllHUVements 11:1:1 dev,-'lop-
ments w(' tlrl' milking ~  should lonk 
to the sm311 p('opIc also. 

~ 1 h ii ~ in ' "  : if.r.re 
~,~i ~i ~i ~~~ 

~r <;IT ~ ~ I ~ eh" w-rr 
flroTl1 ~ fll; m ~ ~ lImIn: ~ ~ 
'3"':1 '" ~ ~ I l!111: t'f ~ ~ 
if ~ ff ~ ~ '" ~ "<l"f morr 
~  

~~' 'l"~~i  

~ ~ ~" t 4" il~ '  ~ ~ 

~~~~i ~~~ 

~  ~~~i -~ 

~ if ~ if ~ r tr rt ~ ~ ~ 

~~~~~ i~~ 

fit; ;r(  ;r( tI$J 1ft ~ rt 
~  ~~~ t it~' "e 

' l1 ~~~~ 

h '4~~~1 l 111 i -~i lii' 

~ '" 1ft ~ lJCm'f ~ ~ FI ~, 
~~~~~  

~~~~ ~ '  

~  ~ i~~ ~~ 

"",,~~~ i ' i ~

~ r~l~ rri t'  n~ 

ij; iIR 'f4T ~~  ~ if '\fIR: ~ 

g rt rt~ t ' l t~~ ~ 

" t 11 ~~ ~~~~ 

~~~ ~  ~ ~~ 
~ ~ ~ I ~ mr mq; ~ ~r ~ 
i l ~~ ' i~ i ~~i

.W( ...... I«fic '" ~ ~ 'IT <1'I;ir I 
ff.R '!im" ~ C<1T'! 'I>'l" fil;aT<r ii 
~ r ~ i '3"' 1 ' i ~ 

i ~' i't~~ i ~ 'li't~ 

~ ~ I ~ C<1lf.fIT '!i11ro.r 
>t ">ft iIMIT4T ~ f.!; ~ ~ ii 1(\1 'ifw. 
~ ifII, ~ ~ 'It ~'tir ~, 
?,lr WIT m=.rLTiic ~  ~ riit I 
':?m if.T"'T '3" ~ l ~r iIMIT4T ~ f.!; 
~ 'lim" ,.iIl { C<1T'! if ;;it ~ 'i " 

gm ~ qjl" "' ~"" t<fT ~ flI1r ~'tir 
i ~~ ~~~~ i ~ if.mff.t 
if ~ '''IT<:T ~ Iit<rr ~ ~ ,,'Iii 
t~ '" ~ ~~  ~ ~'  
~ '!im" N1: it; ,..-.r <fI;r ~ if. 
~~~~ ~' i't 

~ m ij; m ~ if \Ti"if.iV 
' i't~~ i~'i ~ i ~ 

~~~~ ~~' i ~ 

ir rr~1 i ~~~ i ~ 

~ 'f4T ~ ~ I ;;rif "'" ~ >r.f-
~ it; ~ 'liT ~ i t ~ riIT· 
1 """'~~~~~ r ~ 

~  ' i ~ ~ i ri ~~ 

~~ri~i ri ~ r 

1ft ~ <ton iItT ~ ~ <!if tlif ~ 
~ if ~ ~ ~ 'I>'l" ~~ ~ iiI": 
<mft t I 
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~i ~'lil~it~~rn 

~~~~ ~ 1tit n'll'll  

tTlIT ~ fiI; q;.;r q;mnr 'iiI '1': if\cr 
~ ,,,)( ~i  ~ 'iii<: "1;<,"," 1!;f"1'T if1t 

~  ~ ~ I ~ ~ ~ ~ 

1fq<\' ~ I l!'R ~~ >fr J;fI1f IfI!T ~ ? 
ir ~ ~ ;;ffIT il;it ~ f;;r«1 'l"RT'Il '1': 

~  'r'f'li"lf -." ~'1  ~ I 'In: 'I'\Ts 
;;ffIT "tit ~ fJf'f<f;r lIT<'I'"RT '1': <f;rlCl 

~'  '~" ~  ~, '" ~ ;;ffIT il ~ ~ 
~  'l"RT'Il '1': iTITI ~' l '  ~ 0 ~ 

~ ~ 'iii<: " ' '~ ;;ffIT "tit ~ f;;r;ror;T 
~1""i  '1': i-:fR:T ~' l '  ~~" ~ ~ I 

~ ~'  ~ ~ ~ I l1"i{ (1") IJl:'rnT 
~t"'~ ~ I ~~ t -of) lPi .rl'f ~ ' ~ fiO 

~ ~~ it fiO<:I'IT ~  ~ I ifm 
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Slari P. IL 0. (Kalabardi): 
Madam Chairman, at the moment, we 
are passing through an era of Ind .. -
trial revolution and this Ministry hu 
got a vital role to play in fulftWnc 
our industrial targets. The Ministr7 
has published a very nice booklet 
from which we find the comparative 
figures of production In various indus-
tries. As a result of the setting up ot 
varIous new industries, there has been 
a rapid diversification of the indus-
trial structure. From the statistics, 
we find that there has been great pro-
gress both in industrial eapacity and 
production. I congratulate the MInis-
try on thiB achievement. 

From Statement III 01 the Report, 
we find that there has been some 
retardation in production in 25 indUl-
tries, tor which various reasons are 
given, namely, labour trouble, machine 
trouble, shortage of raw materials, 
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decline in demand and sO torth. 
would request the Minister to look 
into the matter and see that things 
improve in the years to coml', 

A further critical analysis of the 
Ministry's work makes out a strong 
case for more effective control by Par-
liament of the work of the industries 
both in the private and public sec:ors. 
Coming to the public sector, we find 
that the number of State enterprises 
is increasing and investment in them 
is becoming substantial. Formerly, 
there used to be only some commercial 
departments of the Government and 
they used to dTaw from the Conaoli-
dated Fund of India and the existing 
parliamentary control was thought to 
be adequate. But as activities in the 
public sector are expanding and more 
industries are coming up, I think there 
should be a Standing Committee of 
this Parliament to look into the mat-
ter sO that there is more control exer-
cised by this Parliament over these 
ind ustries. When the State entered 
the field of industry, they thought that 
some autonomous corporations and 
companies should be formed with more 
autonomy and flexibility as we find 
in business enterprises. Except at the 
time of discussing the annual reports 
of the various corporation. or at the 
time of floating a new corporation, 
this House does not get sufllcien t 
ohance to scrutinise the various actl-
vitiee of these concerna. I personally 
feel that it is tiJae that we tho\IPt of 
having a Standing Committee to look 
into these matters. 

We have seen SO far from the work-
ing of these industries in the public 
sector that the officers at the hiper 
administrative level of the Govem-
meat like Secretary, Additional Secre-
tary or Joint Secretary are appointed 
Chairmen or Managing directors or 
DiTectors of these Industries. Some 
of them, sit on the boards of four or 
live concerns. So I feel that this auto-
nomy Is just a myth; rather bureauc-
racy Is being perpetuated. At the 
same time, no attempt is made to 

have effective parliamentary cGlltrol 
over the functioning of these au1ono-
mOllS bodies. 

The 9th Report of the ti n ~ 

Committee recommended that the 
present practice of appointment of 
officers from the services to the boards 
of directors or as Managing Directors 
should be discontinued. But it is a 
pity that the recommendation is com-
pletely ignored and nothing has been 
done in this regard. At the same 
time, I most respectfully submit that 
as profit is not the only motive of these 
enterprises in the public sector, thll!"e 
should be Consumer Advisory Coun-
cils to represent the Views of the COIl-
sumers regarding the quality and the 
prices of the various products. The 
workers, at the same time, should be 
associated in the management of these 
various industries. So, by the parti-
cipation of the workers and the consu-
mers, I feci that the products ""'!lId 
improve both in standard and price 
and that the' bulk of production would 
also increase. 

Coming to the private sector, r 
would like to pin-point my observa-
tions on the working of the Company 
Law Administration, particularly 110 
far as it relates to the Orissa Textile 
Mills Ltd. You must have seen that 
in reply to a short-notice question on 
the 11th of this month, in the Ol'issa 
Legislative Assembly and in reply to 
the debate on the Demands relating to 
the Department of Industries, the-
Minister for Industries, Orissa, reveal-
ed tha t the Governmen t of Orlsaa are 
not satisfied wi th .the finding of the 
Company Law Administration on the 
report of Shri Davar, the investigator 
who has brought to light several inllt-
anees of violation of the pnwisions 
of Company law, miautilisatiQll of 
money, misappropriation and 1Il8Ia •. 
fides of the Managing Agent. oC 
the Orissa Textile Mills, resulting. in 
huge loss to the company. The 0rlI!S8 
Government have further requested 
the Company Law Administration to 
giYe their findings on each of th& 
points raised by Shri Daver. 
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The irreBularities and iIlegaUties 
lbat have been resorted to in the 
OrIssa Textile Mills are of such a 
magnitude that silence at this stage 
will amoun t to a crime. J shall be 
falling in my duty if J do not bring 
these to the notice of this ParUament 
which is the sovereign body in this 
COUlltry and which is the custodian ot 
our various legal rights. J sincerely 
urre upon the House, as the watch-
dog of all legitimate interests, to go 
into the matter and to exercise mOft 
vigilance and control over all the 
departmen·ts and not to throw Its 
man·tIe of protection on any individual 
or company because of the ~~ 

or omission of some government de-
partment. 

There is nothing to be ashamed of. 
I! mistakes are committed, _timeII, 
we must confess that. J would like to 
scrutinise the various mis-applications 
of public funds by the managing 
agen ts of this Orissa Textile Mills Ltd. 

Shri Davar, Chartered Accountant, 
..... as appointed as inspector by the 
Governmen.t of India, Department of 
Company Law Administration, to 
investigate into the al!airs of the 
Orissa Textile Mills Ltd., from the year 
1944 to 1955 and to point out the 
in"egularltioes (and oollltraV1mlltiOllB lin 
respect of the provisions of Company 
law or any other law for the time be-
ing in force. He submitted his report 
in September, 1957. Mter several 
reminders this reached the Govern--
men t of Orissa, after a lapse of two 
years, in September, 1959. It seems 
the investigator was appointed under 
sub-clause (!) clause (b) of section 
237 of the Companies Act. The Can-
tral Government are committed to 
take action under sections 242 and 244 
if, from the report of the Inspector 
submitted under section 241, they come 
to th,. conclusion that th~ are maJ-
prsctiCe!l. The investigator has stated 
In clear terms that malpractices have 
occurred. So, the Government have 
JlO other alternative than to proceed 
wtder section 242, that is prosecution, 

or under section 244, that Is proceed-
ing for the recovery of damages. Bllt, 
in this case, the Government has 
thrown their manUe of protection. 
They have done that. The finding 
of the Company Law Administration 
is that no action is necessary. 

The managing agents here are 
B. Patnaik & Co., who have acted in 
a manner prejudicial to the Interests 
of the company and they have con-
travened some at the provisions of the 
Companies Act. J would like to 
place some of the glaring instance. 
before this House. 

Shri Davar has mentioned in his 
report advances to the directors of the 
company or to other companies in 
which the directors arc interested 
without disclosure of interest. That 
has contravened section 299. Then, 
utilisations of the accumulations in 
stal! Provident Fund by the company 
in contravention of the provisions of 
the Trust deed. This provident fund 
is the sacred accumulation of the 
wages of the various workers. This 
haa been misused; and it has contra-
vened section 418 of the Companies 
Act. 

14 hrB. 

Next is the continuance of Shri D. 
Des and Shri G. Lal as directors even 
after their failure to pay the call 
money on shares on due dates. That 
has contravened section 283 of the 
Companies Act. 

Then, loans to directors and other 
companies in which the directors are 
interested. This has contravened 
section 295 of the Companies Act. 

Besides these, several other instanc-
es have been brought to notice aud 
several acts prejudicial to the Interests 
of the company disclosing bad manare-
ment. negli,ence and mala fide and 
want at business acumen and inade-
quate supervision which have put the 
company to a loss to the extent of 
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Rs. 48 lakhs and odd. The most glar-
in~ onf'S are: 

1.o .. e. suffered in the 
Subsidised Industrial 
Housing Scheme due 
to fraudulent payment, 
Inadequate accumulat-
ing and insufficient 
supervision and un-

Ro. 

planned work 4.45.000 and odd 

LOBS due to revision of 
contract with MIS 
Dalmal & Sons witJoout 
reasonable ground and 
without enforcing the 
first contract . . 6 Iakhs and odd; 

Fraudulent charge of 
building materials in-
dented for Kalingl 
Tube. to the Oril .. 
Textile Mil'" and 10 .. 
on payment of railway 
freight 79,000 one! odd; 

Loa. caused by suspicious 
tranuction of aale of 
acrsp. aod hoopa at 
much below the price 
and possible di.posa I 
of iron materials and 
structurals etc. z4,ooo and odd; 

Payment of share selling 
commission to Mrs. 
Patnailkwithout het sell-
ing any sing1e share u,ooo and odd. 

Mr. Chairman: Axe these from the 
actual report of the investigator Davar 
who enquired into these? 

Shri P. It- Deo: These things ale 
revealed there. He has also cited 
instances where the responsibility nay 
the criminal liability for these colos-
sal losses a,' 'Quarely placed on the 
shoulders of the managing agents. 
The losses, according to him, amount 
to more than Rs. 48 lakhs and odd. 
These are all startling revelations. 
But to the surprise of everybody the 
Company Law Administration gives 
the ftnding that "no action is consider-
ed necessary". This has found a place 
in the second report of the Company 
Law Administration which was cir-
culated to us last year. 

Shri Lal Bahadur Shastri: I do not 
want to interrupt the hon. Member. 
But as some of the points which the 
hon. Member has now referred to will 
require some explanation-what th~ 
Company Law Administration have 
said for which they have some valid 
reasons for that-I shall therefore 
reply to these points tomorrow. 
But, I can only tell the hon. 
Member that he is giving only 
one side of the case which is before 
him and he has not cared to look at 
the other side at all. 

Sbri P. K. »eo: It is for the hon. 
Minister to say in reply. (lnternq!-
ti<>'M). I feel that the decision Ia 
arbitrary and not in conformity 1rith 
the finding of ShrI Davar which are 
based on IIrst-hand knowledge. It 
they had gone through the repor1; 
they would have been the last penons 
to arrive at this decision. 

I do not attribute any motive; but 
state the facts. It is for the Chair 

to draw the conclusion. The sacred 
savings of money of our country were 
misused for personal gain. They 
were gambled away like this. The 
Orissa Government has a share of 
Rs. 12,75,000 besides large amounts of 
loan given under the Orissa Govern-
meM (Aid to Industries) Act. The 
utterances of the Orissa Industries 
Minister on the lloor of the Assembly 
there and the correspondence that hal 
passed between Shri Patnaik and Dr. 
Mehtab. the Chief Minister of Ori. .. a 
had been circulated to most hon. 
Members of this House and it has 
brought the cat out of the beg. I 
shall quote some sentences from thia 
correspondence between these two 
persons. In his letter of the 3M 
March. the Chief Minister writes: 

"I am also circulating, in addi-
tion to these papers, some other 
papers such as the report of the 
Public Accounts Committee on 
the synthetic petrol deal of yours 
and the report of the auditor <JI. 
the Company Law AdministratiOIl 
of the GoverJlment of India on the 
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Orissa Textile M1l1s and a few 
other reports. I am asking either 
the Conjlress President or the 
Prime Minister to appoint a small 
committee to investigate into these 
thing.. You are right that &I 
leader of the party for the last 
many years, lowe responsibility 
tor all that has happened and to 
these alone I referred. I am now 
sufficienUy experienced not to be 
misled by the ao-called ideali.lm 
of all persons without verification 
of their antecedents." 

To this, Shri Pa!.naik replied on 7th 
March. 1960: 

. . Your .ulleetion of a hich 
level committee to examine these 
affairs now is most opportune and 
I can only request you to see to it 
that this is done without any de-
lay. As a Party man. I am pre-
pared for these examinations by 
top Party Executives." 

Mr. Chairman: The hon. Member 
should now conclude. 

Shri P. K. Deo: Prior to Shri Davar, 
the Orissa G<lvernment also appointed 
Shri G. N. Mitra, the then Director 
of Industries to 10 into the matter and 
he was assisted .by two officers of the 
Accounts and Finance Departments of 
the Orissa Government. In that 
report, he not only condemned the 
managing agents but attributed the 
loss ot more than a crore of rupees to 
their negligence and their malaftdea. 
It revealed a sordid state of affam.. 
This sordid state of affairs was men-
tioned in the reply of the Industries 
Kinlster in the debate in the OrisBa 
Assembly. 

I learn .... 
Mr. Chairman: No new point; he 

has finished fifteen minutes already. 

SbrI P. K. 080: No new point. Only 
two more minutes. I do not like to 
use any harsh word. towards Shri 
Patna.ik or anybody. U the preI8 
statement of Shri Mullick, Secretary 
of the Utkal Pradesh Congress Com-
mittee is correct, Shri Patna.ik did 
not have a bank balance of Ra. 1,000 
in 1944. Today, he is the J1IYlItery 

man of OrlSSa's, nay, India's UDd.er-
world and' claims to be the kllllJDBk-
er of Orissa ........ 

Shri U. C, PalDaik (Ganjam): The 
hon. Member would do well to refer 
to hlm by the lull name because 
otherwise it creates complicationa 
ht:re. 

SbrI. P. K- 080: I refer to Shri 
Bijayanand Patnaik: He is a friend 
of mine; we were classmates. 

Mr. CbaIrman: 1 thlnk the hOG. 
Member baa taken very long in in-
fonnlng the House about a,l th ..... 
things. Now, he should end. 

SbrI P. K- 0.: Only two minu\ea. 
He is also a friend of our Industries 
Minister Shri Manubhai Shah b&-
cause of hls earlier association with 
the Orissa Textile Mills. He is also 
a friend of Shri Kanun,o because 
it was during his tenure of office &I 
the Minister of Industries in Orissa 
that thls luminous star came up In 
the industrial horizon of India. We 
feel vet'y proud over this. He W&I 
responsible for the Orissa's poor ex-
chequer losing by about £50,000 on 
hls wild goose chue of synthetic 
petrol. Though it hu no relevance 
to this thlng, it is to be borne in 
mind because till the last he kept 
the Central Government, including 
the Prime Minister's Secretariat in 
the dark; they thought that he W&I 
hazarding his own money in the pur-
suit of the synthetic petrol but ac-
tually the Orissa Government h&l 
been put to a loos of £50,000. Vari-
ous strictures were passed by the 
Public Accounts Committee of the 
Orissa Government. He hal been 
giving cheques which couid not be 
encashed In the bank. That Is the 
state of affairs. 

You will a,ree, Madam, that it is 
a de""sta ting case of the misuse ot 
the public funds of the company 
which arc no longer the private pro-
perty of any individual and they 
should be looked into. I would like 
the public and the Member. ot Par-
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hament to knC1W and wo the share-
holders to know whether, if such 
things happen, the  Governm'mt is 
ptl'pand to take action under sec-
tion 15 of the Industrle. Develop-
ment and Regulation Act to cause a 
separate investigation into the aftaira 
of the Orissa Textiles Ltd. and to 
take over the management under 
~e tl n 18(a) as n~ In the case of 
the British India Corporation of 
Kanpur and also to tet'lninate the 
managing agency which is due to ex-
pire on 15th Aagun, 1180. When the 
OtIssa Government Is keen for an 
enquiry. the shareholders a .. e keen, 
Shri Patnaik Is keen and the Chief 
Minister is keen, I dO not know why 
the Government of India should 
fight ahy of an enquiry 'and throw 
their mantle of protection over an 
individual, When the charges are .., 
oerious. 

~ ~ Pf ~ ~  

","~,~~' l't3 't~ 

~ ~~~ ~~~ 

Wf ~t-'i,  if ~ if ~ <m'fr 
,it I ,,~~t -
''The year 1959 which Is under 
review in thl. report, witnessed 
many favourable developments. 
Industrial production registered a 
fresh sharP increase ... The level of 
industrial production in 1959 rose 
substantially over the previoUB 
year." 

""' fu'n: ~ ~ 1I"Jft '1ft ~ 
~~t ~1 

W f«ftt it """R ~ ~ rn 
'Ift:;r) iIffu;ft ~ ~ r  ~~ 

f'rnIr'liti!' I('R: ~ ~ ~ ~ .mt ~, 
film om ftwl!; ~ P '11: fiI;trr 1m t. 

" l ~~"~1t' ~~ 

~~~~ ~~ it  

l- ~ ~ ' i  t ~" 'JIl fll ~ 
0'( <n: ~ m it ~ 1m ~, 'll '!rr 
~' "' ~~ I ~' ~ 

rn a:-

"The main Instrument of policy 
to guide development in the pri-
vate sector in the direcLon Indi-
cated in the Plan is the Industrial 
Development and Regulation Act. 
Apart from the powers to grant 
and refuse li e~  the Industries 
(Development and Regulation) 
Act. 1951 provides. for close con-
sultation between the Govern-
ment. Industry. labour and other 
interests through the Central 
Advisory Council ot industries ..... 
The Act also empowers the Cen-
tral Government to investigate 
into the aftairs of industrial under-
takings and take them over it cir-
cumstance. justify such action." 

~ fi;ri( irtt ~ If(t ~ fit; 
;;rgr " ' i"~ It'li!' ~ ~~  ~ ~ 

~"" r ~~ ' i ~ 

~ rm ~  ~ ~ 'l<ft;;n ~ fit; ~ '!it{ 

~~ ~~il n i t 

~ ~ IfT1f ~ IfT1f ;;r) ~~r 'IT 

~~~ f.I;'IT rr~  ~ ~ ~ 

~ 'l1T GI'RiT t I ~ m<l " >HT ~ 
~ 'I'fu:r 'I\"W ~ m ~ ~ nr ~ ~ 

~ qw ~ ~ ;m: om: ~ ;;rr ~ t. 
f.I; l'~ ~ ...-r ~ ' -~ ~ fiI;trr 

~~~~ ~"'ll '11"' '  

~  ~ ~ rm r.r", ~' i  ijr 

~ l';mnrtt ~ ~ ~ ;;rro ~ 

(t ~ .(r, m f«i'IT'Ii l'i ~ 11;'fST'f 

f"l1fT;;rr lJiIr I 

~~ ~~ ' 1 '  ~ 

~ 'l'll ~-- -

"To ensure equitable distribu-
tion of certain types of available 
motor cars and to r~l l te their 
resale to eliminate profiteering. 
the Gcwemment Illued on the l.t 
May. 19119. an order ealled the 
Motor Car (Dlltrtbutlon and 
Sale) Control Order, 1"9." 

~~" , l'i '~~t it t 

"'" 1l ~ W ~ ~ ~ nT1!T' 
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om 'IT "" mn-~ 1f;T ~~ if 
.rt ~ q-T<ft ~  ~ 'l'l"im-(1m ~  

~~ i lrr~~ I itt1J;(.t1f;f 

~~~""~ i -l ~~t  

~ ~ ~ fit; "1') m<f1f;T ~ 'fT ill iU 
~rrt' - n ~~~ 

4Il'f ~ ~ ~ I qr.r m it 
~~"" ,,- n 1 ~ 

'lit ~ lrTm ~  m ~ ""«I' ~ ~  

~ if ~ fuIor<it ~ ~ f.R 1f;T ~ 
"I(\' ~ ~  ~ far'! ill omr om t. t 
~1 l ~~1 'l ~ 

l!1'fu-.r 'Ii<: "" ~ tI''\';: ~ it" 1f;'l: m 
'!lI1'IiI IFI!Rf ~ I ~ m<f 1l. ~ j 
fit; w tJrh: ..n ~ "'I'm ~ fiI;lrr 
~~ it~ l l"ll ' it~~ 

~~it" l ~~

irf<;pr ~ i1f'ttm ~ ~ "I'l ~ 
"I'T<fi «. t ~ tt ~ I i!rtT" om it 
'"~~t it ~ i ~~ 
1 ~~"'ll i ~~ 

-~n~ t,~ 

~~ ~i -~~ ~'  

~1 ' ~ttl 

~it~" ~~ 1 i  

lit itlit ~  ~ ~ 'I'( to nr.r it 
i ~ ~1 ~~~~ 

~ f;Im;rr '1ft '!lI1'IiI (1m t ill m: 
1 ~~ ~iti'~1t~ 

omIT ~ ~ 'fflT om ~ I ~ om it Ii' 
Itlf; .m-~ 'Ii<: ~ 'fIT'IT ~ ~ 
~~~' ~ it "~ 

' t~~'l ti - il r rr~' ~ 

~t~~1 l it~~

~tt~~ ... 

t"",,, ~ ~  

~ ." iI¥ '!'l'fi ~ I 

oft U'f por ~ : l1l"i1: .n lit ~ 
t, ~ rtit'l t, ' ' ~~ I 

irt1 t1 ~~~ r ~ 

~ it 1 - i r rr~ 

~ '1ft ifIi'i '! ~, ~ ill w lffi1f; 
1f;f 1f;llf ' ~, ~~ i 1 r 1f;1; 

~~~1 ~~1 ~ 

' ~  <rT ~ ~  ~1  1f;l; I ~ \If!!! 

tim 1f;f f.n; ~ 1f;T ~ it '" 

IIfTIl1 'fT. tf ~ ill ~ '" 1f;7 '!'fT'I T 
~~ l 1r~~i -t -

"I understand tram Shri H. K. 
Das. Mana,in, Director of Mesars. 
Metro Motors. Ambala Cantt .• that 
you have under your considera-
tion his application for the deal-
ership of your vehicles. 

I have known Shri Das and his 
organisation for ten years IIlld 
have very high opinion of h1I 
business capability and integrity, 
Hm Brm. Messrs. Metro Motors, 
enjoys a very hl,h reputation for 
courteous and eft\cient dealin ... 
Their service set-up i. perhaps 
the best in Punjab. 

Shri Des has been a General 
Motors dealer for Chevrolet ami 
Vauxhall vehicles to the State 
Transport Undertaking and other 
department&. Hi. dealln18 wen 
found to the 8atlafaetion of all 
concerned. In 1951, be supplied 
the Brst biB lot of diese! enlin ... 
The experiment proved 80 boDe-
tlcia! that the department 800II 
decided to standardise on dielel 
engines. 

It has always liven me a ...... t 
pleasure to know of his BUCC", In 
business and 1 feel that if he ia 
aft'orded an opportunity of IIAO-
ciation with a reputable orlanlsa-
tion Uke yours. your products 
would be in very appropriate 
handa." 

~~~ , r~ '  

l 1rll i ~ ' 1 ~~  

Mr. ChaIrmaa: Who wrote that lat-
ter? The hon. Member hu read .. 
the entire letter without mentioniDI 
the writer's name. 



Demands MARCH 30, 1960 for Grl1nts 

[Mr. Chairman! 

Cb. BaDbir 8iD&'b (Rohtak): Is that 
necessary? 

Mr. Cbalrman: It has been stated on 
more than one occasion that if a ... hon. 
Kember makes any allegation on the 
basis of a letter, the contents of the 
entire letter and the writer's name 
have to be mentioned. It is very 
peculiar that the hon. Member has 
read out the entire letter leavinl It 
uncertain as to who the author of the 
letter is. 

~ ~ PI' ' ~  ~ 'lIT rn 1i;r 
~~~~rn~ tt~~ 
~it~t ~ tt~~  

~ r~~ it  

~ '1ft ~ ~~ ~ fuffi: 
rrrli ~~ii ' r ... "t~ 

~ ~~~~~ 

tt~it i l ~~",,~ 

tml ~li' rl ll'~~i r 

~ ~ I 

0Jft W1Im! ~ ~  

~~rn~7 

0Jft '{111' PI' '1'<'1' : '~ ijr m; 
~~~  rn~~t 
D.O. 1459-eMP dated 26-3-1959 to Mr. 
N. Annaswami. Sales Manager, Tats 
Locomotive & Engineering Co., Ltd., 
Bombay. 

~ l ~ it~ 

'lIfT t~ ~ ~ ~ I "!'f 'fU m.mr 
~ l ~~itr t~ tt~ I 

~ ;i' ~ ~ <1T t "~~ ~ 

i r it ' in'~~ I ~ 
~~~ iit i lrrt  

~  ~ ~ ~ ~ ~ mfRT ft<iti 
r ~~i ~' i" it, 

1 "r'lr"4 1~ 'Ii" oW it ~ ott 
m on: 00 '1{ ~ ~it ~ ~ I r.m 
'fIRf ~ ~ mr fi!;lrr tm 'IT 
"'~ lf1I(f lflI' "'11m! III Ii!; r~ ~~ if; 

' ~it~it'll ~~ 

~ {' ~ ~, w -m 'liT ~ ~ 
htiltit~ i lrrt ~ ~lr  

~ ' i~~ ~i ~~~ 

tm a flI; ~ ~ 'fIft <:!'Ii {' ;n{t 
~ <tt ~ htiIt it ~ f;;y'Jfi 1ft fiI;1rr 
tm flI; ~ an: on: 'lIfT  'lIfT rd'"if\o<!\'" 
~ I ~ it a u r"fiM;<'i\", 'liT ~ an: 
n ~ ir " rt ~ ~~ 

~ a flI; ~ .... m"Ii ;¢l' ~ a. ~ ~ 
",~ilt t rl 'll ~ ~~ 

i i t~~ tt~ r~  I 

~~i t~~~~' t~ Ii!; 

~ ...,. qm: ' t~' ' ~~ I 

~ ~ iIt fu1f w ~ it ~ 1ft, 
~t t  ...,. ~ ~' ' it ~ rn iIt 
fu1f ~ fir<:f ;m fi!;lrr tm, f;m on: ~ 

' i~' i'i tit~""~~  

iIt Ut it ittT fri ~ wft<:r ~ fi!; ~ 

~ , ~~~~ 

~ , r t~~~ ~

'"ilt ~ ~~ ~~~  
i~ tt rr~ I il ~ 

o;rrq 1.¥ ~ ~ ~ ~ l'~ ft<iti it 
' t~i ' i ' i~t ~1i  n 
furRn:, HX'1, iI: ~ mrflm ~ 
ott ~ iIt r.rq ~ If''h fiFqr 
tm 'IT, f;m 'liT ~ "I<'f >:(t ~ I 
~' i ' i 1i~~it"l ' ~ 

" ~~ ~t t  ~~"" , 

~t t  <!'Ii ~ ott ~  >ftWf gi I ~ 
"fi! ro.rr it ¥ w<r, Z txt. ...,. l ~ 

~ ~ vf\', ~ ~ mf.fT ~ m-
'fZ1, m: ~ ~ 'Ii1i ott >t1mr it orN 
'fZ1 <tt ~ 'liT ~ lJ?fTlf if\lt it ott 
'1{, f;m a ~ ~ '!i!1i ~ '11f[ I 
11' 't ~ ill<! l'#.rQ ~ Ii!; WR ~ 
{t'R' ~ mr ~ m-<it w ~ 'liT 
~ t~t '~~~  

~~~ ~ittrr 

~ ~ I 
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W iI1 'IR If q';;nif iI1 m ~ lit 

~~~ 1~ ' ni ' i ~ ~ 

fm lit ~  '!iT ~ ~, w ~ I!rr 
t( i\' ~ ~ lit f.r'Ii ~ 'IT q'tT 
'lIf ~ 11' i\' .rr fq;1fd fur 0{ ~ ~ ~ fi!i 

q';;nif it .rr ~ qjl'«f ~~ '*" I!rr 
lIilmf 'IT ~ I!rr 'lIf ij; f<W ~ w . ~ ~ 

<m{ ~  m-r IPfT 'IT I .rr ~ '1ft m 
fuTt ~  'lIf 'liT m it om ~ ~ 
f'Ii ~, ~ ~~ ri ~"~ " 
<m{ ~  ri pr a I W «!IIT'I' .m-rr 
r ~ i i~~ -r ~ 

.m om ~ 'lIf m m 'liT ~ 'IT'f 
it n 'Ii': m I ~ "IfIfmT 1ft' '1ft 
'If <IT 'lIf I!rr ~ 'I'furr ~ ~ fi!i 
~ ~,,~ ~ .m 'lIf ij' 'Iil't 'Iif1m 
' 't ~ ~i t ~' ' t r~ i i 

~~' t ~i ' rr~ 

~ t 'lIf '1ft 'ffi..,'\fmr ~ ~ 
f'Ii ~  '1ft <Rffi iI1 ~ ""' lit ~ 
~ <rTlf, ~ lfi\: .".,. '1ft ~ ~ ~ ItT 
!fR ~ ~ it ~, ~ lf1Rf iI1 ~ 
'ffi ~ ij' ~ 'Rol '1ft "IfIfmT '1ft <rTlf 
f"Rf Jt fl!; ~ ij' ~ 'Iif1m ~ 
~  

~~~~it~ 

~ ~ '1ft fmt ;ro '1ft 'If vfT 
off 'lIf' ~ lit ~ ~ I!rr f.r'Ii ~ IflIT 
"IT I '3'« fmt '1ft 11' i\' m ~ '1lT t, q'n: 
11' it iIT<Il '!rT I;ffif <IT<: 'fl: f;ror; ~ 
~~ ~~ ~ i i~ 

<il!'m ~ ~ ~ ;;mIT t .m 
~ l' ~~~t IWfuTt 
i ",,"n' l ~~t 

'''lbe Khadi Board was aUotted 
funds aggregating toRs. 5,52,53,000 
during the years 1953 to 1957" 

ift ~ '!iT l«ft'I'ir ~ t ~ ~ ' i' ~ l>. 

~ <il!'m ~ ~ .rnt m '1ft ~ 
'It vfT fl!; ~  ~ it iT ~'l  

~~~'lit~ ~  

~ '1ft ..,'\fmr '1ft ;;rrq I '3'« it fri 
'( ~,,~ <W1' 1;0 ~ ~ 'fl<T 

.m '3'« it ~ lit m>T ..... "" om ....m. 
~, ~ W fu1t it ~ IflIT ~, fl!; : 

"Receipt of audited statement 
of accounts and utilisation certlJl-
cates, as prescribed by Govern-
ment, was awaited from a Jar.., 
number of loanee institutions. 
Formal loan agreements with a 
number of such institutions were 
still to be executed". 

i t~' i ~l i' ~ i i rr1 ' '  

.. !if 'Irrlf iI1 m ~ IflIT ~ f;;re;n 
~0 '  rn-"IT ~ ~r ~ 1flIT, fq;{ 
lit f"l<RT ~ ~ IflIT lfll: ~ "'" 
'I1f rn-I 'Ill ~ ~ lit IflIT '3'« '1ft 
~ iI1 f<W ~ t !iI'T1f .rr ~ m.r' 
~~~~~r~l ~llil 

1tl~~i 1~~ i i l  

~, ~ ~ ~ (\ .m .rr ~ 
~ <rTlf lfi!: ~ iI1 ~ n ~, ~ 

~ "~ i ' ~~ 

~ 'Iif1m '3OT ~ I 

~it11'~~ i~ 

~ iilit~~~ I ~ 

'Iifim;r ~ ..r ~ vfT, .rr mllft<f 
fuli t '3'« ij;;r.r n 'f7 '3'« iWf "I\'f. 
ffl f"l\'ltT IflIT t fl!; 
Reduction of inequalities in in-
come and wealth and a more even 
distribution of economic power" 

"Another aspect of the inequa-
lity is that ~  re,ional disparity. 
In any comprehensive plan of 
development, it is axiomatic that 
the special  needs of less-develop-
ed areas should receive atten. 
linnn. 
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~ 1i 'r ~ ;ncr ~ I "I"'R m;;r ~ 
'<m: m<'f ~ ~ t~ aT ~ '!<IT ~ 
~ fit; ~~ ~ t¢'t (Rl!i ~ i 

~ 'liT, ;;iT ~  ~ l l r ~ ;;ilfiI; 

!!I>n i~ ~, ;;or 'liT i~i' '  rn it; ~ 
'!ir( I!fm 'lilfuu ~ t¢'t 'It I "I"'R ~ 
'l t 't t6 ~~ii'~ r~ I 

'til ~ ~ i fiI; I/fi ~ ~ 
c!'for it ~  Ifffi '!IT."l!R ~ ;;rnf'IT 

~~t t 't " ~ i t 

~~ ";1 ~r ~ ~ t~""l f'lill1 ~ 

(flfiI; fro ill <flIT'f ~ it f'f'folT ~ 
ifT" I 

Mr. Cbalrman: Members may now 
move their cut motions to various 
Demands for Grants subject to their 
being otherwise admissible. 

A list indicating the numbers 01 the 
selected cut motions will be put on 
the Notice Board and will also be 
.circulated to members to-night for 
their information. 

Failure to cheek the growing price. Of 
cloth in the countTtl 

SMi S. M. BoIDerjee: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced to Re. 1." 
(1241) 

Failure to check e:rcessive profiteering 
in imported goods 

8hrl M. B. Tbakore: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce aDd 
lndU'Stry' be reduced by Rs. 100." 
(10) 

Scarcitll of small motor cars 

Shri M. B. Thal<ore: I beg to move: 

"That tAe demand under the 
head ..... istry of Commerce and 
Industry' be reduced by Rs. 100." 
(12) 

Iosue of maTgin order to the AItmed4-
bad Cotton E:rchange 

Sbrl M. B. Tbakore: I beg to IDOW: 

''Tha t the demand under the 
head 'Ministry 01 Commerce and 
Industry' be reduced by Rs. 100." 
(13) 

Policll regarding import of cotton 

Shri M. B. Tbakore: I !!eg to IDOft: 

''That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(14) 

Need to appoint a Commission 10 

nvestigate into the charges of _1-
practices in the issue of impol1 

licences 

Shrl M. B. Thakore: I beg to _: 

''That the demand under the 
head 'Ministry of Commerce ad 
lndU'Stry' be reduced by Rs. l00.w 
(15) 

Black-marketing of import and upon 
licences 

Shri M. B. Tbakore: I beg to move: 

''That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(18) 

Failure to provide non-ferrous metc1 
to Small Scale Industries in U. P. allll 

other State. 

Shri S. M. Banerjee: I beg to move: 

''That the demand under the 
head 'Ministry of Commerce and 
Ind\mtry' be reduced by ~  100." 
(1234) 

Need to take over more elo.ed Te:rtile 
Mills 

Shri S. M. Banerjee: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
lndustry' be reduced by Rs. 100." 
(1235) 
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Delal/ in pal/ment of rebate to Hand-
loom Co-opfM'ati"e. 

8bri S. M. Banerjee: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1236) 

Discrimination In tile matter of alloca-
tion of non· ferrous metal bettoeen bl" 
,t'lleduled Industries and small seale 

industries 

Sbri S. M. Banerjee: I beg to move: 

''Tha t the demand under the 
head 'Ministry of Commerce and 
IndU'Stry' be reduced by Rs. 100." 
(1237) 

Failure to finalise tile plan for lIa"ing 
integrated Drug Plant in tlte countTII 

8brt S. M. Banerjee: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce anti 
Industry' be reduced by Ro. 100." 
(1238) 

Need to take DUer Sal/a;i Jubilee 
Cotton Mills at Sidllpur in Gu;arut 

Shrl M. B. Thakore: I beg to move: 

"Tha t the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Ro. tOO." 
(1242) 

Need to pro"ide emplOl/fflent to the 
MiII-wOTker. rendfM'ed unemplOl/ed 
due to tile closure Of cotton mills in 

Gu;arat 

8bri M. B. Thakore: I beg to move: 

''That the demand under the 
head" 'Minlltry of Commerce BJld 
Industry' be reduced by Ro. 100." 
(1243) 

Failure to set up anti big industry in 
Gu;arat 

Sbrt M. B. Thakore: I beg to move: 

''That the demand .. nder the 
head 'Ministry of Commerce and 
Industry' be reduced by Ro. 100." 
(1244) 

Fai'lLr. to set lLP small scale IndUltries 
in Gu;arat 

Shrl M. B. ThUor,,: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Ro. 100." 
(1245) 

Need to gi"e proper guidance to the 
IntlesteTs interested in ""aU scale 

industries 

Sbri M. B. Thakore: I beg to move: 

"That the demand under the 
head 'Ministry of Commerce and 
Industry' be reduced by Ro. 100." 
(1246) 

Failure to set up anI/ t>illa"e indultt1l 
in Gu;arat 

Shrt M. B. Thakore: I beg to move: 

''That the demand under the 
head 'Ministry of Commerce and 
IndU'Stry' be reduced by Ro. 100." 
(1247) 

Need to take step. to ".tablisll Work 
Councils to repr.,,,,,t the manCllJftllft't 
and worker. in e""TII public ... ter-

priae 

Shri Bbaaja 0 .. :  I beg to move: 

''That the demand under the 
head 'Ministry of Commerce and 
IndU'Stry' be reduced by Ro. 100." 
(1251) 

Need to take steps to a"aid waslGge 
of public funds in publicltll in respect 
of pub lie entn-pmes OT eOl'JlO"ClHotu 

Shri Bbaaja OlIO: I beg to move: 

"That the demand under the 
bead 'Ministry of Commerce and 
Industry' be reduced by Rs. 100." 

~2  

Failure of the Companll Law Adm;-
nistrution to ".,ercise prop1M' cOlUftlI 
O1Jer tile Orissa Tertile MIlI8 Lt4. 

Shrl P. K. Deo: I beg to move: 

"That tbe demand under the 
head 'Ministry of Commerce anel 



'iJ707 MARCH 30. 1960 for Grants 

[Shri p. K Deal 

Industry' be reduced by RI. 100." 
(1257) 

F .. ilure to tuke ACtion on the repOTt of 
Shri G. N. MitrA, reg .. rding tile 

Orissa Te:rti!e Mills 

ShrI P. K. Dec: I beg to move: 

"That the dema!ld under the 
head :Ministry of Commerce and 
Industry' be reduced by RI. 100." 
(1258). 

Failure to tG/ce notice of the TepOTt 
",,!>miffed bll Shri M. S. DavaT, intleBti-
IJGtOT, Tegarding tTansACttons bll the 
m4naging agenU of the Oriua Teztile 

Milia Ltd. 

ShrI P. I[. Dec: I beg to move: 

"That the demand UDder the 
head '!I4ln!stry of Commerce and 
Industry' be reduced by RI. 100." 
(1259). 

Derirabilitll of ezpanding the coW 
industf"1/ in Orisaa 

Shrl P. K. Dec: I beg to move: 

''That the oIema.'ld 
head 'L'ldustries' be 
RI. 100". (1280). 

under the 
reduced by 

Derirabilitv of Qlumg impetus tOT 
Htt!ng up mare ""gar industries ita 

South India including Orisaa 

ShrI P. K. Dec: I beg to move: 

"That the dema.'ld under the 
head 'Industries' be reduced by 
RI. 100." (1261). 

Derinzbilitl/ of Betting up mare Te. 
rollitlg milia in the State. of Orisaa 

and Madhlla Prade,h 

ShrI P. K. 080: I beg to move: 

'"1'hat the dema.'ld under the 
head 'Industries' be reduced. by 
RI. 100." (1282). 

Need t<>r Betting up industrial estates 
in aU the t"em4ining districts of Oris.a 

ShrI P. K. Dec: I beg to move: 

''That the demand under the 
head 'Industries' be reduced by 
Jt •. 100." (1283). 

W OTkinll of the Forward MaTlcets 
Commission 

Shri M. B. Thakore: I beg to move: 

''That the demand under the 
heed 'Miscellaneous Departmeats 
and Expenditure under the 
!I4lnistry of Commerce and 
Industry' be reduced by RI. l ~ 

(17). 

Failure to suPpl1i newBprintB to MUll-
pap,.,.. who.e annual requirement ta 

below t ... o tons 

Shri M. B. Thakore: I beg to move: 

'"1'hat the dema.'ld under the 
head 'Miscellaneous Departments 
and Expenditure under the MinI»-
try of Commerce and Industry' be 
reduced by Rs. 100." (18). 

Need tOT hatling a full-time Director 
to look after public entet"prises 

Shri Bbaaja 080: I beg to move: 

"That the demand under the 
head 'Capital Outlay of the 
Ministry of Commerce and Indus-
try' be reduced by RI. 100." 
(1253) . 

Question of appointment. to higher 
administratitle posta in public 

enterprtae, 

Shri BhaDia 080: I beg to move: 

''That the demand under the, 
head 'Capital Ooutlay of the 
Ministry of Commerce and L'ldus-
try' be reduced by RI, 100." 
(1254). 

Need for estGblishinll Consumer_ 
AdtliaoTt/ Councila to Tept"eaent cota-
BUmeT" intere.t for the products of 

public enterprises 

Shri BhaDja 080: I beg to move: 

'"1'hat the dema.'ld under the 
head 'Capital Outlay of the 
Ministry of Commerce and Indus-
try' be reduced by RI, 100.-
(1255). 
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Need for appointment of a Committee 
to assist the pricin" polic1l of public 

enterprises 

Shri Bhanja Deo: I beg to move: 

"That the demand under the 
head 'Capital Outlay of the 
Ministry of Commerce and 
Industry' be reduced by Rs. 100." 
(1256) . 

Desirability of nationalising the 
Orient Paper Mill Ltd. 

8hri P. K. Deo: I beg to move: 

"That the dema!ld under the 
head 'Capital Outlay of the 
Ministry of Commerce and Indus_ 
try' be reduced by Rs. l ~ 

(1264). 

Desirability of setting up an aluminium 
plant in Kalahandi District, Orissa in 
the Third Five Yea,. Plan in Public 

sect"" 

• Shri P. K. Deo: I beg to move: 

'That the demand under the 
head 'Capital Outlay of the 
Ministry of Commerce and Indus-
try' be reduced by Rs. 100." 
(265) . 

Mr. Chairman: These cut motions 
are nOW before the House. 

Sbrl Blmal Gbuse (Barrackpore): 
Mr. Chairman. I make no apologies for 
referring to a topic on which many 
other hon. Members have spoken 
because it is a subject of extreme 
importance to our national economy, 
namely, the present position and the 
problems of our export trade. In spite 
of the efforts that the Governm""t have 
made-though they are laudable ef-
forts-for improving our export trade, 
the fact remains that, in total, the ex-
port trade has not increased. On the 
contrary, from year to year, over the 
last three years, the exports have dec-
lined. The magnitude of the problem 
that faces us is this. Our 
maintenance imports in the 
t t r~ which faces us immediately, 
in the third Five Year Plan, will be 
stand;ng at Rs. 700 crores. During the 
second Plan, our maintenance import, 
I believe, has been of the order of 
Ro. 800 crores to Rs. 850 crores. But 

it will increase to about Rs. 700 croTeS 
in the third Plan. The servicing of 
foreign loans would require about 
Rs. 100 crores so that the magnitude 
of the problem that faces the MinIstry 
is this: we should have at least an 
export of Rs. 800 crores worth of gooda 
for maintenance purposes and for ser-
vicing of the loans, without taking into 
account the capital requirements that 
we shall be needinl for the third Five 
Year Plan. That amount, I believe, 
will come through external assistance, 
What is the position in relation to this 
problem? 

Our exports are in the neighbour-
hood of Rs. 800 crores to Rs. 650 crores. 
Besides, there are the invislbles. With 
invislbles added up, it would be of the 
order of Rs. 650 crores to Rs. 700 
crores. So, there will be a pp of 
Rs. 100 crores to Rs. 150 crores. At 
present, the invisibles will not be 
there in the third Plan. But the pp 
will be of the order of about Rs. 100 
crores as far as we can lee, today. 
How are we going to face the pro-
blem? I do not think it will be the 
Government's contention that It will 
have to be met by foreiln loana 00' 
foreign aid. If that is the poaitiOll, 
Our exports have to be increased. But 
how can we increase our exports and 
how are we to do it? That ill the 
problem which faces us. On that as-
peet, I want to say a few words. 

I do not agree with Dr. Krishna-
swami when he said that we will be 
able to increase our exports to the 
developed countries like America 
and the countries in Europe. It is 
not possible, for two reasons. One j, 
that we cannot compete with those 
countries. It is true that we can ex-
port something to America, but that 
does not give us any sizable export. 
The other faotor is this. The United 
States of America and the European 
countries appear to have tied up 
their 'requlrements with South Ame-
rica and Africa respectively. TIu! 
common market for Europe is linked 
up with Africa and the United Slates 
with South America. So, J do not 
think we can increase our expor1l; 
very much to Africa because they will 
be receiving cheap manufactured arti-
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cleo and commodities from Europe. 
At the same time, USA and Canada 
will be dependent more or I.... on 
SDuth America for their export. 

The tact remains that our tradition-
al eltporls like tea, jute and cotton 
textiles are vulnerable exporls tor 
two reasons. The first is oornpetition, 
and the aecond is, substitution. There, 
we are at a disadvantage because in 
making our shipmenta, we find that 
our treiaht is hia:h. It is so not 0111), 
because the wSlance is too &:reat from 
thooe markets but also because we 
have to route our .teamers throua:h 
the Suez Canal. That means that it 
costa us about five shilJinp more, 811 

tar as I know. If you could do some-
thing about it, our export., could be in-
creased. If tha t is the position, we 
shal1 have to find out what our natur-
al markets could be. As far as I can 
see, the natural markets would be 
primarily the Middle East and to a 
certain extent the Far East. 

Then we have to undertake .. mark-
et survey ~  find out what are the 
commodities that we could export to 
thOle markets. I do not think we 
c:ou Id do very much in the way of 
exporting our manufadured commo-
wties to Europe or the American mar-
kets. If that is the poaition, then we 
have to depend primarily on our pri-
mary products tor export to thoee 
4eveloped oountriea. Those exports 
alao will decline because of the assist-
ance Europe will be a:etting from 
Africa and North America will be 
lettinl from South Am..nca. So, ... 
bave to depend upon the mlddle eut 
tor our ex;porls and also to some ex-
II!nt the far-eastern countries. 

What are the commoditi.,. which 
the middle east and tar_tent coun-
tries can absorb from us? I do not 
bow, and I do not think, that _ 
IIiIa1l be able to e e~ our eJq>OI't 
tNde sizably with UIY country, whe-
ther it is a Europnn COUDUy or a 
c-nllllist country or • aountry in 
AIDeriea. I do not thlnk _ shall be 

able to develop a very sizable export 
to these countries, Of course, we 
are developinl our exporls with th~ 

Communist countries and it is a wel-
come Inwcation. But I do not think 
that we can develop very sizable ex-
ports. There is a limit to that. We 
are developi", it Or> a barter basis. So 
far, so good, as a temporary phase. 

But there was an idea thrown out 
by an bon. Member that trade with 
every country must be balanced. It is 
a preposwrous idea. There wiU be no 
IntElrnationliJ trade if that wElre to 
b<i so. If trade with every country 
is to balance, then International trade 
will fail. There is one thing which 
appears to me offer a good prospect. 
I think it will offer a good prospect 
for our export. I mean the food In· 
dustry. I want the Government to 
explore the possibi lily of the food in· 
dustry. What I mean is, tor example, 
fishing, canll#d ftsh and fruit. On the 
one hand, we should develop the fIah-
Ing industry and also the fruit indus· 
try. On the other hand, we should 
develop the container industry also-
both tin containers and &lass contain-
ers. I am told there is a huge market 
tor tinned commodities in the Middle· 
Eaat and also In the south-eastern 
region. I know-I read In the annual 
report-that so lor as the fish indus-
try i. concerned, something has been 
done. But the question is whether 
very much more cannot be done. If 
private enterprise ill not forthcoming. 
whet ean Government do with a view 
to exped1tleusly develop this indus-
try? That is the question. I would 
like Government to give more 
tboulht to this question. I do not 
think we have a very great prost><'ct 
of developinl' on a Iarp oeele Indw-
VIa1 eo<poJ1a. It would be in thl' 
primary atage; we cannot very mllr·· 
develop highly developed Industrial 
aporia, because we shall not be able 
\0 eompete wlUl Ole developed coun-
tri... I do not Sly we shall not fry. 
W. shall try, but we should nof pin 
our faith too much on tIleR hlply 
.... nut.etured commodities. 
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There are two other thin&s to which 
1 would briefly refer. One is about 
!,he profitability of public seolol' 
\llldert.akings. It appears that an In-
vestment of Rs. 421 crores gave us a 
return in 1958-59 of Rs. 168 lakhs, in 
1959-60, revised estimate Rs. 150 lakhs 
and in 1960-61, budi"t estimate of 
Rs. 130 !akhs. I am aware that with-
in Rs. 421 crores is included Rs. ~  

CI'OreS for the steel plants, which pro-
bably have not IIOne into production 
and therefore could not earn profits. 
But even if we deduct Rs. 300 crores, 
there is a balance of Rs. 121 crores 
which seems to have yielded Rs. 168 
lakhs in 19511-59 and is estimated. to 
yield a.. 150 lakhs in 1959-80 and 
Rs. 130 Iakh... In 1980-61. 

Slut Ma.Ilabllal 811ah: I hope the 
bon. Member will see the profits wp 
have given in the annual balance-
sheela. They will be far more. 

Sbri BImaI Gboae: My ligures an> 
from the appendix to the explanatury 
memorandum which ~ circulated 
alOlli with the bud,et papers. 

SbI'I Ma.Ilubhal Shah: That may be 
the appropriation in the budcet fram 
the public sectorprojecla. All the 
proI\la are not included. in that. 

8br1 BImaI Ob_: The Minister's 
aantention is that the profits are 
more, but the dividend declared w .. 
lea I _tthat. 00 an investment 
01 Il00. 131 cro."., It the dlvtdeD4 II 
a.. 130 lakIIa, it 00IDe5 to • IIt'le over 
1 per cent. 

I want to ask thr ... questions. Fint-
17, Why are the pre6la "" low? 1a It 
tile GovermzIeDtI. policy that iii vi-
denda should be ...t:rIcted In th. pub-
lic _lor 1ndustrM. and whether Gov-
ermnent ha"" isaued. a dinlctive that 
the public sector undertaklnp Ihould 
_ distribute dividend beyOlld a cer-

taIo pen:eat.ace? Th4'd.Iy, If that ill 
the policy of Goverament, . ..m.u-
Govern.meDt Go not thlnlt that u.., 
sbould try to realile reYeIl... alae 

I tram the public sec., IndulUleo and L -,.., .... ~"~ .. --

an .. ency for realising revenue 
for the Plan. 

My othe ... point is about the 
of medium-sized industries rea 
long-term finance. It IIPP"8l's 
so far as big industries are cone 
there is not muab difficulty. So 
the small industries are n~ 

there is a lot of difficulty but 
cie. have been provided. WI 
tbose a,encles function properl 
not is another matter. 11'01 

medium-sized industries, 1 do n' 
any suitable s,ency for P'CI' 
long-term finance exc"pl lh~ 

Finance Corporation, 

There an-two difllcwties 
the SFC. One is, th., margin 
they want is too hiih for a me 
sized industry. Whether it i. IJ 
SFC, the margin demanded is ~ 

cent. The margin, SO tar .. mt 
sized industries are concerned, a 
be brouiht down to 35 or 40 per 
Secondly, SFC i. only confine< 
applications up to Rs. 10 lakluo. 
in today's context, i. too anall 
amount tor a medium·sized ind 
I WOUld, theretore, req ...... t Go 
ment to consider W. matter an 
crease the limit tram Rs. 10 lak 
Rs. 20 lakhs or Rs. 25 lald'... If 
two thinp are done, 1 believ. 
medium-sized industry will" 
some-ald. 

The trouble about them ,. lt~ 

there may be talent in this., 
they have not ,ot the neceuary a 
What we want i. somethln, 
i. beinl desired in the COOl 
live sector. If you want credlt-wa 
ne .. , credlt-worthln_ has to lie 
lined in terms of confIdence--wb, 
the penon can inspire eonfldenee 
not, whether t~ pel'llOft baa ... 
the exIAmt demanded ordinarilJ 
bulkinc <'JOIDIIIIIIla I b.ape 0... 
_ will rive tbII problem 8DItI< 
tentiOD and do ~ to hel~ 
medium-abed Indldltry. 

.... CIIMnMa: 8bri It. S. HI 
_yo He is not b..... H ..... 
ben 11... their namft and ,0 • 
Shri Ouha. 
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Sbrl A. C, Guba (Bal'asat): Madam 
Cbainnan, this year, I think in the 
general trend of the debate on the 
budget and also on separate Minis-
1.ries, the volwne of criticism is much 
less and also Quite milder. 

There was some sort of a ~  

picture in the last two years abou I 
industrial production. In 1959, there 
has been good progress in industrial 
production. From the ftrst year of thc 
first Plan up to thl' end of 1959, our 
mdustrial production has gone up 
from 100 (having 1951 as the base 
year) to 151.4 in 1959, 51 per cent. 
rise. In all, there hRS been very good 
progress in industrial production in 
the country. 

In the last two years, there were 
some difficulties about the availability 
of raw materials, particularly 1Ior 
small and medium-sized industries. 
Though my friend, Shri Mathur says 
the difficulty continues, by the end 
of 1959, it has been much mitigated. 
It is not so hard as il was before. 
But still, as I said on a previous occa-
sion during this session, the Minister 
should look into this matter and see 
that small and medium-sized indus-
tries get their due and proportionate 
.hare of imported raw materials. 

Even now I think a great bulk of 
imported raw materials is allotted to 
big-size industries. They are very 
strong and clever people, with much 
influence everywhere and so they 
can manage to get a great bulk of the 
imported raw materials. I think some 
attention should be given to this 
matter, so that the small and medlum-
sized industries get the raw materials 
according ui their requirement. •. 

It is not only a Question of produc-
tion, but also a Question of employ-
ment and decentralisation of econo-
mic power "hich is in vol ved in this. 
Small-scale industries can provide 
employment to greater number of 
prople in their units and also there 
will be less concentration of wealth 
:in' a few hands. 

In this connection, I should like to 
mention about the pollcy of industrial 
estates. So long the industrial estates 
have been set up practically in urban 
or semi urban areas. I would hum-
bly suggest that Government should 
set up industrial estates in really rll11ll 
areas and not in semi-rural arelH! 
like only Okhla Or Habra in West 
Bengal. They should be in, what we 
call, rural areas where rural people 
reside, not where the urbanised ~ 
pie reside, so that the benefit may 
go to the actual rural areas and the 
rural people. That would solve the 
problem of unemployment in the 
rural areas and provide some employ-
ment tor them. 

My friend, Shri Ghose, has referred 
to the credit facilities. Of coU!'lle, 
Government have provided a num-
ber of agenices. I am afraid 8 nUDI-
ber of agencies may create confusion 
in the minds of both medium scale 
and small-scale induatties. I think 
they have ~ at least two or three 
agencies. At least in Weat Bengal 
they have got the Rehabilitation Fin-
nance Corporation and the State Fin-
ance Corporation as also the Direc-
torate of Industries. 

Shri BImal Ghose: But nobody 
knows what the policy of the Rehabi-
litation Finance Corporation is. 

ShrI A. C. Guha: The number of 
agencies providing this credit, par1Ii-
cularly to the medium and small-size 
industries has already created some 
confusion in the minds of the people 
There should be definite co-ordina-
tion and a e'Jear-cut policy in this 
matter. The State FilllU1<:e Corpora-
tion is asking for 50 per cent ",argin 
and the Rehabilitation Finance Cor-
poratiOn is asking fOr mucll less. 
The Industrial Finance Corporation ill 
also asking for 50 per cent margin. 
So, in all these matters there should 
be a clear-cut policy of the Govern-
ment of India and I think the margin 
tor getting credit for small-size and 
medium-size Ind1Utrles should I-

llarrowed down to nearly 30 per cent. 
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In this connection, would like to 
refer to the question of handloom. I 
find from the Report that up to 
December 1958 the total sum disbur-
sed to the weavers' co-operatives was 
only Rs. 58,47,000. The break-up for 
the States are as .. follows: Andhra 
fudesh Rs. 7,93,000; Bombay Ro. 
1,50,000; Madras Rs. 44,89,000 and 
Orissa Rs. 4,14,000. So, out of four-
teen States, only four States have got 
this benellt. In the meantime, they 
have practically stopped the disburse-
ment of loans from the Cess Fund. 
So, what is the policy for the other 
States? I lind from the further re-
POrt that no arrangements have been 
made by ~ t Benllal in this respect. 
Are the West Bengal weavers not to 
get any benefit even from the Cess 
Fund? How is the amount of the 
Cess Fund utiHzed? I do not gl"\ldge 
either Madras or Andhra Pradesh get-
ting more; they ar .. more qualified 
and so they should get more. But 
should the other State weavers also 
not helped and brought up·to the 
level of their counterpart in other 
States. This is a very important mat-
ter, so far as West BengaJ is concern-
ed, because a number of refugees in 
West Benllal have laken to hand-
loom industry. So, proper credit faci-
lities should be made available to the 
handloom weavers in West Bengal 
and other States. I am not pleading 
only for West Bengal, I am pleading 
for all the States. They should get 
the facilities equally. If there is any 
difficulty on the part of the Govern-
ment or of the co-operative societies, 
tne Cess Fund should be freely anti 
more generously utilized for this pur-
pose. 

Then I rome to the supply of yarn 
and other ancillaries to the handloom 
industries. It has been my sad expe-
rience in my constituency that a 
number of handJoom weavers have 
practically become bond slaves of 
ROme intermediaries. They get only 
Rs. 1-2-0 per pair of dhotie or saree 
and the whole profit is taken up by 
some intermediaries. Why should the 
Government not set up some organi-
!alion to help these handJoom weav-
ars? Now what are the intermedia-

7 i ~ 

ries doing? They supply the yarn. 
They supply some credit also so that 
they may not starve. The dye-std 
and other things are also supplied by 
the intermediaries. Government 
should set up some machinery to look 
into tltis. I would 'particularly draw 
the attention ot the hon. Minister to 
certain areas in Nadia district in Weet 
Bengal where a large number of re-
fugee weavers. several thousands of 
them, are at the mercies of the inter-
mediaries, who are capitalist:! and 
who are exploiting the sweated 
labour in this way, and I hop .. he will 
look into it. 

In the case of Reserve Bank Ia-
for handlooms and for medium-silled 
industries, I find that nothing has 
been provided for west Bengal. Why? 
What is the difficulty? No claims from 
West Bengal? It there is any negleet 
on the part of any organisation, we 
should lake up the matter with tile 
local Government, or the Central Gov-
ernment should set up their own 
machinery to see that these units gel 
proper help from the Centre, ei{her 
in the form of Cess Fund loans or 
Reserve Bank loans, or any othel" 
scheme that the Central Government 
may enunciate in this matter. 

Coming to the public sector under-
takings, in my speech on the budget 
also I mentioned that we are getting 
meagre returns ftom oU'r investment 
in the public sector. I th.ink th.is leaf-
let (statement ot Financial Working ot 
Major Industrial and Commercial Pub-
lic Enterprises) will give us a true pie-
ture of the position. Except in the 
caae of Sindhri and Slate Trading 
Corporation, that is to say, one or 
two corporations, others do not give 
any dividend at all to the Govern-
ment or VPry poor dividend. Shri 
Ghose has asked whether it is the 
policy of the Government that these 
industrial concerns also should be 
made to contribute to the Plan. Sure-
ly, that i. the policy. Government 
cannot invest so much money, after 
getting that money trom the market 
at a rate of interest. simply tor 
producing something, not getting lillY 
revenue out of that. That cannot be 
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the policy of the Government. So, 
what is the Government going to do 
in this matter? 

In this respect, I should like to men-
tion specially two Corporations, the 
Handicrafts Corporation and the 
SmaJl-scale Industries Corporation. I 
find that every ye8Jr they have been 
losing lakhs of rupees. The Small-
scale Industries Corporation-I have 
not got the figure for the first two 
years-in the last two years, in 1957-
1958 and 1958-1959, out of a paid-up 
capital of Rs. 40 lakhs has been able 
to lose as much as Rs. 20 lakhs, and 
the Government have been good 
enough to make grants or to re-im-
burse the money. In the case of the 
Handicrafts Corporation also the 
same thlng has happened though, of 
course, this is the first year of their 
working. For the SmaJl-scale Indus-
tries Corporation this is the fifth year 
and still they have been making loss-
es, and the Government have b<>en 
making good the losses by giving 
them grants or loans. 

What is the policy of the Govern-
ment? This Corporation should not 
be treated as a promotion body. For 
that they have got the Small-scale 
Industries Board and Development 
Commissioner and the Handicrafts 
Board. So, when they have formed 
this Corporation, this Corporation 
should be treated as a commercial 
body and those who are put in charge 
of this Corporation should be made 
to feel that they are working some 
commercial body. I hope the hon. 
Minister will minutely look into this 
matter and see that the grants to 
these Corporations are stopped. Why 
should they get grlll1lts? If anything 
on the lines of promotion is to be 
done, let it be done by the Small-
scale Indwtries Board or the Small-
scale Industries Directorate. There is 
also the Development Commissioner 
for Small-scale Industries, another 
huge establishment. There also the 
establishment is not justified. Also, a 
lot of nepotism has been going on in 

these Corporations and these statu-
tory bodies. 

14'53 hrs. 

[PANorr THAKUR DAS BHARGAVA in the 
Chair] 

Apart from the development bodies 
which each of these two sectors has 
got, why should these Corporations 
also get some handsome grant from 
the Government to make up for (he 
losses they have been incurring year 
after year? I hope this matter will 
be looked into by the Ministry. 

Then I would like to say a few 
words about the Tariff Commission. 
The Tariff Commission was set up for 
a definite purpose and that purpose is 
not so important at present. There 
is hardly any question of giving any 
protection to any industry. Protec-
tion is given to every industry simply 
because of our shortage of foreign 
exchange. So, the whole function of 
the Tariff Commission should now be 
reviewed and revised. I think the 
Tariff Commission Act should be 
drastically revised to achieve its pre-
sent purpose and to make the Com-
mission suitable for the present pur-
pose of bringing fair price for thl> 
consumers. (Interruption.) 

I find from the Reoport that they 
h«ve not costed all the industries in 
regard to which they have made 
major recommendations. How then 
have they made their recommenda-
tions? Is it that the Tariff Commis-
sion base their recommendations 
only on the costing done by the inter-
ested parties and those who are in 
charge of these industries? The hon. 
Minister nods his head in dissent. Of 
course, it is stated here (in the report) 
that it relates only to those manufac-
turing units which were costed by the 
Conunission at th.e time of enquiry. 
It is apparent that they have not cool-
ed all the units on which Ihey have 
made certain recommendations. The 
Tariff Commission should do their 
OWn costing before they made an)' 
recommendation about any industry. 
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It has also been stated that the prices 
of a large number of commodities 
tend to fluctuate up and down a num-
ber of times in the course of a single 
year. What is the criterion followed 
by the Tariff Commission in fixing 
certain ex-factory price if the prices 
prevailing in the market fluctuate 
within the same year repeatedly up 
and down? Cannot the Government 
do something in the matter? Is it not 
that this fluctuation is not due to 
varying cost of production but is sim-
ply due to some unhealthy practice in 
the commercial life of the country? 
So it should also be made a charge 
of the Tariff Commission to see that 
proper costing is done and Govern-
ment should try to enforce the ex-
factory price; and with suitable mar-
gin for the middleman. The retail 
price should also be accordingly fIx-
ed. 

In this connection I would like to 
suggest that a consumer council may 
be set up. This was the recommen-
dation made by the Fiscal Commission 
of 1952. A consumer council may 
be set up so that the interests of the 
consumers may be protected as re-
gards the reWI price of consumer 
goods ........ (Interruption). 

My last point is about export trade. 
I think thE' foreign exchange require· 
ments of the Third Plan will be near 
about Rs. 2,500 crONS or something 
like that. How does Government ex-
pect to meet that requirement? It is 
not possible that for all time to come 
we shall depend on foreign aid or 
loans. These foreign loans are to be 
repaid and I think repayment has al-
ready started or will start in a year 
or so. So the question of earning our 
awn foreign exchange i. very neces-
I!IIry and urgent. Two important items 
on which we are earning some solid 
foreign exchange are tea and jute. 
0U'r exports in respect of both tea 
and jute have gone down last year. 
It was an ominous thing that our ex-
port earnings from tea went down by 
over Rs. 10 crares. I would suggest 
that in this regard the hon. Minister 
may pay some definite attention 
specially to the export drive of Indian 

tea in foreign markets. There should 
be proper publicity for the sale of 
Indian tea and not of tea in genera\. 
That has tX.en the practice so Ion;: 
of the Tea Board. I do not know why 
this has been allowed to continue so 
long. I am told that this year they 
have allotted a special sum for the 
publicity of Indian tea in foreign 
markets, particularly in the UK. 

I think for jute also they should 
try to do something. If the jute 
industry loses the foreign market, it 
will not only mean the loss of fore-
ign exchange but will also mean the 
loss of industrial wealth of India and 
of West Bengal and a number of peo-
ple will be left unemployed. I think 
in the jute industry the total invest-
ment in the country will be, near 
about Rs. 500 crores to Rs. 600 crores. 
It may be more. So this industry has 
to be protected. I do not know what 
the Government can do to see that 
the jute industry does nQt go down. 
For the jute industry the price of raw 
jute is an important matter. I have 
tried to impress this on the hon. 
Minister a number of times and he 
agreed theoretically, bu t I thin k he 
IInds some practical difficulties. But 
that difficulty has to be overcome or 
else we shall be faced with shortage 
of raw jute as has happened this 
year. 

15 hn, 

I agree fully with what Shri Bima! 
Ghose said, namely, that for our fore-
ign trade we should look more to 
Asian and African countries than to 
the industrial countries of Europe 
and America. They can take some 
j ute, some tea and other things. But 
our main drive should be towards 
Asian and African countries. Th_ 
are more or less untapped countries. 
Their standard of living is also rising 
and there is scope for further con-
sumption of 1l00ds. So I hope the han. 
Minister will see that our export 
drive is directed towards these coun-
tries. 
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Shri K. U. Pa.rmar '(Ahmedabad--
Reserved-Sch. Castes): Mr. Chair-
man, Sir, I lind from the Report tha ~ 
t:he total value of imports in 1959 
was Rs. 869 crores. When I look at 
these ligures it takes me back to 
what the hon. Home Minister said 
when he gave an assurance in this 
House. He said that whenever n~' 

hon. Member has to make any sug-
gestions he should make them here in 
tills House and should not make an" 
more criticism. Under the ~ 
lIlinistry a board has been constituted, 
namely, the Central Harijan Welfare 
Board. That Board resolved that im-
port and export licences should be 
I'lven to pe,.,.ons of the Scheduled 
Castes. That resolution which was 
passed under the chairmanship of the 
hon. Home Minister was forwarded to 
the Ministry of Commerce and Indus-
try. But to our great surprise the 
, resolution was rejected by the Minis-
tTy of Commerce and Industry. I do 
not know the reasons for that. Under 
the Constitution we have been given 
the assurance that equal opportunity 
will be given to all. Certain safe-
guards also have been given to the 
Scheduled Castes. But I do not under-
atand why the Ministry of Commerce 
and Industry have rejected that 
particular resolution. As my hon. 
friend, Shri Ram Krishan Gupta said 
here, the Chief Minister of n ~h 

intIuenced the industry to give the 
agency to that particular IIrm and 
they got it. We have no such person 
to inftuence. 

I would like to enquire from U,e 
hon. Minister of Commerce and In-
dustry whether he is aware tha, 
thOSE" who are importing these articles 
of necessity are getting 200 to 300 pcr 
cent prollt in the market. I want t.l 
know whether he knows this or nnt 
The licences are given to influential 
persons and in this way some persons 
are being benefited. These poor Sche-
duled Castes persons for whom even 
the Ministry of Home Affairs recot'l-
mended the givin& of these Jioenee. 
are being neglected by the Mimstry of 
Commerce and Industry. From thi. 

I understand and 20 per cent Sche-
duled Castes people also understand 
that even though an assurance is given 
under the Constitution, there is a cons-
piracy by this Government to keep the 
Scheduled Castes persons down-
trodden. I understand this from the 
past record. 

Some export of shoes was made from 
this country. The Scheduled Castes 
persons were manufacturing these 
shoes. I visited Agra and came to 
know that one lakh pairs of shoes 
were exported to Russia. They were 
returned back because they were not 
up to the accepted specifications. The 
real fact that I came to know from 
them was that the shoes which were 
manufactured by these shoemakers of 
Agra were purchased at Rs. 181-per 
pair and were sold at Rs. 321-per pair 
to the Russians. That big margin was 
extracted by the Intermediaries anf 
these poor people did not get it. In 
the same way when Scheduled Caste. 
people come forward for export and 
import licences, their request is re-
jected by the Ministry. 

I have also some experience. I have 
started a small fortnightly paper. I 
approached the Ministry for a quota 
of newsprint. Six months have passed, 
but for one reaSOn or other the Com-
merce and Industry Ministry have re-
fused to give the quota. That is why 
I have only to appeal to the hon. 'din-
ister for Commerce and Industry. 
They pretend that they are working 
on the the socialistic pattern of SO-
ciety. But as my hon. friend san, 
there is another Mundhra in Orissa. 
They are giving loans and grants like 
anything but there is no objection 
whatsoever from the Ministry of Com-
merce and Industry. 

My hon. friend Shri Guha also said 
that the scheduled caste refugees who 
have come over to India want some 
quota, but the intermediaries are 
approaching them. I have seen the 
feal position of the scheduled cas1e 
~  who have come to thi. COUIl-
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try and their position is pitiable. Gov-
ernment has not cared to give them 
loans even worth Rs. 1,000 tor startiDg 
new industries. 

15.06 hrII. 

[MR. DEPUTY-SI'E.uu:R in the Chair] 

8bri B. K. Galkwlld (Nasik): That 
i. their policy to improve them. 

8hri K. U. Parmar: The scheduled 
caste refugees alS<>-aS there are other 
refugees-should get the advantage. 
But they are not ·being given any ad-
vantage. The scheduled caste people 
understand that there is a conspiracy 
on the part of the Government to keep 
the scheduled caste people down-trod-
den. I have personally no grievance 
against the hon. Minister 8hri Lal 
Bahadur Shastri as an individual, but 
as the Commerce and Industry Min-
ister he should take care of such 
things which have occurred in his own 
Ministry. I said that a loan worth 
Rs. 1,000 was not given to the sche-
duled caste community. But I have 
seen that the import of sago was pro-
hibited by the Government in order 
to give full facility to one industrialist 
in my constituency who is the Presi-
dent of the Ahmedabad District Con-
gress Committee-he is a millionaire 
and runs one Rohit mills which pro-
duces maize products. To help in 
producing maize products, Govem-
men have given lakhs of rupees to 
this industrialist and I understand 
that all this money has been misap-
propriated or misused and no result 
has come out. So. I would request 
the han. Minister to enquire into this 
matter. 

Nowadays mall&' agencies are given 
to individuals. But to my great sur-
prise I lind that when the scheduled 
caste people approach the Ministry 
they are either being refused or their 
applications are not being entertained. 
One scheduled caste person coming 
from Saurashtra told me that he ap-
proached the Government for some 
small land for manufacturing salt. He 
was eked to deposit a sum of Rs. 200 
tor aettin« the land. He approached 

the State Government and then he 
approached the Central Government, 
but as he had no iuIIuence with the 
Ministers his application was rejected 
and that poor man is yet trying to get 
back that sum of Rs. aoO. 

It is said that our. is an undeve-
loped country and that is why 0 .... 
Government have approached di1ferent 
coun tries for loans and monetary help. 
They have got financial help from 
dilferent countries and they are not 
ashamed of these things. But when 
the scheduled caste people come and 
say, "We are poor people, we are 
neglected BiDee centuries and we 
would like to develop ourselves ill 
some industry or commerce", then 
they are told to come through proper 
channel. But by the proper channel 
as established by the Ministry, a8 I 
said earlier, it is very difficult for a 
common man to obtain any licence 
and it is a favoured few who get full 
benefit of this. I would like to request 
the Chair to please bring in some 
pressure on this Ministry so that there 
should be some relaxation of the rules 
and they should give Import-export 
licences to scheduled caste people. 

Mr. Deputy-Speaker: I am helpless 
and I cannot bring any pressure on 
the Ministry. 

Shrl K. U. Parmar: From the e"-
perience of two-three years I have 
seen that many things have been 
said on the lloor of this House. I also 
remember that the hon. Minister for 
Transport and Communications gave 
once an assurance in this House that 
the establishment of Vishakhapatnam 
Shipyard was under consideration. At 
that Hme the hon. Speaker was al.o 
hot and he rebuked the han. MlD-
ister. 

Mr. Deputy-Speaker: The Speaker 
is never hol 

8hr1 K. U. Parmar: He became 
angry and went to the extent of say-
tng. "You are creating a conftlct bet-
ween the north and the south." That 
i. why I would like to lilY one thtng. 
At that time when the auurance wu 
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[Shri K. U. Parmar] • given In this House, the han. Speaker 
took note of it. Now, an assurance 
was given by the Home Minister that 
"When l'ou are aggrieved by my 
decision or anybody's decision, you 
give us the sug·gestions." Thereby 
a Board was constituted from 
amongst the members of the sche-
duled castes and it recommended that 
licences should be given to the sche-
duled caste people and these proce-
dures should be relaxed and that in 
the interests of the nation also-and 
it is guaranteed in the Constitution-
the scheduled caste people should be 
helped. But this was not done. I 
think that all this is nothing but hy-
pocrisy. That is why I say if the 
Resolution was not accepted by the 
Mini.try of Commerce and Industry. 
either the Home Minister should re-
sign or he should say to the world 
that "we a're not for the scheduled 
caste people." What is more, their 
eyes and ears are closed and only their 
mouth Is open. They are canvassing 
in the name of Mahatma Gandhi, noth-
ing else. 

would request the han. Minister 
to come and see the scheduled caste 
people in the villages and see what i. 
the condition of the scheduled caste 
people. Tltey want some loans tor 
establishing village industries and 
there also favouritism, nepotism, 
red-tapism and everything is going on. 
lt they want to make somebody self-
sufficient they can do so by giving him 
financial help and other facilities. 

I would like to appeal to the han. 
Minister for Commerce and Industry 
that at least now. when he "is not 
ashamed of taking loans from' other 
developed countries, he should also 
not be ashamed of giving some faclli-
ties to the scheduled caste people by 
way of giving them licences for hul-
ler, 80ft coke. iron and steel, .teel 
plates and cement. 

I have seen in my own constituency 
'hat thOle having power and position 
in the ruling party are getting all 
these facilities. But the scheduled 

.easte people, even though they are 
serving the country and even though 
they are begging everyday. are being 
neglected. Tltat is why I am under 
the impression that there is a con-
spiracy on the part of the Govern-
ment to keep the scheduled e'aste 
people down-trodden and alwaY" 
down-trodden. That is why I appeal 
the .... 

Mr. Deputy-Speaker: An appeal 
should not be couched in such words. 
If the hon. Member is making an ap-
peal. then certainly it should not be 
couched in such words. 

Shri K. U. Parmar: I am making an 
appeal. But I must also say that this 
is the injustice that is being done to 
the scheduled caste people since cen-
turies. Our forefathers have suffered 
and our fathers have also suffered .... 

Mr. Deputy-S-.ker: At the hands 
of Shri Lal Bahadur Shastri? 

Shri K. U. Parmar: At the hand. 
of the caste from which Shri Lal 
Bahadur Shastri comes. 

Now. I would like to go to another 
point and that is regarding the film 
industry. Tlte excise duty on the film 
industry would fetch an amount of 
Rs. 75 lakhs to the Government. Tlte 
big producers of the film industry 
have approached the Government and 
they have made an appeal to them. 
I may say the ftIm industry as a whole 
Is the outcome of the big producers. 
But the Government should see that 
the small producers are also not 
suppressed or victi"!ised. 

There is very little time, and many 
points remain, but I will take some 
other opportunity to mention them 
However. I wish to mention about the 
textile industry. I come from 
Ahmedabad which is a taxtile area. 
Recently I had tabled a Short Notice 
Question which was rejected by the 
Minister of Labour and Employment. 

Mr. Depaty-Bpeaker: The Minister 
does not reject questions. 
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Smi K. U. Parmar: But really the 
textile industry COI1l<lS under this 
Ministry, and Government also gives 
considerable loans and certain facili· 
ties to these industrialists. However, 
even after 1956, when the Company 
Law Administration was set up, I 
have seen that in the city of Ahmeda· 
bad mill agents have been taking 
commission on sales and purchases 
which is not shown in their accounts, 
and as a result Government is losing 
income-tax etc., and the companies' 
accounts are shown as deficit. In this 
way they show that the company Is 
I'WUIlng at a loss. 

Shri Lal Bahadur Shastri recently 
said that the price of cloth was going 
high and industrialists should take care 
ol it. But the industrialists, on the 
one side, are making profit at the coat 
of the people, and on the other are 
not paying proper wages to the labou-
rers. The Wage Board has given good 
consideration to the question of the 
labourers' wages, but the Ahmedabad 
textile industry is hesitating to accept 
j'lc; decision. 

AI few months back, there was a 
doffers' strike in the city of Ahmeda-
bad. A tribunal was appointed and it 
gave its award, and people thought 
they would get something. The wor-
kers are not fully satisfied with the 
award, but they are not getting full 
advantage even from the award, and 
the mil! industry is trying to cheat the 
labourers by showing false accountS. 

g" I would request the hon. Com-
merce and Industry Minister to see 
that the agents of these big mills are 
not allowed to make these profits by 
befooling the Government and not 
paying income-tax, and also by not 
paying proper wages to the worker •. 

With these words, I conclude my 
speech. 

~ P'1'T • ~ 0'fT 

~  ~~,~~ 

~ 0'fT ~ q''Jft ~ '3'l iIr ~ 
it~'l1 '~t~~ ' ~ 

lilt ~ ;it mill "" ~ 'R<ft ~ I 

m't ~ if ;rol1r ott :;ft ~ ~ 

~ ~"i  ~ ott ~ ~ om.". 
~ ~ 'lI'1 'Ifrof ott 'lI''Im "" 'lI'1of'f 
«R 3i;;rr ~ I 'llTU ~ 0'fT !tn: 
;rol1r ~ ~ 'f'I'! ~ ~ I '3'l ott "'Ii'I<fT 
ott ~, ~ 'Ifrof if fIr.r ~ ~ I 
'l'"'1 'l "1 l i' ll1 'l1 '~ 'ir r i' 

~ ~ ~ 't """'" ~ flI; ~ ~ ~ 
~~i ~'l1 '~~~~1 

'If. ~ q''Jft .rr "" ~ ~ 
'l1:' ~ 'll1 ~ 0 ~~ .r« lIfff <f'i 'l'lI' 
~ l i' ott ~ mn.rr ;;rr¢ ~ I lIW 
~ ~ ft:rij ~l i' "''<IT "" >m"T ~  'llfT 
~ I 'Ifrof if ~ ~ i 'l1:' '1l<I': 1 ~ ~ 

fuOlfi' ~ ;;mIT ~ I ~ ~ ~ 
if ~ ~ ~ if I 'lV'l ~ 'liT 
w i!r ~ 'I,;'ffil'f ~r rr ~ ~ 

~ ~ flI; ~ if 'lI'1 fuOlfi' "" '31fPr 
~"i ~~ r l1r~ I ~i ~ 

~ lfi'TI{ rn ~ I 'l'"'1<: fuOlfi' 'l1:' w-rr 
~ l i' ~ 'llfT <II ~ lIfu ~ i 'l'lI' 

f, mo ~ ~ ~ I $it ~rtt 
~~ t ri ~~~ 

~ ~ I ~ it> lfi'rtItR 'ffl ~ ~ 
~ fr.ft lfi'In€t ~ ~ '3'l ~  'I''f{U 
'ir r i'~ 'l'"'1 ~~ 'l1 '~ 

~'3'l~~~ l" l i' ~ ~ * l1T'f;rr ~ fir. w ~r ~ ~ 

ron 'lI'T1f I omft ~ 'lI'1 ~ ~ 't ~  

'lTtg t. ~ ~ ~ 'to ~  ~ 

t I ~~ r rll l~~~ 

t ~~~ t~"i ~ 

lIfu ~ ' '~  i{l<rr .mrr i{ I ~ 
~ ~ 'l ~ ~'t ~ r:; mo ;nmr ~ 
'llfT ~ I ~ ~ ~ l i' <'IlT 'llfT <IT ~ 

;rol1r ~  ~ 'f1lr1fT ? ~ ~ 

"" ~ "" lfi'TI{ 'lI')fiI; ~ 'IR 
it~t' l'l1 ' ~il t 

~~~'ltrn~~  

~ tttr i ~~  



1731 Demands MARCH 30. 1960 fOf' Chant.. 

~  ~  

~~ 'lit ~ n- .m: ~ 'lit lit~ 

t.rr w i~ "" 'li"iOli lft'IT ~ .m: 
l i~ t 1l ~ ,,"~~ 

~~~itl 

~ rl rilr~ ''1 1 r'  

~~ it ~""~li n~ it ~ 
~i " ~ ~ ~ ~ ~"  ~ 'IiTIi it 
'fillf fit;m lJ1lT ~ .m: ~ it ~ 
~ ~ 1 al.nr.n. ~ ir."fT ~ 
~' i"l i tit ~ tim ~ 1 

~ ~ it «It iAli!t ill' 'Ii"m!li!t 
it WI: - ~ it ~  <iI'Ilr m 
lilt ~ iAlt ~ .m: ~ ~t l - t 

it tc;t i ' lr tl"~i lt~ 1 

~ ~ it ~ ;r;;r;f <f1!T ~ 
'ti "~",,' i" l ~~~~ 

;r.r 'lfT ~ 1 WI<: iff'ifm ~ ~ ..m: 
awr ~  ~~ ~ ('I) ><{\''Ii"Tlf 

l ~~~~~~ ~tt 

~ ~' " ~~ ~~ 

~~ ~~~~ 

;;it ~ r ~ ir i' t '~ 

~~ ~ n ~' t~ i 

~i t~",,"' i" l ~ '  1 

~~i t ~r r~ tl"~ 

mT'IiT m 'TT.m: ~ <!'Ii" lrtT;;nor-
lIfi1ft ~ ~ i!t ><{\' rr lr~  fit;m 'IT 
f1I; ~ iff w ;;riT ~ ~tt ~ 
'Ii1 .m: o;nit ~ OfT ~ t .m: lI'lf 
~ <n: ~ ~ lfl'<f '!i"l: ~ 

t ~ ~ "" 't~ m<: ~ tl" 

~~"it ~~~tl 

tt ""~""~~~ 
~ ~ ~ ..m: fu;rr;n ~ ~ ~ 
4 t it ~~~~~it  

~' i1~~itl 

l 'l ~~' il~t it ~ 

it~~"it ~~ ' 1 r t t I 

~ ~  l'Privr ~  ~ ~ ~ it If>"mIT'IT 
rrn, ril" l"' t r'i 'r~rt I 

~it1l~' i" ' 'l'  

~ it ~ rr 1l  

~~i ~~ ~ 

"" 1fi'TWT'IT N!fur rn ~  ~ ~ 

~ ~' l ' in t 1l ~ 

'~~ ~~it~~ 

~l "t r'i 'r' t~~, r 

..m: Ifli'i 'I(T ~ ro.r lJ1lT ? i'rtT ~ 
it~~~'lir~, ~ n 

~ ~~ ~~~~~ li'i it  

~'l r~~~ ~~  

~ ~ I W ifffif 4' 'fT'f'f"r>i 'l'fr .m: 
~ ~ ~ r rr ~ fit; ' ~ 'fi1 ~ 

~~~it ... ~it  

'!i"ll!lf fit;m 'lflll 1 ~ ~ ~ 
rit "it WIf ~ 'lif Wtm ~ gm 
~ ~ ~ <n: 'fflt 'Ii ;MtTr or 'Ii"m!li!t 
'I(T 'if<'r ~ ~ 1 lj ><{\' ~  orr iI'lfl ~ 
rit ~ <n: ij;'it <'fl%: ~  ~ ~ ~ 

r l ~~~ i n  ,* 
<iT ~ <n: ~ ~  ~ <r 'Ii"m!li!t 

~it 'lil ' ~ I ~ ' i"~ 

~~it ~it~~~ 

' il"' ~it' ~~ ' i"~ 

rr i il' l l "t~' t' ~ ~~ 

:a;r it ~ 'I(T m ~ I i:ro 
f.m;r t f.t; ~"r i ~ '3"R ~ 

~~~~i ' i" l it~~ 

4 r~trill li'ii ~l "t~ 

~r rr~ 1 ~~itrit"it 

'fil'Cfit t.m\" q,.rr ~ t ~ ~ ~ 
<n: .rt<IT 'lit ~ 00 'I(T fl:r.r<iT t. 
'tit{ ~ 1fi'TWT'IT ~ 'I(T t I ~ 
f.!>mit ~ ;tl" ~ it ~ ~ 
~ OfT '!i"l: 'l'''fT <r<mT ~ t I WI<: 
~ n ~ ~i ~~~ 
<r 'In'I' ~ N!fur ~ ~ ;;n# ril 
~~ 'tt ~~l "t"ti ' lit 



... E 
~ 

~
 ~
 ~
l
 ~ j 

~ ~
 'Ii ;!-~

 ~ ~ i 
~ ~

 l'i ~
 -i t

df j 
~ i ~

 ~ ~
 ~ ~ 'till" 1 

~
 .. i 

i 
! :; t: ii ~ ~ j ~ : ~ j ; Ii: ~ 1 : tit i ~  

~ 
Ill" i ! i ~

 ~ i .1 ! E ~ 
~ 

li~
 

~
 ~ ~ ~ 

ii1i~'itlll" 
~

-'
i'1i 

~t
 
i
£
1t
£ 

'i-i~ 
a.-
r; r;1 

~
 

~ i 'i ~ f 
tr i . 

,jr 
11<1 ~ tr ~ 'i .e ~ r; ~ 

Ii 
~

 1? ~ 
il>" 'rtf: i ii.e It i ~ $ 

~
 1i 
: 

! 
!_ 
a.-ja.-t 

~1
 t

~1 ~'t
~'i

 ~ii,
r~

 ~~
-
~~ 

~ -
l
t
~

~
i
 ~i ~

-
-

... 
If '"" 
f 

~
 
LI r; 

'b: i 
'a.-ii -

'e'!; rr~ 
1i 

'
~' 

~ N
.
 

.
1;; 

S'IV 
!'il'i r. -1 

~ -'
E'i--'Ii' ~ ~'

~
~~-1

 ~ 
,t ~ ~ ['1i

<!tdfj:t$ i E 
~ 
~
 ~ 

~ ! 
~ ~ i t df ~ ~ ~ ~ ¥ 11 

! 
<t; 
I; N 

~ ~ 
11<" t -

~ ~ ~ -
I
r ~ ~ ~ 

0 ~
 
-
It 
W 

~ 
~
 
;rrli'l

>" 
~
t
 
a.-. 

i-~'~~
 
it:'
S''i
-

1
t
~
~
-
~
~
-
'

'
~
~
t

~
 

~ 
tf: Jp 

~ 1 
~ i·e, r

~ ii j £ i ~ ,jr 1 
~ ~ ~ ~ ,~ ~ 'w Ii 1 ~ 

~ ~ ~ ~ 
'1>" t t ~

 It ~ ...., i 
i ... e-i i -ti

E ~ ~ !; ~ 1 ; 
$ t : ~ ~ i !

! ~ i ~ ! .;; i ~
 ii ~ 

~ s ~ ~ 1 ; 
:'i t 

~ !t ~i
i

~t
r~~

iih
i~h 

h
i

~~i 
I: ~

~i'1i
l~t

-iii
~9

l
l"iil

1~~
~t

~ 
~
i
i
~
 

i 
1i ~ 
If:
1illl!

M ~
l

i~li i:t
! ~ 

trill" ~1ii9
1i

 ~1il ~tiii t~~~ 
j t ~ i '; j

!
 ~ ~ t i i 1;' a.-~ t ~ i ~ ~ i i ~ i ! :ill ; ~ i ~ ~ 

i t 1 Jp 'w.': ~ ~ 
'
W,; I! i ~ ~ ~ ii :w: 

tIv l ~ ! ii 1 
M _1 

'i ~ <he' t ~ ~ ~ ~ ~ <he't 
'g ~ 1 

tIv ~ 
: 

~ ~ ~ i 
!a 
i-"" 

~ '
i
"
 ~

 If t! 9 ! 't;..fi ~ ~ 1 ~ i ~ ~ ii ,~1i ~ ~ 'Ji: ~ 
j; t ~ 

1 ~ 'II<I'
W ~ 'Ii ; 

0
0 



:8735 Demands MARCH 30, 1960 for Grants 

['1T'HfI P"IT 1i~  

~~~~ l i li ~~ 

pr Ii!; ~ 'lit ~ •• ~ lfiT 'fiTlm 
~ 'l 1~rn~ i 'l t 

omit <'\TIl ~ I m ~ '1ft W 
~~ r ~ r r~ 

~ ~ ;;rp:r ~ ~ rn ~ fiI>m;ff '1>1 
~ ",~ 1l' t~ t~~ 

~ w-rr WIT fimi'i it ~ 'Iffi!T 
' ' t'~" ~ it W<l' 1l'Cll'f 

' il~'li tli ' 1'1"it~ r  

lfiT 1ftlfiT fW I 

SMi Barish Chandra Mathur: Alter 
.two bad years of depression, the year 
1959 has presented a picture which is 
really heartening. The index of pro-
duction has moved up beyond our 
.expectation. As a matter of fact, in 
1956, it was only 132, in 1957, it wa. 
137, and in 1958, it was only 139. 11 
was moving up very slowly, and we 
were really depressed, but in 1959, 
it has gone up to 151 '4. I have no 
manner of doubt that the index of 
production would go up with an acce-
lerated speed in the years to come, 
more particularly when our public 
sector enterprises go into production. 

Also, there has been some improve-
ment in our exports. But as was very 
ably pointed out by two hon. Mem-
bers who spoke earlier, we cannot ~ 

complacent about our exports. The 
exports are likely to come into greater 
difficulties, more particularly because 
<>f the situations that are arising and 
the greater competition which we 
are likely to meet. We have compe-
tition both on this side in the Asian 
countries from Japan and China, and 
on the other side in the European 
countries where they are coming into 
an agl'eement for the 'Inner Six' and 
the 'Outer Seven'; they have already 
created some difficulties, and pos.i-
bly, if they come together, we shall 
have to face certain difficulties in our 
exportl. 

It has been suggested, and very 
rightly, that we must explore fresh 
markets for our exports. I shall not 
deal with that aspect now, but while 
I am on this point, I wish to stress 
another point, namely that if our pro-
duction has to go up and our exports 
also are to be further stimulated, then, 
a very continuous, concerted and judi-
cious effort will have to be made. 
There is the least doubt about it. 
Apart from that, we shall have to be 
very competitive in the market. That 
must also be borne in mind. 

We have not been able to modernise 
our machinery. I submit that we must 
be competitive. After all, in the in-
ternational market, it is not only by 
negotiations and by bringing about 
influence that we can seize the market 
or we can go into the market, but 
we shall have to take note of th .. fact 
that We must modernise our machi-
nery, more particularly, in textiles. 
We must also see that the raw Ina-
terial is made available in abundance, 
particularly in those sectors where it 
is related to exports. At re ~nt, 

wherever we go, we find that the main 
difficulty is in regard to raw material. 
Though my hon. friend Shri A. C. 
Guha has suggested that there has 
been a little relaxation now in the 
matter of the availability of the raw 
material, yet, I think, so far as the 
manufacturing programme is concern-
ed, the main bottle-neck is raw ma-
terial, for the small-scale industries 
and the medium-sized industries in 
particular; though their quotas '>ave 
been increased, yet in spite of this 
increase, the small-scale industries as 
well as the medium-scale Industries 
are in a great difficulty in regard to 
raw material. Also, we should not 
discriminate in the case of the large-
scale industries, more particularly In 
that sphere where the pl!:ducts are 
going to be exported; and we must 
see that we make at least the neces-
sary raw materials available to them. 
And we must see to it that we become 
competitive. 
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Authough I am not in agreement 
with many of the suggestions and re-
commendations which have been 
made by the Federation of Iudian 
Chambers of Commerce and Industry, 
yet, I am quite clear in my mind that 
our productivity must be li .. ked with 
wages. The wage policy will have to 
be reconsidered, and the wages must 
be linked with productivity. Th .. t is 
a very necE"ssary thin~, if our pro-
duction is to go lip. Tner/.! are only 
two criteria i~h which We ::un 
judge our prog,ess In the field 'Jf in-
dustry, namelv higher productivity 
and OUr "bili:y t<> .xport. For this 
purpose also, we rr.ust be very ClJm-
petitive. We ,,,~ 1". bettcr wages to 
be paid, but 1};,! better ~  must 
be related '''s') to pro:luctivily. 

Having said that, I wish to say a 
little now about this pUblic and pri-
vate sector business. I do not know 
why this controversy still persists. It 
is really unfortunate that thf':' private 
sector has in a very in:.illiuus manner 
launched a vilifying propaganda 
against the public sector. They havt 
opened thrce fronts. One of them 
is the Swatantra Party. They are not 
concerned with anythill6 else. As the 
great leader of the Swatantra Party 
pointed out the other day, he is con-
cerned only with the major economic 
policies. Those major economic poli-
cies are just the great front of the 
private sector against the public !ee· 
tor. The other one . s the Forum for 
Free Enterprise. I do not mind If 
they express their views. But we 
must understand that these two are 
the arms of tha privalp. sector. ThPy 
do not directly lome and say what 
these two agencies of the private 
!lector come and say about it. So far 
a. they are concerned, in the Fede,.a-
tion, they say, well, We are prepue1 
to 01l'er our best co-operation. That 
i. the alluring and tempting ('o-opera-
tion which they 01l'er, so far as they 
are directly concerned, but their in-
4irect arms are all having a vilifying 
propag)Rnda against t~ public 
sedor. I think seriow note should 

be taken of this matter. 

I am not against the private sector. 
As a mat!Jer of fact, I strongly feel 
that the private sector must be stimu-
lated, and as I stated at the very 
out ... I, raw ma!Jerials must be made 
available to the private sector .0 that 
they could produce more and all 
their difficulties can be got rid of. 
But the private seenor must under-
stand where it stands, and this pro-
paganda must be stopped. You 
know how the other day, there was 
so much against the production In 
the ordnance factories. As soon as 
we had the programme for the pro-
duction of the Shal<timan, there was 
a veritable propaganda carried on 
all over the country. Again, there 
was a little trouble about the tractors 
in Dandakaranya, .and another propa-
ganda was carried on. I wish you 

to take note of what was said only 
yesterday av the meeting of the 
Federation, namely that the defence 
equipment must. be manufactured by 
the private enterprise. Now, re1ate 
all these and see how step by step 
they have proceeded. They are just 
vilifying. They say that ordnance 
factories should not manufact.ure the 
Shaktiman. Even yesterday they 
madc an appeal to the elfect that the 
private sector should be permitted 
to manufacture defence equipment. I 
do not mind what work we allow to 
the private sector. Let them have • 
full share. Let them be stimulated to 
produce more and more. But they 
must. understand where they stand 
vis ... a-vis tl1e public sector. As a 
matter of faell so far as the public 
sector is concerned, I wish it is rea-
lised that it is itself a great stimu-
lant to the private sector. It is serv-
ing as a broad base to help the pri-
vate sector go ahead. After all, in 
the public sector we have three big 
steel mills. What are ttlese steel 
mills doing? If we had not put up 
these three mill. in the public sector, 
do you think anybody else would 
have done it and production of Iron 
and .teel would have gone up? 
Would it have been pos.ible to plan 
it oltlerwise? The Tala. who are In 
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the field fol' such a long time were 
also given complete freedom to ex. 
pand, and they are finding it more 
<WHcult than we have found in the 
case of the three steel plants. Alter 
all, the five or six million tons of 
• teel which will be produced by these 
steel plants are going to serve the 
private sector so' that they could pro· 
duce something out of that steel 
Again, do you think that if we had 
not produced electricity in the public 
enterprises, the private sector wou1d 
have gone up? They must under· 
stand that the public sector is servo 
ing them, that it is a sort ot broad 
base. They must understand this and 
adjust themselves with the public 
sector which is there to stay, and stay 
tor all time, and going to expand. 
There is not the least doubt about 
that. It should be made absolutely 
clear to them that this is the position. 

8hrl Prabhat Kar: What is tho< 
third tront he was referring to? 

Shrl Narayanankutty Menon (M ... · 
kandapuram): It is the 'Swatantra' 
wing of the Congress Party. He will 
not say that. 

Shrl Barish Chandra Mathur: Hav· 
ing said all this, I wish also t.o say 
this about the public secbor. We do 
not give our support to the public 
sector merely because of a certain 
ideology. I do it on1y from an abso· 
lutely practical viewpoint; there is 
no other realistric viewpoint. I lend 
my fullest support to it and when· 
ever I have had occasion to say so, I 
have always said it.. But now that we 
have made a considerable headway, 
it is time that we prescribed a rule as 
to how this public sector is going to 
be run. I have referred to it earlier, 
and I am very glad that even the 
Estimates Committee have made a 
strong suggestion about it. 

There are two or three thinp 
which must be decided on the policy 
1evel so far as the public sector Is 
concerned. How are these public 

enterprises going to run? What is 
their responsibility to Parliament? 
How is the control of Parliament 
going to be exercised? We had set 
up a Committee about it. But yet 
nothing very much has been done . 
We must clearly state that accounta· 
bility to Parliament must be estab· 
lished either through a Standing Com· 
mittee or through any other agency. 
These public sector enterprises must 
be tl"eated almost on the same lines 
as all other business enterprises. 
They must give their programme of 
production for the coming year. We 
must have it along with the budget 
papers; as has been suggested, we 
must be given the fullest picture 
about the public sector enterprises. 

The third thing is that, as in the 
case of the railways and other enter-
prises, we ~ have a fixed dividend 
return from the public sector. May-
be that it is not possible to enforce 
this in the flrot two or three years. 
But after a lirnifJed number of years, 
the public sect.or must give u. a 
dividend of 6 per cent Or something 
of that order. Also for expansion 
purposes, once a public sector enter-
prise is established, it should be able 
to raise funds from the public at 
large. The support of the Govern· 
ment is there. This suggestion will 
ensure that there is no strain on the 
resources of the Government. We 
are perfectly safe so far as the pub1ic 
sector is concerned. Its constitution 
is there and its accountaliility to Par· 
liament is there. There is absolutely 
no harm if We rai,e loans. I do not 
want any participation of the public 
in that sense, but I do not see any 
harm so far as finances are concern· 
ed in raising loans for expansion 
purposes. Therefore, I would strongly 
suggest that these loans must be 
raised from the people. The public 
sector must inspire that confldence 
among flhe people. There should be 
that change of attitude not only here 
but throughout the country so that 
the public sector enterprises are look· 
ed at with such an amount of con· 
fldence that whenever they ask tor 
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funds, funds are made availab1e to 
them as they are made available to 
the private sector. There are many 
people who say: 'In the private en-
terprises, you have got a large num· 
ber of small people who subscribe 
to their capital, but a few people who 
derive the benelit., Why should we 
not subscribe to the public sedor 
ent.erprises'? 

Having said this much about ~he 

public sector and the private sector 
and how they should hannonise, I 
wish to pass on to my special subject 
of small-scale industry. 

Shri V. P. Nayar (Quilon): Is that 
his special subject? 

Shri Barish Chandra Mathur: 
have made a litJtle study of it. I have 
been saying that the small-scale 
industry has made a really good 
headway during the last three or four 
vears. It is possible that all critl-
~i  launched against it is more par-
ticularly through lack of knowledge 
~h n anything else. We have got a 
really dynamic organisation which is 
forging ahead for the seting up of 
small scale industries. The difficul-
ties are there. A small-scale industry 
i. not very easy to set up. There are 
10 many difficulties which a small 
entrepreneur has got to face. It is 
n ~ only the Government which is 
going to set up small-scale industries. 
It very much depends on the climate 
that is created, the facilities that are 
there, the services ~ t are available. 
Then only the private entrepreneur 
comes forward to put up a particular 
industry. 

My hon. friend said that a man 
had to go from pillar to post and he 
had to go from one agency flo another. 
I do not understand how it could 
happen. I think the DIrector of In-
dustries has been given all the pos-
sible powers to deal with all such 
matters. I do not know how ineffi-
cient tilat Director must be when a 
small entrepreneur had been put to 
tbat difficulty. 

So tar as smail-scale industry is 
tIODcemed, it I. primarily the respon-

sibility of the State Governmenta. 1 
know it:. but in spite of that, the Cen-
tral Government has taken a major 
lead in the matter and shown the 
initiative. But so far as the real 
policy is concerned, I am afraid the 
hon. Minister has not got a proper 
hang of h. He does not know about 
those important factors which are 
very necessary. Even in the First 
Five Year Plan, it was indicated how 
the private industry is to be develop-
ed. We had the question of dispersal 
of industry. Dispersa'l of industry is 
very much concerned with the deve-
lopment of small-scale industry. I 
just want. to put a positive question 
to the hon. Minister. What posibive 
steps have been taken by the Gov-
ernment for the dispersal of indu.-
tries? What special assistance do 
Government give 1.0 those people who 
come and estJablish industries in the 
under-developed 'areas? Absolutely 
nothing has been done. 

I had suggested the other day that 
a big amount should be eannarkeef 
for it and should be made available 
for the development of these under-
developed areas. They must give 
special concessions so far as income-
tax is concerned. They must make a 
special elTorU to see that raw mate-
rialsare made available to these 
people, who come and develop Inefus-
tries there, as a matter of top prio-
rity. 

Here I wish to give a very Interel-
ting ligure. It was supplied by the 
Ministry of Commerce and Industry. 
In 1958, bhey manufactured in the 
large scale sector about 7 lakh pipes 
and in the process employed about 
7000 persons. As against this, only 
about 80,000 pipes were manufactured 
in the small scale sector-that is, 
118th-employing a little more than 
7500. This should be clearly under-
stood. Yet what has happened is that 
it is only in the large sca1e sector 
that a big elTort has been made. They 
have done absolutely nof:hing so far 
as reservation ot the spheres Is con-
cerned. It is a very long-standing 
request that we must reserve certain 
areas for cotlaee industries, we must 
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reserve certain areas for !!he small 
sector industry. 

Even in the Policy Resolution it 
was stated how the small scale In-
dustry is going to be developed and 
how common production progranune 
is going to be stimulated. U has been 
definitely stated that they will levy 
even the necessary cess on the large 
sea1e industry. But, so far as the 
small scale Industry products are 
concerned nothing of the kind has 
been done. I want that the small 
scale Industry should stand on Its 
own legs and should -produce quaJlty 
goods. But something must be done 
about iU. 

Two working groups were appoint-
ed which have gone thoroughly into 
the matter; and they have suggested 
that if, In the Third Plan you want 
not to take any new programme-I 
am not asking you to take any new 
programme-if only what we have In 
hand is to be continued and if the 
tempo which has been created now 
has to be carried forward, then, at 
least Rs. 230 crores muse be provided 
for the small scale industry. If you 
do not provide Rs. 230 erores, the 
present programme which is already 
there wil'l suffer; find the tempo 
which has been created will suffer. 

It has been examined by two differ-
ent groups and they have come to !!he 
conclusion that if you provide this 
much amount, what you will get is 
that you will provide employment for 
3A lakh persons. Just take note 'If 
this; it is very important. We are 
all talking about the employment 
problem. But when it comes to rea-
lity, when we want to examine it, we 
find that this is not !laken note of. I 
know that the overall resources have 
to be taken into consideration. But 
until and un1ess yOU make a provi-
sion of at least Rs. 230 crores, the 
tempo which has already been creat-
ed there will suffer a set-back and 
employment potential will suffer a 
set-back. You will not be able to 

create employment for the number 
which has been envisaged there. 
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~ ~r  rr' -~ ..rt, ~ ~ ~ 'liT 

" ~ ~ fu;f OfTrn ~ ~ if !li)"g mr 
~~ ~~ t ~ i r~  

~ ;;fTrn ~r r~i it: ~ ~ 
~ ~ r~' ll' ~~  

~ ~ ~r ifOlmrT ..rt ~  
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li~ :a-:JTrn ~ ~" it orr ~ 
IFr ~'  "fINCf ,,[fCf m>: ~ ~ f.f; 

~ ~ '!iT ~ ~  I i.l/f.I;;f m-,ftli 
IfTor'fT it f.;rn;rr 1icm li~ ;mTrn ~ fif-
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fl ~ 'fRT ~ m>: " ~ '3'CAT ~ 
~ ~~ ' ~ ~ 

ffirr ;;r ~r fiNIf ~ I (l"mu IfTor'fT ;;r 
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~ <it • .mt 'liT 1;' """ ~  
~~~ li~~i ~r~ 
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. fit; \M ~ ~ lJ:'Il'lir if{!' flr.r ~ t 
f.;rn;rr m..rr ~it I 1l ~ ~ fit; 
m ~ l'['lT'IIT ~r iffl;:; w< 

lII';f'lft ~ ~ ~ l 'l ' i ~ 
ri,r't nr ~tl ~~~ 

~ ;;rr;rr;ffi\l:itl 

~ it 1:t"'" ~1  'lIT ~'l'r' itr 
fi.rtoR it ~ "",y '1ft 'If lilt flf'f !!IT 
1ft. itr, ~ if ~l'  it ~~ ~~, ~ 

~i  ifT. ~ it;r ~  itr ~ 
it ~ iIr ~it ~ 'liT '"" ~ 
~~i  I ~~ iir~it, 

mrf1m :a-wm it! ~ it ;;ri'I" ~ 
rn it! ~ ~ ""'lIT< if ~ m 
WlfT ~, flR'f ~ "Ff ~~ ~ l ~ ~, 

'{sf <1'm t fit;'ff. ~ ~ ~ 
~ '  or) ~it ~ 'TlIT ~ 'Of ;;.r ~ 

~ iFIf ~ till ~ ~ fit; ~ 
'Ii"f ~ >IT ' ~, "rl"f ~ ~ 'IiT1'f 
~ ~i  ~ f.!; ~ ~ ' ~ ","f orR" 
~ r trh: ~  '1ft ;;ri'I" '1ft 'If, 
<rm ~ iIT" ~ ~'  ","f ;;rR" 
11:) I ~ ~i ~ 'l1if ~ ~~ ' ~ 

~ 'fit t {<I" f<'f<f ~ ' i ~ it m>rr t I 
Shrl Narayanankutty Menon: He 
was producing synthetic oils . 

.tt ,~  r~,  : ~ ~  ;;ft;ij' 

lI')n" ~ ,~ or I ~ ;;mrr t fit; 
I'I'R'fl ' ~ i i ~ Q'r<f <f'!i" ~ .rr.r ~ 
ItrT I ... ) ~~ Off i{), >i ~ ~  it 'f 
~ f;r'1i ~ f."il'f ~ ~ ~ 
fit; ;;r;AT it mmr ~ ~i  it! f<;rIf 

~ ~ ~  'TlIT t fit; ~ f.nf 
1('1\' ~ 1i ~ ~i it firo;;rrt 
0fTlI" ~ ~ r " ~ ~ ;;r;mr iir ~ 
~", i  I l i~~ l t t it ~ 

~it ~  ~ ~ 1 t~ fl:<r'ri ift 'If t 
~ ~1  f.rn'f ~  ~ ~ 'TlIT t 
fit; trf'r ~r ~~ ~ ~ m 
IiA(IT it ~ ;ffl ~ '  >rtf m I ~ 

~~' t~t it ~~'" 

iIr;a '1ft ~ ~~ ;;nmt fl!; fl1flffif 
~~ ~ 'U'ili ",,'lilt ;;rT ~ ~ tr~ 
m'f<'ff it m"f t ~ iro "''Ii ~~ 
fu1i I!iT <1'li" rnlir ;;nlT ~i  ~ fit; trf'r 

~ if{!' m ~ it  \M ~ ~~ ~l  

;;rom itr ~ trT ~~ t I >i f-m'f 
~ fit; mit lffir<or iir ~'  '" "" 
:; ~ ~ ""'lIT< 'Ii\' ~ 1', ~ '" lll l ~ 
;;rR" ~ " ~ ~ ~ ~  ~ t 

~ fit; ;;rom it;;rT tr.!ij' ' i~ 

t"r0IPI 
~ iir l l ll~' it ~~ 

<m1'f ~ ;;.r ~  "''Ii Off tliT:; ~  ;;nil' I 

~ ~ "''Ii ;;.r mm ~ firlmr 
~i  '1ft 'lil ~ '1ft ;;n<ft t ~  ~ ~ 

mlfO[, '1ft trh ~ tt~ ~~ <'!<mf ~ 

t ;;rT ""~ '1ft ~  'fffir itr ~ 
'lit ~16' I r ~"  iir f<;rIf '1.mr:;r 
it trT'f if 1:t"'" ~~~ <'I'fTlir I or) " ~'" 

~, ~  t ~ ;;rT o;,ri ~ II:lm 

t, ;;.r '1ft 'lft1l<iT it ~ II:lm t I 9"{ 
~ 0, ¥ it 'Of <'I'fT>IT ~  'fT, "'" ~ 

i!0IG it \M '" ~ ~~~ <'I'fT ~  IJ1IT 

tl ~~' t~~~"'~ 

~~~~' itl ~~t l  

<f1i\1i\ itr <'!1'f t, ~ ,  >IT ,(0,00. 

~  '1ft 'i:ft <'I'fT ~ .r ~ ~0 1 t ~ I 

;;.r '" trT'f if t~~ <'I'fT ~  t, m '1ft 
~ ~ ~ ~'  IfO[lf :;if ~ ~~ t I 
1l f.m;r ~'  fit; ~ trT'f ~ mtif 
itr l ~ itr f<;rIf If<< U t ~  ~it 

~- tt~~ l ~ 'l t rt~ 

;ftftJ iir ~ 'lilt tt~ t~~ ~ ~ m.rt 
'" 'I ~ ;;mf m ~ ~ :m'T '1ft 
~ ~ ;;nif ~ ~ ~ I tr~ \M '1ft 
~ i!'t ;;mfi t, tr~ 'f\l: ~ ~ ;;mrr t 
(f) ""'lIT< ;;rT ~ t ;Mttft ~ ~ t 
~ ~, \M .. "')t mif '!if f>,'Of;'<'Iij-~ I 
l{H mmr t fit; IT{ "fflR m: ~ 
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[!!IT .. ;ru;r fut] 

1Pmrl!' 'ti ~~ r~"r 'R "I"R rill'll" 

"" "fiTlfT'IT .. "It ~'i r <m:<n: t "fTtr 
t ;;.r 'R ~ ~ ~1 l ~ f"flfT ;;rrl!' m 
~~ 1r • il ~ ;;iT i '~i  of'tT ~  'flIT ~ 

~ ~ {« ~ ~ ~ (t ;;rrltrr I 

Shrl liDaebandran (Tellicherry): 
Sir, in a vast country like India, there 
is need to disperse industrial units 
In the country rather than concen-
trating and building up industrial 
belts, To a certain extent regional 
dispari.ies in industrial development 
and income should also be taken in-
to consideration. In this regard, 
Kerala lags far behind and she stands 
neglected. A high density of popula-
tiOll and a high standard of education 
with consequent high rate of unem-
ployment call for urgent industriali-
sation of the State-both in the heavy 
and in the small-scale sectors. 

Excepting the second shipbuilding 
yard, which the Government has ns-
sured is being included in the Third 
Plan, Kerala cannot claim lor any 
other big project. The U. K. Heavy 
Engineering Mission which came 
under the Colombo Plan have submIt-
ted to the Government their final re-
port on the establishment of a heavy 
structural fabricating works and a 
heavy plate and vesselS works. It is 
known that there is a proposal to 
set up a heavy machine tools plant 
also,all to be taken up in the Third 
Plan. -

In view of the setting up of the 
shipbuilding yard and in view of t!le 
possibilities of industrial development, 
the plate and vessel plant or f.he 
machine tool plant must be set up in 
Kerala at a convenient place. The 
shipbulldin!! yard and oth.". ancillary 
Industries would require larl'le quanti-
ties of steel plates and vessels ~n  

also machine tools. We have all the 
facilities and plenty of Intellh(ent and 
.klIl"d rna" power r.,qulred. for sueh 
undertakings. 

I now come to the question of 
handlooms. Out of some 63,000 loollll 
in the Malabar region, only about 
10,000 have been brought under the 
co-operative sector. Out of the 
balance, about 27,000 looms are in 
Cannanore District worked by some 
500 factories. 

The monthly consumption of yarn 
in Cannanore District alone is about 
4,300 bales calculated for 25 single 
shift working days. The Cannanore 
Spinning and Weaving Mill itself I. 
producing about 800 bales of yarn. 
The proposed Cannanore Co-operative 
Spinning Mill as and' when it starts, 
may supply anoth"r 800 bales; The 
co-operative spinning mill will be 
able to supply yarn only to the co-
operative sector. So about 2,700 
bales of yarn bave to be imported 
from other States. The co-operative 
spinning mill will not be able to cope 
up with the '!.emand of the private 
sector. 

There are difficulties in the way of 
the factories getting their require-
ments of yarn. Thus, if the hand-
loom industry in Malabar is to be 
placed on a sound basis, another spin-
ning mill must be started. The 500 
factory owners mentioned earlier are 
willing to start this mill under their 
auspices and no financial help is re-
quired from Government. This will 
enable them to run their business 
more enonomically and stand fair 
competition with others. The Gov-
ernment may kindly give them ~he 

necessary permission as a special 
case. Recen·tly, when the Minister of 
Industries visited Kerala they have 
represented these matters to the Min-
Ister. I hope he will consider th!!lll 
favourably. 

There is continuing scarcity of get-
ting dye and chemicals for the InduI-
try. The Government shou'd libera-
lise the I .. u·e of regular Import licen-
ce" to actual users. Likewise, the 
recently introduced Inspection under 
quality control Is also causing the 
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business great inconvenience in the 
Malabar region. Since this Inspecto-
rate is nOW established at Madras, the 
factory owners are not able to iet 
the officers in time for inspection. It 
will be better if an Inspectorate is 
opened at Calicut or Cannanore to 
serve this area. 

Coming to the subject of industrial 
estates, though there are a few in-
dustrial estates in Kerala, all of them 
have not reached the maximum capa-
city nor the some of them working 
quite satisfactorily, due to neglect 
during the last three years. Now that 
there is a popular Government, it 
b hoped that these estates .will ftour-
Ish, and it is requested that the 
Centre may go to the aid of the 
Sta 'e to start more estates in each 
of the other districts also. 

Regarding coffee, the crop has 
doubled up during the last ftve or 
six years, nlainly due to intensive cul .. 
tivation. Further increase in crop is 
pOS5ible only by extensive cultivation. 
There are about 2,64,000 acres of 
coffee plantation in India. In the 
next ftve years it is planned to in-
crease the re~e more than 3 lakhs 
and the yield to about 80,000 tons nf 
coftee. For this, it is suggested that 
a Plantation Finance Corporation may 
be started to give ftnancial aid to 
the large growers of coftee who may 
desire to open up further areas. The 
present scheme of development loan 
with the Coftee Board is only for 
the small growers, and my sugges-
tion is for the benefit of the large 
growers. This will solve the unem-
ployment problem also to a certain 
extent. I would request the Gov-
ernment to conSider this favourably. 

The coffee planters are not getting 
regular requirements of fertilisers 
during the manuring seasons due to 
short supply. The Government may 
allot more supplies to the South to • 
meet the requirements of the planters. 
Colfee crop is mainly dependent nn 
timely rains, especially before and 
after blossoms. The sharp fall or 
rise In production noticed annually 
i. due to vagaries of weather condi-

tions. In OI'der to ensure timely 
showers and to maintain a uniform 
crop, a few of the pJ.anters are usin, 
rainers. But there is difficulty in 
getting sufficient numbers of these 
rainers by import, and they are cosLly 
also. Government should give more 
facilities for getting these imported 
to meet the demands of the industry. 
As a sort of encou .. agement, these 
rainers should be supplied to planters 
on a hire purchase system for a period 
of five years. It will be noticed that 
the export ot coftee is gradually in-
creasing, and the small amount of 
foreign exchange required for the 
rainers could be met out of export 
e81"nings on coffee. 

It is regrettable that there is no 
representative of large growers of 
Kerala on the Coffee Board. Prior 
to reorganisation of States, Mysore, 
Coorg and Madras (including Mala-
bar) were allotted two seats each fOl' 
the large growers. But after reorga-
nisation, Mysore and Coorg have been 
given five instead of four seats which 
they were getting before, and Madras 
was given one seat, leaving Kerala 
without any representative. There 
a .. e about 120 large growers in 
Kerala, and it is but justiflable that 
one seat at least should be given to 
them. 

Regarding export promotion of 
coffee, spices and essential oils, the 
resJK'ctive planting interests may be 
deputed abroad to find fresh markets. 
There is much scope for improving 
our export trade in these commodities. 

One of the major crops in Kerala 
is ginger. It Is not grown by larl'!e 
planters but by small-scale cultiva-
tors. The price of ginger Is not 
steady; in one year it may be very 
high and then for a nUmber of years 
it may continuously go down. Same 
is the case with lemon grass oil. It 
is a very important commodity be-
cause it earns dollars for the coun-
try. Here also the price may be high 
in one yeu and then it may start 
going down continuously for a num-
ber of year.. Finding of oteady 
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foreign markets will stabilise their 
price structure. Kerala is the only 
State which produces rubber; we are 
producing about 25,000 tons annually. 
Our requirement today is more than 
50,000 tons. Therefore, to encourage 
rubber plantation and thereby solve 
the unemployment problem in Kerala, 
I would request the han. Minister to 
give encouragement to the planters, 
to give them long-term loans so that 
the problem with regard to our future 
requirements of rubber will be solv-
ed. . 

Mr. Depaty-Speaker: 'Shri 
Ramaswamy-han. Members 
not try to conclude their 
within ten minutes. 

K. S. 
should 
remarks 

Shri K. S. Ramaswamy (Gobichetti-
palayam): Mr. Deputy-Speaker, Sir, 
I congratulate the Ministry of Com-
merce and Industry on the fine re-
cord of work achieved by them 
last year both in respect of com-
merce and of industry. Industrial 
production in the country has gone 
up by 10.4 per cent in the ftrst ten 
months of 1959. The Ministry has 
been able to achieve this increase not 
only in the traditional Industries but 
also in the new industries. We have 
been able to export a lot of goods 
produced by the new industries 1.nd 
we have been proud of launching 
with our industrial goods the S. S. 
Jyothi which carried a bit of India 
to other countries across the oceans. 

In the public sector, our industries 
are working very satisfactorily. The 
han. Member from Rajasthan suport-
ed the pubHc sector and put up a 
stout plea for it in Its favour. The 
pubHc sector industries that are now 
working are able to produce goods ot 
quality and are able to reduce the 
cost of the produce. Besides, they 
are able to give so many amenities 
to the labourers and others. I do not 
know why the private .ector should 
oppose the public sector. The puhlic 
sector Is only SUpporting the private 
sector by sUPJllytng them with the 

raw materials and r i~ 

machines which are used in the pri-
vate sector. If the private sector 
exhausts all the projects that are re-
served for the private sector, then, 
it can have yet other opportunities 
tram the public sector industries. 
Till then, both the public sector and 
the private sector should be able to 
compete happily in the task at in-
dustrial production in the country as 
a whole. 

The Jha Committee report has been 
received and the Government ill going 
to take a. decision on it soon. If at 
all a new car is to be produced, I re-
quest that this new car should be 
given to the Dublic sector. Sindrl 
Fertilisers and Chemicals are produc. 
ing fertilisers. There is a great de-
mand for this fertiliser throughout the 
country. The Hindustan Machine 
Tools are producing fine machines. 
They have been able to reduce the 
cost of the machine tools. The Hin· 
dustan lathe which was sold for Ro. 
36.000 in 1957 is being sold to the con· 
sumers at Rs. 29,500 now. Almost the 
other industries have attained the tar-
get well before the stipulated date-
fixed for them. 

Now, the Ministry is proposing to 
start heavy machine building plants 
and wants them to go into production 
in the early years of the third Plan. 
While we are moving fast with regard 
to large scale industries, the improve-
ment and progress in regard to ancil. 
lary industries aTe not great. We are 
having very few ancillary industries. 
In Madras, for instance, there Is the 
cycle factory, but the ancillary indus· 
tries producing componen Is for the 
cycles are lacking. There are many 
public sector industries but many at 
them have no ancillary industries to 

• teed them with their needs. It more 
ancillary industries could be set up, 
and if the Government could help 
them, the cost ot the products tram 
the big industries will also go down 
and we can get cheap and good good. 
in that case. 
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Since heavy machinery projects 
are going to be set up, I would suggest 
that Madras may be given one heavy 
eneineerine industry. Preferably, the 
heavy electricals could be started 
there. While such an industry is 
started, many ancillary industries can 
be Bet up with the help of the man-
agement of the heavy indus.ry and 
the big industry can supply the 
finance, the technical knowhow and 
other facilities. Thus, a big industrial 
zone could be created there. 

Regarding small-scale industries, 
want to suggest a few things. Now, 
the small-scale industrial products are 
purchased by the Government at a 
preferential price of 15 per cent over 
that of the large scale industrial pro-
ducts. But this is not done with re-
gard to the purchases for the autono-
mous und"rtakings and other State 
undertakings. This procedure should 
be extended to them also. The States, 
I believe, have a greater responsibility 
for supporting the small-scale indus-
tries. They should also begin to pur-
chase these small-scale industry pro-
ducts at pret..rential rates. 

In Madras, the handloom industry 
is a major industry and the policy Is 
to bring 50 per cent of the handlooms 
into the co-operative sector in the 
Second plan period. For that, we are 
giving aid from the cess fund for 
development purposes and rebates. 
The Madras Government has exhaus-
ted all the money given under this 
aid. It has not enough money, and 
it is meeting the expenses out of Its 
own fund. The Madras Govern-
ment is asking for 50 per cent, of 
what it spends over and above what 
they eet, as grant from the Central 
Government. When I put a question 
last time on this subject, the answer 
was that It is again.t the pattern of 
usistance. I would plead that this 
pattern of assistance should be 80 
flexible as to support the industry and 
the co-operative sector and It should 
not depend upon the pattern of the 
aid. I hope the Minislet' will kindly 
look into this 8Bp<!Ct. 

In the south, there is ereat scope 
for more sugar mills. The Minister Is 
also in favour of it. I hope licence. 
will be given soon for starting more 
sugar mills lhere and the raw film 
factory and the aluminium factory 
will be set up soon, in the first or 
second year of the third Plan. The 
Government should take more and 
active steps towards this end. 

I want to point out one aspect In 
regard to th" export trade. While we 
are importing a lot of raw materiaJa 
for the industry, both small scale and 
large-scale, we are exporting a lot of 
raw materials that are required for 
agricultural purposes. For instance, 
there is oil-cake. We have been 
exporting oil-cake worth Rs. 6 crores 
In 1958. In 1959, we have exported 
Rs. 16 crores worth of oil-cake. 
This is som"thlng which I cannot un-
derstand. The' Ministry says that by 
the little amount of foreign exchange 
through the export of oil-cake we are 
able to purchase some more nitroge-
nous t..rtilisers. But at what cost Ja 
it done? We want to reduce the price 
of foodgrains. The price of oil-cake 
which is a very good fertiliser and 
is food for cattle is going up by 80 to 
85 per cent. How is it possible to 
reduce the price of foodgrains. There 
are so many other factors which allect 
the price of foodgrains but this is one 
of the things which I have mention-
ed. 

From my own experience, I would 
like to submit this. For each and 
every acre of land, we have to put 
one bae of oil cake as fertiliser. That 
means a cost of Rs. 25. One bag 
formerly cost only Rs. 13 or Rs. 14. 
The price has been raised to Rs. 25 
now, a rise of Rs. 12 or so. if It I. 
not possible to impose a ban on the 
export of oil-cake, I request that at 
least a maximum should be tlxed and 
this sort of unlimited export of oil-
cake should stop. 

The wage board recommendation In 
reeard to the textile IndusUy ill 
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accepted and any dispute is to be rel.-
erred to a tribunal. When it is defI-
nitely known that this recommenda-
tion is not acceptable to one party, 
why refer it to a tribunal and give 
rise to so many cases and appeals? 
Why should it not be again gone into, 
revi.ed and looked into by all the 
parties concerned? I think the Gov-
ernment should go into this question, 
refer it back to the committee and 
see that some justice is done. 

Shri P. C. Borooah (Sibsagar): Mr. 
Deputy·Speaker, Sir, in rising to say 
a few words on the demands of the 
Ministry of Commerce and Industry, 
I, at the outset, would like to take this 
opportunity to say something about 
the undeveloped condition of the 
State Assam I come from. I am the 
only speaker from my State on the 
subject and I hope I will be given at 
least 16 minutes time. 

Assurances had been given from 
time by the Government that efforts 
would be made to develop the under-
developed areas, but all the develop-
mental activities have beep founel to 
be confined to the areas wlllcn are 
lu1IIcientiy developed. The POliCY 
Btlltement of balanced development 
has not been implemented. There 
cannot be any dispersal of industries 
unless some concrete measures for 
dispersal Bre undertaken. 

There is not a single industry in 
the public sector in the State of 
Assam. In regard to the one which 
is in the ofllng-an oil reflnery-one-
third only is in Assam; two-thirds 
has gone to one of the most indus-
trially developed States of the coun-
try. There is not a single jute mill, 
cotton mill, paper mill, fertiliser 
plant or cement factory in Aslam, 
although the necessary raw materials 
are there. 

Along with the working at the 
Naharkatiya oil wells from the next 
year, 30 to. 35 million cubic feet at 

natural gas will be produced and uu. 
entire quantity of valuable product 
will either go to waste or be bumt 
away, on account of the failure on 
the part of Government to start the 
proposed project. for utilisation of 
this natural gas. It will be a colo-
ssal loss to the country. As such, 
I would request the hon. Minister ~ 
see that the proposed fertiLser plant 
is put up and expedited, so as to 
make USe of this valuable by-pro-
duct. 

Though there has been some im-
provement in the over-all position of 
our trade deficit during 1959, the 
trend of our foreign trade with the 
advanced western countries is dis-
couraging. While there was a rise in 
our imports from the U.S.A., U.K. 
and other West European countri"" 
by Rs. 112 crores, our exports to 
those countries rose only by Rs. 18 
crores. It is, however, gratifying that 
our trade position with east-European 
countries, Japan, China and other 
ECAFE countries was comparatively 
better, we have got a trade surplus. 
There is a growing lag in demand 
for our products in the advanced 
westem countries, mainly because of 
their restrictive trade pOlicies, and in 
the formation of the European Com-
mon Market of inner six and of the 
Free Trade area of outer seven. It 
io unfortun:ltc that these countries 
are persistently refusing to liberalise 
theIr trade policies which can help 
in correcting the trade balance of 
under-developed countries like India. 
Our Government has taken a number 
of measures for export promot:on, 
but in view of the national policy 
interferences by the advanced coun-
tries, they are not having the required 
amount of sUCcess to improve the 
situation. While we welcome the 
sending of our delegation to the 
Commonwealth Economic Conference, 
it is also essential that IIOme careful 
reorientation is introduced in our 
commercial policy. I feel it is high 
timc that we take serious steps to 
promote intra-regional trade, parti-
cularly amcmg the ECAFE countries. 



CHAITRA 10, 1882 (SAKA) fOf' Grants 

There are already talk. on the sub-
ject, no doubt, but what is necessary 
is positive action. There must be 
trade and Gther economic co-open-tion 
among the ECAFE countries and our 
Government should take the lead in 
the matter. 

Coming to industries that are vital 
for our export trade, tea occupies a 
very important place. As one at the 
biggest foreign exchange earner, it 
earns to the extent of 20 to 25 per 
cent of our annual foreign exchange 
earnings. AB one of the biggest con-
tributors to the Inc!lan Exchequer, it 
contributes some Rs. 120 crores to 130 
crores in the shape of income-tax, 
agricultural income-tax and corpora-
tion taxes. As one of the biggest 
payers of duties, it psys some Rs. 20 
crores to 30 crores in the shape of 
export duty, excise duty, Assam 
Carriage Tax and West Bengal Entry 
Tax, besides many other levies. It is 
the biggest employer next to the 
Railways in the country, providing 
employment to a million of our work-
ers and part-t'me employment to 
another million; and with their 
dependents, about five millions of our 
population are being directly benefited 
by the industry. Some five crores 
of rupees the industry pays to the 
country's transport services includ-
ing the railways. It has a demand 
for some hundred thousand tons of 
• fertilizers produced in the country. 
Ind'an plywood industry is practi-
cally dependent on the tea industry. 
Coal, all, cement, ceramics and machi-
nery industries are vitally associated 
with the over-all progress of the tea 
industry. In the words of Mr. Betts, 
Chairman of the Indian Tea Associa-
tion: 

'"rhe tea industry had earned 
during the last ten years foreign 
""change worth Rs. 1,072 crores, 
an amount that would cover the 
overseas COSt at 8 dozen steel 
plants." 

Thus, the Indian tea industry plays 
a very great role in shapins the ec0-
nomic life of the country. But the 

saddest part of the matter i. that it 
is not fully realised by the Govern-
ment and the industry Is allowed to 
be drifted away. That I am not 
wrong in making the assertion will be 
evident from the fact that there was 
no mention of tea in the First Five 
Year Plan and no specific prog-
ramme of development of it was 
undertaken in the Second Five Year 
Plan, excePt an expectation of a pro-
duction of 700 million lbs. and an 
eXport of 500 million lbs. by the end 
of the Second Plan period. To the 
great credit of the industry, these 
expectations have been l ille ~  

early as in 1958, to which there is no 
parallel in the history of our indus-
trial development. The tea industry 
has got tremendous potentiality and, 
with a little bit of encouragement 
and understanding, and kindlier treat-
ment by the Government, it can 
achieve startling results in bulldlnjr 
up the economy of the country. 

I, therefore, . suggest that thera 
should be a definite plan and prog-
ramme for the development of the 
tea industry in the Third F;ve Year 
Plan, which should include a scheme 
of replantation of the over-aeed tea 
areas, modernisation of factories and 
extension of research benefits. For 
the implementation of these schem ... 
Government should set up a Tea 
Development Fund. 

There should also be a complete re-
orJentation of the Tea Promotion po-
licy both in India and abroad. The 
International Tea Agreement should 
be renewed and all tea producers 
should agree to set up a regulation 
machinery which, if necessity Brose, 
might be set in motion to keep produc-
tion at par with demand. 

Regarding taxation it needs no. 
mention that it is the highest In tea. 
The policy adopted in this regard has 
been a wrong one. It tends to tax 
on production rather than upon proBt. 
On the one hand, the industry has 
been asked  to step up production and, 
on the other, whether 8 profit is made 
Or not, tor every pound ot tea pr0-
duced, a. tax a. high as 50 nP . I.t 
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charged. 50 nP on a small unit as 
one lb. in the 500 million lbs. makes 
quite a big figure amounting to R3. 25 
crores. With this amount on its back, 
the Indian tea enters the world mar-
ket and faces difficulty before the tea. 
of the duty-free countries. Hence, I 
urge upon the Government to rationa-
l,se the taxes on tea, so that the 
Indian tea can reign supreme in the 
world market and, at the same time, 
prevent the capital invested in tea 
from being diverted to other indus-
tries. 

While I welcome the proposal for 
setting up the Plantation Wage Board, 
I urge that there mmt be a bearing 
of any increase in wages with labour 
productiv'ty. As far as possible it 
should be allowed to be developed in 
the natural course. 

As regards the starting of the Tea 
Training Institute at the Agricultural 
College at Jorhat, the matter has been 
long pending. I hear it is awaiting 
sanction from the Central Govern-
ment. I request the hon. Minister to 
see that the setting up of this insti-
tution is made early and the tea indus-
try is benefited by trained personnel. 

Coming to the question of National 
Productivity Council, I would say that 
in any campaign for increasing pro-
duction, which is the prime need of 
the hour, productivity plays a vital 
role. Looking at the various prog-
rammes and the progress achieved by 
the National Productivity Council, 
we have every reason to be proud 
of. It is doing very good work 
and in the years to come it 
will expand its activities. It has been 
able to set up as many as 36 local pro-
ductivity councils all over the country 
and more are in the offing. It has 
also launched a campaign known aa 
'In-country teams' for the exchange 
of technical knowledge among the 
industries within the country. For 
a1l these we need money. Our hon. 
Minister, Shri Manubhai Shah him-
self !IBid in one of the Council meet-
ings that productivity requires crores 
()f rupees. But It is found from the 

Demands for Grants of this Ministry 
that a paltry sum of Rs. 16 lakhs has 
been provided for this. I do not 
know what the Council will do with 
this meagre Rs. 16 lakhs except that 
they will exist only for the sake ot 
existence. I wish that sufficient funds 
be given to the Productivity Council 
to cont'nue its activities and achieve 
the desired objectives. 

As regards the State Trading Cor-
poration I would say that it should 
confine its activities to finding new 
markets for Indian goods and handle 
them. It should not come in the way 
of old and traditional markets handl-
ed through the usual trade channels. 

Coming to the question of quality 
control, it is very much to be regrett-
ed that on account of acfvities of a 
few unscrupulous businessmen, some 
of our products have lost foreign mar-
kets. This I think can be avoided by 
compulsory pre-inspection exporll 
done through the trade concerned on 
a voluntary basis. The other day the 
hon. Minister of CommerCe and In-
dustry said that if the efforts of the 
Indian Standards Institute to improve 
the quality of goods for export failed, 
then the scheme would have to be 
made compulsory that everybody 
made to join the Indian Standards 
lnst;tute. I hope oUr men in the ex-
port trade will read the writing Oft 
the wa1l and see that our export trade 
is made a success, 

Regarding publlc undertakings I 
want to draw attention only to four 
points. They are reasonable price tor 
the consumer, improved quality of 
goods, evils of monopoly avoided and 
overhead charges brought to ec()-
nomic level. The time has now come 
that the question of appointment of 
eminent industrialists as heads of 
public undertakings should be thought 
over and acted upon. 

Mr. Deputy-Speaker: The time 
has also come when he should finish. 

Shri P. C. BoroOIIh: Yes, Sir; I am 
finishing. 
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I feel that the appointment of emi-
aent industrialists as the heads of 
public undertakings may achieve good 
... ul1lo. 

My last point is about hand'crafls. 
There are at present two bodies func-
tioning for the development of handI-
crafts. One is the All India HandI-
crafts Board and the other is the 
Handicrafts Development Corpora-
tion. I do not understand the nece8-
mb' of these two Boards functioning 
tor the development of handicrafts. 
Theile two boards should be amal-
gamated Into one and it should be 
the responsib'lity of a single body to 
look after the development of handi-
craft!!. 
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8hri Rajeshwar Palel (Hajipur): Mr . 
Deputy-Speaker, Sir, I thank you for 
giving me this opportunity to partici-
pate in this debate. Hon. Members 
preceding me have rightly congratu-
lated this Ministry on having succe ... -
fully augmented the industrial poten-
tial of the country during the last few 
years. The production in the exist-
ing industrial units had 1I0ne up and 
new industries have also been estab-
lished in the recent. years. But, un-
fortunately, there has crept in some 
kind of "onlroversy during the debate 
with regard to the role of the public 
~ t r and the private sector. As the 
time is short I would rather not get 
entagled in that, but I will straight-
away proceed and say that the pro-
gress made by the private sector also 
is quite impressive Bnd that made by 
the public ~ ' r is, or ~ r e  

phenomenal and widespread. For 
that the Ministry deserves the con-
gratulations not only of the memhcf3 
of our party but of the' whole House. 

Unfortunately. our statistics 'Ire 
neither comprehensive nor up-ta-date 
and they do not give us a very clear 
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and exhaustive picture of the progress 
that has been made in the various in-
dustries. There arc many small and 
medium industries which also have 
made very satisfactory progress. 
Even the printed books'supplied to us 
by the Ministry giving the index of 
the progress do not give Us the full 
picture. 

WIDle there has been a general pro-
lI1'ess in the industrial production of 
the country I there are certain very 
unfortunate features of our develop-
ment, particularly with regard to in-
dustries responsible for the consumer 
goods. And, in the context of the 
economy as envisaged by our Plans 
and deficit financing, the riecessify of 
laying emphasis on those industries 
concerning consumer goods cannot be 
over-emphasised. I am quite aware 
of the fact that most of 
these consumer goods industries have 
to depend for their n ~ 

facture'd goods, on the supply of raw 
materials which have to be imported. 
Our foreign e~ h nge position has not 
been too happy. Therefore, if they 
have not been able to catch up with 
the requirements, that is fairly under-
standable. But all the same, the 
necessity of finding ways and means 
to make these raw mater;als available 
to these industries have to be found 
out. In these conditions, the Ministry 
has been able to keep the wheels of 
these industries moving and this is. 
really a creditable achievement. As 
regards the availability of raw mate-
rials for these industries generally, I 
have to make onE' sugge.st:on. While 
it WB.s very necessary to establish 
basic industries in our country. we 
should not have overlooked the neces-
sity of establishing industries which 
could provide the raw materials for 
the other industries to function more 
effectively. For instance, when we 
planned the expansion of the iron and 
steel potential of the country by three 
times the installed capacity before the 
public sector stepped in, at that time 
We should also have thought of aug-
menting production of special kind of 

steel that is required in the machine:, 
making and other industries. In fact, 
if We carefully scrutinise the import 
and what we are spending Over our 
imports, we will lind that a large part 
of the money spent is on items which 
could easily have been manufactured 
here if only We had taken good care 
and in good time. Unfortunately, even 
to this day, we have not been able to 
make up our minds with regard !c> 

the actual quantity of the special 
kinds of aHoy steel, machine tool steel 
that we would be requiring in the 
years to come and the proposal has 
been hanging fire with this Ministry 
as well as the Steel Ministry. I. d() 
not know where it has got stuck up. 
Even to this day we have not been 
able to make up our minds and the 
programme that is before the Govern-
ment seems to' be of an order which 
will again leave a good margin to be 
covered through imports which we 
will find very difficult to do in the 
years to come. Shri Ghose while he 
was discussing in the morning about 
the possibility of any appreciable suc-
cess in our efforts to earn more foreign 
exchange by way of exports, told the 
House that there was nOt any great 
scope and that we could succeed pro-
bably in augmC'nting our exports here 
and there but that would not make a 
very material difference. I entirely 
agree with him that the prospect of 
our being a vcry big exporting coun-
try is rather remote in the near 
future. In my opmlOn. the e~ter 

thing to do is to cut down ollr impor\.< 
which could be substantially cut 
down if we took good care to start 
the manufacture of raw materials that 
our industries require. 

Last time when this Ministry's d!;'-
mands were discussed. you were goad 
enough to give me an opportunity 
when I drew the attention of the 
Ministry to one very important indu5-
try of the country-automobile indus-
try. Since then an ad hoc committee' 
was appointed, popularly known as 
the Jha Committee. They have al-
ready submitted their report, and 
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they have rightly earned the thanks 
of the Country. They have really 
done a good job of it and gone into 
the details of the problem. Unfor-
tUI))'tely, they have not, for some 
reason or the other, found it possible 
,to make the:r r~ en ti n  very 
specific. But I take this opportunity 
to tell the House that my worst fears 
in regard to the ~ it  of the jr. t' ~ 

try as it exists today have been lore 
0)' Jess endorsed by them. In tl.l.eir 
recommendations they have very 
clearly said that the industry as It 
exists today is incapable df coping 
with the requirements. 

In fact, S'r, they have been making 
much of the scarcity of foreign ex-
change. and the Jha Committee had 
unfortunately to come to the conclu-
sion tha t (,ven in the year 1959 wh. '-
ever quantity of foreign exchange w c; 

asked for was l ~  at their disposa . 
Even then they have not been able to -
utilise them, and they have all through 
been /louting the directives of the 
Tariff Commission. They do not have 
any ('ost accounting system as asked 
for by the Tariff Commission. 

Under these circumstances, taking 
into account the great role of this in-
dustry in our economy in general I 
would only submit and suggest to the 
Ministry that the new car that they 
propose to bring out should be in the 
public sector, not because I am oppos-
ed to anything being put in the pri-
vate see tor, but because of the he~'r 

incapac:ty of the existing units ~  

cope with the task that is ahead of ' 
thf'm. I think it would be only right 
that we should start this industry in 
the public sector. 

8hri Ajlt 81ngh 8arbaoM (Ludhiana): 
Mr. Depu.ty-Speaker, Sir, the achievp_ 
ments of this Ministry have been cre-
ditable indef.'d in the year under rE'-
view both in regard to industrial pro-
duction as well as risc in the matter 
of export; but a particular matter for 
gratification is this, that there has 
been an increasing appreciation about 
the regional disparity that prevaill>d 
upon thl> industrial development of 

the country and the effOl·ts that were 
made to bring in a balance in such 
developments. 

I am glad, Sir, that the working 
group of the Small-scale Industries 
Board has recommended that the Gov-
ernment should set an example by 
locating large-scale public sector units 
in under-developed areas, and initiate 
a definite programme for develop-
ment of small units to work as ancilla-
ries to the large-scale units. This re-
commf"ndation, no doubt, is for the 
Third Plan period; yet, I believe, Gov-
ernment would do well in taking up 
the removal of regional disparities in 
the period tha t is left in the Second 
Plan period. 

In this connection, I would parti-
cularly draw the attention of the 
Ministrv to the position that is pre-
valent 'in Punjab. As the hon. Min-
ister knows very well, the programme 
in Punjab during the Second Plan 
period pertaining to large and medium 
indu9lries envisaged five sugar facto-
:ies, one co-operative spinning plant 
10 help the hand loom weavers of 
powerlooms in the small-scale sector, 
one textile finishing plant, one shoddy 
spinning plant, one hosiery needle 
plant and one electric furnace. Ex-
(Cpt for three or four sugar factories, 
We have not been able to accomplish 
.• nything else. The question is this. 
Punjab is very much backward in the 
matter of public sector projects and 
large undertakings. Out of the 20 
public projects and undertakings in 
th ~ country with a capital investment 
~ Rs. 538 crores, besides the heavy 
IOt,n9 advanced to such concerns, the 
Stllte of Punjab has got only one 
fertiliser factory, namely, the Nangal 
~ltili er  and Chemicals. When we 
r ~ so backward in the matter of h~  

in<!-Jstries, at least in the matter of 
l r~'  and medium industries, we do 
exp,,-t that the Government will give 
us ~'  attention. 

k this connection, I would parti-
cul""Jy invite the attention of the hon. 
Minnter to the report of the Punjab 
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Government her~ they have stated 
thus: 

"The large scale ,s('clor of indus-
tries in Punjab is under-deve-
loped. In 1956, the SLate had 
<mly 135 large and medium indus-
tries, employing 100 or more 
workers. There is an increasing 
pressure on the land, re-
sulting in fall in the standard 
of living in the rural areas and 
creatIng an acute employment Sit-
uation. Similarly, in the urban 
areas, (here are few openings for 
the educated youngmen. The tra-
ditional arts and vocations of the 
people providing them with full 
or wholetime occupationg have 
been dying out on account of 
mechanisation of production. 
Aahollgh the emphasis in the 
industrial structure in the State 
is on small scale industries. there 
is still a vast scope of develop-
ment. The most important bot-
tleneck in the development of 
small scale industries are lack 
of finance, unhealthy and non-con-
genial conditions in workshops, 
non-standard production, lack of 
technical skill and knowhow and 
inadequacy of market facilities," 
Now, you will be able to appreciate 
why the Punjab Government have 
not been able to complete the target-
they will never be able to complete 
the targets-and why it has 1 ~ n 

backward in the matter of larg' or 
heavy industries. The situation in 
respect of the large and medium n-
dustries in Punjab will be clear ,,-om 
what follows in the Progress Report 
for April 1956 to December 1959 of 
the Punjab Government; 

"'I'h£' programme under this 
head pnvisages State participation 
In the developmmt of II largo 
and medium industries at a total 
<:ost of Rs. 159:00 lakhs and expan-
~i n of industrial MuC'ation in the 
State. Four industries were es-
tablished during 1956-57 and an 
expenditure of Rs. 32'10 lakhs 
was incurred out of the total pro-
vision of Rs. 159: 00 lakhs. No 

further progress could be made 
in this direction due to licence 
difficulties. " 

This is very significant. I know that 
the hon. Minister is very keen on help-
ing the under-developed areas and 
the backward areas of Punjab and 
;uch other States in the matter of 
heavy industries, Yet, I cannot un-
dNst,nd Why in this particular mat-
ter, the licences were not issued. Per-
hap"". It was due to difficulties on ac-
count of foreign exchange shortage. 
All the same. there should be a sort 
of priority in (>,is matter. I would 
beg of the Gove:',,,,ent to see that in 
case the policy of the Government 
is-it is so now-that there should be 
a development of the backward areas 
and under-developed arc1S or less 
developed areas, there h ~r1 be a 
phased programme. and p:':orities 
should be fixed and particular atten-
tion should be given to heavy capital 
investment on heavy industries in the 
under developed areas and for attain-
ing a balance throughout the country. 
Especially all those regions which are 
backward in this respect should have 
a priority. 

I can see that Punjab has got ""r-
tainly a very significant position. In 
the matter of small scale industries, I 
am grateful to the hon. Minister of 
Industry for the help that he has been 
giving to that sector. But here too, 
let Us see what the Punjab has contri-
buted in the matter of production of 
bicycles sewing ma<:hines. hosiery 
goods, etc. Owing to shortage of 
time, I am not going into the details 
of it. In these items) the achieve-
ment of the Punjab people has been 
very significant. Yet, from what I 
have read from the annual report, I 
can say this that Punjab has not had 
fair deal in Several matters. Let me 
refer to the centres which have been 
created, namely. thp prototype_cum ... 
trainin.1i! r.entres. One of them ha!t 
be<>n situatpd at Okhla in Delhi. ano-
thor at Rajkot and the third at 
Howrah and the fourth is somewhere 
in Madras Punjab hac; bPen over-
looked in this connection. Attention 
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should have been gi ven to this sO far 
as Punjab is concerned, for the simple 
reason that those people who on their 
own initiative and effort are putting 
in so much energy and labour tor 
the production of consumer goods, 
shou ld be encouraged. 

In this connection, as I have said, 
the question of tlnance is very lauch 
important. The total flnar.cial help 
in the shape of loan that has been 
given during the last three years is 
Rs. 130 lakhs by the Punjab Govern-
ment and Rs. 39 lakhs by the Punjab 
Finance Corporation. Except for this, 
d<>spite the fact that in the report it-
self it is indicated that more than 
Rs. 27 crores have been given as loan 
by the State Bank, and other institu-
tions throughout the country Punjab 
has not been given any help. 

In the matter of training, technical 
.kill and know-how also no effort is 
being made to give any help to Pun-
jab. I submit that these are things 
which are most important. I hope 
the Ministry will give particular atten-
tion to this. As the hon. Minister Is 
keen, I do hope Punjab will be able 
to get that great help in the matter 
of development of small-scale indus-
tries, on which rightly there should 
be emphasis in industrial development. 

In this connection, there are two 
or three local is..ues to which I beg 
to draw attention. I am grateful to 
him for having settled satisfactorily 
the matter about supply of yarn. 
There is one thing however to which 
I draw the attention. In that case 
monopoly has been given to the 
spinners' Association. Instead of these 
import licences being given to the 
private sector and to the spinners' 
association. if they are given to the 
Sman Industries Corporation, not only 
would there be equitable distribution 
anlt adequate supply, but there would 
be reasonableness of pric" also. 

Besides this. I would draw attention 
to the excise duty on staple cloth. 
That has hit hard the smaller units. 
Many of the small units are closed 

and more than 8,000 people are un-
employed. The hon. Finance Milliner, 
in reply to my calling attention notice, 
informed that only about 1,500 people 
are thrown out of employment. But 
my information is about 8,000 people 
are unemployed, because of the excise 
duty. I hope the hon. Minister would 
consider this matter with the Finance 
Minister and give them relief in the 
matter of exemption. 

Shr; Manubhal Shah: Mr. Deputy-
Speaker, Sir, it is a matter of real 
satisfaction that throughout from 
morning till now, all the hon. Mem-
bers who participated have expressed 
some satisfaction at the perfonnance 
on both the commerce and industry 
side. The production of the indus-
trial sector has gone up in spite of 
the hm'dships through which both the 
private and public sector industries 
had to pass in the last two or three 
years, duE' to severe restrictions on 
foreign exchange. On the export 
front also, there has been a remarka-
ble t ise compared to what we had 
experienced last year, when there 
was a general world re 'e~ i n in 
foreign trade. Therefore, VIe are all 
very grateful to the House and 
through the House to the people for 
having appreciated this <'1'fort on the 
part of Government. But what I 
would like to urge before the House 
is that this result has not been due 
to any effort in a single 
year, but to a su<>tained industrial 
and economic po'licy since bhe na-
tiona} Government came to power. J 
would say that the industrial ~  

economic' policy could be well visua-
lized if I place before the hon. House 
a few figures to show how the econo-
mie and industrial policy of the coun-
try has been formulated and el~

rated from one Plan to another. 

In the First Five Year Plan the 
total investment in the public sect"r 
on large-scale Industries and mlnera', 
the House will recall, was about 
Rs. 60 crores; in the village and 
small-scale industries it was R •. 44 
crores and In the matter of electric 
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power-since the Plans have besun it 
15 now more or less a State function; 
and it is most intimately connected 
with industries as most of the power 
is consumed by the industries-it 
was Rs. 260 crores in the publ;c 
sector. The total investment under 
these three heads, which are directly 
connected to more or less all factory 
Indusbries was about Rs. 364 crorps. 
In the private sector, in the First Five 
Year Plan the total investment und« 
these three heads was: large-sca 1e 
Industries and minerals Rs. 340 crores, 
village and small-scale industries 
Rs. 88 crores--a recent compu1Btion 
by cevta in schools of economics goes 
to show that Rs. 1 worth of invest-
ment in the small indusutries and 
ill ~e industries by the State pro-
motes inves'Jrnent of about two to f""e 
limes the total value of the out!ay 
but. we in the Ministry have 1 l t~  

it on a more conservative basis, that 
IS two times, Rs. 88 crares g in~t 

Rs. 44 crores in the public sector·-
and power about Rs. 30 crores, mAk-
Ing a total in the private sector under 
Ihese heads of Rs. 458 crores, thus the 
total in the First Five Year Plan being 
aboul' Rs. 822 crores in the industrial 
~e t r  

In the Second Five Year Plan, due 
to the deliberate policy of glvmg 
greater and greater emphasis on 
Industrialisation, the total investment 
of Rs. 822 cron$ rost' to Rs. 2,755 
crores among them being Rs. 822 crores 
in public sector largp-scale industries 
and minerals in the Second Plan, 
village and small-sca1e i!ldustrie. 
n.. 180 crores and power in the puh-
lic sector Rs. 481 crores, making a 
total investment in the industJ'IaI 
sector, including power, of Rs. 1,483 
orores In the public sector and in !he 
private sector Rs. 850 crores on large-
.cale industries and minerals, Rs 3~  

crores on village and small-"'ale 
industries and on private power hou •• s 
Rs. 62 crores of inve.tment, making a 
total of Rs. 1,272 crores. 

Thus, the House win fully apprp· 
elate, from an investment of Rs. 3l'0 

orores over \Jhe 1\"e years of the First 
Plan, the investm"nt sharply rose to 
Rs. 2,755 crores in the Second Plan 
In the Third Plan we are going 10 
have a still greater emphasis on more 
massive indust.rialiSlill\ion and ~ 1'6t

r.cale industries and iner ~, from 
the ten1:ative outlay, will be about 
Rs. 1,300 crores in the public sector; 
village and small-sell!e industriL'S 
will be between Rs. 25U crores to 31'0 
crares, including loans and vario1Js 
ussistance. And we hope as a r~~ lt 

of the feelings expre"<ed in this 
House and elsewhere, W·' might 1in~ 

r.ome means and methods to raise t i.li3 
Investment on vi1lage and ll- l~ 

industries over Rs. 300 crores-and 
!Jower about Rs. 900 crores in I;"e 
nublic sector, making an estimated 
total investment of Rs. 2,500 r r r~  if .. 
the public sector on industrir· in - l ~

:ng !lower. 

In the private .ector, the Third 
Plan gross estimates are that invest-
ment on private sector large-scale 
n ~rie  and minerals will bs 

Rs. 1,250 crores, village and ... nall-
scale industries, by the same computa. 
tion of twice the ratio of the public 
investment, Rs. 600 crores and power 
Rs. 50 crares for the private power 
houses, giving a total estimated invest-
ment on industries of Rs. 1,900 crores, 
raising the aggregate industrial invest-
ment to Rs. 4.400 crores in the Third 
Plan. 

It should give some satisfaction to 
the House that the policy in the coun· 
try of rapid agricultural development 
and massive industrialisation is the 
only policy which can lift an under-
developed country like ours and to 
change the proportions both in con-
sumption. under-employment and 
unemployment from its levels of cur-
rent disabilities and weaknesses of 
various types that we are experienc-
ing to come to a stage of proper deve-
lopment in the future and in order 
to make real impression on the pro-
blem of unemployment. 

While I express satisfaction on t... 
rate of growth in industrial inv .... t-
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men t from Rs. 822 crores to Rs. 4,400 
crores over a period of ten years, I 
.should also caution the House that the 
various estimates made about the' 
industrial economy reaching the point 
of take-oft by an extra invemment of 
R.s. 25,000 crores in the next ten years 
may be correct, bu I having seoen the 
work on the field and more on the 
realistic basis I would not rather 
venture or .hazard to make any 
.guesses because a take-off point, as it 
is understood in economics, is more 
'Clf less a total self-reliance without 
any foreign long-term credit assIs-
tance to keep th" sustained growth 
and the accelerated growth of indus-
try. But apart from the growth or 
the take-oft stage of economy, I would 
certainly draw the attention of the 
liouse to the very great need for the 
still further and more massive Indus-
trial developme"l1t if the country Is to 
reach anywhere and cross the hwnp 
of under-development, and existing 
distress of unemployment, so that the 
self-sustaining growth of economy can 
be reached. That to my mind is a day 
for which we will have to strive for, 
more strongly, with greater vigour 
and removing all the laxity which our 
national economy today experiences 
in a large measure. That to my mind, 
in terms of aggregates, would be when 
the stage of economy of the country, 
would reach something like a produc-
tion of 25 million tons of ingot steal, 
per year in the power field 30 million 
to 40 million killowatls of installed 
capacity of energy against the Third 
Plan target of about 12 million killow-
atts and not less than 50 per cent of 
the national income to be derived from 
the industrial region. No country in the 
world with gross domestic production 
of less than 25 percent as we are ha-
ving to day from the industrial sector 
could think of a self-sustained growth 
of it.s economy or of providing any 
large measure of emplym.ent opportu-
nites. For that work which lies ahead 
of us for the next ten or fitten years 
all the people of this country, the pri-
vate industrialists, the public sector 
industries and the two Houses of Par-
liament all will have to work in fuU 
harmony ~ tng a wa1cbful eye on 

every weak link of the national eco-
nomy, strengthening it as we go along 
the road to massive industrial develop-
ment and agricultural growth and eco-
nomic development so as to reach some 
of these targets as early as possible. 

For this growlh of economy which 
has brought the industrial index tar-
get to 151' 4 from what it was last 
year namely, l3g· 7, that is a growth 
of 11: 7 poin Is and In terms of percent-
age 8' 4 per cen t, which has been the 
recorded rise in the last year, I must 
congratulate the private industrial 
sector for the very impressive record 
of work that they have put in in the 
last year. Even though many of us 
believe that the role of the public 
sector in this country in the comlnll 
years, at least for a decade or two, 
will be of a very major nature, one 
cannot fail to appreciate and must 
recognise without any reservation the 
great Tole that the private industry 
has played and what it has contribut-
ed to the growth tha t we witnessed 
during the year 1959 and before. 

When this industrial growth is being 
considered I would like to place before 
the House a brief picture of what we 
are trying to do in the public sector 
during the pendency of the Second 
Five Year Plan, and the Third Five 
Year Plan, which is lying ahead. As 
the House knows it is our 
gnod fortune that the Steel 
Ministry's tentative targets of 10 
milfton tons of coal are more or less 
million tons of coal aTe more or less 
being accepted. I do hope they will 
be firmly accepted in due course when 
the final Plan is approved by the coun-
try and the Government because 
without the basic steel which is the 
raw material, nutrition and strength 
of the national economy, it would be 
suffering a great dea\. These three 
years that we have passed, I know 
half the number of people whom I 
meet from morning till evening thelT 
real trouble had been the acute 
.hortallC of basic raw materials like 
steel, tin plates, copper, wool tops, 
rayon yam, various chemicals comP'>-
nents, alloys and 9teel sheets. The 
day should not come again In India 
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when due to any defect or any slip in 
planning we again face the same 
situation of acute shortage of tinplates, 
steel sheets, black sheets, galvanised 
steel sheets, mild steel plates, lighter 
sections, merchant steel and various 
types of steel, the scarcity of which 
we have experienced in the last three 
years in a very  very intensive man-
ner. I am quite sure that with the far-
si&htedness that our planners possess 
we wiJI be out of the woods as far as 
ateel is concerned. 

Now I will take those sectors with 
which the Ministry of Commerce and 
Industry is primarily concerned. Out 
of an investment of Rs. 1300 crores, 
about Rs. 360 crores or more wiJI be 
required for the sieel expansion and 
perhaps with the starting of the 
Bokaro stcel plant we wiJI be able to 
reach a target of 10 million tons over 
and above the expansion that may 
\Jlke place in the private sector. The 
Jninerals and the oil will claim about 
Rs. 390 crores leaving about Rs. 550 
to 600 crores for the projects of the 
Ministry of Commerce and Indusiry. 
Out of these, the most important 
project that we are undertaking is the 
heavy machine building plant at 
Ranchi: As the House already knows. 
this is going to produce, according to 
a revised target, 80,000 tons every 
year of industrial machinery required 
by the steel plants. the cement plants, 
th~ machine tool plants and various 
other heavy industries when the 
project will be completed. The invest-
ment will run to about Rs. 80 tl) 100 
erores and by 1964 we hope that at 
least 25 to 30 per cent of the leavy 
machinery requirements of the first 
Indian sieel plant at Bokaro-I mean 
the first Indian plant in the sense that 
the Indian machinery wiJI go into the 
steel plant!<-will be provided by the 
Ranchi project. We do hOlle that in 
tlle first year or the second year of the 
Fourth Plan we shall 'accelerate and 
complete this project rolling mills and 
with reduction mills and all other 
heavy materials so as to provide to 
the nation one compl.ete steel plant 
which could produce 1 million tons of 

steel, every year from the year 1966-
67. Therefore, it will be a matter of 
great satisfaction when this Ranchi 
project will be completed. I can 
assure the House that all the prelimi-
nary contracts have already been fin-
alised; the schedules have been drawn 
up and all the preliminary works have 
started at Ranchi. Those of the hon. 
Members who would accept our 
invltation to come to Ranchi would 
certainly tlnd, when they see the site, 
that as much work as is necessary and 
something more in aft accelerated 
manner is being done there. 

Along with this Ranchi project there 
will be two other institutes. One 
institute will train machine designers 
from the Indian engineers of experi-
(mce who shall be in future able to 
design indigenous machinery which 
would be produced in the country. 
The other institute will be for the 
foundry just on the lines of the 
Nottingham Foundrymen's Institute in 
Britain where the foundrymen of 
high experience will be trained from 
year to year. I am specially drawing 
t.he attention of the House to this 
becausc they are very vital for the 
future of the heavy machinery and 
industrial machine designing for our 
country. 

The next important project is the 
heavy electrical project at Bhopal. As 
the House already knows, we have 
now programmed for three heavy 
electrical projects, one at Bhopal and 
ther~ will be other two, one with the 
Russian collaboration and the third 
~ith the Czoch collaboration. The 
dctual sites for the other two electrical 
projects have not been decided as yet. 
But I can incidentally assure the 
House that all the theory and the 
principle of dispersing heavy indus-
tries as much as possible in every part 
of the country will be borne in mind 
because already claims have started 
coming to us that this project should 
go to a particular State or the other. 
I can give a general assurance that 
they will be set up at different l e~  
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As regards the production pro-
gramme, the Bhopal project is now 
almo.t programmed to produce from 
the original target of Rs. 61 crore tons 
per year upto Rs. 50 crore per year 
within the next ten years. AI; a matter 
of fact we all of Us discussed this 
matter with Lord Chandos and It 
might be possible to accelerate the 
production and reach the target with-
in 7-8 years.. This very year from 
June or July the production will start 
giving transformers and in another 
three years ·the first hydro turbo alter-
nator will emerge out of the Bhopal 
plant and by the end of the Third 
Plan we hope to give to the country 
Rs. 25 crores worth of hydel turbines, 
transformers, switch gears, control 
gears and all the other heavy elec-
trical equipment that can flow out of 
such a project. 

Incidentally I may mention hert' 
that we are very proud to say that the 
technicians and the trainees-8bout 
2700-who 'are being trained in Bhopal 
received very high appreciation from 
the British experts and Lord Chandos 
when he visited these works At ant' 
time Lord Chandos Was rather reluc-
tan t to agree to a programme of ar.ce-
leration, but when he and the other 
British experts saw our boys, they felt 
confident that any work could be 
attempted by these Indian engineers. 
Therefore, at a subsequeRt talk he 
wanted 60 m.w. steam turbines also to 
be included in the programme, and we 
are glad to inform the Hause that we 
agreed to that, so that steam turbines, 
along with hydel turbines, would be 
included in the Bhopal project. 

Over and above this, the Russian 
and Czech aided projects will also 
help to produce about Rs. 30 crort's 
each of heavy electrical equipment, 
making a totsl of about Rs. 80 to Rs. 
90 crores every year of heavy elec-
trical equipment out of these thr!'e 
projects. 

While I say these things with satis-
faction, I must caution the House that 
even these three plants, with the 
capacities contemplated, would not be 
able to· provide more than 60 to 65 per 

t'ent of the national requirements, and' 
we wiJI have to enlarge the projects 
and take further steps to see that we .. 
cover the entire reqllfrements of the-
country in heavy electrical equipment. 
Therefore, I would invite tbe co-
operation of the private sector. Th ... 
private sector should also initiate 
some schemes and projects for the· 
manufacture of these turbines, trana-. 
former, switch gears, drill gears and 
diesel generators, 'so that the publie 
and the private sectors together CRn 
make the country self-sufficient in 
heavy electric-al equipment... PoRIly 
as possible. 

As the House is already "ware, Ih" 
Durgapur coaimining project is being 
doubled from 30,000 to 60,000 tons to 
include 45,000 tons of coalminlng 
machinery and about 15,000 tons of 
mineral oil, petroleum and other 
exploration drills, riggs jigs etc. Even 
in this 45,000 tons of coalmininll 
machinery. we are trying to include a 
diversified programme, to have mining 
equipment for iron ores, chrome ores. 
bauxite and various other types of 
minerals. Therefore, this Durgapur 
project is going to be one of our vcrv 
fine projects which will give a great 
boost to the mineral industry. 

About fertiliser projectors, as the 
House is already aware and as the 
hon. Shastriji mentioned the other day 
in the Federation meeting, a target 01 
one million tons of nitrogen PPf year 
has already been approved for the 
Third Plan, of which about 800,000 
tons will be manufactured in thr. 
public sector with the present fOlu' 
public sector projects at Rourkela, 
Neyveli, Nangal and Trombay, and 
three more new projects-three or 
four-proposed in the public seclor In 
the Third Plan with an investment of 
about Rs. 125 to as. 130 crores. Hpr" 
also, the co-operation of the private 
sector will be most welcome to the 
country, because fertiliser is a com-
modity for which there will always 
remain a constant and insistent 
demand. As a matter of fact, during 
the current and next Plans it would 
be better 10 licence import of ClOmple", 
of fertilisers on a liberal scale if we 
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can afford the money, or even if we 
have to economu;;e on other sectors. I 
know I am speaking in the presence 
of the Finance Minister, but it is im-
perative that in the next three or four 
years we should permit imports as 
large ·a quantity of complex of fertI-
lisers as possible. to meet the require-
ments of money crops, agriculture, tea 
and coffee plantations etc., because 
every rupee invested in fertilisers will 
yield to the nation two or three rupee" 
of national gross product. Such im-
ports of fertilisers on a liberal scale 
till our fertiliser plants go into prv-· 
duction will be most beneficial. 

Regarding drugs, the House already 
knows the details. I shall not repeat 
them, but I would like to say that by 
the third year of the third Plan we 
shall be in a position to prodUce prac-
tically every basic life-saving drug, 
antibiotics, sulpha drugs, alkaloids, 
synthetic drugs, vitamins and all the 
other intermediates required. '111e 
total value of drugs and immedlates 
to be produced in the public sector 
will be Rs. 40 to 45 crores per year. 
We are fortunate in having collabor-
ation from the Soviet Union as well 
as the West German firms of Bayer and 
Hoccht and others. The West German 
plant will be perhaps the first to 
manufacture such complex and diffi-
cult intermediates of organic chemi-
cals in the whole of the Asiatic con-
tinent. 

On the machine-tools side, the pro· 
duction of the Hindustan Machine-
tools Ltd. is already being trebled 
from 600 machines to 2000 machines, 
and we are planning two more me-
dium type machine-tools units. As 
my hon. friend from Punjab and 
other Members had urged, it is our 
endeavour to see that these machine-
tool plants will be dispersed in as 
many places as possible. Shri Nagi 
Reddy made a reference to the Praga 
tools factory. We are already doubl-
ing it up and making it practically as 
·big as the Hindustan Machine-Tools, 
to give satisfaction to the State of 
Andhra Pradesh, and It will make 

also the precision machine-tools as 
well as various other items of engi-
neering industry. 

On the heavy machine-tools side, 
the House is already aware ·of the 
collaboration with the Czechoslovak 
Government who have given us good 
technical know-how and credit. The 
heavy machine-tool project will be one 
of the very complicated and difficult 
projects, one of the most difficult pro-
jects, if I may say so, of all the heavy 
Industries that we are contemplating. 
We are not quite sure of the size, but 
We do believe that about 15,000 to 
20,000 tons of machine-tools per year 
of a11 heavy varieties will begin to 
be manufactured in the Czechoslovak 
project, as soon as it goes into pro· 
ductJon by 1964-65. 

Then, there are three small things 
that I would like to mention; one IS 
the raw film, the second is the watch, 
and the third is the sulphur pyrites 
project. 

The raw films project has been one 
of the most difficult projects, but we 
have been lucky to secure the colla-
boration of the French firm of Mis. 
Bauchet. There have been some mis-
givings in the minds of the film pro-
ducers and" users, but I can assure them 
that we are taking the greatest care 
about quality and about 50 to 60 per 
cent of the national rC'quirements of 
photographic films, cine-films and 
X-ray films will be covered by this 
project, and if there are any shortages 
or otherwise need for high"f qualJity 
goods, if neoessary, we sh" 11 h ~ tn 
import some of the raw films for somfl' 
time. 

Here also, I would invite the co-
operation of those Internationally 
famous raw-film manufacturers who 
had so far kept themselves a little shy 
of India, and they have kept them-
selves away from collaboration with 
us, and say that they are most wel-
come to come to this country aad 
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collaborate with us to produce the 
best of the raw films that they claim 
to produce in other parts of the world. 
Over and above their coming to colla-
borate with us, if they still want to 
have a unit of their own, we have no 
objection. In addition to the unit that 
we shall be having with their colla-
boration in the public sector, if they 
want 10 have a private unit, if they so 
desire to put it up on their own, we 
have no objection. 

ThIS will be one of the very com-
plicated chemical lines of raw film, 
where we h'ave decided that we shall 
manufacture every basic raw material 
also of this industry. Up till now, 
many questions had been raised in the 
House, but the offers we have receiv-
ed so far were all lame-duck ofters; 
they only wanted to do some pigmen-
ting ana spreading of some gelatine 
un sonU' imported cast base to be 
brought from outside. That is not the 
way thc' Indian industria] programlne 
could function, and such a thing, was 
not, therefore, acceptable to us. The 
French firm, fortunately, has accepted 
all OUr conditions, and has given us an 
agreement for collaborating with us 
to make the base. to make the raw 
film, to make the X-ray film, and to 
make the photographic film, that is, 
about 3' 5 million to 4 million square 
metres of cine-films, about half a 
million square metres of X-ray films, 
and hal! a million square metres of 
photographic films; and in the various 
other ancillaries and auxiliaries pro-
ducts also. they have promised us 
thf'ir collaboration. 

Regarding the watch factory, there 
have been some doubts, but on the 
whole it has been well received. There 
have also been some doubts expres..qed 
as to why Government should go into 
the public sector on an item like 
walch. Here, I would only remind 
the House that a watch though it looks 
so small, is yet one of the most com-
plicated and most precise machines 
·and instruments that one can produce 
through an industrial hase, and, 
therefore, it was found necessary t,) 
train YOUD, men from this country 

who could be thoroughly well-versed 
in course of tillie, as a result of train-
ing in the public sector watch indus-
try, and who may be able to or be 
enabled to start their own industries 
and spread them in the far corners of 
this country in every State. It would 
be very necessary to decide with con-
fidence in this matter, and, therefore, 
a public sector project was selected. 
The Japanese Citizen Watch Co. is one 
of the very highly qualified companies 
with a high international reputation, 
and we are glad that an agreement 
has been finalised. 

The han. Member from Kashmir, 
Shrimati Krishna Mehta wanted the 
factory to be located in Kashmir. We 
have the fullest sympathy with the 
case of Kashmir, but this is a hilb 
precision tool where even ... e were 
shaking as to whether we in the 
public sector should undertake it, 
because the private sector itself would 
find it extremely difficult to initiate 
such a difficult programme. So, it will 
be very difficult to put up such a plant 
in a place like Kashmir, where 
machine tool techniques are not avail .. 
able and where high' precIsIon 
engineering and environment required, 
for such a basic difficult industry like 
a watch factory would not be there 
But we can assure her that there are 
various other types of industry which 
we are contemplating and which we 
have already initiated in Kashmir. In 
the case of the watch factory I every 
foreign technidan who came here, 
every team which came here, wanted 
to start it only in BangaJore because 
the Hindustan Machine Tools factory 
is there. There we have hundreds of 
YOU"1g men who know how to handle 
machine tools. In the ultimate 
analysis, ;a watch factory is nothinl: 
else but a conglomeration or aggro-
jlate of different types of hln~ 

tools. 

As regards sulphur, I can only say 
that we have been extremely lucky to 
have struck iron pyrites of a rich 
variety in Amjor. Now we hope to 
raise the production from 100 ton. per 
day to 400 tons of au\phlU' per 48,.. 
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This was a commodity which wes all 
the time b('having like a mirage, 
always esoaplng by the time we had 
reached some source. This is the tlrst 
time that in Amjor we have been 
having a iucky strike where about 10 
million tons of high grade iron pyrites 
have been located. The expectations 
are 9 to 10 times more than tha (, 
which will make the country in a 
major way more or less self-sufficient 
or at least less dependent on imports 
from abroad. 

Regarding the NEPA Mills, 1 ,,,,,, 
assure Shri Ramsingh Bhai Venne 
that though he congratulated us quite 
a good deal on the progress made, we 
are not yet at all satistled with tile 
progress of NEPA. We have got to 
improve the quality, we have got to 
reduce the pri>:'€' end we have got tu 
in~r '  thE" production. Therefore. 111 
the Third Plan period, we are going 
to double the production from 100 
tons per day, that is. 30,000 tons per 
year. to 200 tons per day, namely, 
60.000 tons per year so far as news-
print at NEPA is concerned. 

Mention was made of the private 
spctor industries, My hon. friend, 
Shri Nagi Reddy. pointed out that w(' 
are giving too much impetus to 
foreign capital. For the information 
of the House, I may mention that In 
the last three years, 1957, 1958 anu 
1959, we have approved-these tlgures 
are. of course. under-estimates and 
not complete the final tlgures will be 
tnnrh more-44 Cflses of rei~n 

technical collaboration in 1957, 91 
cases of foreign technical collabora-
tion in 1958 and 175 cases of foreign 
technical collaboration in ] 959, mak-
ing a total of 310 eases. I hope the 
House will appreciate that if out of 
them, about 20 or 23 are such projects 
where there is a majority of foreign 
participation, that is not a thing about 
which we should be so much anxious 
or worries. Out of 3]0 or more pro-
jects, about 23 are with a higher 
element of foreign participation. Here 
I would say what the national policy 
I •. 

Shri Nag! Reddy: May I just in-
form the hon. Minister that according 
to my calculations on the basis or 
figures given to me in answer to a 
question, it is not out of them that 
only 10 or 20 haVe been with a majo-
rity foreign participation? In 1958-
59, out of the cases of private capital 
collaboration that have been allowed, 
more than 50 per cent of the number 
of companies have been allowed with 
more than 50 per cent of the capital 
from for"ign colJabo1'Qtion. 

Shri Manubhai Shah: I do not under-
stand how he goes by that. I may 
tell him in absolutely realistic term. 
that out of the 310 cases of foreign 
tech:lical financial collaboration 
approved by the Government of India, 
about 23 cases,-Bs a matter of fact, 
the number may come to le3S than 
that; but I am taking his own tlgure--
are with a majority of foreign tlnan-
cial participation. 

Shrl Narl Reddy: May I read our 
the answer given? The total number 
of companies allowf>d with foreign 
capital participation was 45 in the year 
1958-59, out of which 23 companies 
have been allowed with more than 5() 
per cent foreign capital participation. 

Shrl Manubhal Shah: I have given 
what the present estimates are. I 
was going to mention that the policy 
of the Government is to welcome 
foreign capital in all industrial deve_ 
lopment with the proviso given in the 
Industrial Policy Resolution that. 
ge:'lerally we prefer that Indian par-
ticipation should be the majority and 
the foreign participation should be 
below 50 per cent. But where the 
techniques nnd skills are rather speci-
alised or important to natiopal eco-
nomy and where it is not undesirable 
for the national economy to have 
foreign participation with a majority, 
there has been no barrier, even under 
the Industrial Policy Resolution of 
1948 reiterated in 1956, in the way of 
foreign capital having a majority with 
the approval of th" Governme'!lt. 

We have been very cautious and 
careful to see that every project i. 
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scrutinised before a foreign majority 
project is approved. But 1 would like 
to say this that the foreign countries 
. have been giving us valuable assistance 
.and the House has appreciated this 
matter from time to time, that for an 
~ er- e el e  country lacking in 
skilled functions, it is necessary that 
those who had the opportunity of 200 
years of industrialisation should come 
forward to our assistance through the 
well-ome given by us and help us to 
industria lise our country in these diffi-
cult and dlversifled lines. 

1 wi,h to mention about the private 
sector industrIes. l1.egardmg 1extlles, 
I am not going into details. All I can 
say is that more productlOn and. more 
productIOn is the answer to tne pre-
sent pflce quesllon of textiles. Day 
before yesterday, hon. Shastnjl had 
appealed to ousiness and 1 nad appeal-
ed from ~  lime ana again ami 
:I do take this opportunlly once more 
io suggest to the industry tnat all 
!heir difficulhes ana troubles are LteIni{ 
!borne in mind. We have assured them 
and are assuring them as mucu cotton 
as they want through indigenous's, 
well as imported sources and It Wll! 
be in the Htness of things that tne 
private sector, as they have risen in 
the past. would Mse to the occaSion 
"to produce more ana more textllCS. 
"that alone will bring aown tne prlt:es 
in thc ultimtae analysis. They have 
,done very well 181t year and In future 
Wf.' f'XDPct them to do better. 

The House will be iliad to Know 
that we have approved 4 types or 
automatic looms, the Sakamoro, the 
To)'da, the Ruh and tne I<.evo Which 
"' ~i1l be manufactured in thi~ country 
llnd which will helD to solve one 01 
ih. basic problems 01 this industry, 
namely. modernisation. Once these 
autom"ati[' looms are made--Nuti. 
-Sakamoto, Kcvo and 'l'oydo are flOme 
of Ihe h •• I-they will heIr us to pro-
l ~  better cloth for fXl)Ort ~ well as 
for inteorna1 consumptIon. 

On ('('ment I need not mention any-
thing because the facts r~ well-known, 

Shri Narayanankutty Menon: Re-
garding textiles, may 1 ask lor a clari-
fication, Sir? Regarding the pro-
duction of long-staple cotton, la,t tl ~ 

the hon. MinISter said thai productioll 
of long_staple cotton should Oe under-
taken on n large scale. MallY people 
in Kerala took to it and lutcr 0:1 
when they were aucllonca, i~ WllS 
found that they could fetch a price 
which was one-tenth the actual cost 
of prodUCtiOn and a11 those people 
are suifering. Now, t..\tey have repl".!-
sented to the Minister. I wan! to 
know whether the MinIStry has takell 
any steps in respect of those people 
who are actually prodUCing long-.cale 
cotton and sevlng forelgn cJl.changc to 
give them reheX. 

Shri Manubhai Shah: The question 
which my hon. friend has put silollid 
be put to the Ministry 01 E'ood anJ 
Agriculture. But I can assure the hon 
Member that we shall l ~  h;; 
feelings because I do not know Ihe 
actual facts. All I know fronl g"ll~r l 

contact with that Minis!r, is that every 
~i t n e is being liven for the grow .. 

ing of long-staple cotton and In the 
last 4 yea .. and the rise in production 
has been due to their efTorts. But I will 
certainly convey this feeling to the 
Food and Agriculture Ministry, 

Then, regarding the automobile i:l-
dustry it has been one of the Cinde-
raIl. indu.tries of this country, Cri-
ticism has been pouring from variou-; 
quarters (Interruption..), All I can 
say is that I have ahvays felt that for 
an under-developed country like ours, 
the private 3utomobil{' industry has 
done very well and has dO!le really 
good work for this coun'ry. They 
have produced cars vphicle:i and other 
trucks of various types, the trail 
loaders and smaller trucks and othf'rs, 
whieh an undC'f-d(>veloped country 
could ferl proud to produce. 

Having done SO I should ' ~l~  

them about what tho .Iha Committee 
has suggested. They ,houJd imme-
'iiately undertake-a, they have al-
n~  started taki:lg to it-t() instal 
all plant and machinery so as to make 
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the whole vehicle and all the vehicles 
produced, practically 85 to 90 per cent 
indigenous within the shortest 'pace of 
time. The necessary foreign exchange 
we have been granting them; and if 
more is required we are prepared to 
grant. But we will not allow them 
merely to hall and retard the growth 
of the indigenous content of this in-
dustry. 

On ancillaries also the Jha Com-
mittee has made very good and 
knowledgable observations. At one 
time it was believed that the ancillary 
growth is rather small. Many Mem-
bers have been repeatedly saying this. 
But this has been analysed in the 
chapter on the Ancillaries of auto-
mobiles. More or less OUr ~'r  b 

following a pattern of the continent, 
aiming at the production of a 
large proportion of the thing. The 
Improvement of the ancillaries i~ 

going on an accelerated scale and we 
are going to give greater boosting to 
the ~, ill9 r  i;1du.;tries in the Third 
Five Year Plan. As a matter of fact, 
in order to make the growth of an-
cillary industry possible, we are think-
ing of functional industrial estates in 
the Third Plan. 

That is, there will be some estates 
which will be devoted to a complete 
variety of ancillaries required for a 
particuLlr industry. That je::. if the 
automible industry consists of 4,380 
parts or so, then We shall try to parcel 
out in one sector of one single estate, 
practically all the components required 
for the automobile industry. Like 
that, half a dozen or more junction in-
dustrial estates can grow for this. 

Similarly, for radio component;. We 
will try to see that all the components 
that go into the radio, about 130 or 
140 of them-are properly parcelled 
out Rnd produced at some of these 
in ~ri l estates. There would b€' 
many of such junctional industrial 
fstates in ditrerent parts of the coun_ 
try so thAt intensive attentIOn eould 
be given to the scientific growth of 

ancillary industries which, in turn. 
would spread to the different part. of 
the country. 

18 hrs. 

I Wd; tuuching t!'te subject of auto-
mobiles and han. Members may "ot 
pardon me if I slip ov,'r the matter 
of people's motor. When hon. Sh~ tri

ji was the Minister of Railways, he 
gave Us i ln~  Trains which were 
mitiated in his time. I do hope and I 
can assure the House tho. t as the 
Commerce and Industry Minister, 
during his time, we will have the 
people's car; car of the people, manu-
factured by the people for the people 
of this country. 

Shri M. L. Dwivedl (Hamirpur): 
We want i:1dustries for the people; a 
elir IS not .Jar the ~rl" .... "t~r-

1'upuons.) 

Shri Narayanankutty Menon: By the 
tlme the cal' comes In the mark.et, the 
Finance Mmister would have marie it 
cost Hs. 50,000 .... (InterrUptions.) 

Shrl Manubhal Shah; There has 
hlOCe ur ·less been insistent demaf"'d 
from the people. Every hO:1. !\!{'m-
ber has J..,,,en pressIng that for thE' 
lower middle Jncome group we shoultl 
have a car within the price range of 
Rs. 6,000, 6,500 .... (interruption".) 

Mr. Deputy-Speaker: Rival claims 
tor the car rne l t ~ , now it'lP.il'? 

Shrl ManubhaI Shah: Just as we 
have Jantu. tralns, we wlll have janta 
cars at tne carllest possible thn~, J. 
am not gOlflg mto the merits. 'Ve 
shall try to gi ~ it the maximum con-
sideration .. 

8hrl D. C. Sharma (Gurdaspur): 
"I'lJnt will h~ the PrIC'" in t' ~ Haclt 
markF.tl 

Mr. Deputy-Speaker: That price 
wUUld not be told by t.he hOll. 1(',·,,-
ter but 01/ toe other peoplp. .... l ,t~ .. 
7·UTttl()1J.1':.' 
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Sbri Manubhai Shah: Once there is 
mass production of these cars, all the 
""o"fl'tt:s wnJch are rightly ex.pre;;w'f'i 
by tno hall. Members will vanish It 
J" tne ~, r n  that has produced th ~'e 

l ~ll  ons, tnat 11a8 upset OUr l'ryd H ... 
'JIJ@Y t,)r tUe last. one or two years. 
onCe i.hC3(-baSIC things are product'd, 
II wlll give a growth to the motod· 
,ation and wIll beDetlt the r;o:ist'l\II 
automobile industry by increasing the 
0t'mr.l1ds ~  it will stimulate t~ -  

growth of motorisation. In this en-
d,"'ellr, ~ will try to take th" help 
of ((," private "ectnr wherever it hu 
the capacity to produce the component 

rt~  from the present inshUed ~ .. 
c.ty. . 

~  i1'0111 the booklet circulated tf') 
the hon. Members. they would be it} 
5. J..IC'snion to notice the good r n~ ,  

t!l the manufacture of industrial 
machinery. I may summaries the 
r ~ t l"l  1'he sugar mar.hinery '11ft! 

made the maximum progress. This 
!1E"2," we are installmg lour complet.e 
sug3.r plants each of WfllCh CBn -cruBb 
t , - ,~  tons of sUll"rcane per day. 
'rh~ indigenous content js 80--85 per 
cent and only 10-15 per cent foreign. 
We shall be able to deliver 8-9 com-
plEte sUj!ar plants I" the next year and 
from 1962 onwards eery year 21 
plants would be produced per yea. 
durin!! the Third Plan wlli"h woulc1 
ri-,., tiS lOti unitS In flve years of 
which about 60-65 will be perhaPtl 

in~ to t.he new sugar factories and 
40-45 for the replacement. of tlte 
eXlstinf( or expansion of thr. f""!xist,ng 
factories. 

About cement hint ~r -- rr~ hope 
with the three factories going uP. in 
1962. we shall be able to deliver six 
complete cement plan ts per Yellr from 
J962 onwards, each with a capacity of 
600 ton' ppr day. Therefore, tu 
achieve the cement targets of li--15 
million tons in the Third Plan we 
may not have to depenJ upon imported 
machinery. Similar progres, has been 
made in the paper mar.hinery, C'JrtELin 
attempts have been made and ,ome 
plants will bp. delivered hut t.he pro-
gress is not as t:ood as ill the Rugar 
Or cement machinery and Wn do hope 
that within the next one year. as 

offorts are going on, We may be l~ 

to have flve 50-ton per day paper 
plants per year for the establishment 
of paper t ri~,  I would here urge 
the need which VIE: are emphaslsing fm' 
!.he small_scale paper units. It is our 
hope, now that ~ have licensed thr"" 
manufacturers who will deliver to us 
20 to 25 plants per year of 5 tons to 
I a tons and below at a cost of about 
Hs. 10 lakhs to Rs. 15 lakhs, We may 
be able to e.tabiish in the remote 
corners of the country, in nrder to 
disperse the paper industry, about 
200 to 250 small-scale plants in the 
coming five years. 

'Shrl Nagi Reddy: What about paper 
from bagasse? 

Shri Manubhal Shah: Paper is 
already being produced from bagn5Sr 
Shri N agi Heddy is probably refer-
ring to newsprint. Newsprint is not 
being produced from bagasse. We 
,il"d it very difficult to produce. 
Paper is already being produced frum 
bagasse in many factories. MOB! of 
the new t ' e~ Eire coming up only 
based on bagasse. 

On the textile machinery front we 
expect the requirements to be of the 
order of Rs. 30 crores per year. We 
hay£, now formed certain gtoups of 
manufacturers which are in the stage 
of formation. The present annual pro-

ti ~ of textile machinery is about 
Hs. 9 crores to Hs. 10 crores. They 
win drliver to the country in the next 
1wo to three years about'Rs, 20 ('rare, 

rtt~ of machinery per year, 

r !J,ve alreadv dealt with the matter 
of moehine tools. I will now come to 
the l!lst point, lind that is about th£! 
sma::·<;cal(> in ~ ri ~, 

An hOD. Member: Last point from 
ehl~ l 

Shri Manubbai Shah: Sir, about 
sma!J-scaJe indu!'ltries, which is dearest 
to t~,e heart of the Minister of Com-
merce and Industry and all of WI. r 
ttl~l1  swear hy the ftmal1-!"cale i'1-
~rle  because I do ~li '  that ~ 

f;lT :1.<; empJoyment problem in the 
cour:tTY is concerned and produc!ion 
c,f (onsutnt'r goods, it can be met 
;arg.ly by the spread and aceeleration. 
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of small-scale industries, including 
khatli, handicrait, coir, silk, mechani-
sEd small-scale industries, handloom 
dc. All theSe industries hRve ~e 

weI' in the Second Plan. 

The allocation of the Third Plan 
has been to the extent of Rs. 2110 
crores to Rs. 300 crores. But we do 
hope that the vitality and the crying 
need which these industries pick out 
from every corner will make us rcvi!;p. 
·our thinking on this more and more 
:and we will have a larger investmf-'nt 
;n the Third Five Year Plan. 

Sir, there has been a feeling that 
in the Punjab, as the hon. Member 
was saying, prototype factory is not 
being given. J can assure him that 
even in the French Prototype Centre a 
portion of the instruments has lre ~r 

been decided to be put at Ludhiana 
because Ludhiana is the nel' e- entr~ 

.of small industries in the Punjab. We 
have also aS3ured in the Small Indus-
tries Board that every Stale in thi~ 

·country will have one prototype cen-
.tre, either of radio components Or of 
loCanned fruits and vegetables or of 
electr1cal instruments Or of mt!chani· 
cal Cilld other instruments or like the 
foundry and light engineering ,,, 
Howrah Or the machine tools in lflP 
'West German Project in Okhla. With-
in the Third Five Year Plan perlO<I 
we nre endeavouring to provide every 
State in the country with one major 
prototype' centre. and Punjab will 
not mi .. the bus. it will perhap. be the 
first to get it because it deserve" it. 
most. 

An hon. Member: What about 
Batala' 

Shrl Manubhai Shah: Places will be 
df'termined in courSe of timp by tt·rhR 
nieal experts. 

Here I was trying to menrion only 
this, that there has been some referCl1-
~  about curb:-t on consumption. res· 
triction on consumption. For a CQUII-
try of such low consumption as Indj., 
and with such a vast population with 
an absolutely low income of ~  2~  

-to Rs. 300 per year, whon we think 10 

realistie Or practical terms, curl:,s on 
con;;umption at the moment are uot 
very realistic of practicable. We will 
have, therefore, to produce more and 
more n ~r goods to catch up WIth 
the rate of growth in national in\!ume 
particularly in the pOOler sectors and 
all that the Ministry of Commerce 
aud Industry can appeal to the privale 
industry in the large-scale, medtuln-
scale and small·scale sectors and aU 
public indu.tries is to prodUce r~ 

and more consumer goods so that __ h ~ 

demands could be stimulated, tne 
national income can be re-absorbec\ 
through larger volume of wage goocLi 
and which in turn will work as an an-
ti-infiation'ary measure for a fast deve. 
lopment economy. Therefore, in that 
particular matter the small-scale and 
medium scale industries have to play 
a major role. 

In this ~ nne ti n, industrial estate:; 
hi. one of our principal instr.1lllents of 
propaganda. I am glad to inform the 
House that for these estates Rs. 27 
crores have been tentatively allotted 
which may be sufficient fOr 300 major 
industrial estates and ~ 200 rural 
industrial estates. We have taken full 
cognizance of the feelings in this 
House that rural industrial estate:! 
must become an important r gr ~ 

for spreading industries in the villag..,. 
In the Second Plan we had only %0 
of them; we have not yet completed 
even those 20 estates. But in the 
third Plan we believe that We sh 111 
estabH.h 200 rural industrial estate. 
in different villages, the villages hav-
ing a population of less than 5,000. 
We have defined a village in the Plan. 
A village means an area with a popu-
lation of less than 5.000. Besides. 
these 200 rural industrial estates 
in the th;,'o Plan. another 300 other 
industrial estates in city. urb3n, senu-
urban ~  other areas will be started, 
as against about 100 industrial estate, 
in the second Plan. 

To make our promises more Pp.rfeC"t 
so that people may not disbelieve what 
we arE" saying. in the nE"xt year also 
~ have included ten to 20 industrial 
estates for the backward areas like 
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Etah, Jhansi, etc. There are very 
many backward areas, and 1 am mere-
ly mentionL'lg some. There are back-
ward areas in Rajasthan, some back-
ward areas in Uttar Pradesh and West 
Bengal and all parts of the COWltry. 
There are industrially backward areas 
throughout the COWltry. _ 

Mr. Deputy-Speaker: Backward 
does not mean those silting behind! 

8hrl Manubbal Shah: An Hon. 
Member wao perhaps pullL'l' my coat 
from behind and I thought I could 
,.Iisty him by saying somethin, ! 
(wught .... ). The idea is this: I was 
110. saying all this in a lighter vein. 
I was sayin, that We feel very much 
tuat the industrially backward places 
mu;! be looked after and must be 
given a higher priority than other 
areas. So, those areas will be pro-
perly looked into. We have not de-
"ided any plaCe so far. 10 to 20 in_ 
dustrial estates will be allocated for 
the industrially backward areas in the 
coming year, 1960-61. so that the r ~ 

gramme could be started and then en-
lar&ed in the third Plan to cover 300 
major industrial estates and 200 rural 
, industrial .tatea. 

I have taken too much time of the 
House. 1 would not like to take any 
more time. All I can say is this: that 
all our policies ultimately depend upon 
the foreign exchange resources and 
\.te manufactured articles, and even 
though my friend Shri Bimal Ghose 
put it slightly difrerently, the future 
depends upon the exports and still 
more exports of manufactured articles 
over and above the traditional exports 
that are taking place. Therefore, the 
industries will be well-advised in this 
regard. As a friend of industry. 1 
would like to make an earnest appeal 
to them as we have been making 
appeals from various platforms, that 
export is a must, and the take-off 
stage in the economy will only come 
provided ollr exports are increased, as 
We have done last year thllDlu to the 
efforts of all the olllcen and of my 
coUeague Shri Satish Cbandra and 
other friends. More and more export 

7 (Ai) LS-8. I 

is the only way to Industriallse thl. 
country because export and industry 
both go together. -

Mr. Deputy-Speaker: This discus-
sion will continue tomorrow. 

Shrl M. L. Dwlvedl: One question 
which is very important. 

Mr. Deputy.apeaker: We are al-
ready ten minutes behind schedule. 

Shrl M. L. Dwlvedl: Just half a 
minute, Sir . 

Mr. Deputy-Speaker: Then many 
han. Members who are standin, may 
like to put questions! 

.t\' "0 ,"0 fi«t : ~ Ii'ft 
IIW:-'rn If'I1if ~ ~ \'IT 'Ii1: ~ t. 
\Irfi!;;f 11' m 'A'f"T ~ ~ fit; <m: 
~ l 'l' ~~" r it ~ 

~ .r m w it!T1r.i ~
Gfq;filll(i'(I1 ~ ~  ~ it ~- i1r 

wit 11m: ~ ~~ ZTIIt um 
~ IlW if fir<;r ~ t, \'IT m: 
';3'ij' ~ ~ 'lIlT wqr I 

1ft ~ ~  1f.t ~ t'RIT 
' t'l~ if ~ ~" r fit; ~ 

;rt rn1: ~ ' 't~ ~ 

~  tlil; 1r ' r~ tfit;ift;I' 

~itr ~ t r~ 

~ (Frr I IIIT'lI' lft 'I'Ilr ij'f ~ q:r 
" r r i ~ if ~ ~1 1  .m-
mm-q- 'It I 11' ~ ~ ~ 
n;ar i fit; ~ ;r fW; IIW:-'rn 
~' 't~ ~~itr it 

~ m, iIftoI; (1rm oil 
t, ~1 t~1 

.t\' 11'0 ,"0 fPt\ : ~ 1i"Jft 
~ ' l"~~1 

1ft "'IW'f ~  fil;qr.r ~ 

~t,~~~~~1 t 

It m ~' i i  'Ii1: ~t I 
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Mr. Deputy-Speaker: This discus-
sion will continue tomorrow. Its Fifth  annual report, we find some-

thing mentioned about this grant: 

"Mention was made in the last 
report of the two instalments of 

lS.U hn. I.he Ford Foundation grant each of 
"INDIAN INSTITUTE OF PUBLIC 166,666 dollars which had been 

ADMINISTRATION received. The third instalment is 
dwaited." 

Mr. Deputy-Speaker: We now take 
up the half-hour discussien. I may Then there is a curious thing: 

jUst say for the informatwll of hon. "The second instalment of the 
Members that ten minutes would be Ford Foundation grant is kept 
taken by the hon. Member who starts with our bankers in New York 
the discu.·ion, ten minutes by the and it is primarily meant tor 
hon. Minister and then the balance of financing the institute's activities 
ten minutes may be utilised for ques· kbroad.u 
tions. I have got notice from three 
han. Members who want to put ques- It is very extraordinary to have this 
tious. Now, Shri 'rangomani is amount in a New York bank and to 
absent. So, Shri Sampath may start mcur expenditure whenever these 
the discussion. people go to America. I want to 

know, w ha t is the harm in getting the 
Shri Sampath (Nawakkal): Mr. necessary foreign exchange like any 
Deputy-Speaker, Sir, this discussion other body or person through the 
arises out of the answers given on Heserve Bank, when needed after 
the 29th ~'e r r , 1960 to Starred .ubmitting the types and items of 
Question No. 646. I fully realise the ~ en it re  But they seem to find 
responsibility m raising such discus- it very convenient and comfortable 
sions which pertain to a matter of an 10 have this amount in a New York 
institution. Hank. This is a very curious aspect. 

First of all, I want to give out the Thus, they are getting really a very 
figures of the sums allotted to the l rg~ sum from two powerful organi-
Indian Institute of Public Administra- sations, one from Government and 
tion by the Government of India. In (Ulother from the Ford Foundation. U 
fact, it is the amount allotted that we look at the pattern of expenditure 
has created an amount of interest and mourred by the Institute, it is really 
curiosity in the mind of this House. rather more curious. In the Budget 
From 1954-55 to 1959-60, the total "slimates for 1959-60 of the India •• 
~ nt sanctioned by the Govern- Institute of Public Administration, we 
ment of India a. grants-in-aid find that for conferences abroad a sum 
amount. to Rs. 53.37 lakhs. This flf Rs. 20,000 is allotted; for pay and 
"nswer was given on the morning of allowances Rs. 3,70.000; office expenses 
29th February. The same evening. It.. 1,20,000. This is So far as the 
the General Budllet for 1960-61 was Institute is concerned. The institute 
presented in this House and we were includes the Indian School of Public 
surprised to find that in addition to Administra:ion also. Also the Budget 
the already allotted sum of Rs. 53.37 c3limates of the Indian School of 
lakhs, another sum of Rs. 10.86 lakhs Public Administration: for 1959-60 
'" to be given as grants-in-aid this indicate tbe pay of teaching stall 
year to that Institute. regular; as Rs. 79,200; pay for visiting 

Tn addition to this, this institute is I,rofessors part-time as Rs. 10,000; 
receiving a very fabulous amount as uffice staff as Rs. 23500; and for office 

~g~r n t r th e r , , n ti n  . .:I-,n ___ e , en i t re ~  25,000. _____ _ 
°Half-an-hour discussion. 
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In the balance-sheet as at 31st 
December, 1958, we find something 
else. For furniture and fixtures at 
cost as per last balance sheet plus 
additions during the year, it comes 
to about Rs. 72,462.26 nP. 

There is one other item which really 
baffies us. In the Assets column of 
the Ba!ance Sheet given in the Fifth 
Annual Report of the Institute there 
is an item "Travelling Allowance 
advances" which amounts to 
Rs. 1,93,507.92. Although it is given 
out in the memoranda and other 
reports that it has different activities 
such as convening seminars, arrang· 
ing meetings, convening conferences, 
running the school etc. the most 
facinating item of activity for the 
Institute seems to be: travel abroad, 
travel abroad. In every budget, in 
every balance sheet we find provi-
sions like Rs. 20,000 or Rs. 40,000 or 
Rs. 50 000 for travel abroad, so much 
so that in the assets side in the present 
balance sheet we find an Item 
IITravelling Allowance Advances" to 
the tune of Rs. 1,93.507.92. 

Then, although these grant. have 
been given and so much of expendi-
ture has been incurred, what Is it 
that they have produced? What is 
the result that has come out of this 
huge expenditure? The han. Minister 
was pleased to give in her statement 
the number of students admitted to 
the Indian School of Public Adminis-
tration since its inception. In 1958-59 
the total number was 33 and in 1959-
60 the number was 32. So, 65 students 
have been admitted according to her 
statement. But when we read their 
Annual Report, 1958-59, this is the 
dismal story that comes before our 
eyes. In the Annual Report of the 
Indian School at Public Administra-
tion. 1958-59, page 4, it is stated: 

"For admission to the courses 
in 1958-59 there were 133 and 99 
applicants for seats in the ftrst 
and second year classes respec-
tively, and 20 and 28 respectively 
were called for interview. Nine 
and 18 joined the classes, but 7 

and 10 respectively dropped far 
one reason or other." 

I say that this is a very extraordinnry 
situation though one might not hesi-
tate to call it ridiculous. With all this 
huge expenditure, with all this pan-
phernalia, this is the atfair or thing 
which is going on there-one class 
consisting of only two stUdents and 
another consisting at 14 students. Also, 
this includes 6 officers tram the States 
of West Bengal, Orissa, Kerala, Mysor" 
and Madhya Pradesh who were 
students in the second year cla." 
deputed by their State Governments. 

In this connection, perhaps it would 
not be improper for me tn recall what 
a Minister of a State told me In a 
casual talk when I enqUired of him 
about this Institute. I asked him 
"What is your experience with regard 
to this Institute?". He said "Not very 
heartening. We sent an officer to lIet 
trained in the school. You know 
what happened? That "tllcer wal 
asked to take classes, and he was not 
taught anything". This shows that the 
School has no plan at all. This is not 
due to lack of efficient persons in the 
school. I hear, that it is the great 
muniflcience of this Government has 
created an inertia in that school. Now 
that they have got money, they have 
started scratching their heads for new 
plans. They do not know what to do 
with their money. They ask students 
who get admitted into the School to 
take classeR and then send them back 
without any training. The Minister 
said that it was a waste in every reo-
pect. He said "We lost his service. 
for that period and he did not get any 
training. He was asked to take 
classes". This is what the Minister 
said and, remember, the Minister is 
a very responsible Minister, a very 
popular person even in North India. 

The purpose of our raising this dis-
cussion is to knuw what happen. 
there. Perhaps, the han. Minister 
may be In possession of some Infor· 
mation which i. not available to us. 
In this connection, I would like to 
say that it was with very great dilll-
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[Shri Sampath) 
culty that I was able to lay my hands 
on four or five Reports published by 
the Institute. When I went to the 
Lok Sabha library and asked the 
Librarian whether he could supply me 
any publication that concerns this In-
stitute, he said nothing was available. 
It is rather surprising. We have given 
them Rs. 53.37 lakhs so far, and we 
want to give them another Rs. 10.86 
lakhs this year, but not even a single 
report has been sent to the Lok Sabha 
library; even though the Institute of 
Public Administration and School of 
Public Administration are sending 
their students here to utilize our 
library during the inter-session period. 

Our Library is catering to those 
students in spite of the fact that they 
have erected a big building worth 
lakhs of rupees and have a library 
at a considerable cost. The cost of 
the building is Rs. 32 lakhs. When 
there are thousands of students, young 
children stranded out in the streets 
for lack of proper schools facilities 
there is a school which does not know 
what to do in that building which had 
been completed within three years of 
the Institute's inception. It has got a 
huge building costing Rs. 32 lakhs. 
The Institute is very proud of its 
membership. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shrt Sampath: Just one minute. 
will say only one thing more. 

I t very proudly announces in its 
Fifth Annual Report, page 17, that-

"On the whole, the Institute 
has made good progress during 
1958 In regard to both operational 
and organisational aspects of pro-
gramme of work. Membership 
has reached the figure of 1220;" 

It very proudly announces that here, 
but what we find in the Balance Sheet 
makes very interesting reading. In 
the 5th Annual Report. we find a 
Balance Sheet as at 31st December, 

1958. And the 13th item in the Assets 
column, "Book Debts (Considered 
good), for subscriptions receivable 
as Rs. 20,010:25 nP." So, the subs-
cription arrears are more than 
Rs. 20,000. The membership is 1,220. 
Practically. I am afraid, 99 per cent 
members would not have contributed 
their subscription amount. otherwise 
th.. arrears need not amount to such 
a figure. Why are the members who 
are very eminent persons In dill'erent 
walks of life reluctant to pay their 
subscriptian? Is it because the Gov-
ernment of India Is paying lakhs or 
millions of rupees and the Ford 
Foundation is paying millions of 
rupees? They tum out no consider-
able work. To I!et these books, as 1 
was narratlng. it was a !!Teat job. 
Even now I am not able to I!et two 
Annual Reports. They are not there. 
They, the Institute people, are search-
ing for them still. Frantic phone calls 
have been made from our Parliament 
Library but they are not able to sup-
ply them. This is the state of dalrs. 

AF. there Is no time, I do not want 
to make any other new point. As 
the Ministry is making 90 much con-
tributIon. I would request the hon. 
Minister to see that this Institute is 
brought under some official check and 
control. Now it is not under the 
University Grants Commission. It Is 
not under the Ministry of Education. 
It is not under the Ministry of Ho'll" 
All'alrs. It is a super-autonomous 
body which submits to no one. It 
receives so much maney which no 
other university or institution in this 
land is able to receive irrespective of 
Its efficient working. 

Mr. Deputy-Speaker: Shri Sharma 
He can only ask a question or two. 

Shri D. C. Sharma (Gurdaspur): I 
want to ask questions. I do not want 
to make a speech. I am not in a mood 
t.(, make a speech. 

How many foreig.. lecturers have 
been invited by this Institute and 
what is the sum paid to them? Is it 
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nClt a fact that one Professor Herman 
came here and spoke on programme 
budgeting and was paid Rs. 1,100 per 
day in addition to boarding, lodging 
and other facilities? Has any book 
by that gentleman been published? 
May I also know if any administra-
tive problems are referred to this 
Ir.stitute for study? There are other 
bureaus where such problems are dis-
cussed and studied. Have any pru-
blems heen referred to this Institute 
for study? At the same time I want 
to know if any publications have been 
brought out by this Institute-publi-
cations bearing upon research in 
administration and other things? I 
also fail to understand the difference 
between the Indian Institute of Public 
Administration and the Indian School 
of Public Administration. I do not 
know what it means. I would like to 
know how the money that is being 
given is being spent for the training 
of those young inen who go there for 
producing works of research and for 
carrying on research in specific pro-
blems of administration. 

Shrl Barish Chandra Mathur (Pali): 
would ask just two or three ques-

tion but they will have to be in cer-
tain background. Is it not a fact that 
this Institute is represented by elected 
officials and non-officials who are the 
most eminent persons in this country? 

Is it not a fact that all the expen-
diture i.; scrutinised not only by an 
executive council consisting of all thse 
members but is also placed before a 
general body and is passed annually 
after discussion which is held under 
the Presidentship of the Prime Minis-
ter himself? 

Is it also not a fact that the Minis-
ty of Finance is represented on the 
executive body and that a thorough 
scrutiny abuot the expenditure 
incurred WBs made and even an eco-
nomy committee was set up by the 
executive itself to check and see that 
not a single pie is mis-spent? 

I would also like to know whether 
it is not a fact that this Institute is 
on the lines of one of those highly 

spoken of international institutes, or. 
the lines of those institutes which 
you have in almost all the developed 
countries, like, U.K., U.S.A. and all 
other places and that this Institute's 
work has been spoken of with the 
highest approbation not only by the 
most eminent persons visiting this 
country but also from the places 
abroad, and this Institute has produced 
at least a dozen documents which are 
of extremely great value to the Admi-
nistration and that these seminars have 
been held under the Che.lrmanship of 
persons .... 

Mr, Deputy-Speaker: The hall-
Member is not putting questions, but 
he is giving information. 

Shri Barish Chandra Mathur: This 
is an institute, it is nat a Gov-
ernment department. It is quite an 
extraordinary thing. 

Mr, Deputy-Speaker: But all this 
information will be given by the hon. 
Minister. 

Shri Barish Chandra Mathur: The 
hon. Minister will give the Informa-
tion. That is abaolutely true. I have 
.. sked definite questions as to how 
many documents have been produced 
and whether any useful documents 
have been produced by this Institute 
through the seminars and all that. 

Shrl S. M. Banerjee (Kanpur): How 
is it that most of the members of 
this Institute are thP officials of the 
Ministries, like, Home, Finance and 
Planning? I want to know whether 
such institutes are functioning in such 
an autonomous capacity In oth ... 
countries. I also want to know hnw 
many members pay a subscriptJon 
regularly. 

What i. the actual qualification of 
Shri N. Menon, the member of this 
Instltu'e? I want to know whether 
he holds any diploma in Public Ad-
ministration, how he was selected, 
how he was appointed and how he 
is continuing there without any quali-
fication in Public Admlnhtration. 
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Is it not a fact that the Government 
has given another sum of Rs. 10 lakhs 
when the Institute has failed to bring 
the desired result? 

Shri N. R. I\lunlswamy (Vellore): 
Will the hon. Ministp.r be pleased to 
tell us the persons who are ~ ll  

working in th~ Institute and also 
their antecedents so that we may 
have 11 full appreciation of its work-
ing? 

Mr. Deputy-Speaker: All the ante-
ceden's also. Then perhap. an p.ncy-
clopaedla might haVe to be prepared. 

Shrl Surandhl (Bljapur North): 
want to know why Is It that this 
particular Institute Is being nursed by 
the Finance Ministry Instead of the 
Home Ministry or the Ellucation 
Ministry'? 

Another thing that I want to know 
is: has the Director writLen any books 
00 Public Admini.tration? Are any 
records of his lectures being kept and 
published? Why is it that this pani-
culnr Institute does not nttract even 
the Delhi unemployed graduates when 
a sum of R •. 100 Is paid as scholBl'-
ship every month'l 

Mr, Deputy-Speaker: The hon. 
Minister, 

Tbe Deputy Minister of FInance 
(Shrlmatl 'l'arkeshwarl Sinha): Mr. 
Deputy-Speaker, Sir, many hon. 
~ln er  have raised various points. 
Shri Harish Chandra Mathur has 
answered to a  c .... llt1n extent the ob-
~ ti n  and the criticisms made by 
certain Members. opposite. 

Mr. Deputy-Speaker: But he pre-
faced every oh.ervation with a ques-
tion, Uis it notl". 

Shrlmatl TarklMlhwari Sinha: 
think the hon. Member is very much 
welI informed, and I trunk what he 
has asked is the trutb. 

The idea of establishing an insti-
tute of public administration was in 
the First Five Year Plan Report It-
self. The transformation of a law alld 
order State into a Welfare State and 
the expanding tempo of development 
made the Government and the coun-
try feel that there was neccuslty tor 
a growing number of personnel to lit, 
trained in details of public adminis-
tration and organisation. As I said, the 
Planning Commission ftrst studied thi. 

tt~r, "nd Mr. Paul Appleby who 
came here and reported in 19 ~ 81.0 
recommended thllt· Government 
should sponsor such an Institute to 
give traininr. to th'! ttersonne1 f" thlJ 
country for takin!!, morp reoponsihi-
Iity, and therefore with this idea this 
institute was established. 

A. I had stated in my answer to 
the Question, the Institute was p.sta-
blished in 1954, and the sChool, under 
the auspices of the Institute, started 
functioning only in 1958, that i. Quite 
recently. The idea was to impart a 
type of training which' I, not easily 
available, and to conduct vnrious type 
of researches and stud ips fnr which 
facilities are not availAhle, i" various 
universities, and as Shrl Mathur has 
pointed out, such insUtut"s for one-
cialised training and study exist In 
many advanced countries of the 
world. 

ShrI Sampath: Under universities. 

ShrI Barish Chandra Mathur: No, 
no. 

Shrlmatl Tarkesbwarl Sinha: 
Theref""e, this Institute was esta-
blished with the idea of imparting 
specialised training and research, and 
I can tell the House that this Insti-
tute has been a.olng wonderful work 
in the field of rese&rrh, In the fI .. ld 
of holding seminars on specialised 
subjects, in the ft.eld of having dis-
russians, group discussions, in the 
fteld of brlndng out certain detailed 
knowledv.c about the oyst"m of Ad-
ministrative working In India; cer-
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~' n i n before tne l.OStuute start-
ed 'wo,·j{lOg. Tilat is, tile whole 
pW'pose of Llris grant was to encou.r-
age .he future prospects of the Insti-
tu.e wh.ch was Just gOing to be start-
ecl, This grant has been financin& 
cerlain conference, rather the ex-
penditure invo.vecl on clelegaLes at· 
tending thOSe coruerences, The Irant 
is also being u.j,..isedfor paying the 
visiting lecturers ancl professors. This 
grant is being utilisecl for awarcling 
fellowships to certain traloees who 
have gone abroad. Therefore, it was 
much more conveninent for this grant 
to remain there because it involveJl 
foreign exchange, and it was al.o 
easy to pay there in forengn exchange 
the visiting professors who were COlP-' 
ing here, 

Shrl Nail Reddy: (Anantapur): 
Who aclministers the grant? 

Shrlmati Tarkeshwarl Sinha: Hut 
I can tell the House that aU th"." 
payments ancl sanctions have got the 
approval of the Government of India. 
Whatever has been sanctioned has 
been sanctioned with the Govern-
ment's approval. 

Objections have been raised to thr. 
total grant that has been given by 
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£L.a:IJ.I.:".1U.L.L ul a uw.u,l.u . .I.¥t .. ' ' 0~'" 4if."u, 

O>l.o;&U ", •• "h I.e!· •• J..VJ.t:1Uu ...... 01 .t""ctJ.'.aJ.anJ.t=.1h 

Ud,:e .u."ve cume lu ... ·wa.u l.J,.Ille aua 
a.4.UI culU, l ~ ... h;:a J.()( r,.llt: li ~

n~ " u.l U.U.da .LU to!'-'tJCM.L.Lf.h.i.u, .l.lWLl" 

LU.I..l.Ull.>, au", ~~ "e  Llull. \lIt: eUu,t.!i&-

UU.llcU .1il.sU,LU,UfJ.UJi WOLL.a not be run 
iU ,:.l1.1" ... .I. .......... LJ..l.le .. ~  uU U1.t: w"y.s.l.l".l.e. 

bu.t n ~ naV61 a prope.r locauon a 

pl'OPer bt.LI.lailli. ana tee ~ tt 
lOW, nave fIlCH,";e. tor navin& a pru-
per llo.sLeL n l~ n, W1Q LllaL 

l~ :iLall woo CUlD.e;: u'om l 1"~ U.U.l.:.L 

a.lSo nave proper resJdeuce laCllll.u::."I 
ht l'~, A.U. l.l1e.ie UuUili h~  ut:::ea 

b,'ought up beLore tlus House Lia.e 
ana agcuu, and r Uurut they are ~r  

reaSO.£llible sUigesI.ions. rj.'hol:it: Vt::l)' 

suggesuoos were taken ilno r ~

l'1iLlOJl. if we duJ. oot provldl! it 110.;t<>1 
for this in3utute, "hen the btudents 
who come Jnosdy from all ~r lnaiH., 
woulcl have found It very diJlicuH, .1 
noL impossible, to get accorr.lnodatllJH. 
Therefore, it was very necesaary ior 
the mstltute no. only to construct i1.8 
own buildings, because It is uoinl1' :to 
much of cliversifiecl work, but aJso 
to construct a hostel ancl staff quar-
ters. It is not that this i l~ti t t  itll 
only connected with traininl! and edu-
cating stuclents, it has also to do re-
st!l:u'ch work; it has to hold semman, 
conferences and it has tn have H. 110011 
and decent library for doinll research 
worI{. This institute is doinC somA 
type of work tor thp. tlrst time on an 
experimental basis: tnere ar'! so mf:l!lY 
thh~g  which are being studiecl by thi. 
mstltu e for the tlrst time. So. it doed 
requIre a ROocl background of a j(ood 
library and j!ood reaalnll material, so 
that the students who wan! to do 
jllstice to their .ubj...,! may hav.· 
amule facilities. Therefore, all theqe 
things, hacl to be considered, and, 
therefore, such a bi. Bum went to-
wards the construction of bulldlnllS, 
So, this elqlf'ndlture has not only 
been Inourre<i on th" Instltllte bund-

ing, It has also been incurrt'd on the 

hostel and the ltd quarters. 
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Anuther point was raised about the 
number of students. The school, 
whose pr.ima.ry purpose is to teach, 
was startea only in 1958, and not 
mucn Ulne nas elapsed to warrant 
our saying that a sufficient number 
of students have not come forward. 
For the IIrst year, the number of 
students who took training in the 
institute was: Private indivduals: 27; 
State Government officers: 6. In 1959-
60, the number of private individuals 
came to 26, and that of State Govern-
ment officers and wllversity teachers 
came to 6. Three types of students 
come here for traming and study; one 
is the category of students who have 
a Bachelor's or Master's degree; an-
other type of students who come here 
are university teachers who want to 
undergo specialsed training in public 
administration. 

Shrl Supndhi: That is misleadinlj. 
'l'hey only gi vo! diplomas, not Master's 
degr.,.,.. 

Sbrlmatl Tarkellhwarl SiDhIl: l'b" 
tlurd ca,egory 01 .tuden\a wbo corue 
hoae .s \blat 01 OWCVXd trom Lbe ";ta", 
uovefJunents wno come on depute.-
bon. it IS not rt=&J..LY an lnLernauu.ual 

.apse on the part 01 the insutute tlUlt 
so many :sune li el n ~l1t  have 
not yet found any representauon 
bere. Tbid Ulc:Jt 01 repr"sentauon of 
cer,ain States haa just been an ac-
cidenla. matter. There was no bar on 
tile ,,;,ate Governments sel1<1ll111 tIlel!" 
ollicers here lor training; lome of the 
Stat .. Governmenta have not taken 
advantage of this institute, because 
they migbt not have found it possible 
to send their oftlcers here either be-
cause of their inability to .pare swt-
able officers beeause of the additional 
expenditure tIuot would deVOlve on 
them for meeting the pay and allow-
ances of the officers during the period 
of training, and, therefore, certain 
States have not  not yet represented. 
But there is nO laps" on the part of 
the institute at all. It is the State 
Governments who have not come for-
ward to send their officers or their 
nominees. We hope that the other 

State Governments also would utilise 
the services of such a good institute 
as this which is oftering such spe-
cialised t"aining and facilities for 
study and research work. 

Another point was raised, that repre-
sentation has not been given properly 
on a regional basis. This Institute has 
an all-India composition and all-India 
spirit and it cannot work on a bias 
of certain regional representation. It 
is possible that people round about 
Delhi might be taking more advantage 
of ;nis Institute because it is 80 near. 
That is a natural phenomenon. H 
they want to take advantage of this 
circumstance, should the doors of the 
Institute be shut for them? This has 
nothing to do with regional represen-
tation. Naturally, when a number of 
stUdents come and they have to be 
admitted, it should be at the choice 
and discretion of the Institute to ad-
mit the number of stUdents according 
to its capacity. Naturally, when the 
stUdents come for admission their 
merit will be taken into ~ nt  If 
a certain number of students has not 
admitted, it is beeausce they could 
not come up to the standard and 
merit prescribed. 

Then the question of t1nancial diffi-
culties always comes. On the one hand 
Members of Parliament raise the ob-' 
jection that '0 much grant has been 
given. An Institute of this order' 
which has got a limited membershio 
which has started only a few ~ 
back does not get mucll of t1nancial 
grant from private sources. But be-
cause of its national spirit and the 
national service that it is doing and 
the pioneering work that it is doing 
In certaIn administrative spheres it 
was thought that the deftcit' of 
this Institute should be met by 
Government grant. But all the 
time Government have been remind-
rng them to reduce their expenditure 
and to meet their recurring expendi-
ture from out of their own fees tor 
membership and other income. We 
have been assured that in future the 
n tit ~e will depend more and more 
on the.r own subscriptions. But tor 
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the present, this was not possible be-
cause of the very limited membership 
and' because the fees charged from the 
students who are gettmg training are 
not at all sufficient to cover even the 
recurrmg expendIture of this Institute. 

~'r  the ft/Jures supplied, we lind 
that the non'recurring expenditure 
has been considerably reduced, but the 
recurring expenditure has "one up. 
The recurring expenditure has gone up 
na.uraliy because ot the expansion of 
the actiVIUes of the Institutl!. The 
latest ligures are that the recurring 
expenditure has gone up to Rs. 7.27 
lakhs, and the non-recurring expendi-
ture has lIone down from Rs. 16' 73 
I"khs to fts; 5' 65 lakhs. Therefore, we 
see ,hat the non·recurring expenditure 
is conoiderably reduced and we hope 
Illat in future it will be reduced fw'-
thl!'!'. 

1 may al><o point out that the Gov-
ernment of India have made it very 
clear to the Institute that they have 
to restrict their expenditure and 
though we do not interfere in the day 
to day activities ~e Institute--and 
we do not propose to interfere in their 
day to day activities-we have advised 
them to w0rk to a programme on .. 
gran t not exceeding RI. 9 lakhs per 
annum recurring and non-recurring 
expenditure. 

Then certain points were raised 
about the expenditure Involved in 
ttavelling. I may point out that most 
of this expenditure coming under this 
item of travelling allowance Is on 
account of the travelling expenses of 
the delegates attending the In tenla-
tional conference. Shri Harish 
Chandra Mathur has already men-
tioned about international conference. 
The name of the international Insti-
tute Is the Int>ernational Institute of 
Administrative Sciences and its head-
quarters Is in Brussels. This is a very 
very· respectable International Insti-
tute to which many countries which 
have any sort dt Institutes of Public 
Administration or allied Institutions 
send their delegates. We have also 
been sending our delegates to thlB 
Institute and also to a round table 
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conference which takes place 
same time. 

at the 

1U Shri Hartsh Chandra Mathul' 
pointed out, this International Insti-
tute of Administrative Sciences has 
been giving some very valuable and 
constructively useful sugllestions. The 
discussion which were held at these 
international conferences have been 
extremely useful. 

Now, I would like to e1ve the break_ 
up of the figures because the lirst 
Member who raised this discussion 
speci1lcally mentioned that. In 1958-
59, the Institute incurred an expendi-
ture of about RI. 25,000 all Recount of 
travelling expenses of the three dele-
ga.es attending this international con-
ference. ThIs Institute, as an indepen-
dent member of that International 
Institute of AdministTative Sciences, 
like many other countries, al80 acts as 
a national e ~i n representing th1s 
country. This conference is an annual 
feature and they have their confer-
ences and round t l~ talks. For 
1958-59, we sent three delegates; and 
that )5 the practice of every country 
to send three delella tes. 

DUrin, 1958-59, again the Institute 
had to incur an expenditure of about 
RiI. 30,000 on the travelling expenses 
of the live school teachers deputed for 
fUrther training abroad. These tea-
chers wen t under the auspices of this 
Institute for training in U.S.A. 

A further amount of about Rs. 39,000 
was spent on the passage money to 6 
Fellows deputed to go abroad by the 
school This Institute depu ted these 
people for el~ hi  and they went 
there. They were not provided any 
extra travelling allowance but they 
were provided with allowances for 
their stay and study there. 

During 1959-80, the Institute expects 
to spend only about RI. 10,000 or. con-
ference. abroad. The expendIture on 
fellowship hal also been reduced to 
about RI. 5,000. For the year 1960-
61, the budlleted expenditure on con-
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ference is Rs. 10,000 and for fellow-
ship it comes to Rs. 10,000. The ex-
penditure on fellowships for 1959-60 
and 1960-61 do not provide any 
amount for travelling expenses. 

An Bon. Member: What about the 
metric conference expenditure? 

Shrimati Tarkeshwart Sinha: There 
was another point raised by the hon. 
Member about the position of this 
Institute. It is a good institute. I 
would request the hon. Members to 
gee the Annual Report of the Institute 
which is before me. I do not want to 
waste the time of the House and tbe 
hon. Members ..... . 

Shrl Nag! Reddy: Where is the 
Annual Report? Is it in the Library? 

ShrimaU Tarkeshwarl Sinha: It will 
certainly be in the Library. 

An Bon. Member: It is not avail-
able in the Library. 

Mr. Deputy-Speaker: The Members 
have complained that they have 
searched for it and asked the Libra' 
rian and he could not supply them this 
Report. That w,," the complaint that 
even a copy is not here in the Library. 
Though the students from there come 
here and study some of their reports 
are not here. 

I!IhrImaItI Tarkll'lhwari Sinha: It is 
the usual practice for every published 
document to be placed in the Library. 
If it has not been placed, I shall see 
that it is place. But I may just say 
that the hon. Members did not bring 
it to our notice. If they had brought 
it to our notice, copies would, certain-
ly, have been placed in the Library. 
This is a public document and there 
is no secrecy about it. This is an au-
dited document, which is audited 
every year by the Comptroller and 
Auditor-General. Therefore, if the 
copy is not in the Library, I shall ceT-
tainly gp: i and have it placed in the 
Library. 

Shrl N. R. Munlswamy: Is it audited 
by the Government Auditor or by its 
own auditor? 

Shrlmatl Tarkeshwarl Sinha: I shall 
ask the Institute to supply the Library 
with a copy of the report. I shall cer-
tainly place it in the Library of Par-
liament. This i. the Institute's docu-
ment. 

Mr. Deputy-Speaker: When the 
Government is spending so much on 
this Institute those people who are 
managing it should feel that it is thetr 
concern to see that whatever is pub-
lished or produced by them Is sent 
here to the Library so that the hon. 
Members might know what Is happen-
ing or being produced there. 

ShrImati Tarkeshwarl Sinha: Cer-
tainly, I shaH have it supplied. But 
hon. Members raised this question 
whether it Is the Government's rea-
ponsibllity or whether it is the Insti-
tute's responsibility. (Interruption). 

An Bon. Mem1&r: What about that 
Professor who was paid Rs. 1000 a 
day? 

Mr. Deputy-Speaker: Everything 
cannot be discussed within half an 
hour; and even that time Is out. 

Shrimatl Tarkeshwarl Sinha: I do 
not know what argument is there for 
the supply of a copy to the Library 
and why the hon. Member is taking 
so much time of this House on this 
issue .... (Interruptions.; 

There is another point---eompositiou 
of the executive council, of which the 
Prime Minister is the President and 
the Deputy Chairman of the Planning 
Commission is the Vioe President. If 
you see the composition, it is a very 
respectable composition; because the 
Government is giving such a big grant 
and is giving annuaIly such big grants, 
Government is anxious that certain 
representatives of the Government are 
there in this executive council. We 
examine their budget estimates and 
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we make a detailed examination. We 
do want to make it very clear that the 
Government does not propose to go in-
to or interefere in the day-to-day ad-
ministration of this Institute. I can 
assure the House that the Government 
has been examining and also the exe-
cutive council though elected has such 
important representatives of the Gov-
ernment on it, has been examining 
their proposals. Then the budget esti-
mates come to the Ministry of Finance 
and then our officers also examine the 
accounts minutely and in great detaIl. 
We take all pains to see that extra 
expenditure Is not incurred unneces-
sarily. Therefore, there is no caU8l! 
to worry or feel anxious that a lot 
of money is being drained about 

I must conclude my speech by B&)'-
ing that this Institute has been dom. 
V'ery useful work and the Govern-
ment thinks that in the future It will 
depend less and less upon the Gov-
ernment grants. But Government also 
thinks that to a certain extent the re-
curring losses should be made up by 
the Government contribution .. (Inter-
ruptions) Thank you, Sir. 

18.58 hl'II. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock on h ~ l, the 
31st ~ h, 1980IChaitf'a 11. 1882 
(Saka). 
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